
t,·ourtcenth St.'ries, Vol. XXVD, No. 31 Wednesday, M11y 16, 2007 

Vaisakba 26, 1929 (Saka) 

LOK SABHA DEBATES 

(English Version) 

Tenth Session 

(Fourteenth Lok Sahha) 

Gazettes & Debates �n�t

Parliament Lib1ary Bu11dina

Room No. FB-02.6 
Block 'G' 

A.cc. No .•••• l.f. ........... -

Oated .• •• J. f!.At.t?.'1'-�

(Vol. XXV/1 contains Nos. 21 to 32) 

LOK SABHA SECRETARIAT 

NEW DELHI 

Price : Rs. 80.00 



EDITORIAL BOARD 

P.D.T. Achary 
Secretary-General 
lok Sabha 

A.K. Singh 
Joint Secretary 

J.P. Shanna 
Director 

Karnla Sharma 
Joint Director-I 

Prabhakar Mohanty 
Joint Director-II 

Rakesh M. Chandra 
Assistant Editor 

[OWGINAL ENGLISH PROCEEDINGS INCLUDED IN ENGUSH VERSION AND ORIGINAL HINDI PROCEEDINGS INCLUDED IN HINDI VERSION WILL BE 
TREATED AS AUTHORITATIVE AND NOT THE TRANSLATION THEREOF.] • 



\ : 

CONTENTS 

/FollftHnth Stlri§, Vol. XXVII, Ttlnth StIssion, 200711929 (Ssk8)} 

No. 31, WednHdey, May 18, 2OO71Ya1 .. khe 28, 1828 (Saka) 

SUB.JECT 

ORAL ANSWERS TO QUESTIONS 

·Starred Question Nos. 583--687, 588--690 ........................................................................................ . 

WRITTEN ANSWE~S TO QUESTIONS 

Starred Question Nos. 582, 588 and 591-601 ..................................................................................... . 

Unstarred Question Nos. 5511-5544 and ~5740 ...................................................................... . 

PAPERS LAID ON THE TABLE .................................................................................................................. .. 

MESSAGES FROM RAJYA SABHA AND BILL AS PASSED BY RAJYA SABHA .............. _ ................ . 

COMMITIEE ON PRIVATE MEMBERS' BILLS AND RESOLUTIONS 

Twenty-eighth Report ............................................................................................................................... . 

STANDING COMMITIEE ON AGRICULTURE 

Thirty-first Report ...................................................................................................................................... . 

ST ANDING COMMITTEE ON FINANCE 

Fifty-sixth Report ....................................................................................................................................... . 

CoLUMNS 

4-31 

31-56 

57-459 

46G-469 

469-470 

470 

470 

471 

~ STANDiNG COMMITTEE ON FOOD, CONSUMER AFFAIRS AND PUBLIC DISTRIBUTION 

Statements ................................................................................................................................................ .. 471 

STANDING COMMITTEE ON WATER RESOURCES 

Statement .................................................................................................................................................. .. 471--472 

OBSERVATION BY THE SPEAKER 

Constitution of Commltt.. to look into inatances of misconduct including misuse of 
Parliamentry Privileges and facilities by Members of Parliament ...................................................... .. 472--473 

STATEMENTS BY MINISTERS 

(i) Coverage of National Rural Employment Guarantee Act (NREGA) in Uttar Pradesh 

Dr. Raghuvansh Prasad Singh ......................................................................................... .. 473--475 

'The sign + marked above the name of a Member Indicates that the Question was actually asked on the floor of the House by that 
Member. 

(i) 



(ii) 

SUBJECT 

(ii) Status of implementation of National Rural Employment Guarantee Act, 2005 

Dr. Raghwvansh Prasad Singh ......................................................................................... .. 

(iii) Status of implementation of recommendations contained in the 29th, 30th and 31st reports of 
Standing Committee on Information Technology pertaining to the Department of 
Information Technology, Telecommunications and Posts respectively (Ministry of 
Communications and Inf.ormatlon Technology) . 

Dr. Shakeel Ahmad ............................................................................................................ . 

CALLING AnENTION TO THE MAnER OF URGENT PUBLIC IMPORTANCE 

Status of Sethu-Samudram Canal Project and Reported Controversy regarding its AUgnment.. ..... 

CoLUMNS 

475--477 

477 

4n-505 

Prof. Vijay Kumar Malhotra ........................................... :.................................................... 479, 483--495 

Shri T.R. Baalu ..................................................... , ............................................................. . 

Shri A. Krishnaswamy ................................................................................... _ ................. . 

Shri N.S.V. Chitlhan .......................................................................................................... .. 

Shri S.K. Kharventhan ........................................................................................................ . 

Shri M. Appadurai ............................................................................................................. .. 

MAnERS UNDER RULE 377 ...................................................................................................................... . 

(i) Need to provide basic amenities and undertake the gauge-conversion of railway line from 
Gwalior to Sheopur Kalan under North Central Railway 

Shri Ashok Argal ................................................................................................................ . 

(n) Need to restore the quota of ration being sold through PDS shops in Uttarakhand 

Shri Bachi Singh Rawat 'Bachda' ..................................................................................... . 

(iii) Need to include Ajmer district of Rajasthan under National Rural Employment Guarantee 
Scheme 

Prof. Rasa Singh Rawat ................................................................................................... .. 

(iv) Need to repair the damaged stretch of National Highway No. 63 between Hospet and 
Bellary District of Kamataka 

Shrl G. KeNnakara Reddy ................................................................................................ . 

(v) Need to run Raidhani Expreaa betw8en Bhubaneawar and New Delhi via Keonjhargarh 

Shri Ananta Nayak ............................................................................................................. . 

(vi) Need to provide rail services between Hamirpur (U.P.) and Harpalpur (M.P.) and augment rail 
aervlcealamenltlea between Mahoba & Khajuraho 

Shri Rajnarayan Budholia .................................................................................................. . 

(vii) Need to amend the law with a view to maintain sliltus-quo in the seats reserved for 
Scheduled Tribes from Jharkhand in Jharkhand Legislative Assembly and lok Sabha. 
in the aftermath of Delimitation of Constituencies 

Shri Hernial Murmu ............................................................................................................. . 

479-483, 
501-505 

496-497 

497-498 

498-499 

499-500 

505-510 

505-506 

506 

506-507 

507-508 

508 

508-509 

509-510 



(iii) 

SUBJECT 

CENTRAL ROAD FUND (AMENDMENT) BILL. 2006 ................................................................................. . 

Motion to consider ... ......................................................................................................................... . 

Shri T.R. SUlu ............................. · ...................................................................................... .. 

Clauses 2 and 1 ..... .......................................................................................................................... . 

Motion to Pass .................................................................................................................................. . 

DISCUSSION UNDER RULE 193 

Global warming ................................................................................................................................. .. 

Shri Kapil Sibal .................................................................................................................. .. 

ANNEXURE I 

Member-wise Index to Starred Qu .. tIonI ............................................................................................. . 

Member-wise Index to Unatarred Queetiona ........................................................................................ .. 

ANNEXURE 1/ 

Ministry-wise Index to Starred Queetionl .............................................................................................. . 

Ministry-wise Index to Unstarred QUHtIona .......................................................................................... . 

51C>-612 

510 

51~11 

511--512 

512 

51~14 

513-614 

515 

516-522 

523--624 

523-526 



OFFICERS OF LOK SABHA 

THE SPEAKER 
Shri Somnath Chatterjee 

THE DEPUTY SPEAKER 
Shri Charnjit Singh Atwal 

PANEL OF CHAIRMEN 
Shri Giridhar Gamang 
Dr. Satyanarayan Jatiya 
Shrlmati Sumitra Mahajan 
Dr. Laxminarayan Pandey 
Shri Balasaheb Vikhe Patil 
Shri Varkala Radhakrishnan 
Shri Arjun Sethi 
Shri Mohan Singh 
Shrimati Krishna Tirath 
Shri Devendra Prasad Yadav 

SECRETARY GENERAL 
Shri P.D.T. Achary 

(v) 



LOK SABHA DEBATES 

LOK SABHA 

The Lok Sabhll I776t lit Eltlvsn 01 thB Clock. 

(English} 

MR. SEAPKER: Let us take up Question Hour. 

/Tr.JI1sliJlionj 

YOGI ADITYA NATH (Gorakhpur): Sir, I have given 
o notice. ... (InftJrruptions) 

/ElIglish! 

MR. SPEAKER: No; not now. There is no notice for 
supension of Question Hour. 

... (Intenuplions) 

SHRI KINJARAPU YERRANNAIDU (Srikakulam): Sir, 
have given a notice . ... (Inteuplions) 

MR. SPEAKER: Whatever notice you have given will 
be taken up at the appropriate time. You know it very 
well. Please cooperate. 

... (Inttlrruplions) 

(Translation! 

YOGI ADITYA NATH: Sir, I have given a notice. 
. . . (Interruptions) 

(English! 

MR. SPEAKER: I am very happy to see you here 
alter many days. Welcome here. 

... (Interruptions) 

SHRI KINJARAPU YERRANNAIDU: Sir, we have met 
the hon. Prime Minister yesteday . ... (Intsrruptlons) 

MR. SPEAKER: This is not the time to raise it. 'roll 
know it. Knowingly, you are disturbing two Houee . 

... (In.nupIions) 

MR. SPEAKER: You know very well that I cannot 
compel them. Please cooperate with te Chair. This is a 
valuable Hour and hon. Members have the right to put 
questions in this Hour . 

. .. (Interruptions) 

MR. SPEAKER: Q. No. 582-Shri Rewati Raman 
Singh - not present. 

... (lntenuplions) 

MR. SPEAKER: I am Imploring you, Shri Yerrannaldu. 
allowed you to speak the other day. You are now 

referring to a meeting held outside the House. I am sorry 
that I would not allow you. Not one word will be recorded 
without my permission. 

. .. (Interruptions) • 

MR. SPEAKER: Let the entire House decide on this. 
Is this the way the House should function? Please tell 
me. I have no issue of myself. My only issue is to run 
the House. You tell me whether this House should 
continue to run or not or whether some hon. Members 
can hold the House to ransom everyday. 

... (Interruptions) 

MR. SPEAKER: You cannot understand each other . 
This Ie the trouble. 

' .. (InMrruplions) 

MR. SPEAKER: Do not record even one word please . 

... (Interruptions) • 

11.03 hr •• 

(Atlhi8 slllge, Dr. U. J.pnnslh lind sonw oIhtN lion. 
MtlmbeI1l ~ .nd stood nMr 1M rM*.) 

..• (/nMnupIIons) 

*Not~. 
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MR. SPEAKER: What are you doing? Please go to. 
your seats. What is this going on? I would requeat the 
honourable leaders of aU pertie8 to pIeaee guide me 88 

to how this House will function. This Ie becoming a farce. 
This is a House belonging to the people of the country. 
Many people are sitting here and you are shouting here. 
You have not given any notice. What are you talking? 
You go on. 

... (/nl8nvpt1ons) 

MR. SPEAKER: Do not record one word. 

... (/nl8nuptions)' 

MR. SPEAKER: Why are you shouting from this side? 
If all sections of the House join, then what will happen? 
I earnestly appeal to you to take your seats. 

... (/nII1nrJpt/on$) 

MR. SPEAKER: I do not underatand anything. I only 
understand that I have a duty to perform here. This is 
the Question Hour. Hon. Member is ready to put a 
question. You are not allowing him. 

... (Inl8l'1Upllons) 

MR. SPEAKER: Nothing is being recorded. Why are 
you saying all these things? 

... (/nlerTUpbOns)' 

MR. SPEAKER: I had allowed you to ,peak on that 
day. There is not even a notice from you. Suddenly all 
four of you stood up and some of you came to the well 
of the House. It has become a mockery. 

... (Interruptions) 

11.06 hrs. 

(At this stage, Dr. M. Jagannath and some other non. 
MembefS went bIIck to their StNIts.) 

MR. SPEAKER: Thank you very much for your 
cooperation. Q. No. 583-Shri Tathagata Satpathy. 

'Nol recorded. 

11.06 hra. 

ORAL ANSWERS TO QUESTIONS 

MR. SPEAKER: Q. NO. 583, Shri Satpathy. 

Allotment of Coat Stocke for Power Plant. 

·583. SHRI TATHAGATA SATPATHY: Will the PRIME 
MINISTER be pleased to state: 

(a) the details of the coal blocks allotted in each of 
the States in favour of the existing power plants; 

(b) whether any atlocations have beeh requested for 
by State Governments for some power plants proposed 
to be set up in their States; 

(c) if so, the detaHs thereof; and 

(d) the response of the Union Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL (DR. DASARI NARAYAN RAO): (a) to (d) A 
statement is laid on the table of the House. 

Stat.",."t 

(a) 57 ooal blocks have been allocated tor power 
sector of which 9 coal blocks have been aHocated for 
existing power plants and the remaining for expansion! 
new power plants to public and private sector companies. 
The details of blooks allotted in each State for existing 
power plants is as under:-

Name of State 

Tamil Nadu and 
Maharashtra 

Chhattisgarh 

Punjab 

West Bengal 

Jhal1thand 

Central Public Sector 
Undertaking 
(National Thermal 
Power Corporation) 

No. of the 
blocks 

4 

Reserves of the 
Blocks (in million 

tonnes) 

768 

150 

562 

736.65 

400 

1600 
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(b) and (c) Yes, Sir. The Government of India had 
invited applications for allocation of ten coal blocks fO( 
power sector under Govemment company dispensation 
route. In response, a total ~ 183 applications have been 
received from CentrallStatePSUs. 

(d) These applications are at advanced stage of 
consideration. 

SHRI TATHAGATA SATPATHY: If we peruse the 
written answer given to my Question, we can find that 
the States which have been allotted coal blocks are Tamil 
Nadu, Maharashtra, Chhattisgarh, Punjab, Weat Bengal, 
Jharkhand. 

Where has a coal-bearing State called Orissa 
vanished? Why have no coal blocks been given to Ori&&a? 
The Stale Government has applied for coal blocks. The 
Centre has continuously been treating Orissa as a State 
out of this Union. Is it true or not? I am not saying only 
this Government did this. The Government is a continuous 
process and after all UPA is only temporary. 

DR. DASARI NARAYAN RAO: Sir, I think the hon. 
Member does not have proper information about allocation 
of blocks to Orissa. Yesterday, the hon. Chief Minister of 
Orissa called on me in the office. We had a discussion. 
I asked about his requirement. I understand that their 
requirement is about 20,000 megawatts. Already we are 
close to meeting that requirement. It is by way of NTPC 
and OPGENCO linkages, which is 5,000 megawatts; 2,000 
megawatts by way of NLC; 500 megawatts by way of 
Navbharat; 250 megawatts through Jindal; 250 kvk through 
Neelanchal; 4000 megawatts through Power Finance 
Corporation's ultra mega projects. Three coal blocks are 
being allotted for 4.000 megawatts ultra mega power 
project in Orissa. These are Meenakshi, Dip Side of 
Meenakshi. Meenakshi·B, etc. We have also allocated 
coal blocks for the 3200 megawatt DardipaOi Power Plant. 
Under the Government dispensation, already the State 
Government has asked for five blocks. That is already 
under consideration. Yesterday I discussed this matter 
with the hon. Chief Minister. Besides this, the private 
companies were also allotted coal blocks. This includes 
HINDALCO, for generation of 170 megawatts, NALCO 
and NLC. Yesterday, he asked for another captive block. 
That is also, we said, we are going to corisider. 

SHRI TATHAGATA SATPATHY: I would like to know 
whether any specific coal blocks have been anotted to Ib 
which is a private and Govemment cooperation project 

and AES is Involved In this. OPGC is a Government 
concern and there Is no mention of it. I am going 
exclusively by the reply given to me and there is no 
mention of Ib being allotted any coal blocks. I would like 
to know specifically about lb. 

DR. DASARI NARAYAN RAO: The hon. Member's 
specific question Is how many existing projects were given 
blocks. I will give the names of there blocks to the hon. 
Member. Other than that, we have allotted 57 blocks for 
the States and PSUs in which Orissa has also got allotted 
three plus two blocks three for ultra mega power projects 
and two for power generation In private sector. 

rrmnsllltion/ 

SHRI GANESH SINGH: Mr. Speaker, Sir, through 
you I would like to ask the hon'ble Minister whether good 
quality coal is not made available in adequate quantity to 
power generating plants of Madhya Pradesh and whether 
none of the power plants in Madhya Pradesh has made 
any demand for coal blocks? 

{English/ 

DR. DASARI NARAYAN RAO: So far as Madhya 
Pradesh is concemed, two blocks for power generation 
and five blocks for commercial mining and two for private, 
a total of nine blocks were given, out of which 737.76 
million tonnes reserves are there. 

DR. BABU RAO MEDIYAM: Sir, in Andhra Pradesh, 
the Visakha Steel is being expanded. The hon. Prime 
Minister of India was kind enough to inaugurate that work 
last year. The work is in progress. They are having one 
power plant in the expansion programme. I would like to 
ask the hon. Minister whether the Visakha Steel applied 
for the captive mine for their expansion and whether the 
application is under the consideration or not. 

DR. DASARI NARAYAN RAO: Vizag Steel Plant has 
already applied and we have allocated a coking block 
comprising of about 1,000 million tonnes. They have not 
yet started any work till date. In the recent allocation 
aiso, one small mine was offered. The CMD of the 
Company has said that because it happened to be a 
smaO one, with reserves of only 17 million tonnea, I think, 
he is not happy to receive it and the first block which 
was allotted is ready with them. These are the blocks 
they have asked. 
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{TntnSlillIon} 

Pe.uelde ReatdUH In Soft Drlnke 

"584. SHRI AJIT JOGI: 
SHRIMATI P. SATHEEDEVI: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(8) whether the Group of Experts constituted to 
suggest the extent of maximum residue IlmitJ of pesticides 
in cold drinks has presented its' report; 

(b) if so, the details thereof; 

(c) whether the soft drink producers are violating the 
maximum limit as suggested by the said Group/Commlttee; 

(d) If so, whether the Govemment II contemplating 
to take any penal action against the said companies; 
and 

(e) if so, the details thereof? 

(English) 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) to (a) A statement is laid on the Tabla of 
the House. 

StlItlIment 

The Group ofaxperts constituted by the Ministry of 
Health and Family WeHare has recommended maximum 
limits of for individual pesticides a-HCH, ~HCH, y-HCH, 
fI-HCH, DDT-R, Chlorpyriphos, Malathion and EndosUHan. 
The samples of soft drinks checked by the Committee 
are within these prescribed limits. 

The water used for producing carbonated water has 
to conform to the standards prescribed for packaged 
drinking water under Prevention of Food Adulteration (PFA) 
Rules, 1955. 

Samples of soft drinks checked by the Ministry in 
2006 at various Central and State Labs were within these 
prescribed limits. 

At· present the Maximum Re8idues Limits for 
pesticides in carbonated water has not been prescribed 
under the Prevention of Food Adulteration Rules, 1955. 
Any regulatory action regarding soft' drinkl may be taken 

in this regard only after the limits for pesticides are 
prescribed under PFA Rules. 

SHRI AJIT JOGI: About the soft drinks being sold in 
the country, there are contradictory signals coming from 
various quarters. There are heroes and Icons advertising 
for certain soft drinks and saying that they are aaf •. 
There are NGOs who are saying that they are unsafe. 
The hon. Minister says that the Committee which was 
formed by the Government has certified that all the 
samples which they took are within the sate limits. 

In view of this, will tha Government now undertake 
a publicity campaign? Will the Govemment let tha people 
know the soft-drinks which were taken for these samples 
and tests? How many of them and which of them have 
been found to be safe? The Government should undertake 
a publicity drive to let the people know of this. Will they 
do it? 

MR. SPEAKER: Will they publiclse for the companies? 

SHRIMATI PANABAKA LAKSHMI: At present, the 
Maximum Residues Limits for pesticides in carbonated 
water has not been prescribed under the Prevention of 
Food Adulteration Rules, 1995. Any regulatory action 
regarding soft-drinks may be taken in this regard only 
after the limits of pesticides are prescribed under the 
PFA Act. So, the limit will be fixed based on the final 
recommendations of the CCFS and will be notified under 
tha PFA Act. The recommandation will come after 
10 months. After that, we can notify . ... (lnll!Jrrup/ions) 

MR. SPEAKER: Who is talking there? 

... (Interruptions) 

SHRI AJIT JOGI: It is surprising that so far under 
the Prevention of Food Adulteration Act, we have not 
prescribed the safe limits for the soft-drinks in our country. 
I would like to know, through you, Sir, from the hon. 
Minister one thing. When are you going to prescribe the 
safe limits for soft-drinks undar the Prevention of Food 
Adulteration Act? Why have you not done that so far? Is 
it to protect certain soft-drinks? Or, are there some other 
reasons for this delay in prescribing the safe limits for 
the soft-drinks? 

MR. SPEAKER: No. Your question only relates to 
pesticides residues. 

, 
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SHRIMATI PANABAKA LAKSHMI: Our Govemment 
is more concerned about public health. Nowhere in the 
world are the standards set for soft-drinks. The National 
Expert Group has sent recommendations to the CCFS 
about the PFA .Act which consisted of repl'£'sentatives of 
all the stakeholders like SCientists, farmers, medical 
specialists, consumers, etc. There are totally 52 members 
in this CCFS Committee. After examining them, they will 
send the report. Then, we can decide about it. 
... (Interruptions) 

MR. SPEAKER: Sorry, no subsequent supplementary 
IS allowed. 

SHRIMATI P. SATHEEDEVI: Sir, there are a lot of 
incidents occurring in our country which reveal the fact 
that the soft-drinks remain unsafe and unhealthy. The 
Joint Parliamentary Committee had made its 
recommendations in the year 2004. The Expert Committee 
constituted by the Ministry of Health and Family Welfare 
has recommended the maximum limits of pesticides in 
soft-drinks. The alarming situation is that till now the 
prescribed limit is not notified by the Govemment. Even 
though an assurance was given by the hon. Minister 
herself in the august House during the month of August, 
2006, no step has till now been taken to issue a 
Notification. So, I would like to know from the hon. 
Minister why the standards prescribed are not notified by 
the Ministry though the Minister has given such an 
assurance. I would also like to know whether any steps 
will be taken, any stringent action will be taken to notify 
it. 

MR. SPEAKER: Will you notify the standards? 

SHRIMATI PANABAKA LAKSHMI: After receiving the 
report only we can notify the standards. 

MR. SPEAKER: I would be happy if some restraint 
is put. 

[Translation} 

SHRI PRABHUNATH SINGH: Mr. Speaker, Sir, in a 
reply to the question it has been, stated that the samples 
are within the prescribed limit and afterwards it has been 
written that any regulatory action regarding 80ft drinks 
may be taken in this regard only after the limits for 
pesticides are prescribed under Prevention of Food 
Adulteration Rules. It means the limit of pesticides has 
not been prescribed. Everybody knows that pesticides 

can be harmful for human beings. The Govemment is 
concemed about the health of people and is launching a 
large scate health campaign in the entire country so that 
people may remain healthy. 

I would like to ask the hon'ble Minister whether his 
Ministry have conducted any survey to check the UI-effects 
on public health due to consumption of soft drinks as 
pesticides limit in· the soft drinks has not been fixed? 
Whether the Ministry have conducted any survey in this 
regard? Whether the Ministry have also conducted any 
survey in regard to percentage of people fall sick/dye 
due to consumption of soft drinks aongwith the name of 
disease every year in the country? 

[English} 

MR. SPEAKER: Have you got any material? 

SHRIMATI PANABAKA LAKSHMI: Sir, I will send the 
details to the hon Member. 

MR. SPEAKER: Very good for you 

SHRI VARKALA RADHAKRISHNAN: Mr. Speaker, Sir, 
still there is a question mark regarding the extent of 
maximum residue limit of pesticides allowed in cold drinks. 
Different High Courts have clarified that there is no limit 
fixed. It has not been legally fixed by the Govemment of 
India and because of this, many cases have been decided 
against people's Interest, like, for example, the Pepsi cola 
issue in Kerala. The same thing happened in many other 
cases also because of the maximum limit of pesticide 
content not being fixed. So, will the Govemment take 
immediate steps to prescribe and notify the maximum 
limit under the law so that this Issue can be resolved 
and agitation by people can also be averted? 

MR. SPEAKER: Your answer must be ·Yes'. 

SHRIMATI PANABAKA LAKSHMI: Yes. 

Japane.. Encephelltla Vaccination 

+ 
·585. SHRI S. AJAYA KUMAR: 

SHRI MILIND DEORA: 

Will the Minister of HEALTH AND FAMILY WelFARE 
be pleased to state: 

(a) whether the Govemment has decided to launch 
the Japanese Encephalitis (JE) vaccination campaign in 
a big way in the country from May 20, 2007; 
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(b) if so, the details thereof; 

(c) the Statea which MY. been worat affected by 
this disease and the steps taken to treat the disease; 

(d) whether the Govemment proposes to Involve the 
Non-Govemmental Organisations for the treatment of JE 
and Vector Borne Diseases in the country; and 

(9) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) to (e) A atatement Is laid on the tab1e of 
the House. 

St.tement 

After the outbreak of Japanese Encephalitis (JE) in 
2005, Ministry of Health & Family WeHare. deCided for 
implementing Japanese Encephalitis vaccination campaign 
to cover at risk children between 1-15 years of age In 
105 endemic districts in a phased manner from 2006. 
During 2006, 11 districts of 4 States (Gorakhpur, 
Kushinagar, Lakhimpur Kheri, Siddharta Nagar, Sant Kabir 
Nagar, Deorla, Maharajganj of Uttar Pradesh, BeHary of 
Karnataka, Dlbrugarh & Sibsagar districts of Assam, 
Burdwan of West Bengal were covered with JE 
vaccination. Live attenuated JE vaccine SA 14-14-2 was 
used for vaccinating the children. Qut of 10.5 million target 
children, 9.3 million children were covered. 

During 2007, JE vaccination campaign is being 
undertaken in 28 districts of 10 states as mentioned 
below: 

State 

Assam 

Haryana 

West Bengal 

Uttar Pradesh 

Andhra Pradesh 

Districts 

2 

Jorhat, Golaghat 

Kamal, Kurukshestra 

BIrbhum 

Bahraich, Basti, Saharanpur, 
Shravastl, Rae Barelly, Gonda, 
Balrampur, Barabankl, Sitapur, 
Ambed~r Nagar, Mau 

Warangal 

Bihar 

Maharaahtra 

Kamataka 

Kerala 

Tamil Nadu 

2 

Muzatfarpur, West Champaran 

Amravatl, Nagpur .(Rural), 
Bhandara 

Ralchur, Kollar 

Alappuzha 

Viluppuram, 
VIrudhnagar 

Cuddalore, 

JE vaccination campaign in Assam & Haryana has 
been completed. In Assam, 608151 children were 
vaccinated with 89% coverage. In Haryana, 651825 
children were vaccinated with 86% coverage. In West 
Bengal, vaccination campaign is ongoing from 3rd May, 
2007. The JE vaccination campaign in Uttar Pradesh will 
be implemented from 27th May, 2007. In Andhra Pradesh, 
Bihar, Maharashtra, Kamataka, the vaccination campaign 
will be undertaken in June, 2007 and In Kerala and Tamil 
Nadu in July, 2007. 

There are 15 states (Andhra Pradesh, Assam, Bihar, 
Chandigarh, Delhi, Goa, Haryana, Kamataka, Kerala, 
Maharashtra, Manipur, Punjab, Tamil Nadu, Uttar Pradesh 
and West Bengal) in the country which are worst affected 
by JE. Uttar Pradesh is the worst affected State in the 
country. 

JE is a viral disease. There Is no specific treatment 
for JE. The cases are, however, treated symptomatically. 
JE can be controlled by both preventive and curative 
strategies. Some of the preventive strategies include 
fogging, segregating animals from human beings, using 
mosquito bednets and vaccination. The curative steps 
taken to treat the disease are given below: 

(i) Early diagnosis and proper management of JE 
cases to reduce case fatality through 
strengthening of diagnostic and clinical 
management of JE cases at PHCS/CHCs and 
District Hospitals. 

(Ii) Training of PHC Medical Officers, Clinicians and 
nurses for early diagnosis and case management 
on JE. 

(Iii) Early referral of JE cases in treatment centre. 

(iv) National Guidelines on JE case management has 
been developed. 
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(v) Strengthening of aentinel laboratoriea for 
diagnosis of JE in endemic areas. 

Public Private Partnership by involving NGOs, FBDs, 
CBOs, SHGs, PAis has been recently initiated as one of 
Ihe core strategies under National Vector Borne Disease 
Control Programme of the Government of India. In this 
direction, Ihe Guidelines for Public Private Partnership for 
Malaria Control focusing on early case diagnosis and 
complete treatment and adaptation of suitable vector 
control measure including insecticide treated bed nets 
have been developed and disseminated widely. 

SHAI S. AJAYA KUMAR: Mr. Speaker, Sir, according 
to Press reports, the hon. Minister had accepted that the 
Vector Borne Disease Control Programmes were not 
functioning satisfactorily. The number of Malaria cases 
went up from just 50,000 annually in the 1960s to 
between 1.8 and 2 million in 2006 with 1,140 deaths. I 
fear the number could be much higher as surveiHance 
was low. Therefore, I would like to know from the Minister 
as to what are the steps being taken by the Govemment 
to see that these programmes are implemented effectively. 

MR. SPEAKER: You want to know about programmes 
10 eradicate malaria and you are raising It under this 
question relating to Japanese Encephalitis. Is It the same? 

SHAIMATI PANABAKA LAKSHMI: Sir, we are taking 
all steps to control Malaria. The hon. Member has asked 
about Japanese Encephalitis. This is a viral disease. There 
is no specific treatment for Japanese Encephalitis and 
cases are. however, treated based on symptoms. The 
Ministry of Health and Family Welfare has decided to 
implement the Japanese Encephalitis Vaccination 
Campaign covering risky children between the age of 1 
to 15 years and on malaria, we are giving instructions to 
all Slale Governments to take necessary steps. 

MR. SPE.A.KER: Do you have any question on 
Japanese Encephalitis? 

SHRI S. AJAYA KUMAR: Sir. I would like to know 
whether it is a fact that Malaria was checked. If so, 
cases of other vector borne diseases like fileria, kala 
azar. dengue and chickengunya would also come down. 

MR. SPEAKER: I am sorry. This is disallowed. 

Shri Mihnd Deora - Not present. 

SHRI RAMDAS ATHAWALE: Mr. Speaker, Sir, the 
15 atat.. of the country are in grip of Japanese 
EncephalitiS, but Uttar Pradesh is most affected by it. I 
woufd like to ask as to how Japanese Encephalitis broke 
out in India. The country is already facing an outbreak of 
Encephalitis. Therefore, where was need to import this 
disease from Japan? ... (Inltlnuptlons) Japan atao facing 
an outbreak of Indian Encephalitis ... (Inlsrruplions) 
Encephalitis ia a deadly disease. What steps is the 
Government taking to eradicate this disease? 

MR. SPEAKER: I can answer the first part of your 
question. It has come to India via your constituency! 

SHRIMATI PANABAKA LAKSHMI: Sir, Uttar Pradesh 
is highly affected by Japanese Encephalitis. We have 
selected 11 districts out of 48 districts for the programme 
of vaccination. The reservoirs of Japanese Encephalitis 
mosquitoes are pigs and water birds. We are fogging 
them to control the spread of Japanese Encephalitis. 

MR. SPEAKER: You can advise them how to control 
the spread of this disease. 

Legislation on Lok Pal 

*586. SHRI HANNAN MOLLAH: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Government proposes to enact a 
legislation on Lok Pal; 

(b) If so, the details thereof; and 

(c) the time by which the legislation will be brought 
before Parliament? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI SURESH PACHOURI): 
(a) to (c) The Lok Pal Bill is in the advanced stage of 
finalization and it is the endeavour of the Government to 
introduce the legislation in the Parliament as early as 
possible. 

SHRI HANNAN MOLLAH: Mr. Speaker, Sir, the words 
'advanced stage' are very sticky because earlter this Bill 
was introduced on eight occasions and on all eight 
occasions, there was ... (Interruptions) 
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MR. SPEAKER: No, let us not use that expr ... lon. 
That will be deleted from the record. 

SHRI HANNAN MOLLAH: The Lok Sabha was 
dissolved on all earlier occasions after this Bill was 
introduced and it was aborted. I do not know whether 
the Govemment is afraid that if it brings this Bill the Lok 
Sabha may again be dissolved. Anyway, I would like to 
know in which stage it is there. A Committee was formed. 
Who are the members of this Committee and what are 
the recommendations of this Committee? At what 8tage 
the recommendations are being considered by the 
Govemment? 

SHRI SURESH PACHOURI: Sir, It i8 true that earlier 
this Lok Pai Bill was introduced eight times in the Lok 
Sabha. It was first introduced in 1968, thereafter in 1971, 
1977, 1985, 1989, 1996, 1998 and 2001. It Is a 
commitment of the UPA Govemment which is mentioned 
in the Common Minimum Programme that the Lok Pal 
Bill will be enacted into a law. Accordingly, the Ministry 
of Personnel submitted a Cabinet Note in the month of 
December, 2004 and in the 8ame month the Cabinet 
Note, which was in relation to the Lok Pal BlII, was 
referred to the Group of Ministers. The Group of Ministers 
has submitted its Report after long deliberations and the 
recommendations, which were made by the Group of 
Ministers, have been referred to the Ministry of Law for 
vetting. As far as the composition is concemed, the Group 
of Ministers was headed by Shri Pranab Mukherjee and 
it consisted of 12 members. As far as the Administrative 
Reforms Commission is cQncemed, it recommended the 
ethics of govemance and mentioned about the Lok Pal 
Bill. It consisted of 9 members and it was headed by the 
Cabinet Secretary. ... (In/emJp/ions) 

MA. SPEAKER: Nothing else will be recorded. These 
passing comments will not be recorded. 

... (InltJrrup/ions)' 

SHRI HANNAN MOLLAH: Sir, as you know, the 
debate on the issue of corruption in administration and In 
high offices is a popular subject in this country since 
Independence and still we are searching the way to 
eradicate this menace from our body pOlitics. Our 
coilective effort is there and I think the effort wiD continue. 
But the question is, who will be included In the purview 
of the Lok Pal is a matter of debate. The hon. Prime 

"Not recordfld. 

Minister hlmeelf openly said that the Prime Minister's poet 
should be in~uded. The hon. Preeident 8110 openly aa1d 
In the Inaugural Addreas that even the President should 
be Included. So, I think, enough debate has taken place 
on this subject. Many Intellectuals and experts have given 
their opinions. We have seen 80 many drafts and now In 
this final stage, I hope the hon. Prime Minister will assure 
this House 88 to when it will be Introduced in thi8 House 
and whether it will be passed during the tenure of this 
Lok Sabha. I would request the hon. Prime Minister to 
a88ure the House and the nation and clear the confusion 
in the minds of the peopte. 

SHRI SURESH PACHOURI: Sir, I have humbly 
submitted that It would be the endeavour of the 
Govemment to bring this legislation as soon as possible 
because this is the commltrnent of the Common Minimum 
Programme. 

As far 88 the Inclusion of Prime Minister in this BID 
is concemed, we have discussed this Issue in the Group 
of Ministers' Meeting. The Administrative Reforms 
Commission, in Its fourth report, namely Ethics in 
Governance, has already submitted ita recommendations. 
If you see, the earlier recommendations of Lok Pal Bills, 
which were introduced in this H~use in 1968, 1971, 19" 
and 1985, there were no mention of the Prime Minister. 
But we are very open in this respect. The Cabinet has 
to take the final view on this issue. Unless and until, we 
reach any conclusion, It would not be appropriate for me 
to divulge anything on this issue. 

I 

SHRI MADHU GOUD YASKHI: Thank you, Mr. 
Speaker Sir. i would like to know from the hon. Minister 
what are the steps the Government has taken to reduce 
corruption in· public life and what are the recommendations 
of the Second Administrative Reforms Commission 
regarding Lok Pal Bill. 

MA. SPEAKER: It is too wide, too general. 

SHRI MADHU GaUD YASKHI: Sir, the hon. Minister 
did assure the House that it will be Introduced as soon 
as possible, but I would like to know whether the 
Govemment has any definite plan to bring this legislation 
as early as possible. 

SHRI SURESH PACHOURI: Sir, as far as the steps 
taken by the Government to reduce corruption in public 
life' are concerned, we have strengthened the vigilance 
machinery by enactment of CVC Act and we have also 
given functional autonomy to CBI. We have enacted the 
Right to Information Act and we have introduced 
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tranaparency in the public admlnl8tratlon. We have brought 
the Whistle Blower Resolution, widespread US8 of 
e-govemance. introduction of citizens' charter, effective 
monitoring of vigilance C8888 and training and sensitization 
of civit servants to provide citizen-centric seMcee. So, 
we have taken such steps. 

(Translation) 

SHRI SYEO SHAHNAWAZ HUSSAIN: Mr. Speaker, 
Sir, the preparations for bringing LOkpal Bill are going on 
for the last 40 years. The various kind of aHegations are 
being levelled against the politicians, whether the 
Government will reply that while taking stringent action In 
this regard the time by which Lokpal Bill is likely to be 
brought? Whether the Prime Minister would also be 
brought in Its purview or not? Whether the Government 
intend to bring It by next session? 

SHRI SURESH PACHOURI: Mr. Speaker, Sir, as far 
as corruption in public life is concerned, the Government 
is committed to take appropriate steps which needs to 
be taken, in this regard. As far as the Issue of bringing 
Prime Minister in purview of Lok Pal Bill Is concemed, 
the Government is very clear that It will bring this Bill In 
the House with whatever decision the Cabinet takes in 
this regard. 

As far a bringing this Issue in the House is 
concerned, as I said in beginning that the Government 
has clearly mentioned in common Minimum Programme 
that it will bring Lokpal Bill. You know that one has to 
pass through long process with very complex issues for 
giving final shape to the Bill. The Administrative Reform 
Commission has presented its fourth report in this regard, 
that report has been presented before the core committee 
and Group of Ministers have also concluded their meeting 
and given their recommendations. The Mlnlatry of 
Personnel has to send the bill for vetting to Ministry of 
Law for giving final shape to It, therefore, as lOOn we 
received recommendations of Group of Mlnist.,., we sent 
it to Ministry of Law. We will bring It before the House, 
as soon we received It. 

PROF. VIJAY KUMAR MAlHOTRA: Th .... years have 
elapsed, whether it would be done or not? 

{English} 

MR. SPEAKER: I think, he has given a very 
comprehensive answer. 

{T""'/ion} 

MD. SALIM: Mr. Speaker, Sir, it Is interesting hon'ble 
Minister is giving comprehensive reply to a comprehensive 
question, but what he Is hiding is even more attractive. 

{English} 

MR. SPEAKER: Any Member wanta protection or the 
Speaker wants protection? 

{Trsnslstion} 

MD. SALIM: Mr. Speaker, Sir, the moot question is 
the time by which Lokpal BID would be introduced and 
whether the Prime Minister and other high post would be 
brought under the ambit of this Bill or not? 

{English} 

MR. SPEAKER: He has said that. 

{TllInslstion} 

MD. SALIM: Since we are arguing on this Issue for 
decades and hon'ble Minister Is talking about Group of 
Ministers, Administrative Reforme Commluion etc. It Is 
not only this that bill would be brought only after Cabinet 
gives ita decision. But if r8CDmmendations of Group 
Minleters can be sent from Cabinet to Law Secretary, 
then why can't the House be infonned whether the 
recommendation made by the Group Ministers Include 
the posts of Prime Minister and President? The House 
has right to know it. We are living in the present era of 
R.T.I. 

{English} 

MR. SPEAKER: I think you have already dealt with 
it; it is the same question. 

{TllInsl8h'on} 

SHRI SURESH PACHOURI: Mr. Speaker, Sir, the 
hon'ble Member wants to know as to what 
recommendations have been made by the Group of 
Ministers and the Administrative Reforms Commission in 
regard to inclusion of the post of the Prime Minister, In 
the said BiD. Though it Is not appropriate to make a 
mention of a biD, tin final shape Is given to it. Insplte of 
that I do not hestitate to inform the House with your 
pennlssion that the Group of Ministers have left this 
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decision on Cabinet. Secondly as far as recommendations 
of Administrative Reforms Commission is concerned the 
recommendations of Administrative Reforms Commiasion 
in this regard are in pubflc domain. Beside8 that we have 
also studied this matter in other countries. As Prime 
Minister has not been included in European Union. 
Newzealand, Sweden and United Kingdom to have not 
done it. ... (Int8nuptionS) 

(English] 

MR. SPEAKER: When the Bill comes. we shall 
discuss it. 

... (Inlsnvptions) 

(Translation] 

SHRI SURESH PACHOURI: The Administrative 
Reforms Commission has not recommended to include 
Prime Minister in it. 

(English] 

Combating IlIegItI Aotlvltle. on High .... 

*587. SHRI CHANDRA BHUSHAN SINGH: WUI the 
Minister of EXTERNAL AFFAIRS be pleued to state: 

(a) whether the United States has asked India to 
join a woridwide network to combat Illegal activities on 
the high seas; 

(b) if so, the details thereof; and 

(c) the reaction of the Govemment thereto? 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
PRANAB MUKHERJEE): (a) No proposal has been 
received from US Navy in this regard. 

(b) and (c) Do not arise. 

{Ti'Ilns/ation] 

SHRI CHANDRA BHUSAN SINGH: Mr. Speaker, Sir, 
it has been oonstantly published in the newspapers that 
Admiral Mitchel Mullen has met the Defence Personnel 
of the country and has had detailed dlscus8lon in this 
regard. Afterall why does the Government wish to keep 
it a secret and does not wish to dlvl.\lge this information 
and details, I would Uke to know whether our policy is 

pro-American? If so, whether the hon. Minister would 
throw some light on this issue. 

/English] 

SHAI PRANAB MUKHERJEE: I have just answered 
the question. So far as India and the United States 
Defence cooperation is concerned, that is a different 
question altogether. I have never said that there is no 
Defence cooperation between India and the US. The 
question is: "(a) whether the United States has asked 
India to join a worldwide network to combat illegal 
activities on the high seas; (b) if so, the details thereof: 

There has been no proposal 01 joining an 
international, worldwide activity because there is no 
necessity as in 1982, the United Nations itself had a 
Convention; the United Nations laws on the crimes on 
the high seas. There is 1988 SUA Convention which deals 
with the maritime crimes on the high seas. India being a 
signatory to both these intemational Conventions, there 
is no question of participating in any global exercises 
Initiated by any individual country. I think, in response to 
that question I have stated. 

If the hon. Member has specific question in regard 
to India-US maritime cooperation, I will be very glad to 
answer that question. 

[7i"Bns/ation] 

SHRI CHANDRA BHUSHAN SINGH: Sir, I would ask 
you a direct question in the second supplementary that 
whether our Navy Is capable of controlling the illegal 
activities in our sea lane? If so, then why it has not 
been able to control the illegal activities taken place so 
far? 

/EngIish] 

SHAI PRANAB MUKHERJEE: This is a much larger 
question and that is why the intemational cooperation is 
sought for. It is very important that we should protect 
specially the sea lane which passes through the Indian 
Ocean because from Malacca Straits onwards it carries 
nearly 60 per cent of the world's energy supply. Therefore. 
the safety and security of this sea lane Is very important. 

But a large number of mariti~ crimes take place. 
Therefore, it is the international practice to seek the 
cooperation of the Imoral oountries, where actually the 
offences are taking place. For that, the Intemational 
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conventions under th8 United Nations are there. Indian 
Navy, Indian Coastguard and Indian Maritime Police are 
competent to deal WIth this and we have ~ 80. In 
fact, in the past when a Japanell8 ship was hijacked, 
Indian Navy intercepted and released that. Similarty, when 
one of our ships was taken over by the pirates In the 
coast of Somalia, with the cooperation of the other IInoral 
countries we have been able to rescue that. This type of 
practice and International cooperation are ongoing. 

SHRIMATI MANEKA GANDHI: Sir, piracy is a very 
limited form of crime on the High Seas. One of the biggeat 
crimes now is the transport of wild life. For Instance, to 
many countries, through Chennai, we are sending 88a 
horses and other animals of fish. Sometimes, the 
smugglers are caught by the Customs but most of the 
times, It is ignored. The second place, for Instance, Is 
the line of Panama flag ships outside the Orissa coast, 
and they are all illegal. The coastguard is singular1y iII-
equipped. 

Could the Minister tell me what has been done to 
stop wild life crime on the high seas? Is there any bilateral 
pact with any countries because a lot of this smuggled 
wildlife is going on to China, to Malaysia, to Philippines? 
Would the Minister please tell me about that? 

SHRI PRANAB MUKHERJEE: Sir, human trafficking 
and trafficking of wild life are the crimes against the 
international law. We are a party in all these International 
Conventions including the Conventions of 1982 and 1988, 
and we have the cooperation. 

In respect of the effectiveness of the Coastguard, It 
Is incorrect to say that Indian Coastguan:18 are IU-equlpped. 
Yes, there may be a difference between the actual desire 
and the actual achievement, and always we are trying to 
bridge the gap. But if the hon. Member takes the trouble 
of going through the development of Indian Coastguards, 
which was established In 1978 and the development that 
has taken place till today, she will find that there has 
been a substantial development. 

In addition to that, very recently we have developed 
cooperation between the Coastguard and the Marine 
Police, another institution under the Home Ministry to take 
care of the crimes which take place within the territorial 
waters but not within the jurisdiction of either the 
coastguard or the Navy. Despite that, sometimes thi8 type 
of information comes that some wild life smuggling or 
trafficking takes place. Surely as and when we get the 

information. we get the lnteDigenea, we Intercept and we 
take appropriate action. 

SHRI N.N. KRtSHNADAS: Sir. the three borders of 
our continent Is surrounded by eaa. So, illegal activities 
on High Seas are of more concem to 'our country. 
Recently, a lot of incidents have been reported by the 
dallies and some other media. The flahermen from our 
seaside are captured by L TTE and some other Illegal 
organisation also. Sir, from Kerala sea border also, a lot 
of fishermen are misaing. 

MR. SPEAKER: You are going far way from the 
Question. 

SHRI N.N. KRISHNADAS: What are the steps being 
taken by the Government of India to combat this type of 
illegal activities and to find out the mlaalng fl8hermen 
from our sea border areas? 

MR. SPEAKER: From USA, you have come to 
Kerala. 

SHRI PRANAB MUKHERJEE: We have a bilateral 
agreement between India and Sri Lanka to protect the 
fishermen of India and Sri Lanka. Most of the times It Is 
found out that the fishermen of one country cross the 
territorial waters of the other country. We have the 
arrangement between Pakistan and India al80 In respect 
of such things which take place In the Gularat coast. 
Sometimes when the fishermen are arrested by other 
country, we make all efforts to get them released. This is 
a continuing exercise. 

SHRI SALEEM SHERVANI: Sir, a number of times, 
when people Indulging in Illegal activities on the high 
l18as or smuggling, are chased by our Coast Guards or 
the Navy, they dump their goods in the 8eas. Do we 
have any schemes by which we can try to retrieve these 
goods that had been dumped or put a value to these 
goods that had been dumped? 

SHRI PRANAB MUKHERJEE: Sir, very recently we 
have done one, we received the Information that certain 
contrabands, explosives were being transported of course, 
It was not dropped because of interaction, It was dropped 
because of the accldents-and our Coast Guards and 
Navy combined, did an operation, to retrieve it. 
Sometimes, if It is possible to retrieve It, we do it. It is 
part of the exercise. 
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MR. SPEAKER: O. 588 - SM Jyotradltya M. Scindla: 
Not Present. 

O. 589 - Dr. Dhirendra Agarwal: Not present 
Shri Harikew81 Prasad. 

(Translation} 

Financial Performance of MTNUBSNL 

+ 
'589. SHRI HARIKEWAL PRASAD: 

DR. DHIRENDRA AGARWAL: 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state: 

(a) the total income and profit eamed by MTNL and 

BSNL separately during each of the last three vea .. ; 

(b) whether the profit of both the organisationa have 
declined during these years; 

(c) if so, the details alongwith the reasons therefor, 
and 

(d) the steps taken to improve their operations and 
augment their profit in the coming years? 

{English/ 

THE MINISTER OF STATE IN THE MINISTRY OF 
,COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) to (d) A Statement is laid 
on the Table of the House. 

Statement 

(a) The total income and profit earned by MTNL and BSNL separately during each of the last three years: -

Financtal Year MTNL 

Total Income 

2003-04 6,683.93 

2004-05 6,084.10 

2005-06 6,091.00 

(b) and (c) The profit of MTNL for the year 2003-04 
increased by 31 .16% over previous year. However, profit 
of the year 2004-05 and 2005-06 decreased by 18.38% 
and 38.20% respectively. MTNL's Profit for the year 2004-
05 and 2005-06 decreased mainly on account of 
downward revision of Access Deficit Charges and 
reduction of tariffs in the competitive market. 

The profit of BSNL has actually not declined during 
the last three years. The Profit of Financial Year 2004-05 
includes Rs. 1301.96 crores which represents the writing 
back of excess income-lax provision of the Financial Year 
2003-04 which was made due to the uncertainty regarding 
the applicability of section SOIA to BSNL that was later 
on clarified by the Government of' India. If the said amount 
i.e. Rs. 1301.96 crores is excluded from the net profit of 
2004·05, the profit for 2004-05 would be Rs, 8881.33 
crtlres. 

(Rupees In crorea) 

BSNL 

Profit Total Income Profit 

1150.48 33,918.59 5,976.52 

938.98 36,090.09 10,183.29 

580.29 40,176.58 8,939.69 

(d) The steps taken by MTNL and BSNL to improve 
their operations and augment their profit in the coming 
years are given below: 

• Large-scale expansion of GSM Network by 
MTNL and BSNL. MTNL has planned to expand 
its GSM network by one million lines each in 
Delhi and Mumbai in 2007-0S. BSNL is in the 
process of augmenting its GSM network by 63.5 
millions including reserve quantity. 

• Large-scale expansion of the Broadband network 
and introduction of services like IPTV. It witt also 
help stop the chum Qf landline customers. 

• Aggreasive strategy for customer acquisition to 
ensure that the income increases substantially 
leading to higher profits in future. 
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• lntroduction of convergent billing shall lead to 
one bill for all services to a aubscriber. The 
system will addres8 customer request of 
services, tariff, complaint resolution etc. 

• Improving legacy PSTN network by change of 
cables, drop wires etc. 

• Improved customer care by opening new 
customer care centers/Sanchar-Haat. 
appointment of dealers, agents and special care 
of Corporate Customers. 

• Reviewing of tariff for various products and 
services so as to make them customer friendly 
and to suit various segments of the society. 

• Rationalization of expenditure to reduce 
administrative and operative cost. 

(Tf'IInslslionj 

SHRI HARI KEWAL PRASAD: Mr. Speaker. Sir. 
certain senior officers of MTNL and BSNL have completely 
ruined the telephone and mobile service of MTNL and 
BSNL under the influence of private companies. The 
telephone service of MTNL and BSNL is 80 poor that 
one does. not feel like taking their connection. Although 
we ".ve state-of-the-art technology, centres and 
equlpments in which the Government has Inveeted a lot 
of money. however, the intentions of the senior officers 
are malafide. If we take an estimate of the extravagance 
of the plethora of officers in MTNL It comes to be In 
crores of rupees. This extravagance . ... (lnMnuptions) 

MR. SPEAKER: What do you want to know? 

SHRI HARIKEWAL PRASAD: Mr. Speaker, Sir, 
would like to know from the hon. Minister If the 
Government has. conducted an inquiry about the 
extravagance of the senior officers of the MTNL and 
BSNL? 

MR. SPEAKER: But the question is regarding profit. 

DR. SHAKEEL AHMAD: Mr. Speaker, the hon. 
Member had asked a very specific question about the 
financial performance of MTNL and BSNL during the last 
three years and why these were coming in loeses? I 
have replied that it is not correct. I would like to tell the 
hon. Member that our business has grown, however, It Is 
true that our profits have diminished. The objective of 

our Government Is to provide Inexpensive telephone 
services to our consumers. The two objectIvee that of 
providing telephone service, to consumers at cheaper 
rat.. and enhancing the profits of the companl.. are 
slbtJif contradictory things. Despite that our MTNL and 
BSNL officers have put in a lot of hard work to Increase 
the number of telephones in the country. It has expanded 
ita business maintaining the profit level at the aame time. 
All kinde of vague allegations levelled against our officera 
do not have an Iota of truth. If we receive any 8p8Oif1e 
report against any officer or a staffer If the hon. Members 
apprises us of something then we definitely try to make 
lOme improvementa in that and take all poeaIble action 
against them. 

Mr. Speaker, Sir, hon. Member has referred to quality. 
TRAI regulates and maintains the bench mark of quality 
of services. There is a reference to our lacunae and 
those of the private companies in its last report. It 
appreciates MTNL and BSNL In several C888I and .180 
the private operators at some places which are regulated 
by the TRAI. It is our effort to improve the quality of 
these service, day-by-day. 

SHR' HARIKEWAL PRASAD: Mr. Speaker. Sir, hon. 
Minister hu apprised the HOUle however, my question 
was direct about the apparent losses during the Jut three 
years or the profit being eamed. Through that question I 
would like to ask a supplementary that there is a lot of 
anomaly in the telephone bills In the Nral .reas and the 
rest of the country. Just· now the hon. Minister has 
admitted it In his reply that the Govemment would take 
measures to Increase Its subecribers and take Inltlatlv .. 
to remove the anomall... Through you, I would Nke to 
know from the hon. Minister whether he has fixed any 
time limit for Inquiring Into the anomalle. and compIaJnIs 
of over billing, cross billing or the Irregularities In billing? 

DR. SHAKEEL AHMAD: Hon. Speaker, Sir, if It II a 
specific complaint of overbilling then We will definitely hold 
an inquiry. I have no hesitation in saying that In more 
that 95 per cent case our billing is correct. There are 
80me irregularities at some places we remove them and 
provide facilities to our consumers. 

{Eng/Ish} 

SHRI RUPCHAND PAL: Sir. may I know from the 
Minister whether the recent incidence of deotine of profit 
in respect of both MTNL and to some extent BSNL aJao, 
is due to certain unl-Iateral decisions taken by TRAI 



27 Orsl AnsWiW MAY 16, 2007 10 OutIslions 28 

without consulting even theee teIecom majora? What stepa 
the Govemment propose to take In such arbitrary decision 
being taken at the regulatoty level? 

DR. SHAKEEL AHMAD: Sir, TRAI hae two types of 
role. One is advisory. It is for the Government whether 
the Govemment agrees with the advice of the TRAI or 
not. The other regulatory authority of the TRAI ie directly 
to the service operators. They are directly responsible to 
obey the ordera of the TRAI. Of course, the TRAI has 
recently ordered a cut in ADC charge8 . and thfl private 
operators or the service operators are to abide by the 
declelon of the TRAI. The TRAI has got the power by an 
Act of Parliament. So, the Govemment has not got very 
significant role on the regulatory power of the TRAI. 

MR. SPEAKER: Can the Govemment not challenge 
the decl8ion of the TRAI? 

OR. SHAKEEL AHMAD: We are having consultation 
with the TRAI. 

MR. SPEAKER: You do not do that. 

DR. SHAKEEL AHMAD: But we have challen(l8d Its 
orders. The BSNL and the MTNL have challen(l8d a 
number of orders of the TRAI in different matters in 
dilferent courta. 

MR. SPEAKER: Therefore, if there i8 arbitrary order, 
it wlU be challenged. 

OR. SHAKEEL AHMAD: Yes, BSNL and MTNL, both 
the service providers which are In the Govemment PSUs, 
have challenged the different orders of TRAI In different 
courts of law. 

MR. SPEAKER: That is correct. 

SHRI ASADUDDIN OWAISI: Mr. Speaker, Sir, jf we 
read the answer, the profits of MTNL and BSNL are 
coming down. I would like to know from the hon. Minister 
that If this downward trend continues, MTNL and BSNL 
will be closed within five years. Does he agree with me 
that the losses, which MTNL and BSNL, are suffering 
are because of the previous Govemment's ag .... ment with 
the private operators? At whose cost? It Is at the cost of 
theIe organizations, the private operators, namely Airtel 
or Reliance, are making millions of profit. Why Is It that 
BSNL and MTNL are making 10888S7 WUI you go Into all 
the previous agreements that were made, wherein 

compromises were made and unnecessary benefits were 
given to the private operators? It Is because this is a 
national institution It has to be protected. What steps are 
being taken? Does he agree with the question which I 
am putting to him? 

DR. SHAKEEL AHMAD: Sir, contrary to the query of 
the hon. Member, as I have said in my reply. that the 
loss by MTNL or BSNL is not correct. MTNL has eamed 
a profit of Rs.S80 crore last year and the BSNL has 
eamed a profit of Rs.B,939 crore last year. So, it is not 
a fact. Of course, they were gaining profit previously. 
The AOC charge was cut. The tariff was reduced in the 
national ISO line. Previously, the per minute charge was 
Rs. 28. Now it is one rupee per minute. in international 
line also, it was RS.64 or As.60 per minute. Now, it is 
.. ven point something. So, the reduction of tariff and the 
ADC cut are the two things which are costing BSNL and 
MTNL dearly. But in spite of all the facts, due to the 
hard work of our officials and employees, we have almost 
maintained our profit in the last three years. 

tn-fIMfionj 

SHRt RAM KRIPAL YADAV: Hon. Speaker, Sir, hon. 
Mlnlater has countered the query that MTNL has earned 
profit and not incurred any loss and all sorts of things 
have been said. Through you, I would like to ask the 
hon. Min.tar as to the number of landllne or mobile 
connections of the MTNL and BSNL surrendered on 
account of poor services? 

DR. SHAKEEL AHMAD: Hon. Speaker, Sir, I have 
definite information. MTNL Is operative in Mumbal and 
Delhi while BSNL is operating across the country. 
Approximately 76,000 landllne connections of the MTNL 
have been surrendered while more than 10 lakh MTNL 
mobile connections have been given. In BSNL 
approximately 15 lakh landline connections have been 
surrendered whereas 1 crore 20 lakh mobile connections 
have been provided across the country. Mr. Speaker, Sir, 
these days cellphones are the first choice of the 
consumer. Through you, I would like to draw the attention 
of the House and request the hon. Members that a new 
trend is flowing down the country through the BSNL that 
people having some vested interest are deliberately getting 
the BSNL cables cut. Whatever is being done by the 
PWD and the Municipal Corporation is a routine matter. 
Now a trend has come up in which I would seek the 
intervention of the hon. Members, I hale handed over 
2003 FIR copies to the Chief Minister 01 Bihar that people 
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having certain vested intereata are chopping the BSNL 
cables. Law and order Is a State Government issue we 
do not have any law enforcing agency. So, I woukt 
request the hon. Members that BSNL is their company 
and they should impress upon the State Governments in 
this regard. 

MR. SPEAKER: It is from all. 

/English} 

He has personally given them. 

/Translalion} 

DR. SHAKEEL AHMAD: Please help us out. The 
State Governments should be asked to take stringent 
action against those who are hiring people for cutting 
down the BSNL cables. ... (Inlenuplions) 

MR. SPEAKER: You are a senior Member. 

MR. SPEAKER: Please be seated. 

... (Intenuptions) 

/Engllsh} 

Until I permit you cannot speak. 

... (Intenuptions) 

[TmnslMlion} 

Indo-us Nuclear Fuel Deal 

590. SHRI RAMJI LAL SUMAN: 
DR. CHINTA MOHAN: 

Will the Minister of EXTERNAL AFFAIRS be pleased 
to state: 

(a) whether the Nuclear fuel deal between India and 
the US is in jeopardy as reported in the Business 
Standard dated April 20, 2007; 

(b) if so, the details thereof; 

(c) whether the Representative of the U.S. 
Government has expressed dissatisfaction over the I~dian 
views during the talks held on the issue; 

"(d) if so, the details thereof; and 

(e) the reaction of the Govemment in this regard? 

/EngIishJ 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
PRANAB MUKHERJEE): (a) to (e) A statement Is placed 
on the Table of the House. 

St.t.m.,,' 
(a) No, Sir. 

(b) Does not arise. 

(c) to (e) An article in the US Financial TimtlS dated 
April 19, 2007 (reproduced in the Business Standard 
article of April 20, 2007) quotes US Under Secretary for 
Political Affairs, Nicholas Burns as stating, "'INe are 
disappointed with the pace and seriousness of the civil 
nuclear negotiations with India. It is lime to accelerate 
our efforts to achieve a final deal.' The Washington Post 
of April 20, 2007 has also quoted Under Secretary Burns 
85 saying, "There is a strong sense of frustration in 
Washington, in the Administration as well as in Congress, 
about the fact that the Indian side has progressed so 
slowly in this effort.· 

Subsequently, on May 1, 2001, after the 4th round 
of negotiations on the bllateral civil nuclear co-operatlon 
agreement between the Foreign Secretary and US Under 
Secretary of State, Nicholas Burns, iR Washington, the 
State Department stated, "The discussions were positive 
and the US is encouraged by the extensive progress 
that was made on the issues." 

The two sides are continuing discussions with a view 
to finalising the bilateral co-operation agreement In civil 
nuclear energy. 

[Transl8tion} 

SHRI RAMJILAL SUMAN: Mr. Speaker, Sir, there 
were certain misunderstandings regarding the news item 
published in some of the newspapers with regard to the 
Indo-US nuclear fuel deal. The Minister in his reply stated 
that as per the discuaaione held between the Foreign, 
Secretary and U.S. Under Secretary of State, Nicholas 
Burns on 1st May, 2007 US is .encou~aged by the 
progress made on the said issue. I would like to ask a 
pointed question that Prime Minister had assured the 
House that the Interests of India will not be overlooked 
In this agreement. In view of the news reports I would 
Ilke to know whether Prime Minlater would r8888Ure that 
Interests of India would not be ovel1ooked at any coat? 

/English} 

SHRI PRANAB MUKHERJEE: Sir, on this issue 
severalrounde of diaoua8Ions have taken place. The Joint 
Statement between the Preakfent of USA and Prime 
Minister of India Dr. Manmohan Singh has been placed 
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on the Table of the House. The Separation Plan has 
been placed on the Table of the House. On a number of 
occasions when the discussions took place, It was 
categorically pOinted out that the 123 Agreement which 
will have to be done, that has to be done within the 
framework and parameters of the Joint Statement of the 
18th July and the Separation Plan of 6th March, 2006 
and the commitment which the han. Prime Minister had 
given on the floor of the House. . .. (/ntenuplions) 

WRITTEN ANSWERS TO QUESTIONS 

{English! 

HIV Guldellnea from UNAIDS 

*582 SHRI REWATI RAMAN SINGH: Will the Minister 
of HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether UNAIDS has Introduced new HIV 
guidelines; 

(b) if so, the details thereof; 

(c) the steps taken by the Government to implement 
these guidelines; and 

(d) the impact of the existing programmes to contain 
AIDS in India? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (8) to (d) As per the available Information at 
NACO. UNAIDS regularly publishes HIV AIDS related 
guidelines to strengthen the existing HIVIAIDS control 
program in the member countries. The list of guidelines 
published by UNAIDS in the recent years ie given in the 
enclosed statement. National AIDS Control Organization 
makes use of these guidelines for operationalising the 
various HIVIAIDS interventions. NACO has also published 
recently operational guidelines on issues like ART 
program. ICTC program. Targeted Intervention program 
and STI program. These guidelines are meant for program 
managers for monitOring the successful implementation in 
the field. 

The Government of India Is irpplementing National 
AIDS Co.rol Programme (NACP) to control the spread 
of HIV/Aios by up-scaling targeted interventions among 

the high risk groups, behaviour change communication 
for improved awareness specifically among women and 
children, expanding the preventive care, blood safety, 
support and treatment of HIV infected persons including 
treatment of opportunistic Infections and provision of free 
antiretroviral drugs and mainstreaming HIV intervention 
strategies. According to recent National Sentinel 
Surveillance, two States namely Tamil Nadu and 
Maharashtra out of the six known high prevalence States 
have shown HIV prevalence among antenatal women as 
less than 1%. Whereas HIV prevalence in other States 
have remained stable. India continues to be in the 
category of concentrated epidemic, with an overall 
prevalence of less than 1 % among adult population and 
a total of 183 districts have been identified in the country 
for priority attention. With the specific Interventions under 
the programme, It has been possible to maintain the HIV 
prevalence among general population as less than 1 % 
and Tamil Nadu has shown decreasing trends during the 
last three years. 

Statement 

HIV Guidtl/intls from UNA/OS 

1. Terminology Guidelines 

2. Setting National Targets for Moving Towards 
Universal Access; Operational guidance 

3. Intemational Guidelines on HIV/AIDS and Human 
Rights 

4. The Global Task Team, a pathway to implement 
the "Three Ones", Opportunities for Scaling Up 
the Response to HIV at Country Level -Guidance 
Note 

5. Guidelines for Conducting HIV Sentinel 
Serosurveys among Pregnant Women and Other 
Groups 

6. Guidelines for effective use of data from HIV 
surveillance systems 

7. Initiating Second Generation HIV Surveillance 
Systems; Practical, Guidelines (SGS) 

8. HIV, health and your community: a guide for 
action 

9. Revised Guideline 6 Access to prevention, 
treatment, care and support. 
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10. Monitoring the Declaration of Commitment on 
HIV/AIDS Guidelines on Conatruction of Core 
Indicators (full doc 2003) 

11. HIV/AIDS, Human Resources & Sustainable 
Development (WSSD. World Summit on 
Sustainable Development in Johannesburg, 
August 26, 2002) 

12. National AIDS Councils: Monitoring and 
Evaluation Operations Manual 

13. Guidelines for using HIV Testing technologies in 
Surveillance: Selection, Evaluation and 
Implementation. 

14. National AIDS programmes: a guide to 
Monitoring and Evaluation 

15. HIV and Infant Feeding Counselling: 

16. Social Marketing. Expanding access to essential 
products and services to prevent HIV/AIDS and 
to limit the impact of the epidemic 

17. Ethical considerations in HIV preventive vaccine 
research. UNAIDS guidance document 

18. Guidelines for Sexually Transmitted Infections 
Surveillance 

SI No. State Details as types of 
roads contend 

1. Haryana State Highways & Major 
District Roads 

{Translation} 

Recognition Norm. for Medical College. 

·591. SHRI TUKARAM GANPAT RAO RENGE PATIL: 
SHRI KASHIRAM RANA: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be peased to state the norms rgardlng gant of recognition 
to Medical Colleges? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATIPANABAKA 
LAKSHMI): Permission for establishment of new medical 
college and increase in intake capacity of a medical 

19. Guidelines for Second Generation HIV 
Surveillance. The next dec:ade 

20. HIV and Infant Feeding guidelines 

21. Guidelines for organizing national extemal quality 
assessment schemes for HIV serological testing 

World Bank Loan tor Development of Road. 

*588. SHRI JYOTIRADITYA M. SCINDIA: Will the 
Minister of SHIPPING, ROAD TRANSPORT AND 
HIGHWAYS be pleased to state: 

(a) the names of the States that have submitted 
proposals for World Bank loans for Improving their roads; 

(b) the details of the proposals; and 

(c) the cost and length of the roads to be improved 
with the help of this loan, State-wise? 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRI T. R. BAALU): (a) to (c) A 
proposal has been recently received from the State of 
Haryana for World Bank loan, for improving their roads 
88 per the following detalls:-

Length (In km) 

1,527 

Proposed cost 
(in US$ million) 

Rs. 5,587.99 crore 
(1170.60 US$ mUllon) 

college is granted by Central Govemment in pursuanco 
of the provision contained in Section 10(A) of Indian 
Medical Council (IMC) Act, 1956 and Regulation made 
thereunder. The eHgibll1ty and qualifying criteria for opening 
of a new medical college is laid down In the Establishment 
of Medical College Regulations, 1999 framed under IMe 
Act, 1956. It contains the norms relating to establishment 
of a medical college /.e. requirement of land area, hospital 
with necessary infrastructure facilities, manpower, 
essentiality certificate from the concerned State 
GovemmentlUT Administration, consent of affiliation from 
a university etc. The college is Initlany permitted to start 
with minimum requirement of Infrastructure and staft as 
prescribed by MCI. The year-wise targets to be achieVed 
by the applicant In regard to construction of buildings. 
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positioning of staff. beds strength on year to year basis 
from the time of first admission of 5011 00/160 MBBS 
students till the time they reach final year are given in 
Mel Regulations. An inspection Is conducted by the MCI 
at the time of final MBBS examination of first batch for 
the purpose of recognition of medical qualification of the 
affiliating university in respect of students of newly 
established college. Then as per provisions of Section 11 
of IMC Act, the Central Govemment in consultation with 
MCI !Orants recognition to the medical qualification by way 
of notification in the official gazette by including the 
qualification in the First Schedule to the IMC Act. 

{English} 

Sharing of Telecom Infrastructure 

*592. SHRI ADHALRAO PATIL SHIVAJIRAO: 
SHRI RAVI PRAKASH VERMA: 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleasec! to state: 

(a) whether the Telecom Regulatory Authority of India 
(TRAI) has recommended for sharing of telacom 
infrastructure among the telecom service providers as 
reported in 'The Hindu' dated April 12, 2007; 

(b) if so, the details of the recommendations made 
by the TRAI in this regard; and 

(c) the action taken or proposed to be taken by the 
Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) Yes, Sir. The 
recommendation has bean received in April, 2007. 

(b) The summary of the recommendation made by 
the TRAI is given in the enclosed Statement. 

(c) The recommendation of TRAI on sharing of 
infrastructure is being examined. 

StBtemen: 

Rscommtlndlltions of TRAI on inn../NCIunJ shsring 

A. Passive Infraatructure sharing: 

> Mandating passive infrastruottire sharing at this 
stage is not required. 

> SACFA clearance needs to be given in a 
stipulated time frame. If no communication is 
received in the prescribed time frame, the 
request may be deemed to be approved. 

> Infrastructure Providers (IP) Category-I may also 
be allowed to seek SACFA clearance if they 
have at least one agreement with existing 
wireless service providers for leasing 
infrastructure. 

> All licensees must announce on their website 
the details regarding the existing and future 
infrastructure installations available for sharing 
with other service providers. A time limit of 
30 days for negotiation between access seeker 
and provider should be specifically provided in 
the license conditions. 

Identification of Critical S"e8 for Wirele.. Services 

> A Joint Working Group (JWG) Ghould be 
constituted with District Magistrate of that District 
as the Chairman and having representatives from 
all mobile service providers present in that 
service area, representatives of Municipal 
Corporatlon!Body and a representative of Military 
land and Cantonment wing if area, under 
consideration also covers cantonment areas. 

> The committee shall ho!d its meeting when 
requested by any of the licensed service 
providers in that area and decision shall be taken 
within 3 months time. 

> All identified sites once approved by the 
committee will be notified as Critical Infrastructure 
sites by the % Chairman, Joint Working 
Committee. 

> Municipal bodies/Corporations/Cantonment 
authorities shall grant permiSSion to any service 
provider/lnfrastructure provider category-I (IP-I) to 
set up tower in such notified sites only when 
the service provider gives a commitment that 
the alte would be shared by at least three 
service providers. 

> In case of any disagreement among the service 
providers for sharing of critical site. the same 
will be first referred to JWG' to settle the issue 
before taking any other remedial action. 
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B. Active Infrutructur. sharing 

> The licence conditions of UASUCMSP should 
be suitably amended to allow active infrastructure 
sharing limited to antenna, feeder cable, 
Node B, Radio Access Network (RAN) and 
transmission system only. 

> Sharing of the allocated spectrum is not 
permitted, 

> All licensees must announce on their website 
the details regarding the existing and future 
infrastructure InstaNations available for sharing 
with other service providers, 

> A time limit of 30 days for negotiation between 
access seeker and provider should be apeclflcaUy 
provided in the license conditions. 

Backhaul sharing: 

> licensing conditions of UASl and CMTS should 
be amended to allow service providers to share 
th.w backhaul from BTS to esc only. 

> SUch sharMg 18 peftldfted on optical fibre as 
ni' as Radio medium. 

> No sharing of spectrum at access networit aide 
is permitted. 

C. Financial and economic m .. aurea for Infraatructure 
sharing 

(a) Incentives for Infraatructure sharing In urban a,... 

> Amount charged by Civic bodies from all service 
providers sharing Infrastructure per tower should 
not be more than 1.2 times of the amount being 
charged from Individual service providers when 
tower Is not shared instead of charging same 
amount of processing fee and other charges 
from all the operators sharing a site. 

(b) Incentives for Infrestructure sharing In rural antU 

> Subsidy for erecting the tower should alao be 
made availabl. to service providers not 
beneficiary under USOF scheme to maintain 
level playing field. The subsidy should be 
provided from usa Fund to service providerl 
Infrastructure category-I to 8n!Ict tower and ahare 
it with service providers. 

> An infrastructure provider Category-lor service 
provider who is not beneficiary of USOF scheme 
has to regiater with usa Fund administrator 
along with commitment letters from other service 
providers (Not benefiCiary of USOF scheme in 
that SDCA) who wish to share the tower. 

> The passive Infrastructure has to be created 
within one year from the date of such registration 
to make him eligible for subsidy. 

> A scheme baaed on the said framework would 
also be needed to support erection of towers in. 
rural areas not covered under USOF scheme. 

(c) Incentlvea for ualng non-conventional energy 
sources 

> a pro-active policy framework to encourage use 
of environment friendly non conventional energy 
sources may be evolved. 

> DOT may evolve a scheme of subsidy per site 
to service providers using non conventional 
energy sources. 

Wage Pact for Coat Mine Workers 

*593. SHRI K.J.S.P. REDDY: Will the PRIME 
MINISTER be pleased to atate: 

(a) whether the Govemment is working out wage 
pact for coal mine workers; 

(b) H so, the details thereof; 

(c) whether the trade unions are opposing the said 
move; 

(d) H so, the details thereof; and 

(e) the reaction of the Govemment thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL (DR. DASARI NARAYAN RAO): (a) and (b) 
Consequent upon the reoommendation of the Boero of 
Directors of Coal India Umited (Cll) for c:onstttution of 
Joint Bipartite Committee for Coal Industry-VIII (JBCCI-
VIII), the matter has been examined in the Ministry of 
Coal and Cil has been authorized to constitute JBCCI-
VIII for negotiation on National Coal Wage Agreement-
VIII (NCWA-VIII). 
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(c) No, Sir. 

(d) and (e) Do not arise In view ot reply to (c) above. 

ARC Report to Decla ... Auet. 

*594. SHRI P.S. GADHAVI: 
SHRI J.M. AARON RASHID: 

Will the PRIME MINISTER be pleased to &tate: 

(8) whether the Government Is considering the 
proposal of the Administrative Reforms Commiasion (ARC) 
which has suggested that all Govemment officials should 
declare their wealth at the outset of a key asalgnment to 
curb corruption; 

(b) if so, the details In this regard; and 

(c) the other recommendations' of ARC and the steps 
taken by the Govemment thereon to curb corruption? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI SURESH PACHOURI): 
(a) The Second AdmInistrative Reforms Commission (ARC) 
has not made any such specific recommendation in this 
regard. 

(b) Does not arise. 

(c) The fourth report of the ARC titled 'Ethics in 
Governance' has inltJr-81ia recommended (a) formulation 
of a Code of Ethics for Civil Servants focusing on 'Public 
Service Values' towards which all public servants should 
aspire; (b) amendment of the Prevention of Corruption 
Act to provide for a spacial offence of 'Collusive bribery', 
(c) doing away with the need to obtain prior sanction for 
prosecuting a public servant in cases of possessing assets 
disproportionate to the known sources of income; 
(d) providing for payment of damages by corrupt public 
servants to make good the 1088 caused; (e) changing the 
procedures for speeding up trlall under the Prevention of 
Corruption Act, (f) making neceaaary provision to protect 
the bonafide action of public servants taken in public 
interest, etc. The full report is available at the website of 
ARC at hIIp:llllfC.goV.in. 

The recommendations of ARC are un~r examination 
of the Government. 

[Translation} 

Acqu •• tlon of Trtbal Land for Coal MIning 

*595. SHRI GIRIDHARI YADAV: 
SHRI FAGGAN SINGH KULASTE: 

Will the PRIME MINISTER be pleased to state: 

(a) whether the government has acquired any land 
belonging to the tribal people for the purpose of coal 
mining during the last three years; 

(b) if so, he details thereof, State-wise; 

(c) the details of the rules regarding payment of 
compensation and heir rehabilitation after acqulstion of 
their land; and 

(d) the total number of the persons who have neither 
been paid compensation nor rehabilitatd during the said 
period alongwlth the reasons therefor, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL (DR. DASARI NARAYAN RAO): (a) , . .-nd (b) V., 
Sir. The details of land acqul~ from tribal ~Ie by the 
subsidiaries of Coal India Limited (CIL) during last 3 years 
State-wise Is as under: 

State Area of land acquired (in Ha.) 

West Bengal 14.57 

Jhar1chand 112.84 

Maharashtra 15.54 

Madhya Pradesh 328.51 

Chhattisgarh 158.78 

Orissa 52.32 

Total 682.36 

(c) CompenaatJon for land and other interests thereon 
is provided to the tribal land oustees 88 per provisions of 
the Acts and directives of Central Govt. from time to 
time. In addition to land compensation, Rehabilitation & 
Reeetttement (R&R) benefits are ~ided to eigl)le tribal 

\ 

land otat .. as per prvIsions of ell's Resettlement and 
Rehabilitation (R&R) Policy, 2000. 
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Employment to eligible land oustees including of tribal 
land oustees is provided to fill vacancies, subject to 
approval ot the Board of the company. In case subsidiary 
company is unable to offer employment due to lack of 
vacancies. there is provision tor giving cash compensation 
in lieu ot employment. CIL's R&R Policy also provides 
for assistance tor establishing non-farm self employment 
by providing taining and assistance in securing jobs with 
Contractors. Wile shifting ot tribal population to new house 
sites. care is taken to settle them in a group to maintain 
their unique cultural identity. As per policy, the displaced 
family 1s given replacement cost of its homestead and 
other structure there. In addition to alternate house site 
shifting allowance is given to each family. Further, the 

cluster group is also provided community facilities. In case 
a family wishes to make its own living arrangement. then 
it is provided onetime lump sum gant along with 
replacement cost of homestead, structures etc. owned by 
it on the acquired land. 

Land compensation is paid according to the provisions 
of Land Acquisition Act or Coal Bearing Area act 
depending upon tt1e Act, under which land is acquired. 

(d) The details of Project Affected Tribal Families 
(PATFs) from whom land was acquired during last 3 years 
along with details of area of tribal family paid compensation 
is as under: 

Land & Compensatin to tnbals for the last three years (State-wise) 

State No. of Area No. of Project Affected Reasons for non-
PATFs acquired Tribal Families payment with 

(in Given Yet to be progamme, 1f any 
Hectares) compen- given 

sation compensation 
------

West Bengal 20 14.57 20 Nil 

Jharkhand 168 112.64 149 19 Total compensation deposited 
Collector (Land Acquis ition ). 
Tenants have not recei ved 
paymen ts despite repeated 
camps held by Land Acquisition 
Deptt. 

Maharashtra 12 15.54 12 Nill 

Madhya Pradesh 814 328.51 814 Nil 

Chhattisgarh 272 158.78 272 Nil 

Orissa 90 52.32 90 Nil 

Total 1376 682.36 1357 19 

Employment & cash grant 1i7 lieu of employment to l!bals for the last three years (State-wise): 

State No. of 
eligible cases 

of 
employment 

involved 

2 

No. of 
employment 

given 

3 

No. of cases 
where cash grant 

in lieu of 
employment 

given 

4 

No. of 
employment 

5 

··-------·-- ---
Balance 

No. of cash 
grant 

6 
- -------- - - - - ------- ---- --------- - - - --·- --------- - --
West Bengal 

Jharkhand 

04 

103 

04 

103 

Nil 

Nil 

Nil 

Nil 

Nil 

Nil 
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2 3 

Maharastra 10 2 

Madhya Pradesh 30 28 

Chhattisgarh 54 54 

Orissa 100 100 

Total 301 291 

{English/ 

Rehabilitation Package for Subsidiaries of CIL 

*596. SHRI SANTOSH GANGWAR:

SHRIMATI RUPATAI D. PATIL: 

Will the PRIME MINISTER be pleased to state: 

(a) whether the Government has sanctioned the

rehabilitation package for the loss-making subsidiary 

companies of Coal India Ltd.; and 

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF 

COAL (DR. DASARI NARAYAN RAO): (a) and (b) Yes, 

Sir. The Government have sanctioned a rehabilitation 

package for the Eastern Coalfields Limited (ECL) which 

is a subsidiary company of Coal India Limited (CIL). The 

salient features of the rehabilitation package for EGL are 

as under: 

(i) Infusion/Investment of funds:

An investment of Rs. 2,956.83 crore from 2003-04 to 

2012-13 for augmentation of production to be met from 

internal resources of EGL. 

(ii) Waiver of non-payment of loans/interests:

(i) Waiver of unsecured loans amounting to Rs.

519 crore during 2008-09 by CIL provided EGL

achieves the outlined milestones.

(ii) Waiver of interest on unsecured loans amounting

to Rs. 168.65 crore upto 2002-03 and future

interest of Rs. 33.73 crore per annum from 2004-

05 to 2008-09 by GIL i.e. till such time the

unsecured loan is waived.

(iii) Waiver of Rs. 82.47 crore of apex charges for

the earlier years upto 31.03.2004 and further

waiver of service charges @ Rs. 14 crore per

annum from 2004-05 by GIL.

4 

8 

2 

Nil 

Nil 

10 

5 

Nil 

Nil 

Nil 

Nil 

Nil 

6 

Nil 

Nil 

Nil 

Nil 

Nil 

(iv) Waiver of electricity duty @ Rs. 18 crore per

annum from 2004-05 for 5 years from

Governments of West Bengal and Jharkhand. 

(iii) Conversion of loan to equity:

(i) Conversion of current account balance of Rs. 

1,532 crore of EGL as on 31.03.2003 by CIL 

into equity share capital in proportion to EGL 

bringing down its negative networth.

(iv) Other proposals:

(i) No interest to be charged on current account 

balance by CIL.

(ii) Moratorium on repayment of further unsecurec"

loan and current account balance till ECL's

networth becomes positive.

(iii) Gratuity and leave encashment wages provided

to the VRS (Voluntary Retirement Scheme)

optees to be routed through current account.

(iv) Repayment of EDC, Canada (foreign currency

loan) loan and interest by GIL.

(v) Exemption to ECL from Section 41 (1) of the

Income Tax Act, 1961 in respect of remission

arising out of writing off loans, interest and other

liabilities.

(vi) Exemption to ECL from payment of fees for

increase in the authorized share capital.

(vii) ECL to start payment of arrears of NCWA-VII

from April 2006 in three instalments during

2006-07, i.e. 50% of the arrears by May 2006.

25% before Deepawali (Kali Puja) and balance

25% by March 2007. Instead of disbursement

over three years as approved by BRPSE (Board

for Reconstruction of Public Sector Enterprises).
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(v) The company shall ensure rationalisation of 
manpower ttvough VRS and natural attrition, 
within the stipulated time frame. 

Captive Cultivation of MedIcinal Planta 

'597. SHRI KtSHANBHAI V. PATEL: 
SHRI SUGRIB SINGH: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether the Govemment Is extending assistance 
to farmers for captive cultivation of medicinal plants; 

(b) if so, the details thereof and the criteria fixed for 
extending such assistance to the farmers; and 

(c) the details of assistance provided during 2005-06 
and 2006-07 to various states and the number of farmers 

2005-06 

SI.No. StalelUT's Projects Amount 
sanctioned sanctioned 

(As. In lacs) 

2 3 

1. Andhra Pradesh 86 63.61 

2. Arunachal Pradesh 6 29.65 

3. Assam 2 Ul 

4. Bihar 0 0 

5. Chhattisgarh 20 90.56 

8. Delhi 0 0 

7. Gujarat 10 23.63 

8. Haryana 90 342.976 

9. Himachal Pradesh 59 233.06 

10. Jammu and Kashmir 32 61.22 

11. Jharkhand 2 4 

12. Kamataka 14 19.17 

13. Kerala 13 13.17 

benefited by such assistance, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) and (b) Yes, Sir. The National Medicinal 
Plants Board is providing financial assistance for cultivation 
of identified medicinal plants. As per the Operational 
Guidelines of scheme, subsidy 0 30% of the project 
cost subject to a maximum of Rs. 9 lakh per project is 
admissible to a farmer/grower/organisation. The project 
proposal with infonnatlon regarding land records, bank 
appraisal report, Memorandum of Understanding (MoU) 
with Buyer of the produce etc. should be forwarded by 
State Medicinal Plants Board for consideration of National 
Medicinal Plants Board. 

(c) The details regarding StateslUTs, projects and 
financial assistance sanctioned / released to fanners 
during the year 2005-06 and 2006-07 are as under: 

2006-07 

1 st installment Projects Amount 1st il1ltdment 
Released sanctioned sanctioned reIsued 

(As. In Ilea) (Rs. In Iaca) (Rs. In lacs) 

4 5 6 7 

32.92 63 91 45.45 

18.61 30 85.38 42.66 

0.91 4 10.846 5.418 

0 10 32.14 16.07 

45.61 9 20.29 10.12 

0 2 6.83 3.41 

11.82 28 18.387 9.424 

172.15 89 331.227 165.534 

120.25 86 230.33 115.08 

30.65 23 74.84 37.39 

2.01 0 0 0 

9.49 171 417.006 201.483 

6.81 25 26.55 13.23 
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2 3 

14, Madhya Pradesh 194 360.3 

15. Maharashlra 86 226.68 

16. Manipur 56 279.66 

17. Nagaland 14 27.27 

18, Orissa 47 100.39 

19. Punjab 49 258.82 

20. Rajasthan 371 615.64 

21. Sikk,m 11 29.46 

22. Tamil Nadu 28 93.85 

23. Uttar Pradesh 7 16.59 

24. Uttaranchal 25 63.34 

25. Wesl Bengal 0 

(Transl8/1onj 

Nuclear SupplieR' Group 

*598. SHRIMATI KARUNA SHUKLA: 
PROF. VLJAY KUMAR MALHOTRA: 

Will the Minister of EXTERNAL AFFAIRS be pleased 
to state: 

(a) whether the Government has made any efforts to 
gamer support of the Nuclear Suppliers' Group (NSG) on 
Nuclear Treaty; 

(b) if so, the details thereof; and 

(c) the outcome thereof? 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
PRANAB MUKHERJEE): (a) and (b) Yes Sir. The JoInl 
Statement of July 18, 2005 commits the United States to 
work with its friends and allies to adjust intemational 
regimes to enable full civil nuclear energy cooperation 
and trade with India. Govemment have also taken steps 
to seek the support of Nuclear Suppliers Group (NSG) 
countries. This has been done through briefings in NSG 
member country capitals and in New Delhi as well as 

0 

4 5 6 7 

178.91 280 580.29 289.72 

113.44 138 323.11 161.52 

139.94 0 0 0 

13.18 10 28.36 14.16 

SO.33 146 244.709 122.255 

153.45 95 366.552 183.251 

406.22 393 685.07 342.31 

14.74 52 95.61 47.71 

46.96 8 29.44 14.69 

8.3 106 228.091 113.98 

31.68 35 115.41 57.73 

0 2 3.08 1.54 

through dialogue with the NSG. The issue of an India-
specific exemption to the NSG Guidelines has also been 
taken up at political levels during visits abroad as well as 
Incoming visits. 

(c) As a result of these efforts, several important 
NSG countries such as UK, France and Russia have 
expressed understanding for our position. 

/EngIish] 

National Council for Clinical Establlahmenta 

*599. SHRI ANANDRAO VITHOBA ADSUL: 
SHRI E.G. SUGAVANAM: 

Will the Minister of HEALTH AND FAMilY WELFARE 
be pleased to state: 

(a) whether the Government has constituted a 
National Council for Clinical Establishments; 

(b) if so, the aima and objectives of the Council and 
the composition thereof; 

(c) whether there is any proposal to set up a 
monitoring mechanism for periodical review of the 
standards followed by the service providers; and 
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(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) to (d) Yes sir, with a view to 
determine standards for Clinical Establishments and to 
maintain and update a national register of Clinical 
Establishments In the country, a National Council for 
Clinical Establishments has been set up ~ Ministry of 
Health and Family Welfare's notification dated 5th April 
2007. The functions of the Council are to:-

(i) determine the standards for clinical 
establishments; 

(ii) classify the clinical establishments into different 
categories; 

(ill) develop the minimum standards and their 
periodic review; 

(iv) compile, maintain and update a national register 
of clinical establishments; 

(v) perform any other function determined by the 
Central Government from time to time. 

However, Health being a State list subject, it is for 
the State Govemment to set up monitoring mechanisms 
to ensure periodical review of the standards followed by 
the service providers in the health sector. 

Setting up of Public Health Development AuthOrity 

*600. SHRI G. KARUNAKARA REDDY: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleaaed 
to state: 

(a) whether the Planning Commission has suggested 
some measures including setting up of a Public Health 
Development Authority with a corpus of Rs. 500 crore 
and for launching 'Sarva Swasthya Abhiyan' to make 
healthcare accessible to all; 

(b) if so, whether any concrete measures have been 
suggested for better implementation of the health care 
schemes; 

(c) if so, the steps taken/proposed to be taken by 
the Government in this regard; and 

(d) the time by which the Government is likely to 
implement such schemes? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMt): (8) to (d) Yes, Sir. The mid-term appraisal of 
the 10th Five Year Plan (2002-07) tor the health sector, 
carried out by Planning Commission, had recommended 
setting up of a Public Health Development Authority 
(PHDA) with a corpus of As. 500 crOl'e in the Irlterventions 
recommended in the Mid Term Appralaal of the 10th Five 
Year Plan (2002-07). It also includes the launching of a 
"Sarwa Swasthya Abhlyan- in a manner similar to the 
-Sarwa Shiksha Abhlyan-. It suggests the augmentation 
of financial resources for health by acceaalng the World 
Bank IDA credit for the "&.lrva Swasthya Abhiyan-. The 
PHDA will set .tandards for quality aMuranoe in health 
care; develop and disseminate national practice guidelines 
and consumer Information; build capacity in public health 
and develop the Information Technology Infrastructure for 
Health. This will boost consumer confidence, ::urb 
malpractices, and create an ethical environment for 
creating more appropriate health care delivery acroM the 
country. 

The National Rural Health Mission (NRHM) has been 
launched throughout the country by the Govemment to 
ensure quality health care In rural areas. The Ministry of 
Health & Family Welfare has taken care·of the suggestion 
made in mid-term appraisal of the 10th F. Y. Plan for 
health sector while formulating the NRHM. The Mission 
period has been fixed from 2005-12. 

Performance of the indian Cricket Tum 

*601. SHRI ADHIR CHOWDHURY: 
SHRI SURESH PAABHAKAR PRABHU: 

Will the Minister of YOUTH AFFAIRS AND SPOATS . 
be pleaaed to state: 

(a) whether the Govemment has any control oYer 
the Indian Cricket Team and ita Board of Control; 

(b) if so, the details thereof; 

(c) if not, the reasons therefor; 

(d) the total funds allocated for the development of 
cricket and other games put together during the last three 
years; 

(e) whether the Government has us.lled the 
performance of Indian Cricket Team In the recent Wortd 
Cup; 
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(f) if so, the outcome thereof; and 

(g) the steps taken or proposed to be taken by the 
Government on the basis of the asaeument ? 

THE MINISTER OF PANCHAYATI RAJ, MINISTER 
OF YOUTH AFFAIRS AND SPORTS AND MINISTER OF 
DEVELOPMENT OF NORTH EASTERN REGION (SHRI 
MANI SHANKAR AIYAR): (a) to (c) The Board of Control 
for Cricket in India (BCCI) is an autonomoua registered 
body whioh is recognized by the Government of India as 
the National Sports Federation (NSF) responsible for the 
promotion of cricket In the country. Government recognition 
granted to aU NSFa, Including BCCI, Is aubject to their 
conforming to the following conditions: 

• Follow proper democratic and healthy 
management practices which provide for greater 
accountablltty and transparency at all levela; 

• Have proper accounting procedures at all levels 
and produce annual financial statements; 

• Produce an annual report within six monthe of 
completion of the year; 

• Have impartial and tranaparent .electlon 
procedures; 

• Will ensure that the dope test of all Ita players 

be conducted regularly .. per norms/standards 
laid by the International federation of the 
eoncemed discipline. 

(d) BCCI does not take any Central assistance from 
the Govemment. However, permission is given by the 
Ministry to acCI for the participation of the Indian team 
in International events abroad and for conducting 
intemational events in India in consultation with the 
Ministries of Extemal Affairs and Home Affairs. The details 
of funds provided during the last three years to each of 
the other recognized National Sports Federations for the 
promotion of various aports Is given in the enclosed 
statement. 

(e) to (g) BCCI has acknowledged that the Indian 
team did not perform to its full potential during the recently 
concluded ICC World Cup 2007 held in the West Indies 
and has held the team collectively responsible for Ita 
poor performance. To ensure better performance, the BCCI 
has deliberated on the matter and also obtained the 
suggestions from former Captains of the Team. Based on 
the Inputs received, the BCCI is taking necessary steps 
for improving the preparation of the Indian Cricket Team 
for participation in major events, which include intensive 
training inputs in different aspects of the game; norms In 
terms of minimum level of participation in domestiC 
competitions; encouraging young players with potential, 
etc. 

Os/ilils 01 Assisl8f1Ct1 givtln 10 Nlltionlll Spotts F«I8I71Iions 2003-04 /0 2006-07 

(Rupees in lakhs) 

SI.No. Name of the Federation 2004-2005 2005-2006 2006-2007 
31-3-2007 

2 3 4 5 

1. All India Carrom Federation 14.25 13.98 12.69 

2. All India Chess Federation 111.90 78.94 112.46 

3. All India Karate-Do-Federation 0.00 00.00 3.46 

4. All India Sports Council of the Deaf 30.02 13.43 19.16 

5. Amateur Baseball Federation of India 12.50 07.00 15.49 

6. Amateur HancI)aJI Federation of India 14.00 34.57 38.64 

7. Atya Patya Federation of India 7.50 12.00 15.50 
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2 3 4 5 

8. BaH Badminton federation of India 5.50 00.00 0.00 

9. Bdketball FederIItion of India 49.61 41.21 36.31 

10. Cyota Polo Federation of India 6.75 a 30,01 

11. Fencing As8ocIation of India 17.07 43.78 45.70 

12. Gymnastics Federation of India 18.88 14.8$ 66.47 

13. Indian Body Building Federation 0 G- 0.00 

14. Indian Kayaklng & Canoeing AaIOCidon 16.08 36.60 21.23 

15. Indian Polo AuociatIon 1.62 01.10 1.55 

16. lootan Power lifting Federation 13.00 16.00 8.50 

17. Judo Federation of India 58.37 84.66 48.62 

18. Kho-kho Federation of India 18.&2 12.00 2.00 

19. Korfball Federation of India 12.50 09.00 12.50 

20. All India TennJa Auociatlon 138.87 n.45 80.07 

21. National Rifle AaaocIation of India 218.37 433.43 373.19 

22. Netball Federation of India 7.50 11.60 9.60 

23. Roller Skating Federation of India 16.00 09.00 0.00 

24. Rowing Fedel'lltion of India 118.43 51.65 9.75 

25. Sepak Takraw Federation of India 7.50 10.60 13.00 

26. Shooting Ball Federation of India 12.00 00.00 0.00 

27. Softball FederIItIon of India 14.00 9.80 12.00 

28. Squash Racket federation of India 119.37 ".42 21.94 

29. Swimming Fedefation of India 11.76 63.33 13.59 

30. Table Tennis FMieration of India 118.78 165.10 178.75 

31. Taekwondo Federation of India 6.00 00.00 0.00 

32. Tenni-Koit Federation of India 10.60 11.00 13.00 

33. Tennis Baa Cricket Federation of India 7.00 17.00 1'.SO 

34. Tug of War Federation of India 12.50 ".SO 20.75 
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2 3 .. 5 

35. VoHeybaJI Federatfon of India 32.17 94.97 58.17 

36. Yachting AaocIatIon ot India 159.88 141.30 78.40 

37. Wuahu ANoolatfon ot Indla 10.50 07.10 13.50 

38. Throwban Fede...rlon of India 0.00 09.00 0.00 

39. Para Olympic 0.00 13.50 33.34 

40. Archery A8socIation of India 58.95 51.75 96.48 

41. BHliards & Snooker Federation of India 23.52 28.57 16.13 

42. Indian Amateur Boxing FederatJon 81.28 142.74 85.39 

43. Indian Hockey Federation 194.21 98.46 92.09 

44. Indian Women Hockey Federation 110.35 78.81 111.64 

45. Indian Amateur Kabaddl. Federation 25.00 24.69 13.95 

46. Indian Welghtllftlng Federation 79.88 51.41 3.28 

47. Athletica Federation of India 216.08 227.96 88.83 

48. Badminton AIeocIation of India 160.16 271.94 117.65 

49. Equestrian· Federation of India 32.76 31.20 29.06 

50. Football 119.36 70.37 30.55 

51. lAdian Go" Union 32.48 37.84 23.11 

52. Wrestling Federation of India 225.36 20lU2 32.58 

• 53. Winter .earn.. Federation of Inda (WGFI) 9.64 12.51 1.65 

54. Women's Cricket Federation of india 00 00 1.00 

55. Cycling Federation of IAdla 16.38 11.73 1.00 

56. Special Olympic 8harat 0.00 0.00 4.50 

Note: Apart from above, during 200&-2007 Central ueIatance was aJao provided to SAl. lOA etc. u per details given 
below under the Scheme of AaI8tance to National Sports Federations: 

Indian Ol~mplc AaaocIation 538.10 

Bangal Olympic Association for Indo- 150.00 
Bangia Gamel. 

Sports Authority of India 500.00 
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Stone-Crushera on NatloNlI High_,s 

5511. SHRIMATI NEETA PATERIYA: Win the Minister 
of SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) the details of the provision made for settIng up 
of stone-crushers on the National Highways; 

(b) whether these stone-cruaher8 spread pollution on 
the National Highways; and 

(c) if so, the measures being taken by the 
Government to check it ? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K. H. MUNIYAPPA): (a) The contractor engaged for the 
execution of the work has the reaponalbility to procurel 
provide crushed graveVcrushed shingle/crushed stone 
aggregate, as specified in the MInistry of Shipping, Road 
Transport & Highways ·Speclflcations for Road and Bridge 
Works (Fourth Revisionr, required for the work. No 
separate provision is made in the projects, sanctioned by 
the Ministry regarding setting up of stone-cruahera. 

(b) and (c) This Ministry has specified that the 
contractor has to take all precautions for safeguarding 
the environment during the course of construction and to 
abide by all the lawalrule. related to pollution and 
environmental protection prevailing in the area of work. 
Moreover, the contractor shall take every precaution to 
reduce the levels of nolae, vibration, dust and emisalons 
from his plant and shall be fully responsible for any cIaina 
for damages caused to the owners of property, fielde 
and residences in the vicinity. 

/English} 

Insurance Premium for Tarang HandNta 

6512. SHRI SUBRATA BOSE: WUI the Miniater of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

(a) whether the monthly insurance premium Is 
charged for Tarang handsets; 

(b) if so, the amount of premium being charged and 
the types of faclHtie8 being provided to the sublcribera 
as a result thereof; 

(c) whether theM facilities are available in other 
hMdeets 1180; and 

(d) the details of insurance amount paid to the 
eubecrIbe,. d~ to damage or lou of 'Tarang' hand8ets 
In West a.ng.I during each of the teat three y .... , year-
wfM? 

THE MiNISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) Yes, Sir. 

(b) A very nominal amount of Rs. 207 per month Ie 
being charged from the customers for insurance premium. 
In this regard, subscriber Is not required to pay the cost 
of Instrument and security deposit for BSNL handset. 

(c) This facility Is available only for the handeet of 
'Tarang' of WLL aervlce. 

(d) No insurance amount Is paid to the subscriber 
due to damage or io88 of 'Tarang' handaets In West 
Bengal because the ownerahlp of the hendeet Ilea with 
BSNL 

Threats to NHDP Contraotora 

6613. SHRI CHANDRA DEV PRASAD RAJBHAR: 
Will the Mlnlat.r of SHIPPING, ROAD TRANSPORT AND 
HIGHWAYS be pleased to state: 

(a) whether the companies/contractors engaged in the 
construction of roads under NHDP has received threats 
from crimlnala; 

(b) If 10, the details thereof; 

(c) the number of workera killed during the last three 
years; and 

(d) the concrete stepa taken by the Government to 
check recurrence of such Incidents in future? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K. H. MUNIYAPPA): (a) and (b) During implementation of 
National Highways Development Project (NHDP) works, 
the contractors working In various States at times have 
Informed about adverse Law & Order situation prevailing 
in the area hampering the progress of the projecta. 
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(e) A8 per recoi'dl. vartoue COft'!P8I"-'oontraoto" 
working on NHDP worb have reportN idling of ftve 
worlceralstaff during Iut th,.. yea". 

(d) The matt.,. with rHpeOI to IIdveIw Law & Order 
sltuationa are ~ ta,*, up wfth conoemed Slate 
Governments for providing adequate security to the 
personnel and equipmenta involved In the execution of 
the projects. In 1'ftPO"H, Stafea have provIdId aecurtly 
at vulnerable locations at different .. ~ of time. 

{English} 

Prevention of CorruptIon Act 

5514. SHRI ASADUDDIN OWA181: WI. the PRIME 
MINISTER be pleased to state: 

<a) whether the Hon'bIa Supreme Court hu recently 
ordered that the Inveatigaltng agencIee do not need the 
prior unction to execute proeecution; 

(b) If so. the detaIII thereof; 

(c) whether the Group of MIni8te,. hu agNed to 
the proposal to amand aectIon 19 of the P,...enIIon of 
Corruption Act (PCA) to widen the amtMt of protection to 
the retired public "MInt; 

(d) If so, whether this move Is likely to adversely 
affect the investigating agenclee; 

(e) if not. the rationale behind amending the PCA; 
and 

(f) the ltepe taken or propoNd to be ...... by the 
Govemment to ensure that cuel of corruption In the 
country are dealt with atric:tty? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL. PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI SURESH PACHOURI): 
(a) and (b) ~ Hon'bIe Supreme Court has recently 
held th.t n~'8hctlon under section 19(1) of the 
Prevention of Corruption Act. 1888 is required for 
proeecutlon of a public aervaiit Who ha ceased to be a 

. public .. rvant and/or is a public .... rv.nt of different 
category. No aanction for proaecutlon il aIao required 
under SectiOn 197 of the Cr.P.C. tOr acta 'of ommi8llon 
or commiulon of a public Htv&nt not done In the 
diacharge of official duty. 

(c) to (e) Certain propoeaII to amend the Prevention 
of Corruption Act, 1 ~ a.. under coneideratlon. 

(f) The Government hal taken vartoua atepa which. In..... Include enactment of the Central Vigilance 
Commlulon Act, 2003, Annual Action Plan to monitor 
antI-corruplion and vigilance activttIeI of various MInI8triell 
Departmentl encompailing preventive Vigilance. 
surveillance and detective and punltn .. e deterrent action. 
A8 a long-term strategy. the Govemment ende.vors to 
bring more traNparency into the 8yatem by various 
Admlnietratlve and Iegi8Iative meaurea. 

Promolon of .......... TourIem 

6615. SHRIMATI MANORAMA MADHAVRAJ: WHI the 
Mlnillter of HEALTH AND FAMILY WELFARE be pIeued 
to state: 

(a) whether the Union Government has agreed with 
many StatIM to promote heaIthcare tourism cauamg • 
drain on scarce Medicare Infrutructure In the country; 

(b) If 10, the details thereof; and 

(c) whether prlvat. Inveatmenta In MedIcar8 aeotor 
wiN provide HrvIce to the rich and elite at the cost of 
the poor and the needy? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) to (e) Many State I are promoting 
themaelYea as destinations for Health Tourism. These 
focu. primarily on the r8juvenatlng techniques of Indian 
SyetemI of MedicIne eapeciaIIy of Ayurveda. Specialized 
medical heaIIh care facilltiee available In the private HCtor 
In India are also being UMd by pallenta from foreign 
countries. The influx of tour18tl to such S1at.. generates 
increased demanda for these aervIoea reaulttng In creation 
of .ddltlonal Infrutructure, employment generation. 
development of ~ and butldlng up of foreign 
exchange re .. rv... Prlv.te Invutment In the Health 
Sector Is made prlmartty on rna"'. conakIendtona except 
the Inw8tment made by the charttabte and philanthropic 
lndtutionaIorganlzationa. Despite thiI, the plfvate sector 
playa an Important role In providing buIc health care 
aervIceI In the country. NoIwfthatanding the above, the 
Government is committed to Increutng expenditure In 
heaIIh MOtor from current level of 0.9% of GOP to 2-3% 
of GOP over Ihe nUt five years' through the National 
Rural HMIIh MiIeIon to ImproYe buic heaIIh care IIeNioea 
for the common man. 
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(TranslationJ 

Widening of Delhl-Hl .. , NH-10 

5516. SHRI KUlDEEP BISHNOI: Will the Minleter 
01 SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

• 
(a) whether the Govemment had decided to widen 

the stretch of National Highway No. 10 from Delhi to 
Hisar; 

(b) il so, the details thereof and the reasons for 
delay in the execution of the construction work; 

(c) the estimated cost of the project: and 

(d) the steps taken by the Govemment to expedite 
the construction work? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (8) to (d) Widening of National 
Highway No. 10 in Delhi has been taken up In PhaMs 
depending upon the availability of fund and inttIft.MI priority 
of work. At present eight laning nearly in 5.2 km of 
NH·'O in Delhi has been sanctioned at an eetlmated 
cost ot Rs.13.29 crore as a budgeted work. Widening. 

"from Delhi/Haryana Border to His .. r under National 
Highways Development Protect (NHDP) PhaN-1. hu been 
divided into two packllgee, Delhi--HaryanaIBorder to Rohtak 
with total project cost (TPC) of As. 486 crore and Rohtak 
to . Hissar with TPC of Rs. 543 erore. Bida for Delhi--
Rohtak section have been received and are under 
evaluation. For Rohtak-Hiesar aec:tIon, the bIdI ... being 
invited. 

(Englj6hJ 

Four Laning of NH between Ambela and Shlmla 

5517. SHRIMATI PRATlBHA SINGH: WHI the Minieter 
of SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) whether the Union Government hu IIPPfOved the 
four Ianing of NH·22 from Ambaia to Shlmla, under 
Nt;IDP-IIIA: 

(b) if so, the ctet.IIa thereof; 

(c) whether bidI hew been invited and finIIIized for 
~ur to Parwanoo Section; 

Cd) If 10, the dRill thereof; 

(e) whether the State Government of Himach •. 
Pradesh has eent any propoul for optional utilization (,! 

road and cost effective rne8aures undertaken in th~) 

construction of the aforeaald projects; 

(I) if so, the details thereof; and 

(;) If not, the action taken by the Union Govemment 
In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING. ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) Yea. Sir. 

(b) The following .retchea of NH-22 have been 
included in National Highwaye Oevelopment Project 
PhaH-IIIA for four faning Of) BUild. Operate Md Transfer 
(BOn buIa: 

Stretch 01 NH-22 

Ambala-Zl,upur 

Zirakpur-ParwMOO 
Including Plnjore-
KaIka-PalWMOO 
bypau 

Parwanoo • Shimta 

Status 

Four lanlng II In progre .. 
with target of completions .. 
Nov .• 2008. 

Work of tour IanIng has been 
awarded on BOT (ToR) baals. 

Updatlon of DPR la In 
progress 

(c) and (d) Y ... Sir. Three bids were received. The 
work hu been awarded. 

(e) No, air. 

(f) Does not ariM. 

(g) KeepIng In view importance of Shim'" NHAI has 
been directed to 4-lane entire stretch of NH-22 from 
Zlralcpur to Shim ... 

5618. SHRI S.K. KHARVENTHAN: Will the Minilter 
of COMMUMCATIONS AND INFORMATION 
TECHNOLOGY be Pae-ect to ..... : 
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(a) whether the Govemment hu any propoeal to set 
up 'Knowledge Ecosystem' In the country eapeclally In 
Tamil Nadu; 

(b) if so, the details thereof; 

(c) the time by which It is likely to be set up In the 
country; 

(d) whether the Govemment alao proposes to develop 
tier-2 cities and knowledge satellites; 

(e) if so, the details thereof; and 

(f) the time by which it Is likely to be developed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) to (f) No, Sir. However, U 
per information received from the State of Tamil Nadu, 
they are planning to set up IT Parks at Colmbatore, 
Madurai, Trichy, Salem, Tlrunelvell. A comprehenaIve multi-
sectoral development plan for these towns have been 
formulated to provide basic amenltlea of power, roada, 
Metro Rail, drinking water, sewerage and storm water 
drainage. 

Delay at Amewadl Toll Plaza due to RUM 

5519. SHRI SHRINIWAS DADASAHEB PATll: Will 
the Minister of SHIPPING, ROAD TRANSPORT AND 
HIGHWAYS be pleased to state: 

(a) whether long queues of vehicles are observed at 
Amewadi Toll Plaza on National Highway No. 4 on Puna-
Satara section; 

(b) if so, the reasons therefor; 

(c) whether a lesser number of employees have been 
deployed by the toll collecting agency at this toll plaza 
resulting in undue delay; 

(d) if so, the details thereof; and 

(e) the steps taken by the Union Government In "is 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
'SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) and (b) At Amewadi Toll Plaza on 
Pune-Satara Section of NH-4, . queues are eometimea 

observed during peak traffic hours In Pune-Satara direction 
as the toll plaza in this direction is currently only two 
lane as against provision . of three lane for want of land 
which has now been acquired. 

(e) Number of employees deployed at the toll plaza 
by the toll-collecting agency is as per requirement at 
site. 

(d) and (e) Do not arise. 

Action Plan of NHAI for Truck Drive,. 

5520. SHRI HANSRAJ G. AHIR: Will the Minister 
of SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) whether any action plan has been prepared by 
the National Highways Authority of India to save the truck 
drivers plying on the National Highways from the menace 
of AIDS; 

(b) if so, the details thereof; and 

(c) the amount allocated for the implementation of 
the said action plan? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K. H. MUNIYAPPA): (a) and (b) The National Highways 
Authority of India (NHAI) Is implementing HIVIAIDS 
awareness campaign through Non-Governmental 
Organizations (NGOs) along NH-2 (Delhi-Kolkata), NH-28 
(lucknow-Muzaffarpur) NH-26 and NH-7 (lalltpur to 
Anantpur-Andhra Pradesh/Kemataka Border) and NH-76 
and NH-25 (Chlttorgarh-Jhansl). Presently, four NGOs 
have been awarded contracts for implementing HIV/AIDS 
awareness campaign along NH-28 (lucknow-Muzaffarpur). 

(c) Presently, the NHAI's HIVIAIDS Prevention and 
Control Programme Is being Implemented .. part of loan 
commitments to the World Bank and the Asian 
Development Bank (AOB) along the identified stretches 
88 mentioned In replies to parts (a> and (b) of the 
q ..... tlon. The estimated expenditure in this respect is 
aroundUS$ 4.32 million (Rupees 19.44 crores 
approximately). 
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{English! 

Pa •• port Appllcetlone through Dlatrlct Collectore 

5521. SHRI NARHARI MAHATO: 
SHRI SUBRATA BOSE: 

Will the Ministel' of EXTERNA~ AFFAIRS be pleased 
to state: 

(a) whether the Government has introduced the 
system to collect applications 1hrough DIMrtct Collectors 
for getting passports in the country; 

(b) if so, the details thereof Including the year In 
which the said system was introduced: 

(c) the details of number of persons who submitted 
their applications for passport to the District Collectors 
during the years 2005-06 and 2006-07 year-wise and 
State-wise; and 

(d) the number of persons who were iaeued pueporta 
out of such applications during the above period, State-
wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI E. AHAMED): (a) and (b) In 
January 2002, Govemment introduced system to collect 
passport applications through District Paaeport Cent .... 
(DPCs) in the country, which function under either DIItrfc:t 
Collector or District Police Superintendent. 

(c) and (d) The information Is being collecled and 
would be placed on the Table of the House as early .. 
possible. 

Menclatory Provlalona under PI!8A 

5522. SHRI GIRIDHAR GAMANG: Will the Minister 
of PANCHAYATI RAJ be pleased to state: 

(a) the details of mandatory and obligatory provlaiona 
under PESA implemented by the States having· areas 
Fifth Scheduled demarcated under the Constitution, State-
wl8e; 

(b) the measures taken by the MinI8try of TrtbaI Affairs 
to see that these provisions are adopted by the Stat .. 
to check the exploitation of the trlba"; 

(c) the coordinated ~proach adopted by .the 
conc:erned minlatrfea In thIa regard 80 far? 

THE MINISTER OF PANCHAYATI RAJ, MINISTER 
OF YOUTH AFFAIRS AND SPORTS AND MINISTER OF 
DEVELOPMENT OF NORTH EASTERN REGION (SHRI 
MANI SHANKAR AIYAR): (a) While all States have 
enacted the requielte compliance legislation by amending 
their respective Panchayatl Raj Acta, certain gaps continue 
to exist. The status of implementation of PESA by States 
having Areas covered under the FIfth Schedule of the 
Constitution is given in the enclosed statement. 

(b) PESA Is administered by the Ministry of 
Panchayatl Raj. The role of the Ministry of Tribal Affairs 
is to ensure that the central poIici .. , scheme .. and Act(s) 
administered by them are in consonance with the spirit 
of the provlalons of PESA. The Ministry of Tribal Affairs 
has asked State Governments to amend extltlnglaws to 
bring them In conformity with the provisions of PESA. 

(c) The Ministry of Panchayatl Raj has taken the 
following steps in coordination with other Central Ministries 
to ensure the effective Implementation of PESA: 

1. The Ministry of Panchayatl Raj has been In 
touch with the Ministry of Tribal Affairs 
throughout the process of enactment of the 
Scheduled Tribes and Other Traditional Forest 
Dwellers (Recognition of Forest Rights) Act, 
2006. Clau.. 13 of the Act provides: 

·Save 88 otherwise provided in this Act and the 
Provisions of the Panchayat" (Extension the 
Sc~duled Areas) Act, 1996, the provision. of 
this Act shall . be in addition to and not in 
derogation of the provisions of any other law 
for the time being In force." 

The Ministry of Panchayatl Raj has alao beerI 
represented In the Technical Support Group for 
framing Rules to operationalise the above Act. 
Many of the provl8Jons of the said Act, such a. 
rights over minor forest produce, deal with the 
provlslonl of PESA. 

2. The Ministry of Panchayatl Raj is in touch with 
the Department of Legal Affairs to identify and 
get amended various central lawe which appear 
not to be in fun consonance with PESA. The 
Department of Legal Affairs have identified the 
fonowlng Acta for amendment to make them 
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consonant with the proviaiona of PESA. These 
central laws are: 

The Ministry has been requesting the Ministry 
of Law to expedite the process of amending 
these central laws in coordination with the 
relevant Central Ministries . • . The Indian Forest Act-1927, 

• The Mines and Minerals (Development and 
Regulation) Act, 1957, 

3. The Ministry of Panchayatl Raj had appointed 
the Indian Law Institute to study each State law 
In the PESA states which impinge on the 
provisions of PESA. Several hundred state laws 
were examined, specific amendments were 
drafted and these detailed drafts have been sent 
to the State Govemments of the PESA States 
for amending their specific .... bjeCt taws as per 
PESA provieionl. 

• The Transfer of Property Act-l882, 

• The Indian Registration Act-1908. and 

• The· Land Acquisition Act-1894. 

The St.1us of PESA 1"".",.",Mion in difftlffNIf SM_ 

Section 4(a): A St(lM IegisMIion on 1M PllncMPIs II1II1 ",.y btl fMtItg shII/I btl in COf1SOf7III7Ct1 with II1II cuslomllty 
law, socilllllnd rtIIlgious ~ MId hdltiOl1lll ",.nll~nt prsctictls of community /f!ISOUtr:tIS: 

Andhra Pradesh In consonance Conaec:uent upon the PESA Act, the State Govt. enacted In Act. 
No. 7 of 1998 extending the provision of Part-iX of the Constitutions of 
India rellting to PanchayatB In Scheduled ar .... 

State Legiliition is in consonance with the customary law and SocIal, 
religious and tracitlonal management practices 8& per the provisions of 
aection 2428 and 242C of the State Act. 

Chhattisgam The State hu not clarified the current position. 

Gujarat In consonance The sra.. Act providel that while making recommendation In respect of 
a local .... In the schedule ...... ~ shall be ensured that the local 
area shall ordinarily consist of a group of habitations or a hamlet or a 
group of hamlets comprising a community and managing its affairs In 
accordlnce with the traditions and customs. 

Himachal Pradesh In consonance Ves, Section 97-C of the Himachal Pradeeh Panchayatl Raj (Second 
Amendment) Act, 1997 provides that every Gram Sabha ahall be 
competent to safeguard and preserve the tradltlona and customs of 
people, thalr cultural Identity, ~Ity reeoU1'C811 and without detrimental 
to any law for the time being in force, the customary mode of dispute 
reeoIutIon. 

Rajasthan In conaonance GOV8l'M'lent of Rajaathan atated that this issue relates to the State 
Government. 

Jharkhand Not known State has not yet ..,t its current status. 

Madhya Pradesh In COl ...... Section 129C of State PR Act ataI88 that Gram Sabha has power to 
safeguard the tracitIon and cuatoms of the ~. 

Maharashtra In conIOnIIIICe SectIon 8A(I) of Bombay VIIgeI PlnChayat Ad. 

Orissa State ha not clarified the position. 
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SectIon 4(b): A ..... IIhIII ~ IXJtIIIII6I DI • IWJIIIIHM or • II'fNP DI AlMIIII!Av or • hwnItIt or • """" til 
".".,. ~ • fJDIMIUIIIIy IIIId ~ l1li IIIfIIn ;, ~ ..., I1'IItIIIion6 INId t:IIIIIDIM 

Andua PradeIh 

Not In COl.,. ... 

Himachal Pradesh In COI1IOI1MCe 

Not In COIIIOnIInOI 

Jhatkhand 

In coneanance 

A. per HCIIon 242 B of the State Act a vIIage IhaII ordinartIy ~ 
of a habitation or a group 01 hlbltatlanl or a hamlet or a group of 
hImIeIa ..." ~ • carmuiIy or COI'IIIMiIIeI. and manegIng 
their .... In ~ with tradIIIona and CUItomI. 

HoMver, Tribli WIIfIre DepMmInt haa requeIIed to extend .. deftnIIan 
of village 10 • to alto include IMd water and to.... .... etc., on 
wtich they .,. dIpIndent on their auatenInce and 1MIIhood. 

PoIItIon not known 

Ttwe II no dlfltlltlon 01 the nabnI village In the ..... of PESA bIockI 
but In Gujarat State the revenue ... .,. aImoet naturII village or ...... 
MA village IhaII oniInartIy co.-.t of a I'IIbItatIo.1 or a group of habitation 
or a hamlet or a group of hamlet theriot compriIIIlO • oomrnunIty or 
communltlel and managing their affIIrs In accon:Jence with IndfIoIIi 
and cuatoma. ... 
Iw per cIIwe 2A '01 the jdlftcatkl i 01 the 8taIII Government daIId 
30-9-1. "riIagI. tneInI a vIIagI '8pICIhd tor iii PUrpoH In IhI 
notiftcatIon In the gazd8 by the GcMmrner It. 

A. per the provision 01 ....,.Id PInCh8yat All ltd 2001 In the 
ScheduIId Arua In which there wi ordinarily be a reeldlra or a 
group 01 I'IIider I0Il or a tala or a group of tal. cornpriIIng auct'i 
comt'fU1Ily • managea l1li actMIIeI acconIng to It I cUltoml and 

UBI"". 
DefInItIon of village " not 0. In ~ PrIdeIh 

The StIle haa not clarified Ita poeItIon on the aec:tion 

SectIon 4(0): E/IWY ~ 6MI 1M,. • GfuI SMJIM otIt'I8I$IJng 01 ptIIIIt1M wno. ".",. .", ~ ;, ",. 
tlltlt:ltnl fOIItI ItJr PIIntJM~ 11/ 1M ~ __ 

Ardira Pradesh 

Chhaltilglth 

Gujarat 

In coneonance 

In c:onIOfIIf1C8 

UnIta of the ST In the ICheduIId .... In the GrIm Panchayata and 
IUCh perIOnI .... be dMmed to be mernbera, 01 the Gr.m Sabha. 
There II auggedon to Include IUCh perIOnI or'their parenta u have 
bien reaidInt of IUdI .. prior to IhI date of notification of 
ICheduIed .,.. or the urtieIt .",.,., ICI 01 .....,.... whiI::twwr " ...... 
The GrIm Sabha IhIII conIiItI of pelION whole ".". .,. Included 
In the lilt 01 voter'I of electoral dIvIIionI of flit village. 

PerIonI whole ..,.. appear in the eIecknI roll of IhI Panchya 
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Rajuthan In COMOnanc8 

Jhattdland In conaonance 

Madhya Pradesh In consonance 

Maharaahtra Not known 

Orissa In conaonant 
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As per clauee 3-A of notlflcalton of the State Govemment dated 
30-9-1999, every village will heve a Gram Sabha hi which persons 
included their names must exlat hi the electorate rolls at the 
village Panchayat level. 

Under the provisions of Jhal1<hand Panchayat Raj Act ordinarily 
there ahall be one Gram Sabha for a village but if the members 
of a gram Sabha may desire, theA another Gram Sabha 
conetltuted in the maMer to be prescribed and In the area of 
each such Gram Sabha there ahall be • residence or a group 
of r8$ldencea or group of small village or vlHageeltolaa compri8ing 
communities which ahall manage their activities to customs and 
usages. 

Gram Sabha" means a body conaiatlng of persons registered in 
the electoral rolls relating to a village comprised within the area 
of Panchayat at the village level. 

In consonance with the provaion of PESA. 

Section 4(d) of PESA plfJvidtItI Ih6I ""'Y Gtwn s.bINI 6M/I N comptIftIn' to ~fd WId pIWtI/W "", IfIIdIIion6 WId 
CU8/om$ of IIHI P«1fJItI, thtIIr culluM idtInIIIy, community frISOUtr:t16 lInd the cuslom8'Y mode of di6puttJ 
",solution 

Andhra Pradesh In conaonance 

Chhattisgarh In consonance 

Guiarat In conaonance 

Himachal Pradesh In consonance 

SectIon 242-C of the State Panchayatl Raj Act says that every 
Gram Sabha shall be competent to safeguard and preserve the 
traditions and customs of the people, their cultural Identity, 
community recoursea and without detriment to any law for the 
time being in force in the customary mode of dispute resolution. 

Section 129-C of the State Panchayatl Raj Act .. ye that Gram 
Sabha shall have power to safeguard and preserve the traditions 
and customs of the people, their cultural Identity and community 
resources and customary mode of dlapute resolution. 

Section 4(3)(a) of State Panchayat Raj Act says that the Gram 
Sabha aha" endeavour to eafeguard and preserve the traditions 
and customs of the lnhabltant8 of the village, their cultural identity, 
community resourcea and customary mode of dispute resolution. 

Section 97-C of the State Panchayati Raj Act says that Section 
Section 97(c)(i) of Himachal Pradesh PR Act 1993 lays down 
that Every Gram Sabha shall be competent to safeguard and 
preaerve the traditions and customs of the people, their cultural 
identity, community resources and without detriment to any law 
for the time being In force, the cuatomary mode of dispute 
resolution. Rajasthan In consonance Section 8-E(h) of the State 
Panchayati Raj Act. Says that Gram Sabha may promote unity 
and hannony among all sections of the society and under clause 
(m) take control over Institutions and functionaries In all aocial 
18Ctcn. As per clause 3-8 of notification of the State Government 
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Jharkhand 

Madhya Pradesh 

Maharashtra 

Ori8aa 
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In consonance 

In consonance 

In consonance 

Not In consonance 

dated 30·9·1999 every Gram Sabha will be competent to 
.feguard and preserve the traditions and customs of the people, 
their cullure identity, community .... ources; According to that 
and local conditions, Gram Sabha may take necessary decision. 

SectIon 10(5)(1) of the Jhalichand Panchayat Rs] Act 2001 provides 
that Gram Sabha shall protect and preserve the traditions and 
CU8toma of persons their cultural identity and community means. 

SectIon 129C of State PR Act states that Gram Sabha has 
power to safeguard the tradition and customs of the people. 

Section BA(I) of Bombay Villaget Panchayat Act. 

Section 5(6) of State PR Act lays down that "The provision as 
been made subject to relevant laws in force and In harmony with 
basic tenets of the constitution and human rights". 

Section 4(a) oIlhB PESA a/ipIM" IMI -WHY Gmm s.bM 8IMII (i) .t,qOm..., IhtI p/MI8, profJIa""'" M1d projtIct8 for 
soc,., 8nd ~nomic dtllltllopmtml btlfOrtl such p/8ns, PIOfll'llm",. 8nd projllCl8 8rt1 18ktln up for 
imp/M¥nf6/1on by thtI hnch8jWI 81 thtI ~ .IIIJI,' (ii) btl ~ for th6 idtInHflclltion or $MIction 
of ".n;ons 11$ ~rIN undsr thtI pollfllfy 8lAPvI8tion 8nd othtir plrJ(II1Immll8 

Andhra Pradesh 

Chhattisharh 

Gujarat 

Himachal Pradesh 

In consonance 

Not In consonance 

InCONOnance 

In consonance 

Section 242C(2) of the State Panchayatl Raj Act says that every 
Gram Sabha shall (i) approve plans, programmes and projects 
for 80clal and economic development before such plans, 
programmes and projects are taken up for Implementation by 
the Gram Panchayat at village level, (Ii) be responsible for the 
identification of selection 0' peraons as beneficiaries under poverty 
aUevlalion and other programmes. 

Chhattisgarh PR Act. Section 7(1 )(b) lays down that subject to 
the rules, which the State Govenvnent may make In this behaH, 
and subject to the general or apeclal orders, as may be Issued 
by the State Government from time to time the Gram Sabha 
-"all have the powers to approve all plane including Annual Plans, 
programm.. and projects for social and economic development 
before such plans, programm.. and projects are taken up for 
Implementation by the Gram Panchayat. Tha Gram Sabha shall 
lay down the principles for identification 0' scheme. and 
developments and select beneficiaries under poverty alleviation 
progremm ... 

Section 4(3)(b) of Gujarat State Panchayatl Raj Act says that the 
Gram Sabha shall approve the plans, programmes and projects 
for 80cial and economic development before such plan., 
programmes and projects are taken up implementation by the 
village panchayet. 

Section 97C(2) of Himachal Pradesh State Panchayati Raj Act 
say. that the Gram Sabha shall approve the plans, programme. 
and projects for aoclal and economic development before such 
plans, programmee and projects are taken up implementation by 
the Gram Panchayat, at the vHlage level. 
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RajaBthan In coneonance 

Jharkhand Not In consonance 

~ya Pradeeh In contonance 

Mahar.-htra In conaonance 

Orisaa In consonance 
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Section 8E(a) of Rajasthan State Panchayatl Raj Act says that 
the Gram Sabha shall approve the plans, programmes and 
pro~ approved by the Ward Sabha before such plans 
programmes projects are taken up for Implementation by 
Panchayat; (b) identification or selection of beneficiaries under 
the poverty alleviation and other programmes. 

As per 3-<:(1) of notification· of the State Government dated: 
30-9-1999, before undertaking the implementation of the plana, 
programmes and projects for social and economic development. 
obtaining the approval of Gram Sabha Ia neceuary. 

Section 10 (I) of Jharkhand Panchayatl Raj Act 2001 states that 
Subject to such rules as the State Govemment may make in this 
behalf, and subject to the general or epecial, as may be issued 
by the State Govemment from time to time, the Gram Sabha 
shall have the powers 

The Grani'Sabha ahall have the powers to approve plana. 

SecIion 8A(iiJ of Bombay Village Panchayat Act. 

Section 5(3) of the State Panehayati Raj Act. 

SectIon 4(f) of P~SA 51a_ Ihsl .vtlry PanclMyal al 1M villsg. .vtll shiIIl IHI mquiltld 10 oblllin from IhtI 
Grsm 5sbIM a c.l1ificMJon 01 uHllnHon of funds by thaI Panchajllll for III. plllns, pfOgrsmfM8 
~nd PfO/«I$ for soc/sI III1d IICOI7Of1Iic dtmI/opn'NInt 

Andhra Predeeh Not consonance 

Chhattlagarh Not In coneonance 

Gujarat In consonance 

No; the funds utlHzed by the vlnage Panchayat on worb are 
vertfled by Gram Sabhu. UtIlization certificates are Iasued by 
village PanchayatIPMChayat Committee. 

SectIon 7(1)(e) of State Panchayatl Raj Act provldee that Subject 
to the rules, which the State Govemment may mal<e in this 
behalf, and 8Ubject to the general or ~18\, orders, .. may be 

\ 
i88uect by the State Government from time to time, the Gram 
s.bha shall have the following powers to ucertaln and certify 
the proper utilization by Gram Panchayat of funds for ptana, 
programmes and projects 

In Section 112(1)(A) of the State Panchayati Raj Act says that 
the panchayat sh'aIl obtain from the gram aabha a certificate of 
utilization of funds by the panchayat for the plans, programmes 
and projecta referred to In eub-clause (i) of clause (b) of sub-
eeotion (3) of HCtion 4. which is as under: 

the Gram Sabha shall approve the plans, programmee and 
projects for social and economic development before such plana, 
programmes and projects are taken up implementation by the 
ViUage Panchayat. . 

However, the GMm Sabha does not ie8ue utllizldion certttic8tes 
for expenclture of programme funds but Sarpanch is the 
competetlt .uIhorily to .... uCa for village lew! WOfb. 
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Himachal Pradesh 

Rajasthan 

Jhartchand 

Madhya Pradeah 

Maharashtra 

Orissa 

VAISAKHA 26, 1921 (s.rat 78 

In con.canance 

Not In conaonance 

In coneonance 

In consonance 

In COf1IOn8ftC8 

Section 97C(3) of the State Panchayatl Raj Act saye that every 
ar.m PMChayat shall obtain from the Gram Sabha, a certificate 
of UIIIIzation of funds by the panchayat for the plans, programmes 
end projects referred to in aub-8ectfon (2) which as under: 

(I) approve plans, progrwnmea and projecIs for socia' and 
economic development before such plans, programme. and 
projects are taken up for Implementation by the Gram Panchayat 
at VIllage level; 

(II) be I"NpOnalbie for the identification of selection of persons 
a beneficiaries under poverty alleviation and other programmes. 

The fundi utilized by the viIage Panchayat on worb are verified 
by Gram Sabhas. Utflization certificates are Issued by village 
Panchayatl Panchayat Commltt ... 

SectIon 10(1) provides that Subject to the rules, which the 
StIlle Govemment may make in this behalf, and subject to the 
general or special orders, as may be Issued by the State 
Government from time to time, the Gram Sabha shall have the 
foUowtng powera. 

V .. , uCa ia being issued by Gram Panchayat on the balis of 
a resolution after Gram Sabha. 

SectIon 8A(II) of Bombay Village Panchayat Act. 

SectIon 5(3) of the State Panchayatl Raj Act. 

SectIon 4(1) DI PESA sw. IJwI 1M JWMfII/kJn ., .... In IhtI ~ A,... M .".", Pllnchilpt .MII btl in 
pI(JptJIfit:Jn 10 1M ptJpUIIIIkIn "" ,. ~ in IhtI PMlCMpt for whom ,..,.,./ion is MHlght to btl 
givt117 undtIr PM J)( 01 "" eon.tIIufiDn. PmllKl«/lMt 1M MS8IYIIIion lor 1M SchtKIuItN:I TtibtIs $hIlN not 
btl .. IfIIIn 0fItI-hIIII DI IhtI 10IIII """"'-r 01.... FUI1Mr, IfIIII IJII ... 1$ 01 chIIilptN$Ofl$ 01 PMlCMYII" 
lit 1111 /tI",* ."., btl ,..",-.,.d for IIW ScINIdIJI«I Tnt.. 

Andhra Pradesh In consonance 

Chhattisgarh In conaonance 

SectIon 2420 of the State Panchayatl Raj Act says that the 
reservation of .. ats In the Scheduled Are.. to every Gram 
Panchayat and Mandai Pariahad as the caM may be: 

Provided that the reeervation for the STI shalt be leas than one-
half of the total number of seats: provided further that aU .. ats 
of Sarpenchaa of Gram Panchayala and preaidents of Mandai 
Pariahads shall be reserved for the Scheduled Tribes. 

Section 13(4) seats shall be ..... rved In every Gram Panchayat 
where 50% or Ie .. than 60% .. a .. have been reserved both for 
the sea and STs 25% of the total number of seats shall be 
..... rved for OBCs and such seats shall be aHotted by rotation 
to different Wards in the Gram Panchayat by the collector in 
the prescribed manner. Section 129E provides that reservation 
for ST. shaH not be less than 1 A of the total number of seats 
provided further that all .. ats of Sarpanch or President of 
Panchaya.. at aH levels In Scheduled Are.. shall be reserved 
for ST •. 
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Jharkhand 

Gujaral 

Himachal Pradesh 

Madhya Pradesh 

Rajasthan 

Maharashtra 

Orissa 

In consonance 

In consonance 

In consonance 

In consonance 

In consonance 

In consonance 
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In Jharkhand. The High Court of Jharkhand StNck down the 
provi8lon for reservation of seats for Chairpersons. Ministry of 
Panchayati Raj has challenged the High Court Order in the 
Supreme Court. 

Section 9(5)(la) of the State Panchayati Raj Act says that in the 
case of a village panchayat, the whole local area of which 
comprises of any of the Scheduled Areas, the number of seats 
reaerved for the Scheduled Tribes under sub-clause (i) shall be 
increased to such number as is not leas than one-hal of the 
total number of seats in the village panchayat. 

Section 970 reservation of seatl of office bearer in Panchayats:-
The reservation of seats in the scheduled areas to every Gram 
Panchayat and Panchayat Samlti shall be In proportionate to the 
population of the communities in the Gram Panchayat or the 
Panchayat Samitl, as the case may be: Provided that the 
reservation for the Scheduled Tribes shall not be less than one-
half of the total number of seats. Provided further that all seats 
of Pradhan of Gram Panchayats and Chairman of Panchayat 
Samltls shall be reserved for the Scheduled Tribes. 

Section 129E says that Panchayats will be constituted at village 
level with reservations for Scheduled Tribes in the manner 
prescribed in Part IX of the Constitution. Has extended the 
reservation of elective seats and chairpersons to both for Gram 
Panchayats, Janpad Panchayats and ZIIa Panchayats. 

Section 16(2) says that number of offices reserved for SCs and 
ST8 shall bear the same proportion to the total number of each 
of such offices as the populatton of such tribee and cutes to 
the total population of the State. 

The state Panchayat is in consonance with the provlaion o~ PESA. 

The state Panchayat Is in conaonance with the provilion of PESA. 

Section 4(h) of PESA tlMt 1M Sfsm GovtImmenl may nomInttr. ptllSOrIS btllonging 10 such ScINIdultld 7iibtls 11$ hsving 
no rtIpffIIIIII7afion in 1M Paf1ClMpt ttl fhs intsrmBdittltl Itlvrtli or fhs Pttnchspt allhtt ditI/ficlltlvrll. Pl'Ovidttd 
Ihlll such nomif18tion shill! not SXCtHJd Orul-/tIn!h of Ihtt totlll mtlmbtJlS 10 btl ttItIcItJd in thaI Panch8pl 

Andhra Pradesh In consonance 

Chhattisgarh In consonance 

Section 242E of the State Panchayatl Raj Act states that the 
Govemment may nominate pereons belonging to such ST. who 
have no representation in Mandai Parishade: provided that such 
nomination shall not exceed one tenth of the total members to 
be elected In that Mandai Parishad. 

Section 129E(2) of the State Panchayati Raj Act. Says that the 
State Government may nominate peraons ~Ionging to such STs 
who have no representation in a Panchayat in the Scheduled 
Areas at intermediate or district level provided that nomination 
shall not exceed 1/10 of the total members to be elected in the 
panchayat. 
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Gujarat 

Himachal Pradesh 

Jharkhand 

Madhya Pradesh 

Maharashtra 

Orlsaa 

Rajasthan 

VAISAKHA 26, 1929 (s.tk.t) 82 

In consonance 

In consonance 

In consonance 

In consonance 

Not In consonance 

In consonance 

In conaonance 

Section 11A of the State Panchayatl Raj Act. Says that if for any 
reeaon an election doea not result In the return of any member 
of Scheduled Tribes in a taluka panchayat or district panchayat, 
the State Government may nominate from amongst members 
belonging to Scheduled Tribes who are qualified to be elected, 
such number of members as not to exceed one-tenth of the total 
members to be elected in that panchayat. 

Under I8Ctlon 97(d) of the Himachal Pradesh Panchayatl Raj 
Act, 1994 reservation for the Scheduled Tribes In the Panchayats 
at an the three levels is required to be provided in proportion to 
the population of the Scheduled Tribes to the total population 
and the r.servatlon shall not be I... than one.ha/f of the total 
number of seats. But In the case of this Stat. the population of 
the Scheduled Tribes Is 76.42% and as 8uch 79% seats are 
reseMKI for Scheduled Tribes. 

Section 36(b)(7) of the State Panchayati Raj Act. 

Section 129E(2) of the State Panchayati Raj Act. 

No provi81on In the State Panchayatl Raj Act. 

Section 6(6) on the Zila Parishad Act. 

Section 3(f) of the State Panchayatl Raj Act. 

Section 4 (I): ThtJ Gram SabII8 or thtI PancMpf6 .f 1M I/PPtr1pM" IBVfII 6hsI/ btl COf18u1ttKf btI/ors msklng 1M 
acquisition of/and in thtI ScII«Iu/6d AItM6 for titlWI/opfTWnf pro/tIcfs and btI/ors ,...mIng or rshsbllltsting 
ptll'$0n8 .1ftIcttId by 6IId1 pIOj«:I6 in 1M Sch«IuItId A,.../ tIw sctu6I plsnning .nd imp/tIrT¥nf6fion 
of tINJ proj«;ts in thtI ScINKIuItKI A,... 6IMI/ btl coordifllll«l af 1M Sf6,. .Wlt 

Andhra Pradesh In consOnance ., 

Chattisgadl In conaonance 

Gujarat In consonance 

As per I8Ctlon 242F of the Act the MaPlda Partahad shall be 
conaulted before mlking the acqulaltlon of land In the Scheduled 
ar.a8 for development project. and before re.ettllng or 
rehabilitating peraoM evicted by auch projecta In the Scheduled 
...... the actual planning and Implementation of the projecll 
In the scheduled areas shall be coordinated at the state level. 

SubJect Act 

The AP Land Acquisition Act gIv.. no Insight Into function of 
mandai Parlshad ..... vis role of Mandai revenue OffIcer In the 
proc888 of Land acquisition. 

The State Panchayati Raj Act Is silent but the rehabilitation policy 
makes consultation with Gram Sabha mandatory. 

Land Revenue Act 1894 as amended 8tat.. that in scheduled 
areas private land can be acquired only after consultations only 
with the Gram Sabha. 

Section 132-A of PRA provide. for the Taluka Panchayat to be 
consulted before acquisition of land lind rehabilitation of persons 
affected. 
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Himachal PradMh In coneoMnOe 

Rajasthan In coneon8nOe 

Madhy. Pradesh In conaonance 

Jhat1d\and Not in c:onM»MnC8 

Mah.raahtra In conaonance 
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8ubIeOt Act 

NOC of Taluka Panchayat is required before acquiring under the 
Land Acquisition Act, 1894. 

Section 97-F of the State Panchayati Raj Act states that the 
Gram Sebha shall be consulted beto ... making the acqui8itIon of 
land in the acheduled ...... tor development of projects and 
before re-eettling or rehabilitating per8On8 evicted by such projects 
in the echeduIed are .. ; the 8Ctua1 planning and impIement8tlon 
of the projects in the schedule ...... shall be co-ordinated at the 
S .... Level. 

8ubject Act . 
Sectic?n 3(1) of Himachal Pradesh Transfer of Land (Regulation) 
Amendment Act 2002. 

Section 8E(e) of the State P.nchay.ti Raj Act' says that the 
Gram Sabh. or the Panchayati Raj Institution at such level. as 
may be Pl'88Cribed by the State Govemment. shall be. CClJ'SuIted 
but no such provision made. 

As per clause 3-g of the nolfficatlon of the St.te Govemment 
dated 30-9-1999, prior to the acquieitlon of land in the scheduled 
a ...... nd persona .ffected by acqul.ltlon of such projects. 
rehIIbIIItatIon or resettlement of auch peraona. Gram Seha OR 
Panchay.ti Raj Institutions as prescribed by the St.te 
Governments should be corwulted. Preparation of actual pe.-
and then Implementation wHI be coordinated at the StIlle level In 
the Scheduled .r .... 
8uIIject Act 

Subject Act Is silent about It. 

SectIon 7 & 129C of the State Panchayati Raj Act says that 
prior consultation with Gram Sabha or Panchayat at the 
~e level ahaH be made mandatory, prior consultation with 
Gram Sabh. or Panchay.t shall acquisition land for development 
projec:ta .nd reeettlement of *PIIIced persona. 

lubIeot Act 
Land Revenue Act 1894. .. amended. statu that In echeduIed 
.,... private land can be acquired only .fter consultations 
only with the Gram Sabha. 

The State Panchayatl Raj Act II eIIent. 
Subject Act 

BIhar Land AcquI8Ition Act along with MMIIIded act of 1984 maMa 
no mention of Panc:hay118 In the matter. 
M per SectIon 45A of StIlle Panchayatl Rat Act 

8ubfect Act 

Section 41 of Maharuhtra ~ .net ArM Development Act 
. hili been amended. 

SectIon 3(8) of 0rIeu ZIIa PM8had Act 1887 gives powers to 
lila Parl8had. 

8Idljlct Act 

The Subject Act Is silent about It. 
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Section 4 (I): Planning" I176f11111tH17tH11 of minor tMl8r bodittI6 in IINI SchtIduItKI AIIMf 6hiIII btl ~ to ~~ 
III Ihe 'lllpProprlllltJ /eVIl/. 

Andhra Pradesh In consonance 

Chhattisgarh Partially consonant 

Gu;arat In consonance 

Himachal Pradesh In consonance 

Rajasthan in consonance 

Jharkhand In consonance 

Madhya Pradesh In consonance 

Maharashtra Not in consonance 

Orissa In consonance 

Section 242-G of the State Panc:hayatl Raj Act says that planning 
and management of minor water bodies on the 8Chedu1ed areas 
shall be entrusted to Gram Panchayata, Mandai Pariahads or the 
Zilla Parishads, as the case may be In such manner as may be 
prescribed. 
Subject Act 
Farmers organizations (which are Parallel bodies) In Scheduled 
areas ayacut committee are responsible for managing minor water 
bodies. 
The State Panchayati Raj Act has assigned powers up to a 
specKied water areas: Section 7(1) says subject to the rules 
which the state govemment may make the Gram Sabha shall 
have powers under section 7(J)(J-iII) to advice the Gram Panchaycat 
In regulating use to Minor Water BocII ... 
Subject Act 
Nothing has been mentioned about It by' the Irrigation Department 
in their provisions Acts 
As per Schedule I (k,i) of the State Panchayatl Raj Act. 
Subject Act 
No Information exists. 
Section 97 -G planning and management of minor water bodle. 
In the scheduled areas shall be entrueted to Gram Panchaya., 
Panchayat Samitis or the Zilla Parlshads a. the case may be, In 
such manner as may be prescribed. 
Subject Act 
Minor water bodies are handed over to user', groups (parallel 
bodies) called krIshak vlkas sangh registred uncler the State Coop. 
Act. 
Section 8E(K) of the State PRA provides for tne planning and 
management of minor water bodle" as may be specified by the 
State Govemment, In the Scheduled Areas Managemant of minor 
water sources between 80 to 300 hectare hu been ahtfted from 
Irrigwt:un department to Panchayatl Raj Institutions and employees 
of different levels have been deployed. Their salary and 
allowances are being paid by Panchayati Raj Institutions. 
Subject Act 
No information available 
As per schedule 76-b of section 5 of the State Panchayatl Raj 
Act. 
Subject Act 
No Amendment has been made in Bihar Irrigation Act 1997 
As per section 129(f)(i) of the State Panchayatl Raj Act. 

Subject Act 
No information available. 
The Maharashtra Act does not make a mention In this matter. 

Subject Act 
No Provision 
The Orissa Act has assigned this subject to District Panchayats. 

Subject Act 

No Provision 
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Section 4(k): Thtl I7JCOmlTltll1thltions 01 thtJ G,..m S6iJh1l or fils PllncI7l1YSIs III thtI 6ppfrIpMfB ItIvtII shIIII btl """'-
msndstof}' prior 10 grsnl 01 pn:JSpSCfing IIctJI1S8 or mining /MsfJ lor minor mlns,../s by lIuction. 

Andhra Pradesh In consonance 

Chhattlagarh Not in consonance 

Gujarat Not In consonance. 

Himachal Pradesh Not In consonance. 

Jharkhand Not in consonance 

Madhya Pradesh In cpnsonance 

Maharashtra In consonance 

SectIon 242·H of the State Panchayati Raj Act. Says that the 
recommendations of the Gram Panchayat, made in auch maMer 
as may be prescribed, shall be taken into consideration prior to 
grant of prospecting license or mining lease, for minor minerals 
In the Scheduled Areas. 

Subject Act 

No provisions have been made in the Mines and Minerals 
(Regulation and Development) Act of 1957. 

The State Panchayati Raj Act has no provision in this regard. 

SUbJect Act: 

Gram Sabha and Gram Panchayam have no powers in this 
regard. 

The State Panchayatl Raj Act has no ~rovislon in this regard. 

Subfect Act 

The Gujarat Mines & Minerals (Reg. & Dev.) Act provides that 
prior to granting the quarry lease and quarry permit, 
recommendations of GP shall be obtained. 

Under the provisions of section 97·H of the HP Panchayatl Raj 
(Second Amendment) Act, 1997 there Is a provision that the 
recommendation of the Gram Sabha shall be taken Into 
consideration prior to grant of proepectlng license or mining lease, 
for minor minerals in the scheduled areas. 

SubJect Act 

There Is no proviSion in the Himachal Pradesh minor minerals 
(concession) revised rules. 

No provision in the State PR Act 129-C(3) gives a vague 
reference. 

Subject Act 

No provision In the Bihar minor concession rules. 

law has been amended and concurrence of Gram Sabha Is , 
necessary. 

Section 45A(liI)b of the State PR Act. 

SubJect Act 

No Information avaHable. 
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Orissa 

Rajasthan 

VAISAKHA 26, 1929 (S8~ 90 

In consonance 

Part~~ consonance 

Section 3(6)(a) of the Orissa Zlta Parished Amendments Act 1997 
Subject Act 
No changes made in the relevant laws. 

As per clause 3(1) of the State Govemment notHicatlon dated: 
30-9-1899 • for minor minerals In scheduled areas any person or 
a body of persons Gram Sabha or Panchayati Raj Institutions 
will not accept mining lease without prior license or prior 
recommendation as prescribed in the notHleation", in this regard 
the department of mines has also Issued notification dated 
12-4·2002. 

Section 4(1): ThII prior I'tICOmIT1BI1dItion 01 IINI GfIIIT1 s.bM or Ihs Psnchaysts lilt Ihe sppropr/slll ItIvtJI sh6H be I17IIdtI 
INntt.ftNy for gmnf 01 COI1CtIS8It:Jn for IINI sxpIoit8lion 01 minor minlN'sls by suction; 

Andhra Pradesh 

Chhattisgarh 

Gujarat 

Himachal Pradesh 

Jharkhand 

Madhya Pradesh 

Maharashtra 

Orissa 

Rajasthan 

In cansOflllIlC8 

Not in Consonance 

Not In Consonance 

In consonance 

Not In consonance 

In consonance 

Not in consonance 

Not in consonance 

In conaonance 

As per section 242 H (2) of the Act the recommendation of 
the Gram Panchayat, made in lOCh rnanner prescribed, shall be 
taken In to consideration for grant of concession for the 
exploltallon of minor minerals by auction. 

Not In Consonance 

Section 4(1) The prior recommendation of the Gram Sabha or 
the Panchayat at the appropriate level has been made 
mandatory for grant of concesaion for the exploitation of minor 
mlnersla by auction. Transfer of royalty on minor minerals to the 
Gram Panchayats i8 under the consideration of the Government. 

Earlier Gram Panchayat exercised the powers, since year 2000, 
the auction of minerals is carried by the District administration, 
after consulting the Gram Panchayat. 

As per clause 3-J of notification of the State Govemment dated 
30-9-1999, it is provided that no conceaslon wlU be accepted 
without the recommendation at IUch level and such made as 
prescribed· for the exploitation of the minor minerals by auction 
in schedule are88 from Gram Sabhas or Panchayati Raj 
InsIItutIona. 

Sectfon 4 (mKI): Ths fXJ*Wr to III1fotr:fl ptOhIIJ/Iion or to IfIIIU/SItI or 1fI6/r1ct Ihs ssM and consumption of sny inloxicsnl. 

Andhra Pradesh Partially In consonance As per section 242(1) of the Act the Gram Panchayat or 8S the 
cue may be, the Gram Sabha shaH exercise such powers and 
perform such functions In such manner and to such extent as 
may be prescribed in respect of enforcement of prohibition or 
regulation or restriction of the .. and COflIUn'1'tIon any Intoxlcant. 
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Chhattisgarh 

Gularst 

Himachal Pradesh 

Madhya Pradesh 

Jharkhand 

Maharashtra 

Orissa 

Rajasthan 

Not in consonance 

Not in consonancel 
but the state haG 
adopted total prohibition 

In consonance 

In consonance 

Not in consonance 

In consonance 

In consonance 

Not In consonance 
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Subject Act 

No Provisions made to empower the Panchayats. 

The State Panchayati Raj Act is silent on this issue. 

Subject Act 

Chhattisgarh Excise Act has assigned this power to Gram Sabha. 

The State Panchavati Raj Act has no provision in this regard 
as the State has adopted prohibition in the whole state. 

Section 97 I (1) (b) of the State Panchayati Raj Act. Says that 
the Gram Panchayat or as the case may be, the Gram Sabha 
shall exercise such powers and perform such functions in such 
manner and to such extent as may be prescribed in respect of 
the follow matters, namely:- (b) enforcement of prohibition or 
regulation or restriction of the sale and consumption of any 
intoxicant. 

Subject Act 

Punjab Excise Act 1914 has empowered the Panchayats. 

Panchayats at the appropriate level and the Gram Sabha to be 
endowed with the powers. 

Subject Act 

Follows the C'''ntral Act and M.P. Excise Act. 1915 has been 
amended to give powers to Gram Sabhas. 

The Jharkhand PR Act is silent on this. 

Subject Act 

Excise Act provides for total prohibition where Tribal population 
exceeds 50% 

Section BA(v) of Bombay Village Panchayat Act. 

Subject Act 

No provisions made to empower the panchayats. 

Section 442(a) of Orissa Gram Panchayat Act. 

Subject Act 

No provisions in the act but administrative instructions exist. 

As per 3 K(i) of notification of the State Govemment dated 
30-9·1999, it is provided that at the level of Panchayati Raj 
Institutions or at the Gram Sabha level as may be preecribed 
under the rules framed for enforce prohibition are to regulate are 
restrict the sale and consumption of Intoxicants in the scheduled 
areas. 

Subject Act 

No provisions made to empower the panchayats. 
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Section 4 (m)(II): Tht!I OwntllShip of MInor FofNI PI'OtIut» 

Andhra Pradesh Not in consonance. 

Chhattisgarh Not in consonance 

Gujarat In consonance 

Himachal Pradesh Not in consonance 

Madhya Pradesh In consonance 

Jharkhand Not in consonance 

Maharashtra Not in consonance. 

Section 242 (I) (b) of the AP Act says that Gram Panchayat or 
Gram Sabha 88 the case may be, shall exercise powers in this 
matter, as may be prescribed, in respect of ownership of Minor 
Forest Produce no provision made in the subject Act hence 
not in consonance. 

Subject Act 

No provisions made to empower the Panchayats the rights with 
Gi~an Cooperative Corporation. 

The State Panchayatl Raj Act is silent on this issue. 

Subject Act 

No provisions made to empower the Panchayats. 

The Government of Gujarat has already amended the Gujarat 
Panchayat Act from 27112197. Accordingly all activities regarding 
M.F.P. vIZ Collection, marketing and trading are entrusted to three 
tier Panchayats M.F.P. are collected at village level stored at 
taluka level or block level and marketing and trading are to be 
done at district level. 

Subject Act 

No provisions made to empower the Panchayats. 

The HPPR Act (section 971(1)) says that either Gram Panchayat 
or Gram Sabha shall exercise these powers in such manner as 
may be prescribed but no such provision made in consonance. 

However, Pradhans of Gram Panchayats have been appointed 
as the Forest Officer for the issuance of pass for transport of 
Minor Forest Produce collected from the Forest in concerned 
Panchayat in respect of 37 species. 

Subject Act 

No provisions made to empower the Panchayats. 

Ownership lies with Gram Sabha. There is a MFP Federation 
that gives back the money collected by the sale of NationaHzed 
MFP to the individuals concerned. 

The Jharkhand PR Act is silent on this issue. 

Subject Act 

No provisions made to empower the Panchayats. 

Section 8 A(vi) of Bo~bay Village Panc"'yat Act. 

Subject Act 

No provisions made to empower the Panchayats. 
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Orissa In consonance 

Rajasthan In consonance 

MAY 16, 2007 to OutIttI/Ons 

Section 44(2)(b) the Orlssa Gram Panchayat Act. 

Subject Act 

96 

Ownership of 68 MFP's excluding Tendu leaves, sal seeds and 
Bamboo have been transferred to Gram Panchayats except MFP 
from reserved forests sanctuaries and national parks. 

As per clause 3 k (ii) of notification of State Government dated 
30-9-1999, it is provided that Panchayati Raj Institutions are Gram 
Sabha level as may be prescribed by the State Government on 
the receipts of Minor Forest Produce In scheduled areas and the 
control will be with Panchayati Raj Institutions or Gram Sabha 
under the laws. 

Section 4(m)(III): 1M powsr to ptrlvsr.: sll6Mtion of Isnd in Ills SchsduItJd AINS and to tsks spproprisltl IICfion to 
trISfotrl IIny unlswlu/Iy allsnllftld Isnd of II SchBduItld Tdbtl. 

Andhra Pradesh Not in consonance 

Chhattisgarh Not in consonance 

Gujarat Not in consonance 

Himachal Pradesh Not in consonance 

Section 242 I (c) of the State Panchayati Raj Act says that the 
Gram Panchayat or Gram Sabha shall have power to the extent 
prescribed in respect of prevention of alienation of land in 
Scheduled Areas and restoration of unlawfully alienated land of 
a ST. 

Subject Act 

Land (transfer regulation) Act has not been amended. 

The State Panchayati Raj Act is silent on this issue. 

Subject Act 

The Gram Sabha are endowed with -power of identification and 
restoration of land. 

The State Panchayati Raj Act is silent on this issue. 

Subject Act 

Under SectIon 73 (aa) of the Murnbal Land Revenue code the 
power to prevent alienation of land in Scheduled Areas and to 
take appropriate action to restore unlawfully alienated land of a 
Scheduled area vested with district Panchayat. 

The State Panchayati Raj Act is silent on this issue. 

Subject Act 

Section 3 of the HP Transfer of land (Regulation) Act, 1968 
provides that no person belonging to Scheduled Tribe shall 
transfer his interest in any land including any constructed premises 
by way of sale, mortgage, lease, gift or otherwise to any person 
not belonging to such tribes except with the previous permission 
in writing of the State Government provided that the Sate 
Government before according such permiSsion shall consult the 
Gram Sabha or the Panchayats at the appropriate level. 
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Madhya PI'IIdeah 

Jharkhand 

Maharashtra 

Orissa 

Rajasthan 

VAISAKHA 28, 1929 (Satt) 98 

In conaonance 

In consonance 

In consonance 

In conson.-.:e 

Not in consonance 

Subject Act 

Land Revenue code 1959 has been amended to empower Gram 
Sabha. 

Section 77(a) of the State PR Act. 

Subject Act 

There are already provisions In the subject acts to safeguard 
against land alienation. However, no changes have been made 
in terms of PESA. 

Section 8 A(vll) of Bombay Village Panchayat Act. 

Subject Act 

No provisions made to empower the Panchayats. 

SectIon 44 (2) (c) Oriaea Gram Panchayat Act. 

Sublect Act 

The subject act has been amended. 

As per clause 3k(III) of nottflcation of the State Government dated 
30-9-1999 it is provided that to atop the encroachment of land 
in the scheduled areas and to restore the unlawfully alienated 
land In the scheduled areas under the prevaHlng law In the state 
Panchayatl Raj Institutions or Gram Sabha are empowered to 
take appropriate action. 

Subject Act 

No amendment in the subject Act. 

Section 4 (m)(Iv): ThtI poWflr 10 ~ vIIIMfIII msrltr1t6 by wMMvtlr nwntI cMItrId. 

Andhra Pradesh Not In consonance 

Chhattisgarh In consonance 

As per section 242 I (1) (d) of the Act the Gram Panchayat or 
as the cue may be, the Gram Sabha shall exerciH such powers 
and perform such functions In such manner and to such extent 
as may be prescribed In respect of Management of Village Mar\cet 
by whatever name called. 

Subject Act 

No provision has been made In the Agriculture produce and 
Livestock market Act Instead the work has been given to mar\cet 
committees. 

SectIon 129C(V) of the State Panchayatl Raj Act. Says that the 
Gram Sabha in Scheduled Area shall have power to manage 
village markets, melas including cattle fair through Gram 
Panchayat. 

Subject Act 

No provIaIon has been made in the 80biect act. 
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Himachal Pradesh In consonance 

Mahya Pradesh In consonance 

Jharkhand In consonance 

Gujarat In consonance 

Maharashtra Not in consonance 

Orissa In consonance 

Rajasthan In consonance 

MAY 16, 2007 10 OlJtl$tions 100 

Section 971 (1) (c) of the State Panchayati Raj Act. Says that 
the Gram Panchayat or as the case may be, the Gram Sabha 
shall exercise such powers and perform such functions in such 
manner and to such extent as may be prescribed in respect of 
the following matters. namely:- (c) management of village markets 
by whatever name called. 

Subject Act 

All regulatory rights vest with the Panchayats. 

Section 129-0 (ii) of the State Panchayati Raj Act says that 
panchayats at appropriate level or the Gram Sabha to be 
endowed with this power Provisions as per Central Act has been 
made in the State Act. 

Subject Act 

No provision has been made in the subject act. 

Section 75(21) of the State PR Act. 

Subject Act 

Krishi Bazar Adhiniyam gives powers to the State Government to 
operate markets and fairs in partnership with Panchayats. 

Section 99 of State PR Act states that Gram Sabha is competent 
to manage village market. 

Subject Act 

No provisions made to empower the Panchayats. 

The State PR Act is silent on the issue 

Subject Act 

No provisions made to empower the Panchayats. 

The Section 59 of the State PR Act. 

Subject Act 

Orissa Agriculture produce marketing Act has excluded the 
echedule areas and has left it for GP. But the provision has 
been stayed by the High Court. 

Subject Act 

No provisions made to empower the Panchayats. No provision in 
the State Agriculture Marketing Act. 

Section 4 (m)(v): Ths powsr 10 tlXtm:ise control over money lending to the Scheduled Ttibes. 

Andhra Pradesh Not In coneonance As per section 242 1(1)(e) of the Act the Gram Panchayat 
or as the case may be, the Gram Sabha shall exercise such 
powers and perform such functions in such manner and to such 
extent as may be prescribed in respect of exercising control over 
money lending to the Scheduled Tribe. 

Subject Act 

No provision has been made in the Subject Act. 
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Chhattiagarh 

Himachat Pradesh 

Madhya Pradesh 

Jharkhand 

Gujarat 

Maharaahtra 

Orissa 

Rajasthan 

VAISAKHA 28, 1929 (s...a., 102 

Not In coneonance 

Not in consonance 

In consonance 

Not In consonance 

In c6na0nance 

Not In consonance 

In consonance 

in consonance 

The State Panchayatl Raj Act Ie silent on this issue. 

Subfect Act 

No provision has been made In the Subject Act. 

Section 97-1(1)(d) The Gram Panchayat or as the case may be, 
the Gram Sabha shall exercise such powers and perform such 
functions In such manner' and to such extent as may be 
preecrlbed In reaped of exercising control over money lenclng to 
the Scheduled Tribee. The rnanner and the extent Is to be 
preecribed. 

SubJect Act 

No provision In the Himachal Pradesh registration of money 
lenders Act. 

SubJect Act 

MP Anuaoochlt Janjati Sahukkar Vlnlyam, 1972 has been 
amended In the year 2001. It has been sent to the Preaident of 
Inda for assent. 

The PR Act Is silent on the Issue 

SUbJect Act 

No provisions made to empower the Panchayats. 

Section 278 A of State PR Act. 

No money lender shall lend any money to a member of the 
echeduled tribe residing in a scheduled a..... of the State as 
referred to In clause (1) of artic:18 214 of the Constitution of 
India, without previous ~ the village panchayat of that 
village. 

SUbject Act 

No provisions made to empower the Panchayats. 

No provision has been made In the Subject Act. 

SubJect Act 

Uncler the Maharaahtra Act, such lieenee can be granted by 
Registrar after consultation with Gram Sabha(s) and concerned 
Panchayat(s). 

Section 44(2) (d) of the Orissa Gram Panchayat Act. 

Subject Act 

No proviaione made to empower the Panchayat8. 

As per clause 3k(v) of notification of State Government Dated: 
30-9-1999 it Is provided that controlling of money lending to 
Scheduled tribes In the Scheduled areas, Panchayati Raj 

I 
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Institutions or Gram Sabha are e"lJOwered. Under Money lending 
Act 1963 the notification of the Department of revenue dated 
17th April 2002 Panchayat Committee is Appointed as Registrar 
and Gram Panchayat as sub-registrar. 

Subject Act 

No provision has been made In the subject act. 

SectIon 4(m)("'): Pm~ HNtIIINI PsncMy.18 81 /htI1II'P'f'PI*1S /evlJl and thtI GfSm Ssbha 8m tIndowtKI spsc/IIIIy with 
IhtI powtlr to sxsn:i8tJ control ovtJr 1118IiIuIion8 and functlonalitls In all soci8/ StICIo~. 

Andhra Pradesh Partly In consonance 

Chhattlsgarh Partly In consonance. 

Jharkhand Partly In consonance 

GuJarat In consonance 

Himachal Pradesh Partly in consonance. 

Madhya Pradesh In consonance 

Maharashtra Not in consonance 

Orissa Not in contOfl8f)C8 

Section 3 of the State PR Act Mandai Parishad has been given 
the control. 

As per section 242 1(2)(a) of the Act the Mandai Parishad shall 
exercise such powers and perform such functions in such manned 
and to such extent as may be prescribed In respect of exercising 
control over institutions and functionaries in all social sectors. 

But no functionary has been transferred to Panchayats. 

Section 129F (Ii) of the state PR act the Janpad Panchayat or 
the Zilla ranchayat shall exercise, control over Institutions and 
functionaries In all social sectors transferred to them. 

Government of Chattisgarh has transferred six types of 
functionaries to Panchayats. 

Section 10(1 )(a)(x) of the State PR Act. 

But no functionary has been transferred to Panchayats. 

The power have been given to Gram Panchayat "the power to 
exerci8e control over gram Panchayar. 

Section 97-1(2)(a) The Panchayat Samiti shall exercise such 
powers and perform such functions In such manner and to such 
extent 8S may be prescribed In respect of exercising control over 
institutions and functionaries in all social sectors. The manner is 
to be prescribed. 

Section 7(J-I) of the State Panchayati Raj Act. Says that 
panchayats at appropriate level and the Gram Sabha to be 
endowed with the power. 

The powers have been given to the Gram Sabha. Janpad 
Panchayat and Zila Panchayat. 

State PR Act has been given. 

But no functionary has been transferred to Panchayats. 

State PR Act the control has been given. 

But no functionary has been transferred to Panchayats. 
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Rajasthan Not In consonance. As per clause 3k(vll) of notification of the State Government 
dated: 30-9-1999 It Is provided that Panchayati Raj Institutions or 
Gram Sabha as may be preecrlMtd, in the Scheduled Areas wilt 
have power to control to that extent and the mode as specified 
by the State Govemment from time to time in all eoeial sectors 
over Institutions and functlonarlee. 

Section 4(m) SectIon (vii): ThtI powtll' IrJ conIfrJI 0IIf!Jr /oc8/ pIsns lind IrJSOUfC!SS for such ,.,. including rnrt./ sub-p/MIs. 

Please refer to 4. e (supra) 

Section 4. n: Thtl StsltJ Lsgis/lltions /hilI may tmdow Panchaya/s with powtIf'S and IIUIhotiIy 11$ /'My DB ntICtISS8ty /0 
tN1IJbIe /hem /0 function 11$ InsIIIuIions of S61f-govtHnmtll7l sIN1I conlllin ufsgustds /0 tIfISlIrtI Ih8I PtlnchII)'IIIs 
al lhe higher IeVBI do not II$SUms /he powers and lIulhOfily of any Panchayal III the /owtJ( IeVIII o( of 
Ihe Gram SaMa. 

Andhra Pradesh In consonance 

Chhattisgarh In consonant r. 

Jharkhand Partly in consonance 

Guiarat In consonance 

Himachal Pradesh In consonance 

Madhya Pradesh In consonance 

Maharashtra 

Orissa 

Rajasthan In consonance. 

It is proposed to follow the principle of subsidiarity to ensure that 
the interference of higher levels in the powers of the lower levels 
is not present. 

Position not known 

Gujarat Panchayat Act, 1993 has specified distinctive powers and 
authority to all the three levels of Panchayata. Hence the 
possibility of power at lower level Panchaya.. Is non-exlatent. 
Panchayat Raj institutions are aware of their rights and 
responsibility. Any levels of Panchayats do not tolerate any such 
act by the higher authorities including State Govt. Also there are 
provisions for appeals and revision in the Act ItseH if any such 
incident occurs. 

There is no such interference, however, to make the functions 
clear at three levels. Activity Mapping of the functions to be 
devolved to PRls at different level is being done by the State 
Government. 

Panchayats are independent of each other. 

The State has not yet responded to this query. 

The State has not yet responded to this query. 

No Panchayali Raj Institutions at the higher level never interfere 
in the power of lower level Panchayati Raj Institutions. Advice 
to the lower level Panchayati Raj Institutions are given and the 
supervision of their work is clone. 
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/Translation/ 

Seizure of Ship on Territorial Wat.,.. 

5523. SHRI SANJAY DHOTRE: Win the Minister of 
EXTERNAL AFFAIRS be pleased to state: 

(a) whether pirates have seized an Indian ship on 
the territorial waters of Somalia; 

(b) if so, the details thereof and the reuons therefor; 

(c) the efforts made by the Government to free the 
ship from their clutches? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI E. AHAMED): (a) and (b) 
Yes, the last confirmed case was in March 2007. An 
Indian ship named Naimatullah' and Its 14·member crew 
was hijacked by Somalian pirates off the Somali Coast 
on 31st March, 2007 for Its cargo. The ship and crew 
were released within a week, The usual reason for such 
hijackings is to loot cargo carried by such ships. 

(e) The Ministry of External Affairs contacted all Its 
local EmbassiesIMlssions in the area including in Nairobi, 
Dubai, Addis Ababa and Djibouti and their counterparts 
in Delhi, and the UN Mission for Somalia through our 
High Commissioner in Nairobi, on this matter and was in 
continuous touch with them till the Indian crew were 
released. Separately, earlier Ministry of External Affairs 
had alao requested the Ministry of Shipping to put out 
an advisory for Indian ships to avoid Somali waters. The 
release of the ship and its 14-member crew was secured 
after concerted efforts. 

Production and Sale of Banned Drug. 

5524. SHRI RAGHUVEER SINGH KOSHAL: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state: 

(a) whether the Delhi High Court has issued any 
directions in respect of production and sale of .banned 
drugs; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
lAKSHMI): (a) and (b) As per information available with 
the office. In year 2002'()3, Delhi High Court has isRued 
directions to stop production and sale of fixed dose 
combination Vitamin B, + B8 + B'2 indicated for 

neurological disorder. Instructions have been iNued to 
the concerned State Drug Controller to cancel such 
manufacturing licenses. 

/Engllsh} 

Proce .. lng of Pa .. port Application. 

5525. SHRI A.V. BELLARMIN: Will the Minlater of 
EXTERNAL AFFAIRS be pleased to state: 

(a) whether special monthly camps are conducted by 
District Passport Celis to process the applications for 
passports and to provide counselling to the applicants; 

(b) if so, the details thereof; 

(c) whether the Government has instructed the 
Regional Passport OffIcers to chalk out and announce 
the dates for holding such camps at regular intervals to 
expedite the process of issuance of passports to the 
applicants; and 

(d) if so, the details thereof ? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI E. AHAMED) (a) and (b). 
No. 

(c) Yes, aU Regional Passport Offices (RPOs)lPasaport 
Offices (POs) have been Instructed to hold Passport 
AdalatslCamps in the areas under their jurisdiction at 
regular intervals to redress the grievances of the public, 
including disposal of old passport cases in an expeditious 
manner. 

(d) More than 106 Passport AdalatslCampa were held 
by Passport Offices in the country from January 2006 to 
April 2007. These have been very useful for the following: 

(i) Answering the querieslcomplalnts of pasaport 
applicants; 

(II) Grant orders for issuance of passports on the 
spot; and 

(iii) Disposal of old passport cases to the satisfaction 
of the applicants. 

[Trsnsl8tionj 

Opening of Duty-free Shops at Major Port. 

5526. SHRI SUBHASH SURESHCHANDRA 
DESHMUKH: Will the Minister of SHIPPING, ROAD 
TRANSPORT AND HIGHWAYS be pleased to state: 
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(a) whether the Union Govemment proposes to open 
duty free shops at major ports along with cruise facility 
w attract tourists; 

(b) if so, the names of the ports selected for such 
purpose; 

(c) the steps taken by the Union Govemment in this 
regard; and 

(d) the time by which the facilities are likely to be 
provided at major ports? 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRI T. R. BMLU): (a) to (d) There 
is no restriction in opening of duty free shope In the 
Major Ports provided the applicant has taken all the 
necessary approvals from the appropriate authorities and 
has also obtained land on leue for this specific purpoee 
from the concemed Port. The draft cruise shipping policy 
provides for development of the cruise facilities in the 
ports in a phased manner. 

{English} 

Conceaalon on LeaHd Unea 

5527. SHRIMATI JAYABEN B. THAKKAR: WUI the 
Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleaaed to state: 

(a) whether the Government propaNs to formulate 
any policy on special concessions on the leased lines; 

(b) if so, the details thereof; 

(c) whether the Government propoaes to consider 
the extension of such facility to BSNL for special 
concessions on leased lines; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) No, Sir. 

(b) Does not arise in view of (a) above. 

(c) No, Sir. 

(d) Does not arise In view of (c) above. 

EffectI"..... of CombJnatlon Thenlpy 

5528. SHRI DALPAT SINGH PARSTE: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state: 

(a) whether the scientists from the Indian Institute of 
Science, Banga/ore and National Institute of Malaria 
Research Deihl have emphasized on human trials to 88e 
the effectiveness of a combination therapy of curcumln 
wfth artemlslnin derivative artesunate against malaria; and 

(b) if so, the details In this regard? 

THE MINISTER OF STATE /N THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) and (b) The proposal to try • combination 
of curcumin and artesunate in a clinical trial is baaed on 
exoellent results obtained with P.berghel Infected mice, 
where the combination gave 100% protection to In'ected 
mice against mortality and complete clearance 0' paraslt. 
without recrudescence. These results have been published 
(Nandakumar til 8/ (2006) Cucumln - artemisinin 
combination therapy for malaria. Antimicrobial Agents 
Chemotherapy 50, 1859-1 860) and patents filed. 

A project entitled '"Use of artemlsinln and curcumln 
combination in treatment of uncomplicated P.facltarum 
malaria- has been sanctioned by the Department of 
Biotechnology. The collaborating Instltutiona are ISPAT 
Hospital, Rourkela, Institute of Life Sciences, Bhubaneawar 
and NIMR field station, Jabalpur. It 18 proposed to conduct 
an open trial with about 30 patients to assess the sample 
size needed tet establish the efficacy of artesunat. 
combination Vs Artesunate-SP (approved combination). 
This II an assessment of equivalence trial, where If 
artesunate-curcumin combinatioin is found at least as good 
as artesunate-SP,; then curcumin combination would be 
the choice, since curcumin is non-toxic, no resistance Is 
known and II cheap. The open trial has to be followed 
up by a large scale double-blinded study before the 
combination can be approved as a drug. 

Petition. Received In the PMO 

5529. SHRI NAVJOT SINGH SIDHU: Will the 
PRIME MINISTER be pleased to &tate: 

(a) the number of petitiON received from aU over 
the country in the PMO during the last one year, State-
wiselUnion Teritory-wiae; 
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(b) the nature of grievancealcomplainla of the various 
petitions received; 

(c) the action taken in this regard; 

(d) the number of grievances redressed so far; and 

(e) the number of petitions pending for final disposal? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI SURESH PACHOURI): 
(8) and (b) The total number of petitions regarding Public 
grievances received in the public wing of the Prime 
Minister's office during the year 2006 was 86747. The 
petitions mainly related to complaints against public 
servants, service related grievances, law & order, 
unemployment, financial asslstance, propertylland disputes, 
etc. The state-wise break-up is given in the enclosed 
statement. 

(c) to (e) All actionable petitions received were 
scrutinized in the Prime Minister's Office and forwarded 
for appropriate action to the authorities concerned. 

Primtl Minisltlr's Omc- (Public Wing) SIIIltI-wistJ Stslw 
of PBIition8 ~WHi dtIting 01-Ji1n-06-31-Dtlc.06 

States 

Andaman and Nicobar 

Andhra Pradesh 

Arunachal Pradelh 

Assam 

Bihar 

Chhattlagarh 

Chandigarh 

Daman and Diu 

N.C.T. of DelhI 

No. of Lette,. 
Received 

2 

126 

3103 

29 

1106 

4295 

102 

8 

17 

8502 

Dadra and Nagar Haveli 

Foreign Letters 

Goa 

Gujarat 

Haryana 

Himachal Pradesh 

Jharkhand 

Jammu and Kashmir 

Kamataka 

Kerala 

Lakahadweep 

Maharashtra 

Meghalaya 

Mizoram 

Manlpur 

Madhya Pradesh 

Nagaland 

Orlua 

Others 

Pondlcherry 

Punjab 

Rajasthan 

Tamil Nadu 

Trlpura 

Uttarakhand 

Uttar Pradesh 

Weal Bengal 

Total 

to OutIsIions 112 

2 

9 

945 

124 

1971 

4859 

842 

1800 

837 

2292 

1915 

10 

6192 

45 

49 

55 

6531 

23 

1501 

426 

204 

4753 

5456 

6312 

2 

1325 

16983 

3996 

86747 
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Water Disputea between India and PaId"'n 

5530 SHRI NAVEEN JINDAL: Will the Minister of 
EXTERNAL AFFAIRS be pleased to state: 

(a) whether water disputes could be the cause for 
next war between India and Pakistan as reported in the 
Tribune dated April 10, 2007; 

(b) if so, the details of the facts reported therein; 
and 

(c) the reaction of the Govemment thereto? 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
PRANAB MUKHERJEE): (a) to (c) The Paki8tan Foreign 
Minister is reported to have said on April 8, 2007 to a 
private TV channel that water disputes could become the 
cause for future wars in South Asia. However, the 
Pakistan Foreign Minister subsequently clarified that his 
statement was misunderstood. 

Funds for ConstNctlon of Hospital 

5531. SHRI IQBAL AHMED SARADGI: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state: 

(a) whether Kamataka hu submitted a proposal to 
the Union Govemment for conatNction of a 100 beded 
Hospital and a Ladies' Hostel at Taranatha Govemment 
Ayurvedic Medical College, Sellary on October 17, 2006; 

(b) if so, the details thereof; 

(c) whether the proposal is stili pending with the 
Union Govemment; and 

(d) if so, by when finai decision for release of money 
is likely to be taken? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) and (b) A proposal for COnstNction of 100 
bedded hospital and a ladies hostel at Taranath 
Govemment Ayurvedic Medical College, Sellary has been 
received through the State Govemment. 

(c) and (d) An amount of Rs. 50.00 lakha has been 
approved for this project. The State Govemment has not 
yet fumished supporting documents relating to Utilization 
Certificate for the funds released to the in8titute in 
1993-94. 

/TfIII1SMtIonj 

Review of Medical Collegea 

5532. SHRI RAKESH SINGH: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the Medical Council of India has any 
provision for periodical review to examine the quality of 
medical colleges set up In the country particularly in 
Madhya Pradesh; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) and (b) The Medical Council of India 
conducts periodical inspection of the medical colleges as 
per the provisions of Indian Medical Council Act, 1956 to 
ensure that the staff, equipment, accommodation, training 
and other facilities in medical colleges confirm to the 
standard prescribed by the Council. The MCI carried out 
inspection of Govemment Medical Collages In Madhya 
Pradesh and recommended to Central Govemment to 
withdraw the recognition of MBBS degree in respect of 
these colleges due to 8hortage of faculty, tutors/residents, 
and other defICiencies. The views of the State Governmenl 
on the recommendations of MCI have been obtained. 
The Stale Govemment has provided higher budgetary 
allocation to meet the developmental needs of these 
medical colleges and for creation of teaching and non-
teaching posts. The State Govemment has been advised 
by the Central Govemment to rectify the deficiencies within 
a time frame and report to Central Govemment in this 
regard for appropriate decision. 

New National Highways In ora ... 

5533. SHRIMATI SANGEETA KUMARI SINGH DEO: 
Win the Minister of SHIPPING, ROAD TRANSPORT AND 
HIGHWAYS be pleued to state: 

(a) whether the Government has constructed any new 
National Highways in Orissa during the lui three years; 

(b) if 80, the location-wise details thereof; and 

(c) the number of National Highways propoeed to be 
constructed in Orissa during lhe next three years aIongwith 
Ihe location-wise details thereof? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K. H. MUNIYAPPA): (a) to (c) Ministry generally does not 
construct any new National Highway but declares existing 
State roads as National Highways. During last three years 
no new National Highways have been declared in the 
State of Orissa. At present, there is no proposal for 
declaring more roads as National Highways ir the country 
including Orissa. Emphasis is given for development of 
existing National Highways instead of declaring more roads 
as ,Jdtional Highways. 

Agra-Mumbal by-Pa.. Road 

5534. SHRIMATI SUMITRA MAHAJAN: Will the 
Minister of SHIPPING, ROAD TRANSPORT AND 
HIGHWAYS be pleased to state: 

(a) the amount Incurred on the construction of a by-
pus road on the Agra-Mumbai National Highway; 

(b) whether any displacement of localities have 
occurred due to the by-pass road; 

(c) If so, the details thereof; 

(d) the details of the provisiOns of the Highways Act 
in this regard; and 

(e) the steps taken by the Government to check 
settlement along the National Highways? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) A bypass for Indore town has 
been constructed on Agra-Mumbai National Highway 
(NH-3) as a part of four laning of Indore Dewas section. 
The amount incurred on this project Is Rs. 284.88 crore 
in which the cost of Indore bypass is approximately 
Ra,126 Crore. 

(b) No displacement of localities have occurred due 
to construction of Indore bypass. 

(c) Does not ariae. 

(d) The National Highways Act 1956 provides for 
acquisition of land (as defined in section 3 of the Act) 
and compensation for ita acquisition. 

(e) The Control of National Highways (Land and 
Traffic) Act, 2002 has been enacted. Highway 

Administration set up under the act have issued notices 
and encroachments are removed from time to time. 

Conaarvatlon lind Development In Colliery AI'HI 

5535. SHRI RANEN BARMAN: Will the PRIME 
MINISTER be pleased to state: 

(a) the name of the works undertaken by the 
Govemment for conservation of forests and protection of 
environment and development 01 roads etc. in colliery 
areas of West Bengal during the years. 2005-06 and 
2006-07; and 

(b) the physical targets and achievements during the 
said period? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL (OR. DASARI NARAYAN RAO): (a) and (b) 
Environmental protection activities related to the coal 
mines of Eastern Coalfielas Limited (ECl) are carried out 
in West Bengal by Eastern Coalfields Umited as per the 
provision in the approved Environment Management Plan! 
Environment Impact Assessment. These activities include:-

(1) Monitoring of air and water quality 

(2) Monitoring of noise level to keep it under 
permissible Decibel level. 

(3) Oust suppression by water spraying and other 
conventional methods. 

(4) Afforestation - During 2005-06 and 2006-07, 
1.29 Iakh and 0.87 Iakh sapUngs were planted 
against a target of 2 lakh and 1 lakh 
respectively. 

(5) Road development-Major works that have been 
taken up during 2005-06 and 2006-07 are 
Indicated below:-

2005-06:-

(i) Road railway siding to G.T. road viII BOCP 
workshlp more (Rs. 67.39 Iakhs). 

(ii) Road from Kajora - Bahula DB Road (Rs. 48.78 
Iakhs) 

(1ft) Upgradatlon and improvement of road from 
Bahula more upto GT road .. Real Kajora 
(Rs. 141.00 Iakhs). 
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2006-07:-

(i) Aoad from railway level ·X· jng at Paraaea to 
Suri road (As. 90.00 lakhs). 

(ii) Aoadfrom Niy.matypur to Disergarh Gh.t 
(As. 486.00 lakhs). 

/English; 

Aeaeerch Connet. by the Mlnl.try 
of &tem., Affal ... 

5536. PROF. RASA SINGH RAWAT: WI. the Minister 
of EXTERNAL AFFAIRS be pleased to state: 

(a) whether the Ministry of Extemal Affairs aw.rd 
research contracts to the Con8ultants, the NG08, and 
Academic and Research Organizations; 

(b) if so, the detailed list of the research contr.cts 
along with the n.mes of the organiz.tions which Yoere 
awatded the research contracts during the last three years 
and the progress made therein; 

(c) whether the research contracts .re displayed on 
the website of the Ministry; 

(d) if 80. the details thereof .nd if not. the reason 
thereof; 

(e) the process involved in deciding the topics of 
these research contracts; .nd 

(f) the criteria adopted and process followed for 
.w.rding reaean::h contract.? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI E. AHAMEO): (a) The 
Ministry provides partial/full financial assistance to 
Research Schol.rs .nd Research Organisations for 
carrying out research projects on topics related to 
Intematlonal relations. 

(b) The detailed list of Scholars and Research 
Organisations who have been provided financial assistance 
during the last three years and the current status of their 
projectl are enclosed. 

(c) The lists of research projects .re published in 
the Annual Aeporta of the Ministry which are available 
on the WflbsiIB www,tnMindia.nic.in. 

(d) The details of the research projects awarded 
during the last three financial years are given in the 
encfOled statement. 

(e) and (f) The proposals for financial assistance 
along with the topics are received from Research 
Scholara/Research Organls.tlons. The topics are then 
evaluated for their usefuln... to the Ministry. If found 
suitable, the requisite administrative .nd financial approvals 
are obtained for releasing the aaalatance. The Ministry 
may .Iso ask r .... rch 1Ch0iarairesearch organisations to 
conduct research on certain topics by providing requisite 
financial assistance. 

.,.,.".", 

SI. R .... rch Project Name of the Amount Status 
No. R .... rch of financial 

SchoiarlReeearch assJatance 
Organisation given 

2 3 4 5 

1. Research proJect on Centre for ShtegIc As. 24.80,000 Expected 
"R8Ihaping the DiIcour1es & Regional StudIes • Ra.S IaIch to be completed 
on PIklatan-OccupIecI (CSRS), l.MIvenlity per annum in January 2009. 
Kashmir- of Jammu. (16 JIn 

2004 to 15 
Jan 2009) 
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2 3 4 5 
• 

2. Preparation of reporte on The Indian Society Rs.B.22.800 Study 
three human rIghta of International Law completed 
conventions (13 April 2004 (ISIL). New Deihl 
to 12 October. 2004) 

3. Project ·Chlna and South In8tltute of Defence Rs. 3.54.960 Study 
Asia : Bangladeeh-Chlna Studies and Analysis. completed 
relations" by Dr. Shyamali New Deihl 
Ghosh (1 April 2004 to 
31 January 2005) 

4. Project ·US Policy ObHrver Research Rs. 4,00,000 Study 
towards Muslim countries" Foundation (ORF) completed 
(6th April 2004 to 5th Institute of Allan 
January 2005). Studiea, New Delhi 

5. Reeearch Project ·P ..... nt Academy of Third Rs. 2,40,000 Expected to 
significance and Potential World Countries be completed 0' Revival of Silk Route 'or Department, Jamla shortly. 
India's Trade with Central Milia Islamia, 
Alia" awarded In Feb., 2005 New Deihl 
(2 yea,. project). 

6. A project for writing The AIIoclatio" of As. 68,560 Extension 
a book on Zimbabwe Indian Africa"'sta, given to 
under P .... ident Robert New Delhi the scholar 

• Mugabe by Shri Uma tl" Sept. 07 
..ihankar Jha (June 2005) 

7. A study on "India', Federation of Rs. 1,50,000 Study 
. Economic strategy Inellan Chambers completed 

in Africa" of Commerce 
(November 2006) and Industry (FICel), 

New Delhi 

8. A study project to Alia Centre, Rs. 3.00,000 Study completed 
review the HCUrity Bangalore 
situation In South 
Alia in current 
emergent circumatancea: 
(Nepal, Bangladelh, 
Sri Lanka and Paklatan) 
on 3rd September 2005 

9. R.eearch project entitled Centre for Policy Rs. 4,08,000 Study completed 
"India', External Relatfolw: R .... rch. 
Role of Education Sector" New DeIhl 
by Dr. Kevlla Sharma. 
(29 March 2005 to 
15 Dec., 2006) 
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10. 

11. 

12. 

13. 

14. 

2 

Research project 
entitled fresh look on 
India's look East 
Policy; Strategic 
Dimeneion- by 
Dr. BaJadas Ghoshal 
(15 Dec. 2005 
to 15 Dec. 2008) 

Reaearch project 
"Threat of ConHMdIve 
Aecendancy in Bangladeeh 
& Emerging Challenge to 
India's Foreign Policy". 
(28 March 2008 to 
27 February 2007) 

Research project 
~Identlfylng 

Cultural Similarltlea 
between Tajlldatan 
and KMhmir-. (21 April 
2006 to 20 September 
2006) 

Study project on 
~Lebanon-with 

particular focua on the 
Implications of the 
current developments 
for Lebanon, for the NQIon, 
for the International order 
and for India- (Oct 2008) 

Reeearch project on 
uNewer Dynamice of l!'da'a 
Nepal Policy: Challengea, 
Options and Way Forward" 
by Prot. Mahendra P. Lama, 
JNU, New Delhi. (30 March 
2007 - 29 July 2007) 
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3 

Centra for South, 
Central & South 
Eat Alia & 
South-WMl Pacific, 
JNU, New Delhi 

4 

Ra.8,2O,ooo 

Omeo Kumar 0.. AI. 9,70,000 
InIIItute of Social 
Change & Development 
(OKDISCO), Guwahatl 

Centra of Central AI. 2,82,000 
Allan StudIeI, 
UnlYeriity of Kuhmtr, 
JMvnu and Kuhmlr 

Group for EconomIc AI. 76,000 
& Social Studlel (GESS), 

New Delhi 

Centre for Public AI. 3,10,000 
AffaIra (CPA), 
Nolde (UP) 

5 

Extension 
given up 

122 

to August 2007 

Interim Report 
submmed. 

Study completed 

Study completed 

Study to be 
completed by 
the lut week 
of July 2007 

Incian Ocean from MumbaI to Djibouti in the Southem 
Ahtca for the flm time In a paddle boat; 

5537. SHRI M.K. SUBBA: Will the Mlnlater 
of YOUTH AFFAIRS AND SPORTS be ple.ed to 
state: 

(b) If 10, the detaIII theNof; and 

(a) whether an Indian youth hu padcIed IICIOII the 
(c) ..... being taken to accord due recognition 

to u. achIewment? 
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THE MINISTER OF PANCHAYATI RAJ, MINISTER 
OF YOUTH AFFAIRS AND SORTS AND MINISTER OF 

• DEVELOPMENT OF NORTH EASTERN· REGION (SHRI 
MANI SHANKAR AIYAR): (a) and (b) Yes, Sir. An Indian • youth, Shri Sher DhHlon, accompanied by Mr. Jason Lewis, 
an Englishman, have travelled' on board their boat without 
sails and without motor for 47 days and about 3000 
kms. across the Indian Ocean from Mumbai to Djibouti 
during March 2007. 

(c) Government have instituted the "Tenzing Norgay 
National Adventure Awards" which cover such 
achievements on land, air and water. Thle achievement 
may be considered in making selection for the Awards 
this year, subject to the completion of the required 
formalities. 

{Tf"IIl7$lIIli:m1j 

By-Pa.. Road on NH-6e 

5538. SHRI GANESH SINGH: Will the Minister ·of 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
plea8ed to state: 

(a) whether there is any proposal under consideration 
to construct a by-pass road on the NH-89 In the Beltul 
district; 

(b) if so, the details thereof; 

(c) whether any action has been taken by the 
Government in this regard; 

(d) If so, the details thereof and if not, the re .. ona 
therefor; 

(e) the estimated coat likely to be incurred for the 
project; and 

(f) the time by which the said project is likely to be 
constructed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) and (b) A bypass for Multal town 
on NH-69 has been propoeed In Betul District. 

(c) and (d) Preparation of Detallac!' project Report is 
in progress. 

(e) and (') It Ie premature to indicate the estimated 
coat and time frame for construction of Multai Bypaaa at 
this stage. 

A •• ,.lance through Chlrar'lJMvl VoJena 

5539. SHRI M. ANJAN KUMAR YADAV: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state: 

(a) whether the Government has launched the 
Chlranjeevi Yolana in Andhra Pradesh; 

(b) if so, the date on which the said scheme was 
launQhed; 

(c) the number of the people provided assistance 
under the scheme during the last three years; and 

(d) the amount allocated to Andhra Pradesh under 
the scheme? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 

. LAKSMI): (a) to (d) No, Sir. The Govemment has not 
launched MChlranjeevl Yojna" In Andhra Pradesh. 

/English/ 

National Coaatal ProJect for Maharuhtra 

5540. SHRI TUKARAM GANGADHAR GADAKH: 
Will the Minister of SHIPPING, ROAD TRANSPORT AND 
HIGHWAYS be pleased to state: 

(a) whether the Union Government has approved the 
proposal received from th& State Government of 
Maharashtra for Central _Istance of Rs. 195 crore 
(approx.) under the National Coastal Project; 

(b) If so, the details thereof; 

(c) the details of the Central assistance sanctioned 
thereof; and 

(d) the progress made in the implementation of the 
project? 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BMW): (a> to (d) The 
Maharashtra Maritime Board submitted a proposal for an 
estimated coat of Rs.195.50 crore in July, 2002 for 
inclusion in the proposed NatiC?nat Coastal Protection 
Project (NCPP). The proposal includes 72.36 km of anti-
888 erosion worb in Mumbai, Mumbai Suburban, Thane, 
Raigam, Ratriaglri" and Sindhudl.ng OIstrict8. 
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. As the NCPP leeks extemal funding, an approach 
paper on coaltal protection has been prepared and 
forwarded through to the Asian Development Bank (ADB) 
for conskieration. The ADBdeputed an Inception Mission 
to the concemed States during September - November, 
2006 as also a Fact Finding Mission to three States 
namely Maharashtra, Goa and Karnataka during April -
May, 2007. The decision about financial assistance by 
ADS is dependent upon the evaluation by the Mission. 

Con.ultancy Servlcea by Netherland. 

5541. SHRI K.C. PALLANI SHAMY: Wi. the Minister 
of SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) whether the Netherlands has expressed its Interest 
to provide consultancy on improving logistics, shipping 
and maritime traffic management of Indian ports; 

(b) if so, the details thereof; 

(e) the reaction of the Government thereto; and 

(d) the action taken by the Government in this 
regard? 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BMLU): (a) No, Sir. 

(b) to (d) Do not ari ... 

Financial A.slstltn" to Sport. Institutions 

5542. SHRI G.M. SIDDESWARA: Will the Minister 
of YOUTH AFFAIRS AND SPORTS be pleuecl to state: 

(a) whether the Government is 'providlng financial 
assistance to various institutions engaged in the promotion 
of sports in the country; 

(b) If eo, the detaIIe thereof particularly In Karnataka 
during the Iut three y ..... , St.t.wlse and y.ar-wl .. ; 
and 

(c) the details of modalltie8 of utHization of funda by 
these institutions? 

THE MINISTER OF PANCHAYATI RAJ, MINISTER 
OF YOUTH AFFAIRS AND SPORTS AND MINISTER OF 
DEVELOPMENT OF NORTH EASTERN REGION (SHRI 
MANISHANKAR AIYAR): (a) to (c) Under the Scheme 
of -Assistance to National Sports Federations (NSFs)·, 
financial aaslltance 18 provided to recognized National 
Sports Federations/Associations which are responsible for 
the promotion of their t'88p8Ct1ve eporta disciplines in the 
country. Under this Scheme, financial a .. latance I, not 
provided Stat.-wilte or to Stat.level Asloclatlons. The 
details of financial assistance released to various NSFs 
during last three years are given in the enclosed 
statement Under this Scheme, financial assistance is 
released to an NSF after obtaining utilization certlficat .. 
and audited accounts in reepe<;t of the previous relsas ... 

The Sports Authority of India (SAl) is also running 
various sporta promOtional IChemea such as the National 
Sports Contest Scheme (NSTC); Special Area Games 
(SAG); SAl Training Centret (STC), Army Boys Sports 
Company (ABSC) and Centres of Excellence (COX). There 
are about 13000 trainees at 230 centNa all over India 
under these SAl schemes. In Karnataka, SAl has one 
Regional Centre at Sangalore and many other cente ... 
under their promotional schemes. The details of the 
number of there centres and the funds provided for 
trainees under these Schemes in the State of Karnataka 
during the last three years, are given below: 

Number of Centr" 

NSTC -3 
STC -3 
A8SC -2 
COX ·1 

2004-2005 

Funds provided during 
(Amount in Rupees) 

2005-2006 2006-2007 

3,67,02,985 4,89,35,903 6,30,54,276 

smtem.nt 
0.1111/$ of A86isltlncs givrm to NIlIiDnllI Spotts FsdtlrMlons 2003-04 10 2006-07 

(Rupees in lakhs) 

SI.No. Name of the Federation 2004-2005 2005-2006 2006-2007 
31-3-2007 

2 3 4 5 

1. All India Carrom Federation 14.25 13.98 12.69 

2. All India Chess Federation 111.90 78.94 112.46 
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1 2 3 4 5 

3. All India Kar .... Do-Federation 0.00 00.00 3.48 

4. All India Sporta Council of the Deaf 30.02 13.43 19.15 

5. Amateur Baaeball Federation of India 12.50 07.00 15.49 

6. Amateur Handball Federation of India 14.00 34.57 38.64 

7. Atya Patya Federation of India 7.50 12.00 15.50 

B. Ball Badminton Federation of India 5.50 00.00 0.00 

9. aaaketbaU Federation of India 49.61 41.21 38.31 

10. Cycle Polo Federation of India 6.75 0 30.01 

11. Fencing AaaocIation of India 17.07 43.78 45.70 

12. Gymnastlca Federation of India 18.88 14.88 86.47 

13. Indian Body Building Federation 0 0 0.00 

14. Indian Kayaklng & canoeing AllOCiation 18.06 38.50 21.23 

15. Indian Polo AaIOCiation 1.82 01.10 1.55 

18. Indian Power lifting Federation 13.QO 15.00 8.50 

17. Judo Federation of India 58.37 64.88 48.82 

18. Kho-kho Federation of Incla 18.92 12.00 2.00 

19. Korfball Federation of India 12.50 09.00 12.50 

20. All India Tennla AuocIation 138.87 n.45 90.07 

21. National Rift. AaIOCiation of India 218.37 433.43 373.19 

22. Netball Federation of India 7.50 11.50 9.50 

23. Roller Skating Federation of India 15.00 09.00 0.00 

24. Rowing Federation of India 118.43 61.85 9.75 

25. Sepak Takraw Federation of India 7.50 10.50 13.00 

26. Shooting Ball Federation of India 12.00 00.00 0.00 

27. Softball Federation of India 14.00 9.80 12.00 

28. Squash Racket Federation of India 119.37 15.42 21.94 

29. Swimming Federation of India 11.78 53.33 13.59 

30. Table Tennis Federation of 'india 118.78 186.10 178.75 

31. Taekwondo Federation of India 8.00 00.00 0.00 
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2 3 4 5 

32. Tenni·Koit Federation of India. 10.60 11.00 13.00 

33. Tennis Ball Cricket Federation of India 7.00 17.00 11.60 

34. Tug of War Federation of India 12.50 11.50 20.75 

35. Volleyball Federation of India 32.17 94.97 58.17 

36. Vachtlng Asaociation of Inia 159.88 141.30 78.40 

37. Wushu Association of India 10.50 07.10 13.50 

38. ThrowbaU Federation of India 0.00 09.00 0.00 

39. Para Olympic 0.00 13;50 33.34 

40. Archery Association of India 58.95 61.75 •. 48 

41. Billiards and Snooker Federation of India 23.62 28.57 16.13 

42. Indian Amateur Boxing Federation 81.28 142.74 85.39 

43. Indian Hockey Federation 194.21 98.48 92.09 

44. Indian Women Hockey Federation 110.36 78.81 111.84 

45. Indian Amateur Kabaddi Federation 26.00 24.69 13.96 

46. Indian Weightllftlng Federation 79.88 51.41 3.28 

47. Athletics Federation of India 215.08 227.96 88.83 

48. Badminton AuocIation of India 180.18 211.94 117.66 

49. Equeatrian Federation of India 32.78 31.20 29.08 

50. Football 119.36 70.37 30.55 

51. Indian Golf Union 32.48 37.14 23.11 

52. Wrestling Federation of India 225.36 209.82 32.58 

53. Winter Gamel Federation of India (WGFTI) 9.14 12.51 1.65 

54. Women's Cricket Federation of India 00 00 1.00 

55. Cycling Federation of India 16.38 11.73 1.00 

56. Special Olympic 8harat 0.00 0.00 4.50 

Note: Apart from above, during 2006-2007 Central Ulietance w .. aIIo provided to SAl, lOA etc ... per details given 
below under the Scheme of Auiatance to National Sports Federatlonl 

Indan OlympIc AuocIation 538.10 

Bengal Olympic AslOCiation for Indo BangIa Games. 150.00 

Sports Authority of India 500.00 
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Widening and Rapalr of Jaa.or. Road 

5543. SHRI AJOY CHAKRABORTY: Will the Minister 
of SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) whether the Jeaaore Road, the main link with 
Bangladesh, is not wide enough to meet the demands of 
the growing traffic; 

(b) if so, the details thereof; 

(c) whether th3 said road Is also In dilapidated 
condition; 

(d) if so, the action taken by the Govemment for 
widening and repair of this road; and 

(e) the time by which the work Is likely to be 
completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K. H. MUNIYAPPA): (a) and (b) The portion of Jeuore 
Road having a length of 68.4 km from Netajl Subhash 
Chandra Bose International Airport to Indo-Bangladesh 
Border Is with Central Govemment. It comprieel a length 
of 8.80 km of NH·34 from the airport to Barasat and 
entire length of 59.60 km of NH·35. Width of NH·34 Is 
two lane or more while NH-35 is mostly of Intermediate 
lane width except for end portion of about 3 km which 
Is divided duel Intermediate lane carriageway. These width 
are not adequate to cope up with growing traffic demand. 

(c) to (e) These National Highway. are being 
maintained in traffic worthy condition within the available 
fun<:ls. Govemment has .,..dy planned widening of theI8 
Natiohal Highways to 416 lane. under National Highway 
Development Project (NHDP) PhaI.1II on Build, Operate 
& Transfer (BOT) toll basis and preparation of Detailed 
Project Report is In progresa. It Is too early to Indicate 
time trame for completion of the above aald work. 

\ [Translalion} 

Deportation of Indiana by UAE 

5544. SHRI AVINASH RAI KHANNA: 
SHRIMATI MANORAMA t.1ADHAVRAJ: 

Win the Minister of EXTERNAL AFFAIRS be pleased 
to state: 

(a) whether 39 Indians were deported back to India 
by the United Arab Emirates (UAE); 

(b) If so, the data"s thereof and the reasons the!'8for; 

(c) whether the Emigration Officers of UAE have 
found the visa documents of all 39 Indians as fake during 
checking; 

(d) If so"whether any inquiry has been conducted 
by the Protector of Emigrants in this regard; and 

(e) if so, the outcome thereof; and 

(f) the action against the guilty officers? 

THE 'MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI E. AHAMED): (a) Yes. 

(b) and (c) On 23.04.2007, 39 Indian passengers 
departed. for Dubai from IGI Airport by fUght No. IC·897 
on authority of the boarding cards iseued by Indian Airlines 
and paper fax visa for UAE. On 24.04.2007, 
36 pasaengel'8 were deported back by UAE Immigration 
by the retum flight No. IC·896 and 3 passengers by 
flight No. IC·B93 on the ground of 'No Vlaa for UAE' as 
their employer did not tum up at the Dubai Airport to 
receive them with original visas. 

(d) to (f) Information Is being coUected through 
concemed agencies and will be laid on the Table of the 
HouSe. • 
[English} 

Enquiry agaln.t Kendrtya Bhllndar OffIcial 

5546. SHRI PRABHUNATH SINGH: Wlttthe PRIME 
MINISTER be pleaeed to refer to the reply given to parts 
(c) & (d) of usa No. 2712 dated August 10, 2005 
regarding registering of preliminary enquiry by CBI against 
an official of Kendrlya Bhanclar and to state the detailed 
reasons for CBI closing the case of disproportionate 
aaaeta against an employee of Kendriya Bhandar? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL. PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI SURESH PACHOURI): 
The CBI had informed that from the analysis of the 
documentI pIims ~ no case of disproportionate assets 
was made out against the official, There was a violation 
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of conduct· rules in as much as he ~ failed to intimate 
the department .oout certain ...... incIQme, varioua IoanII 
advances by him as well as about the empfoyment of his 
wife and sons. The matter therefore was closed from the 
CBl's end. 

Mandatory Ro ... 

5547. DR. ARUN KUMAR SARMA: Will the PRIME 
MINISTER be pleased to state: 

(a) the mandated role of the Planning Commlaslon, 
North Eastern Council (NEC) and Ministry of DONER in 
the matter of planning and execution of projects and 
schemes in the North Eastem Region (NER); 

t{b) whether a proposal for creation of an Infrutructure 
development agency under the umbrella of Planning 
Commission is under examination to facilitate axecutton 
of various infrastructure development projects In the NER; 

(c) if so, the details of the objectives and prasent 
status of the proposal; 

(d) the Mure role of DONER and NEC In the event 
of creation of such bodY; and 

(e) the list of NEC projects which took more than 
two years in obtaining 'In-principle' approval from the 
Planning Commission during the Tenth Plan Period and 
the reason for such inordinate delay, project-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING (SHRI M.V. RAJASEKHARAN): (a) The 
Planning Commission, .. t up by a RHOIutIon of the 
Government of India In March 1950, Is charged with the 
responsibility of making ...... ment of all reaourcea of 
the country, augmenting deficient resources, formulating 
plans for the most effective and balanced utIIiaation of 
resources and determining priorities. The ultimate objective 
is to promote standard of living of the people by efficient 
exploitation of the resources of the country, increasing 
production and offering opportunities to aU for employment 
in the service of the community. 

North-Eastern Council (NEC), set up under the NEC 
Act. 1971. is for securing balanced and coordinated 
development of the Nor1h-Eutem ....... and to advise 
the Central Government on the matters of common 
Interest in the field of economic and aociaI planning. NEC 
was made a Regional Planning Body by an amendment 
in the Act in 2002. 

Ministry of Oevelopment of North Eastem Region 
(Mia DoNER), created in 2001, is to act as a nodal 
Miniltry for North East and to deal with matters relating 
to (I) planning, execution and monitoftng of developmental 
schwnes and projects of North Eastern Region, (Ii) Non-
laplable Fund for the North Eastern Reglon,(IlI) North 
Eastern Council, (iv) North Eastern Development Finance 
Institution (NEDFi), (v) North Eastern Regional Agricultural 
Marketing Corporation Umlted (NERAMAC), (vi) Slkklm 
Mining Corporatlon Umltad (SMC), (vii) North Eastem 
Handloorn. and Handicrafta Development Corporation 
(NEHHDC). While Mlo DoNER is to coordinate with other 
Ministrie. primarily for their development and welfare 
activities In NER, overall responsibility of the sectors reat 
with respective Ministries. 

(b) Creation of Infrastructure Development Agency is 
not under active consideration. 

(c) and (d) Does not arise. 

(e) Detailed examination is neceeaary for eneuring 
desirability, technical feallbillty, competence of 
Implementing authority. appropriate fund flow etc. before 
according "In principle" approval to a project proposal. 
Prooesa can be completed only when all relevant 
clartflcatlone are made available. Planning Commiaelon 
did not take more than two years in according Min 
principle" approval of NEC project propoeaJe once relevant 
Information are made available. 

AdverM Effectl of Metalllo Content In Utenall 

5548. SHRI RASHEED MASOOD: Will the Minister 
of HEALTH AND FAMILY WELFARE be pleaaed to .. ate: 

(a) whether due to IUbetandard quality of aluminium 
and higher contente of nickel and cromlum In steal non-
ItIck utenlill Ie reported to be causing accumulation of 
poison in human body; 

(b) if so, whether the Government hu formulated 
any policy in this regard; and 

(c) if SO, the details in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) to (c) According to Indian Council of 
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Medical Research, studl .. on effect of using subetandard 
quality of the metals namely iron, copper, higher content 
of Nickel and chromium in steel and non stick utensils 
on caueing accumulation of poison in human body are 
limited. 

The Council has also stated that under Prevention 
of Food Adulteration Act, 1955, certain apecificationa have 
been prescribed for chemical composition for cast 
aluminium and aluminium alloy for utensils. 

(English) 

SHklng Information under the ATI Act 

5549. SHRI RAMDAS ATHAWALE: WIN the PRIME 
MINISTER be pleased to state: 

(a) the eligibility criteria for seeking information under 
the RTI Act; 

(b) whether the Non-Governmental OrganiHtions, 
Associations and Forums registered under the Societies' 
Act are eligible to seek Information on Issues concemlng 
their activities: 

(C) if so, the details thereof and the procedure 
therefor, 

(d) if not, the reasons theretor; 

(e) whether the Govemment proposes to amend the 
Act to make them eligible for seeking information; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI SURESH PACHOURI): 
(a) to (d) Section 3 of the Right to Information AI;t, 2006 
provides that all citizens have the Right to Information. 

(e) and (f) There is, at present, no proposal to amend 
the Act. 

Temporllry Closure of Staclluma 

5550. SHRI EKNATH MAHADEO GAIKWAD: 
SHRIMATI NIVEDITA MANE: 

Will the Minister of YOUTH AFFAIRS AND SPORTS 
be pleased to state: 

(a) whether the Govemment has temporarily closed 
clown various stadiums particularly the Jawaharlal Nehru 
Stadium in Delhi: 

(b) if so, the reasons therefor; 

(c) whether the sports persons partlculariy of National 
Capital Territory Region would not be able to prepare for 
2010 Commonwealth Games due to non-available of 
synthetic track; 

(d) if so, whether the Govemment would permit the 
sporta persons to use the warm-up area of Jawaharlal 
Nehru Stadium for practices till the opening up of such 
stadiums which have been closed down; 

(e) if so, the details thereof: and 

(f) if not, the steps taken\ by the Government for 
making ahemative arrangement in this regard ? 

THE MINISTER OF PANCHAYATI RAJ, MINISTER 
OF YOUTH AFFAIRS AND SPORTS AND MINISTER OF 
DEVELOPMENT OF NORTH EASTERN REGION (SHRI 
MAN I SHANKAR AIYAR): (a) and (b) Activities in varioue 
stadia, including the Jawaharial Nehru Stadium In Delhi, 
are being scaled down in a phased manner & 
accommodate the construction schedule for the renovation 
of theae stadia in preparation for the Commonwealth 
Games-2010. 

(c) There will be no dislocation in ,he preparation of 
the Indian athletes, as their training camps would be 
held in the SAl facilities located in Patiala, Bangalore, 
Kolkata, Bhopal, etc. 

(d) to (f) Yes, Sir. The warm-up area shall be open 
to athletes upto the middle of November 2007 around 
which time the construction activities at the warm-up area 
In Jawaharial Nehru Stadium are likely to begin. Once 
the renovation work starts, practloe at warm-up area would 
not be possible. However, alternative arrangements are 
being made by deployment of SAl Coaches to other 
centres in Delhi having good sports infrastructure such 
as the Department of Sports of the Delhi Govemment. 
Delhi University, etc. which are willing to spare their 
facilities for the training of sportspersons under the SAl 
System. 

General EquHlbrium Anaey,tle Indicator 

5561. SHRI BADtGA RAMAKRISHNA: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state: 
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(a) whether the computable general equilibrium 
analysis has made some prediction about India if HIVI 
AIDS is contained; 

(b) If so, the details thereof; and 

(c) the steps taken or likely to be taken by the 
Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) and (b) The computable general equilibrium 
analysis by National Council of Applied EconomIc 
Research (NCAER) baaed on a study for household level 
impact of AIDS in six high prevalence states Is that at 
the given prevalence rate of Ie.. than 1 %, economic 
impact at nation.1 level is not discemlble. However, In 
the absence of remedial policy .ctlon, the HIV epidemic 
in India is likely to bring down the aver.ge annual GOP 
growth rate during 2002-03 to 2015-16 by about 1 percent. 

(e) The Government of India is implementing National 
AIDS Control Programme (NACP) to control the Ipread 
of HIV/AIDS by up-acaHng targeted interventions among 
high risk groups, beh.viour change communication for 
improved awareness speclfic.lly .mong women and 
children. expanding the preventive care, blood s.fety, 
support and tre.tment of HIV infected p81'8on8 Including 
Treatment of Opportunistic Infections and provIeion of Anti-
retroviral drugs and mainstreaming HIV intervention 
strategies. 

Annament of Dltflcun ... of Border 8tatM 

5552. SHRI KIREN RIJIJU: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Union Govemment ha conducted 
any assessment to find out the ground realities, problem 
and difficuHies of remote and border areas of the States 
Including North East.rn Stat.. for Impl.menting the 
schemes for development of theM ....... 

(b) if so, the outcome thereof; 

(c) if not, the reMOM therefor; and 

(d) the special ataps taUn by the Government in 
this ntgard ? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING (SHRI M. V. RAJASEKHARAN): (a) to (d) No 
such a ••••• m.nt has b.en c.rrled out. However, 
Government is aware of the difficultlea faced by the people 
of remote and inaccesalble border .re.... Border Area 
Development Programme (BADP) is being Implemented 
In the border areas specifically wHh focus on socio-
economic development and to promQte sense of securHy 
among the people living there. S~ial weight.ge of 15% 
haa been given to the hilly .tates Including North Eaatern 
States. Further emphasis In being given to the 
development of .reas closer to the border. In .ddltlon, 
developmental programmes .nd projects are also t.ken 
up by the states of North East Including border areas 
under NEC and NLCPR. 

AottvIty "'pplng 

5553. SHRI KAILASH MEGHWAL: Will the Minister 
of PANCHAYATI RAJ be pleased to st.te: 

(a) whether all the States h.ve notified activity 
mapping; 

(b) If so, the details thereof State-wise and if not the 
reasons therefor; 

(c) the States which have not completed .nd notified 
the .ctIvIty mapping; .nd 

(d) the action t.ken or proposed to be taken by the 
Union Govemment In thl. regard? 

THE MINISTER OF PANCHAYATI RAJ, MINISTER 
OF YOUTH AFFAIRS AND SPORTS AND MINISTER OF 
DEVELOPMENT OF NORTH EASTERN REGION (SHRI 
MAN I SHANKAR AIYAR): (.) to (d) The I.test status of 
Activity M.pplng by States Is given In the enclosed 
statement. Th. progress In ActIvity Mapping ha been 
regularly reviewed. It had been agreed during the meeting 
of the Empowered Sub.Commlttee held on 12th June 
2006 that the process of Activity Mapping would be 
completed within 2006. Thll was .galn reviewed during 
the meeting of the Empowered Sub-Commlttee held on 
12th January 2007 and It was decided that the States 
should be requested to notify their ActIvity Maps by 31st 
May, 2007. The maner II being constantly pursued with 
the State Govemments. The progreaa wu last reviewed 
during the meeting of the State Secretaries of Panchayatl 
Raj held on 25th April 2007. 
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Statement· 

> Statu. of Activity Mapping: 

A. State. that have completed Activity Mapping: 

Kerala Kamataka West Bengal Sikkim Haryana Orissa· 

Nov. 2005 Oct. 2006 Feb. 2006 Oct. 2006 

'However, Haryana and Ori... have not yet Ieeuea the requisite departmental notItIcation to operatlonall.8 Activity Mapping. 

B. State. which have completed the bale ground. Jevel work but flnat approval to Activity Mapping II ....... : 

Andhra Pradesh As8am Chhattlagarh Himachal 
Pradesh 

Manlpur Punjab Rajasthan Uttaranchal 

C. State. who.. Penchlyatl .... Legillation Include. delineation of function to PlnchlYlt. 

Maharashtra Gujarst Goa· 

·Goa hu nevertheleu undertaken to rei.... Ita activity mapping. 

D. Work In proSl ..... : 

Bihar 

Arunachal Pradesh 

Madhya Pradesh 

Uttar Pradesh 

Tripura 

Tamil Nadu 

Wor1<lng towards preparing their activity mapping framework. 

Working towards preparing their activity mapping framework. 

ActIonhu been taken in the put, though raporta recommending changes are. still 
under the consideration of the Government. 

ActIon hu been taken In the past though reports recommending changes are stili 
under the consideration of the Government. 

Going slow In the matter as they have a mix of SIxth SChedule area. and areas 
covered by P~nchayatl Raj, which therefore require a judicious approach when devolving 
activities and responsibilities. However, they have also agreed during the recent visit 
of the Union Panchayati Raj to expedite the procels. 

It is anticip8ted that reforma in this direction will commence since Panchayat elections 
have been completed. 

DUring the Firat Round Table Meeting of Panchayati 
Raj Ministers' of Stat.. held in June 2006. it was agreed 
by consensus that Activity Mapping would be completed 
by 1 April 2006. Since then the matter has been reviewed 
Hveral times and the deadline "oded, In the light of 
the slow progress by States. During the review of the 
progrel8 on Activity Mapping undertaken during the 
meeting of the Empowered Sub-ConvnIUee of the NatIonal 

Development Council held on 11 January 2007, It was 
decided that Activity Mapping would be completed In all 
States by 31st May, 2007. 

Pro.peota of 0wrI ... Medical Dee ..... 

6564. SHRI P. MOHAN: Will the Minister of HEALTH 
AND FAMILY WELFARE be pleased to state: 
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(a) the total number of Indian students who studied 
medicine abroad in the year 2005-06; 

(b) whether all such doctors are permitted to practice 
medicine in India; 

(c) if not, the reasons therefor and the criteria applied 
for granting permission to· practice medicine; 

(d) the procedure being followed by the Government 
for according them recognition to practice as fuU-ffttdged 
Medical Practitioners; and 

(e) the total number of doctors who have obtained 
permission for practising as doctors? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) to (e> The Medical Council of India has 
informed that the Council does not maintain information 
on the total number of Indian students who studied 
medicine abroad. As per the provisions of Indian Medical 
Council Act. 1956. the Medical Council of India with the 
approval of the Central Government, have framed the 
Screening Test Regulations. 2002 whereby an Indian 
citizen possessing a primary medical qualification awarded 
by any medical Institution outside India who Is desirous 
of getting provisional or permanent registration with the 
Medical Council of India or any State Medical Council on 
or after 15.3.2002 shall have to quality a Screening Test 
conducted by the Prescribed Authority for this purpose. 
The primary medical qualification must be a recognized 
qualification for enrolment as medical practitioner In the 
country in which the institution awarding the said 
qualification Is situated and is equivalent to MBBS in 
India. Since 2003, 2848 doctors have been granted 
registration after passing the Screening Test. 

[Translation) 

Mobile and Tarang Service In MtIMrUtItn 

5556. PROF. MAHADEORAO SHIWANKAR: Will the 
Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) whether the Mobile/Tarang services hu been 
started in Maharashtra; 

(b) if so. the details thereof. Iocation-wile; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): <a) Yes. Sir, 

(b> Details of MobllelGaruda services provided by 
Maharanagar Telephone Nigam Umited (MTNL) in metro 
areas of Mumbai and details of Mobile I Tarang servlcea 
provided by Bharat Sanchar Nigam Umited (BSNL) In 
rest of M.harashtra State are as follows: 

MTNL 

MTNL launched Cellular Mobile Service under brand 
name 'Dolphin' (Postpaid) and Trump (Prepaid) w,e.f, 
8.1.02 and 27,2.01 respectively in Mumbai. As on 31.3.07. 
1415386 number of GSM connections (Post paid and 
Prepaid combined) have been provided In Murnbal. 

MTNL launched COMA based imited mobility aeMcea 
In Mumbai since the year 2001-02 under the br.nd name 
·GARUDA'. As on 31.3.07. 48934 number of Wireless In 
Local Loop (WLl) mobile connectlona are working In 
MTNL. Mumbal, 

BSNL 

. Cellular Mobile ServIce. 

Bharat Sencher Nigam Umited (BSNl) hu covered 
all the District Head Quarte.... Sub-Divtaional H.ad 
Qu.rte .... Tehall Head Qu.rte .... nd Block He.d Quarte ... 
of the State of Maharuhtra, 9407 vlllagea of Maharuhtra 
are already covered with BSNl GSM mobile services. In 
Maharuhtra State. 22.43.064 mobile connections of BSNL 
were working as on 31.3.07. BSNL has also plans to 
cover villages having population greater than 1000 based 
on techno-commercial Viability. 

WLL Tareng Mobile ServIce. 

Main Switching Centers (MSCs) for providing WlL 
(Tarang Services) are already working at Nagpur and 
PURe while MSC at Aurangabad is under installation. In 
Maharashtra. 372624 WLL connections were working as 
on 31.3,07. Out of 304 Short Distance Charging Areas 
(SDCAs) including Nagpur. 298 SDCAs are already 
covered by WU and the remaining are to be covered 
during thil financial year, 

(c) Does not arise in view of (8) above. 
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(EngliSh} 

GDP Growth 

5556. SHRI ABU AYES MONDAL: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the grow1h rate in Gross Domestic 
Product (GOP) for 2003-2004, 2004-2005 and 2005-06 
has been revised; 

(b) the reasons for the increase in the rate; 

(c) whether there has been a change of Inflation 
rate due to revised GOP grow1h rate; 

(d) if so, the details thereof; and 

(e) the highest GOP growth recorded by the 
Government earlier and the present growth rate? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING (SHRI M.V. RAJASEKHARAN): (a) No, Sir. 
The growth rate of the Gr088 Domestic Product (GOP) at 
factor cost at 1999-2000 prices, for the year 2005-06 
was estimated as 9% by the Central Statistical 
Organisation (CSO) in its Press Note dated 31st January, 
2007 on Quick Estimates of National Income. The CSO 
in Its Press Note dated 7th February, 2007 on Advance 
Estimates of National Income, 2008-07 has not revised 
the same and retained It at 9%. 

(b) to (d) In view of (a) above, do not arise. 

(e) The highest ever GOP growth rate of 10.5% w .. 
recorded during the year 1988-89 (In terma of GOP at 
factor cost at 1993-1994 prices). As per the Advance 
Estimates brought out by the eso, the GOP growth rate 
for the year 2006-07 is estimated at 9.2%. 

KIlling of Embryo. 

5557. SHRI KIRTI VARDHAN SINGH: 
SHRIMATI NIVEDITA MANE: 
SHRI EKNATH MAHADEO GAIKWAD: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether there is a rising trend in the kiIItng of 
embryos: 

(b) if so, the reaaone therefor; 

(c) the number of such cases reported during each 
of the last three years, year-wise; and 

(d) action taken or proposed to be taken by the 
Govemment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) and (b) The Child Sex Ratio for the age 
group of 0-6 years In 2001 Is 927 girls per thousand 
boys against 945 recorded in 1991 Census. Some of the 
reasons commonly put forward to explain the consistently 
low levels of sex ratio are son preference, neglect of the 
girl child resulting in higher mortality at younger age, 
female infanticide, female foeticide, higher maternal 
mortality and male bias in enumeration of population. Easy 
availability of the sex detennination tests and abortion 
services may also be proving to be catalyst in the 
process, which may be further stimulated by pre-
conception sex selection facilities. 

(c) Total number of ongoing Court/Police cases filed 
under Pre-Conception and Pre-Natal Diagnostic 
Techniques (PC&PNDT) Act are 412 and 64 ultraaound 
machines seized/sealed as on 3rd May, 2007. Though 
molt of the cases are for non-registration "of the Centrel 
Cllnlca, 58 cases relate to detennlnation and dleclosure 
of the sex of the foetus in the country. 

(d) National Support and Monitoring Cell (NSMC) has 
been continuously monitoring the action taken report on 
the court case8. National Inspection and Monitoring 
Committee (NIMC) constituting repruentatives from 
National Commission for Women, Department of Women 
and Child Development, NGOa and Central Superviaory 
Board Members at the Centre takes Itock of the ground 
realities by field visits to the States. The report is sent to 
the Chief Secretary of the State for taking action on the 
same. The States have also been requeated to constitute 
State lnepection and Monitoring Committee (SIMC). The 
Govemment of Gujarat has already constituted it and the 
State of Delhi Is In the process of conatituting it. In the 
State of Punjab, registration of a doctor has been 
suspended for five years by State Medical Counelr of 
Punjab. In Heryana, a doctor & his assistant in the district 
of Palwal were sentenced for simple imprisonment for a 
period of two years and to pay a fine of Rs. 5000 each 
under PC & PNDT Act. In Delhi, two doctors were sent 
to jail for 24 hours after search/seizure of their machine 
was done by District Appropriate Authority. 
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SettIng up of • ChemIM Laboratory 

5558. DR. THOKCHOM MEINYA: Win the Minister 
of HEALTH AND FAMILY WELFARE be pleased to 
state: 

(a) whether Indian Council of Medical ReMarch 
(ICMR) has set up a laboratory in the Red Cro .. Building 
on the Red Cross Road, New Delhi; 

(b) if so, the datal. thereof; 

(c) whether the lab is going to use chemlcall and 
gas88 which are hazardous for human health; 

(d) if so, whether there is any possibility of causing 
health risk in the 8urrounding area beoauae of the 
activities in the lab; and 

(e) if so, the steps being taken to meet the situation? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) and (b) According to Indian CouncIl of 
Medical Research, a small laboratory for routine nutrition 
analysis such as hemoglobin .. tlmetlon etc. 18 envIaaged 
to be set up at Tubercul08la AaaociatIon of India SuNdlng 
at Red Cross Road, New Delhi. 

(c) to (e) This is only a nutrition ana~ laboratory 
and routine chemicals are likely to be used. These 
chemicals has no health risk. 

(Transls/ion} 

Money Order through Mobile PhonH 

5559. SHRI RAGHURAJ SINGH SHAKYA: Will the 
Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(8) wt4ther the various mobile operators and private 
mobile companiea and GSM Association have atarted a 
pilot project jointly for eendIng money Older through mobile 
phones; 

(b) if so, the detail thereof; 

(c) whether the Government has tllken any IIepe to 
introduce such schema through BSNL and MTNL; and 

(d) if 80, the detaila thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) and (b) At the recent 3G 
Work! Congress held in Barcelona In February, 2007, the 
GSM AIIoclation launched Its mobile Money Transfer 
Protect. ThI8 Is a global GSM AIIocIation project and 
Cellular Operators Association of India (COAl), which 
represents all the GSM operators in India Is a part of the 
Project Working Group. 

(c) and (d) There is no proposal at prepnt to 
Introduce luch schemel through BSNL and MTNL 

/EngIish] 

Stlltua of two Lane Bridge Aero.. Tapl River 

5560. SHRI MADHUSUDAN MISTRY: Will the 
Minister of SHIPPING, ROAD TRANSPORT AND 
HIGHWAYS be pleased to state: 

(a) whether the work of construction of additional 
two lane bridge acrou river Tap! near Surat has not 
been completed even within utended time limit; 

(b) If 80, the detaIIe thereof and the ..... ona thenlfor; 

(c) the total coat of the project; 

(d) the action taken by the Union Govemment to 
expedite the project; and 

<e) the time by which the said project II likely to be 
completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) to (c) The work coattng Ra. 30.36 
crore was awarded to Mia UP State Bridge Corporation 
Ud. About 48.50% of the work has been completed 80 
far. The progress was Ilow due to poor performance of 
the Contractor. 

(d) The original contract has been terminated. It Is 
propoeed to carry out the balance work through 
conceaaIonaire of the aix-lanlng project from Bharuch to 
Sural 8ection of NH-8. 

<e) ~ work 18 likely to be completed before July, 
2009. 
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Bhlkahuk Pnlv •• h Kendre. 

5561. SHRI VI.JAY KUMAR KHANDELWAl: Will the 
Minister of PANCHAYATI RAJ be pleued to state: 

(a) whether the Union Govemment proposes to grant 
funds for setting up of Bhikshuk Pravesh Kendras to 
provide employment to beggars; and 

(b) if so, the details in this regard? 

THE MINISTER OF PANCHAYATI RAJ, MINISTER 
OF YOUTH AFFAIRS AND SPORTS AND MINISTER OF 
DEVELOPMENT OF NORTH EASTERN REGION (SHRI 
MANI SHANKAR AIYAR): (a) and (b) No, Sir. There is 
no scheme in operation for granting funds for setting up 
Bhikshuk Pravesh Kendras to provide employment to 
beggars, nor is there any proposal at present for such 
scheme in the Ministry of Panchayati Raj or the Ministry 
of Social Justice and Empowerment. 

Herbal Medicine for Orel cancer 

5562. SHRI BALASHOWRY VALLABHANENI: 
SHRI MANORANJAN BHAKTA: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether the aclentista! ayurvedic physicians have 
sought a patent for an ayurveda herbal mixture to control 
oral cancer; 

(b) If so, the detall8 thereof; 

(c) the time by which It Is likely to be patented; 

(d) whether the Govemment proposes to make a 
study on the medicine; 

(e) if so, the details In thle regard; and 

(f) the reaction and the steps propoaecl to be taken 
by the Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) to (f) A patent Is reported to have been 
filed for an Ayurvedic formulation, whictl was tested as 
mouth wash in patients undergoing radiation for oral 
cancer and was found to give relief to pain caused by 
swelli"g of gums and cheek due to Inflammation resulting 

from raclation. HoweYer, the herbal' medicine 'needs to 
be standardized before It Is commercialized. 

C.B.I. Raid. on NHAI OffIcIala 

5563. SHRI HARISINH CHAVDA: Will the Minister 
of SHIPPING, ROAD TRANSPORT AND HIGHWAVS be 
pleased to state: 

(a) whether Central Bureau of Investigation (CSI) has 
conducted raids on the premises of 80me of the officials 
of the National Highways Authority of India during the 
last three years; 

(b) if so, the details thereof; and 

(c) the number of offtcers found guilty and are stili in 
service and the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K. H. MUNIYAPPA): (a) to (c) Yes, Sir. Central Bureau of 
Investigation (CSI) has conducted ralda on the premises 
of some officers of the National Highways Authority 0' 
India in connection with Irregularities committed In 
maintenance contract package from krn. 86 to krn. 95 on 
NH·' for the year 20()4.2005 The details have not been 
received from the CBI. 

WOftra of KotWppurem-Kollam Waterway 

5564. DR. K.S. MANOJ: Will the Mlnlater of 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleaaed to state: 

(a) whether the worb on the Kottappuram·KoIlam 
portion of Inland Waterway· III (IW·IIJ) have been 
completed; 

(b) if 50, the details thereof and if not, the reaaona 
therefor; 

(c) whether the IW·III has utilized the first year 
aRocation of funds from the Twelfth Finance Commission; 

(d) if so, the 8n1OUnt utilized tin date, year-wise; 
and 

(e) if not, the reaaona theretor? 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BMLU): (8) and (b) Out of 
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the total length of 20S km of the Ndonaf Watetw.y No.3 
navigational channel with 2 meter depth hu been 
provided between Koehl and Thakazhl jetty (84 Icm) and 
also In most parts of the Kocht-KottIIpuram ~ (25 
km) as well as UdyogmandaJ canal (23krn) and 
Champakara Canal (14 Icm). One Cutter Suction D,..,. 
and one survey launch hu aJao been deployed on the 
waterway. Annual maintenance works are carried out 
regularly by IWAI on the wat.rway. Round the clock 
navigational aida are also provided between Kochl and 
AJapuzha. Terminaia have been conatruoted at 
Kottappuram, AJluva, Kayamkulam, Vdcom, 
Thanneermukham, TrtIckuNIppuzha and Maradu. A project 
to provide terminal at KoIlam h .. aleo been unctIoned. 
At AJlapuzha, the terminal wID be conatructed after hMdIng 
over of land by the State Government. 

However, due to various problems such as non-
availability of aultable sltea for dlapoul of dredged 
material, presence of fishing nets In the waterway, court 
cases in respect of land acquisition and contractual 
litigations etc., the capital dredging wort< couIcI not be 
completed in the entire stretch. In some portiona of Koehl-
Kottappuram sector (5 Icm) and many places between 
Thakazhi jetty and KoIIam (25 km), capital dredging hal 
not been done on account of the reuonI staled ~. 

(e) to (e) No, Sir. The Twelfth FInance CommIeaIon 
has not provided func» for National Waterway No. 3 In 
Ker.... However, the 12th finance CommIuion h .. 
awarded special fund of Rs. 500 erore to the State of 
Kerala as under:-

(I) For Inland waterways and canaII 

(Ii) Coastal Zone Management 

(iii) I~ of quality echooI 

RI. In crore 

225.00 

175.00 

100.00 

Total RI. 500.00 

(b) if 10, the ..... thelWOf; and 

(c) the action ...., by the GovernrMnt In thII regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE CSHRIMATI PANASAKA 
LAK8HMI): Ca) No, SIr. 

(b) and (c) Ooee not ..... 

LoMe to .. te Qov.rnmema 

5688. SHRI ANANTH KUMAR: WID the Minister of 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pIeued to I&ate: 

(8) the de&aIIa of the Ioana taken by the various 
Stale Governments from World Bank and Asian 
Development Bank for varloua road projects during the 
last three yeara. Stat.Wiee and year-wise; 

(b) the names of projecta for which loan was taken, 
State-wtse; 

(e) the prennt status of these project8; 

(d) whether the funds aHocated have been utilised; 

(e) If 80, the detaHa thereof; and 

(I) if not. the reuons for non-utilisation of funds? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K. H. MUNIYAPPA): (a) to (f) The Information I. being 
coIIect8d and wHi be laid on the table of the House. 

AntI-Aethmatic Drug 

5567. CH. MUNAWAR HASSAN: Wil the Minister 
of HEALTH AND FAMILY WELFARE be pl .... d to etat.: 

(a) wheIher the Inhalera containing anti-asthmatic drug 
Medical Tourlem ProJect and steroids are being mart<eted by aome drug 

5565. SHRI VIKRAMBHAI ARJANBHAl MADAM: WiI 
the Mini8ter of HEALTH AND FAMILY WELFARE be 
pleased to ... te: 

(a) whether the Union Government h8I recefved any 
proposal from Gujarat Government for medical tourilm 
projects for the visiting touriat8 from vartoua countries; 

(b) If 80, whether the steroid has no role to play for 
treatment of A8thma; 

(c) If 80, the facta In this regard; 

(d) whether steroids have toxic effects; 
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Ce, if so, the detail. of IUch etIec:tI; and 

ef) the justification tor granting marketing petmIuIon 
of such drugs? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) to (c) Inhalers containing a combination 
of long-acting bronchodilator plus corticoeterioida helps 
patients with asthma for better control of their symptoms 
and are convenient to UIe. The combination wOrQ to 
effectively treat asthma by (i) the bronchodilator worka by 
widening airways, making it euler to breathe and (Ii) the 
steroids reduce and prevent Inflammation of alrwaya. Such 
combination anti-asthmatic8 are used allover the world. 

(d) and (e) Steroids are a group of medlclnea that 
are used to treat conditions where there Is Inftammatlon 
or swelling. The moat common side-effect of taking 
steroids from Inhaler is a sore In the mouth due to an 
infection called oral thruah. To reduce the chances of 
this Infection, doctors advlee the use of a spacer device 
and rinsing of the mouth after inhalation. 

(f) Marketing permluions of Fixed DoH CombInations 
(FOCs) like Salrneterol + Flutlcalone and Bude80nicle + 
Formaterol are granted baaed on the satisfactory safety, 
efficacy and quality control data b .... 

Softwa,. Developed by Hie 

5568. SHRI E. PONNUSWAMY: 
SHRI K.J.S.P. REDDY: 

Will the Mlnilter of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleued to .tate:-

<a) whether the Software produced by NIC Ia of a 
very poor quality and baed on outdated technology; 

(b) if so, the details thereof alongwlth the reuons 
therefor; 

(c) whether the Govemment haa received any 
complaints from various Mlnlatrl.. about the non 
functioning 01 the software created by NIC; 

(d) If 80, the details thereof and action taken thereon; 

ee) whether the NIC search engine Is of a very poor 
quality and Ia unable to search pages which are even on 
the NIC server; 

(t) " eo, the atepa taken to Improve the 8Ituation; 

(g) whether the NIC proposes to take any security 
steps before entertaining registration tor domain name; 

(h) if 80, the details thereof; and 

(i) the registration done by NIC during the last three 
years, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) and (b) No, Sir. NIC has 
been developing software/applications since Its Inception 
for the various user departments. The software/application 
is developed USing the state-of-the-art technology avaHable 
at that time. By the time application stabilizes, newer 
technology may be available as Computer Is a fast 
growing area. The stabilized application Is continued under 
the earlier technology, which was state-of-the-art at that 
time, as migration of a running application Is a tedloua 
task. However, NIC has been working on migration of 
applications to newer technologies on a continuous basis. 

(e) and (d) No, Sir. There Is no spectfIc: complaint on 
record . NIC has set up technical support units In various 
Govemrnent departments for providing IT based support 
on a continuous and regular interaction basis. Any problem 
projected by the user department is solved there ItseH. 

(e) and (f) No, Sir. NIC has been using the Netacape 
Search Engine which provides good enough .. arch 
capabliitiea. It has basic as well .. advanced .. arch 
facility. However, NIC Is trying to get new search engine 
from companies like GoogIe, Yahoo, etc. Once NIC has 
settled the terms, It will move to new search engine. 

(g) Yes, Sir. 

(h) Before entertaining registration for domain name, 
the following security steps are being taken: 

1. NIC provides the facility of on-line registration 
for the domains under gov.in. For this the 
domain seeker has to sign-up with gov.ln registry 
by visiting the website reglstry.gov.ln. On 
registration of every domain, a unique 10 Is 
allocated. The Dom .. ln seeker sends the 
authorization letter In the prescribed format as 
available In website registry.gov.1n and quote the 
above stated unique 10 along with other detaIIa. 
NIC then verifies all the details In the letter 
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.rwton-line ~ Md NCOmmendi the 

1 2 3 case for domain regiatration. Domain name Is 
then allocated after due approval from the 

14. Haryana 92 Competent Authority. 

2. Authorization letter should be in the pre-apecIfied 15. Himachal Prade!ah 62 

format on letter head of the department/ 18. Jammu and KMhmIr 17 
organization and should be signed by Head of 
the Department/organization or a SenIor IevaI 17. Jhartdland 8 
officer in the Government owning the domain. 

18. Kamataka 167 
3. NIC ha. developed the EPP (Extensible 

Provisioning Protocol) based software application 19. KeraIa 121 

to Interface with the Shared RegIstration System 20. 
(SRS) of the IN registry of the Govemment. 

L.alcahadweep 6 

which was also duly tested & certified through 21. Madhya Pradesh 41 
a detailed process by IN registry. 

22. Maharuhtra 188 
(I) During the last three years the total number of 

domains registered are 2339 and the State-wIN 23. Manipur 13 

details are enclosed at statement. 24. Meghalaya 81 

StII,.",.", 25. Mlzoram 8 

StMrl-wistI OomiIins MgisIMld $0 IN 26. Nagaland 8 

SI.No. State Total No. of 27. Orlua 26 
DomaIns 28. Pondicherry 12 

2 3 29. Punjab 21 

1. Andaman and Nlcobar Islanda 10 30. Rajasthan 38 

2. Andhra Pradesh 154 31. SlkIdm 29 

3. Arunachal Pradesh 7 32. Tamil Nadu 96 

4. Assam 63 33. Tripura 23 

5. Bihar 14 34. Uttar Prade8h 51 

6. GentraVUnion 124 35. lJaaranchal 38 

7. Chandigarh 158 36. West Bengal 123 

8. Chhattisgarh 32 Total Domalrw • 2339 

9. Dadra and Nagar Haveli 
/TfwIMIionJ 

10 Daman and Diu 
MedI_ Audit 

11. Delhi 476 

12. Goa 17 5589. SHRI BHUVANESHWAR PRASAD MEHTA: 
WiN the Minister of HEAlTH AND FAMilY WELFARE be 

13. Gujarat 49 pleased to atatr. 



155 MAY 16, 2007 158 

(a) whether the Irregulartty Ie being encouraged bv 
not conducting medical audit In hoIpitaIa of the country 
as reported In the o.inIIr .Mgtw1 dated FebNrary 16, 

2007; 

(b) if BO, the fecta of the mabr repoMd therein; 

(c) the number of hoepitals under the Central 
Govemment where audit has been conduotGd; 

(d) whether management of some of the hoepltala 
were found guilty during medical aucIt; and 

(e) if so, the action taken epln8t them? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) to (e) In the article appearing in the 'Delnik 
Jagran' dated 16.02.2007, obeervations have been made 
about non-conductance of medical ad In moat of the 
Hospitals in Delhi. Health being Ste. list aubject, It Ie for 
the respective State Government to regulate the 
functioning of the Private Sector .. alia s... Government 
controlled hospitals. In BO far .. Central ~t 
controlled Hospitals In Delhi are conoemed, Internal death 
and medical audit committees are in .xiBtalOe in MCh 
hospital. Periodical review is being undeftIIken by then 
committees which review the patient care ayatem In the 
hospital and modify the action In order to provide the 
quality patient care. Besides this, Grievance RedreuaI 
Cell is also func::tloning In each of the .oove mentioned 
hoepltala to addre.. the complaint of the pdenta. 

S.No Year STC 
BllMpur 

1. 2004-05 53 

2. 2005-06 62 

3. 2006-07 47 

(d) and (e> Ves, Sir. As per the guidellne8 of the 
Department of Personnel & Training, upto 5% vacanc6es 
in Group 'C' and '0' posts in the Government 

8porte ........ PMytng KaIMIddI, 
~I and Hooby 

5670. DR. COL (RETO.) DHANI RAM SHANDIL: 
WIU the Minister of YOUTH AFFAIRS AND SPORTS be 
pIeaed to etate: 

(a) the number of players m the counby who have 
played KabaddI, FootbeII and HocIcey at the NatIonal level 
during the Iut three years; 

(b) the state-wi8e and year-wI8e delalls thereof; 

(c) the number of play .. who haw been selected 
by the Sports Authority of India, particularly In Himachal 
PradMh; 

(d) whether the Government prcMd.. special 
relaxation to the8e players in Government jobe or gives 
them priority in selection; and 

(e) if BO, the details thereof? 

THE MINISTER OF PANCHAYATI RAJ, MINISTER 
OF YOUTH AFFAIRS AND SPORTS AND MINSTER OF 
DEVELOPMENT OF NORTH EASTERN REGION (SHRI 
MANI SHANKAR AIYAR): (a) and (b) The number of 
pIa~ who have played Kabaddl, Hockey and Football 
at ..sionaI level, atate-wise and year-wlH, Is given In 
the encIoaed statement. 

(c) At present, two SAl Training Centres are running 
In Himachal Pradesh at BIIupur & DharInMaIa. Apart 
from these Centres, SAl has adopted the Jawahar 
Navodaya Vldyalaya under the NSTe Scheme at JNV, 
PekhubeIa, DIstt. Una and the DAV Central PWIIc School, 
Una under the Indigenous Gamee &, Martial Arts SchooIa. 
The total number of trainees during the last three years 
In theM centres 818 _ under: 

STC JNV, Una DAV 
Dharamshala cnraI 

Public 
School, 

Una 

82 25 

81 25 

83 22 

[)epartrra~ubIIc Sector U~ can be 
filled up through Merttorio\.e eport8per8aI_. 
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......., 
KatNMktI (Men) 

S.No. State No. 04 Playera Participated Year-wise 

2OQ3.04 2004-06 2005-06 

2 3 4 5 

1. Andaman and Nicobar 38 38 36 

2. Andhra Pradesh 38 38 38 

3. ANnachaI Pradelh 38 38 36 

4. Assam 38 38 38 

5. Bihar 38 38 38 

6. Chandigarh 38 38 38 

7. Chhattlegarh 38 38 38 

8. Daman and DIu 38 38 38 

9. Deihl 38 38 38 

10. Goa 38 • 38 

11. Gujarat 38 38 38 

12. Haryena 38 38 38 

13. HifMcheI PNdeIh 38 38 38 

14. Jammu and Kuhmlr 38 38 38 

15. Jharbnd 38 38 38 

16. Kamataka 38 38 36 

17. K ...... 38 38 38 

18. Madhya Pradeeh 38 38 38 

19. Meghalaya 38 38 38 

20. ~r· 38 38 38 

21. MahlU'Uhtra 38 38 38 

22. MIzoram 38 38 38 

~3. NagMInd 38 38 38 

24. one.. 38 38 38 

25. Pondicheny 38 38 38 
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1 2 3 4 5 

26. Punjab 38 38 36 

27. Rajasthan 38 36 36 

28. Slkklm 36 38 38 

29. Tamil Nadu 38 36 36 

30. Trlpura 38 38 36 

31. Uttar Pradesh 38 38 38 

32. Uttaranchal 38 38 38 

33. west Bengal 36 36 36 

KabMldl (Women) 

S.No. State No. of Players Participated Vear-wlse 

2003-04 2004-05- 2005-06 

2 3 4 5 

1. Andaman and Nlcobar 36 36 38 

2. Andhra Pr.deIh 38 36 36 

3. ANnachai Pradesh 38 38 38 

4. A8eam 38 36 36 

5. Bihar 36 38 38 

6. Chandlgarh 38 36 36 

7. Chhattlegarh 36 38 36 

8. Daman and Diu 38 36 36 

9. Deihl 36 38 36 

10. Goa 38 38 38 

11. Gujarat 38 38 36 

12. Haryan" 36 36 36 

13. Himachal PradMh 36 36 36 

14. Jammu Md ~I( 36 36 36 

15. Jharkand 38 38 36 

18. Karnataka 38 36 36 
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2 3 .- 5 

17. Kerala 38 38 38 

18. Madhya Pradesh 38 38 38 

19. Meghalaya 38 36 36 

20. Manlpur 38 38 36 

21. Maharaahtra 36 36 36 

22. Mizoram 38 36 36 

23. Nagaland 38 36 38 

24. Ort ... 38 38 36 

25. Pondicherry 38 36 36 

26. Punjab 38 38 38 

27. Rajasthan 38 36 36 

28. Sikkim 38 38 36 

29. Tamil Nadu 38 36 36 

30. Tripura 38 38 38 

31. Uttar Pradesh 38 38 38 

32. Uttaranchal 38 38 . -.. ~; 36 

33. West Bengal 38 38 38 
--.-~-... 

Football (Men) 

S.No. State No. of Play... Pertlclpated Year-wise 

2003-04 2004-05 2006-08 

2 3 .- 5 

1. Andaman and Nicobar Nil Nil 18 

2. Andhra Pradesh 38 72 54 

3. Arunachal Pradesh 18 38 18 

4. Assam 38 72 54 

5. Bihar 72 72 72 

6. Chandigarh 54 90 72 
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2 3 4 5 

7. Chhattisgarh 18 90 n 
B. Daman and Diu 38 18 36 

9. Deihl 72 90 72 

10. Goa 72 90 72 

11. Gujarat 36 90 72 

12. Haryana 38 90 72 

13. Himachal Pradeah 54 72 72 

14. Jammu and Kaahmlr 54 90 72 

15. Jharkand 18 72 72 

16. Kamataka 54 72 54 

17. Kerals 72 90 54 

18. Madhya Pradah ·54 n 72 

19. Meghalaya 38 72 54 

20. Manlpur 72 72 54 

21. Mahalashtra 54 90 72 

22. Mizoram 72 ao 72 

23. Nagaland 18 54 54 

24. Oriua 54 90 72 

25. Pondicheny 54 90 54 

26. Punjab 54 90 72 

27. RajUthan 54 72 n 
28. Sikklm 18 38 38 

29. Tamil Nadu 72 90 72 

30. Trlpura 54 72 54 

31. Uttar Pradesh 54 90 n 
32. Uttaranchal 18 72 72 

33. West Bengal 72 90 72 
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Po.tWIt (WoIMn) 

S.No. No. of ~ Participated Y..,·wtee 

2003-04 2004-05 2005-06 

2 3 4 5 

1. Andaman and Nicobar NU NO Nil 

2. Andhra Pradeeh NIl Nil 18 

3. Arunachal Pradeeh NIl NH Nil 

4. Allam 38 18 54 

5. Bihar 64 18 64 

6. Chandlgarh 54 18 38 

7. ChhIIItiIgIutt 38 Nil 54 

B. Daman and DIu Nil Nil NIl 

9. 0eI11 18 18 54 

10. Goa 64 18 64 

11. Gujarat NY NI 18 

12. Haryana 54 f8 64 

13. Himachal Pradeeh 18 NIl 38 

14. Jammu and KMhmlr 64 18 54 

15. JhaIkand 38 18 54 

16. Kamataka 18 18 18 

17. Kerala 54 18 54 

18. Madhya PradeIh 18 NIl 54 

19. MeghaIaya 18 NIl NO 

20. ManIpur 54 NIl &4 

21. MaharUhtra 54 18 64 

22. Mlzoram NI NIl 18 

23. Nagaland NI HI NIl 

24. Orissa 64 18 54 

25. POIIdIcheITy NIl HI 64 

26. Punjab 64 18 54 
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2 3 4 5 

27. Rajasthan 54 18 54 

28. Silcklm NH 18 18 

29. Tamil Nadu 54 18 54 

30. Tripura 54 18 54 

31. Uttar Pradesh 54 18 54 

32. Uttaranchal 36 18 54 

33. Weat Bengal . 54 18 54 

Hockey (Men) 

S.No. State No. of Players Partidpated Year-wise 

2004-05 200~oe· 2006-07 

2 3 4 5 ---- ---- -----_ .. --.- .. 
1. Andaman and Nicobar 18 Nil 

2. Andhra Pradesh 52 36 

3. Arunachal Piadesh Nil 18 

4. Assam Nil 36 

5. Bihar 52 36 

6. Chandlgarh 52 36 

7. Chhattlegaltl 70 Nil 

8. Daman and Diu Nil Nil 

9. De,hi 68 36 

10. Goa 18 Nil 

11. Gujarat 36 36 

12. Haryana 70 38 

13. Himachal Pradesh 68 Nil 

14. Jammu and KMhmlr 54 36 

15. Jhartcand 88 38 

16. Karnataka 52 Nil 
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17. Karela 88 38 

18. Madhya Pradeeh 35 Nil 

19. Meghalaya Nit Nil 

20. Manipur 68 36 

21. Maharuhtra 52 38 

22. Mlzoram 52 18 

23. Nagaland NU 18 

24. Oriaa 72 Nil 

25. Pondicheny 54 38 

26. Punjab 70 36 

27. Ra;aathan 52 38 

28. Slkklm Nil Nil 

29. Tamil Nadu 72 38 

30. Trlpura 62 36 

31. Uttar Pradeeh 70 38 

32. Uttrakhand 62 38 

Hockey (women) 

S.No. State No. of Playerl Participated Vear-wl .. 

2004-05 2005-06 2006-07 

2 3 4 5 

1. Andaman and Nlcobar Nil Nil Nil 

2. Ancl'lraPradHh 48 32 48 

3. Arunachal Pract.h Nil Nil Nil 

4. AIaam 32 32 48 

5. Bthar 48 32 32 

6. Chandlgarh Nil 32 32 

7. Chhattiegarh 48 32 48 

- 8. DImen Mel Diu HI HI Nil 

9. Delhi 48 48 48 
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10.- Goa Nil Nil Nil 

11. Gujarat 48 32 32 

12. Haryana 48 48 48 

13. Himachal Pradesh 48 32 16 

14. Jammu and Kashmir Nil 32. 16 

15. Jharkand 48 48 48 

16. Kamalaka 16 48 48 

17. Kerala 32 48 48 

18. Madhya PradMh Nil 32 32 

19. MegMIayII NIl NU Nil 

20. Manlpur 32 48 48 

21. Maharuhlra 48 48 32 

22. M\zoram 18 32 16 

23. NagaJand Nil NO NO 

24. 0ri8aa 48 48 48 

25. Pondicheny NIl NO Nil 

26. Punjab 48 48 48 

27. RajaIbn 32 32 48 

28. SikkIm NIl Nil NIl 

29. Tamil NacaI 48 32 48 

30. Tripura NIl NIl 18 

31. Uttar Pract.h 48 48 32 

32. lJttrMMnd 48 32 48 

33. W_ 8engIII 18 32 16 

/E"f1I*hJ (a) the'totaI runber of pet1IOI. employed In various 
CennI Government departmenll during the last thnte 

P'hy.-ay ChIIIIMged ....... In years, year-wiee; 
Gowrnn...e ........... 

(b) the number of w.u.Ily hIN'idIotIpped. hearing 
5671. SHRI SWADESH CHAKRABORTTY: WtI the Impaired InC! ~ Mrdcapped pet'IOn8 

PRIME MINISTER be pIeued to ataa: employed during the eaId period; and 
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(c) the pen:entage of phy8IcaIIy ct.IInged peraone 
employed In relation to the total recruitment during the 
said period? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STAT~ IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI SURESH PACHOURI): 
(a) and (b) As per information received from 60 MinIItriesI 
Departmenta, a tolal 01 7522 appointments w.... made 
durin!=) 2004 of which 150 were of the vieually 
handicapped 100 hearing ImpIIinId Ind 386 ~ 
handicapped. As per information ....wed ffom 47 
MinistrieslDepartmenta, a total of seoo appointmenla were 

made during the year 2005 of which 54 were of the 
visually handicapped. 74 hearing handicapped and 261 
orthopaedically handicapped. 

(el The percentage of persons with cUablUly 
appointed during the years 2004 and 2005 waa about 
8.6% and 6.9% respectively. 

P ..... KoIkatI Waa.w.y 

5572. SHRI ANWAR HUSSAIN: Win the Minister of 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) whether Pandu-Kolkata WaterwaY' has been 
inaugurated; 

(b) it so, the details thereof; 

(e) the total cargo movement for the Iut 1hree years 
on Kolkata-Pandu-Banglade8h route; 

(d) whether there is any proposal to construct one 
permanent inter model tennlnal at Pandu; 

(e) il 60, the detaifa thereof including the 8Ctiona 80 

far taken thereon and the time by which it would be 
~ompleted; 

(f) whether the night navigational feci1itie8 between 
Dhubri and Pandu will be provided; and 

(9) if so, the time by which the facility Is likely to be 

Provided? 

THE MINISTER OF SHlPPlNG, ROAD TRANSPORT 
AND HIGHWAYS (SHPU T.R. BMLU): (a) and (b) River 
Bratvnaputra from Dhubri to Sadiya wu declared .. 
National Waterway In 1988. AI and when cargo Is 
avalfable for Inland water transport, V8II. of Central 
Inland Water Transport Corporation Ltd., Kolkata or of 
private sector operatora, openlle between Pandu and 
Kolkata. This Is a traditional Inland water traneport route 
anQ no formal Inauguration of this route has been done 
In recent years. There Is • Protocol on Inland Water 
Transit and Trade between India and Bangladesh. 

(c) The cargo movement for the lUI three y..,. on 
KoIkata-Pandu-Sllghat and KoIkatalHaldia to BangladeSh 
and Mbr-"",.. are given below: 

Year Kolkata-Pandu- KoIkatalHMiia to 
SU~at BIngIadeIh 

2004-05 8,18,683 tonnes 4,16,125 ton,. 

2005-06 8,04,401 ton".. 5,88,435 ton,. 

2006-07 2,88,026 tonn .. 7,99,347 tonnea 

(d) and (e) Yee, Sir. A low level jetty at Pandu II 
already under conatructIon through Central Public Wortal 
Department (CPWO) on depoaIt wol't( buil and II 
scheduled to be completed . by end May 2007. 
Construction of high level jetty at Pandu was aanctIoned 
on 03.03.06 and the wo!1( was awarded to CPWO on 
deposit wol't( buIa. T.,cterIng Is In proceaa and the wol't( 
Is acheduled to be completed In 21 montha after award 
of work by CPWD. 

(f) and (g) Night navlgatioMJ facilitlel between 0hubrI 
and Pandu have aIntady been InItaJIed and ant being 
maintained. 

5573. SHRIMATI MlNATI SEN: 
SHRI SANAT KUMAR MANDAl: 

WIll the Minister of HEALTH AND FAMILY WelFARE 
be pIeued to state: 

(a)wheIher the United NationI ChIldren', Fund has 
initiated any new ICheme to oonduot a ItUdy on MatemaI 
and Infant Mortality Rate; 

(b) If 10, the details thereof; 
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(c) whether the Anganwadi worker. can work 
effectively 10 bring down the Matemal Mortality Rate 
(MMA); 

(d) if so, the details thereof; 

(e) whether the Anganwadl workers have requested 
the Government to allow them to work as full time 
workdrs; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) and (b) UNICEF uses data on the 
estimates of Matemal Mortality Ratio (MMR) and Infant 
Mortality Rate (IMA) obtained from the results of the 
Sample Registration System (SRS) published by the office 
of Registr~lr General of India (RGI) In October 2006. 

UNICEF is working with various State Governments 
to help them shamline their existing mate mal and 
perinatal death audit protocols andpractlcee. It Is currently 
supporting the implementation of maternal and perinatal 
death inquiry in five States, namely Jharkhand, Orissa, 
Madhya Pradesh, Rajasthan and West Bengal since 2004-
2005, by the development and Implementation of Matemal 
and Perinatal (Child Oeath within 7 days of birth) Death 
Inquiry and Response (MAPEDER). It is a tool for 
retrospective verbal autopsy of maternal and perinatal 
deaths, which will strengther. community participation and 
prOVide an evidence based method for providing feedback 
to enable communities, local governments and NGOs etc. 
10 lake definitive action against the factors contributing to 
these deaths. This tool, which Is basically a structured 
verbal autopsy questionnaire, has been provided ,to the 
respective states by UNICEF. 

(c) to (f) The Anganwadl Centre has been Identified 
as the hub of service provlaion for the Integrated Child 
Development Scheme of the MInIatry of Women and Child 
Development and the National Rural Health Mialion along 
with the Reproductive 'and ChUd Health Programme -
Phase-II of the Ministry of Hedh & Family Wei.,.. It 
serves as a platform tor Inter-eectoral convergence 
between the two programmes and an Interface with the 
community. The objec:tIwI of reducing rnatemaI mortality 
and infant and child mor&aIIty .,. IOughl to be achieved 
through ..."rovielon of a pIICIuIge of eeMcea namely, 
supplementary nuIrttIon, immunization, referral eervlces, 
health cheok ups, pre-8Chool non-tormel education and 

nutrition and health education at the Anganwadi' 98nter. 
The health related Hrvice8, that la, immunization, health 
check ups Including those for pregnant women, 
immunization and referral services are delivered by a team 
of functionaries comprising of Auxiliary Nurse Midwife 
(ANM), Accredited Sociai Health Activist (ASHA) and 
Anganwadl Worker (AWW) in conjunction with each other 
and with Involvement of the Panchayati Raj Institutions 
(PRls), at the monthly ViRage Health and Nutrition Day 
organized at the Anganwadl Centre. Some of the key 
Interventions are ante-natal and post-natat checkups, 
promoting Institutional delivery, counseling on danger signs 
of pregnancy and nutrition, providing information on referral 
transport, availability of fundi under JSY, etc. 

The Government of India has been receiving from 
time to time, memoranda from various Associations! 
Federations. The major demands listed in these are: 

> Accord status of Grade ·e· & "0" employees of 
the Government with the consequential benefits, 

> Payment of lalary at par with Government 
employ .... 

> Linkage of remuneration with Consumer Price 
Index. 

> A lump sum ex-gratia benefit on retirement of 
Rs. 1,00,000 to Anganwadl Workers (AWWs) & 
Rs. 50,000 to Anganwadi Helpers (AWH.) 

> Extension of social security benefits like 
Provident Fund, Pension etc. to all Anganwadi 
WokeralAnganwadl Helpers. 

> Enhancement of honorarium to Rs. 3,000 for 
AWW. and Re. 2,000 for AWHI. 

NatIonal Policy on Non-Govemmentat OrgenlUtlonl 

5574. SHRI SANAT KUMAR MANDAL: Will the 
- PRIME MINISTER be pleased to state: 

(a) whether the Govemment has finalised and 
approved a National PoHcy on the Non-Govemmental 
Organisations (NGOs) in the country; 

(b) If so, the details thereof; 

(c) If not, the reasons therefor; and 

(d) the time by which it is likely to be implemented, 
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THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING (SHRI M.V. RAJASEKHARAN): (a) to (d) A 
National Policy on the Voluntary Sector hat been drafted 
by Planning Commission to facilitate the working of Non-
Governmental Organisations (NGOs). The Policy is at an 
advanced stage of coneideration. 

{Tmnslslion} 

Traffic Control on NH 

5575. SHRI HEMLAl MURMU: Will the Minister of 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) whether two-wheelers and other vehlclee on the 
main track and flyovers of expressway have been 
prohibited recently; 

(b) if so, the details thereof; 

(c) whether the National Highways Authority has 
signed Memorandum of Understanding with .everal 
companies for control of traffic on NHI; 

(d) If so, the details thereof; 

(e) the details of companies which have violating 
provisions of MoU; and 

(f) the action taken by the Govemment In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K. H. MUNIYAPPA): (a) and (b) Two-wheelera are only 
not allowed on expressway. 

(c) No, Sir. 

(d) to (f) 00 not arile. 

/English} 

Joint Vwnture proJect. of elL 

5576. SHRI ANANTA NAYAK: Will the PRIME 
MINISTER be pleased to Itate: 

(a) whether the CoeI IncIa UmIted (CIL) PropoHI to 
set up joint venture project8 in VMoul CCUIIrIea: 

(b) ~t so, the det*Ia thereof aIongwtth Ihe nam8I of 
such joint venture projec1a. that are likely to be ... up; 
and 

(c) the detaiII of Investment proposed to be made 
by Cil in thoee Protecta? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL (DR. DASARI NARAYAN RAO): (a) and (b) With 
a view to enhance the energy security of the nation, 
Coal India Umited (Cll) is considering to Inveat abroad 
in coal mineslbiocks having metallurgical and low ash 
thermal type of coal. The domestic reserve of this type 
of coal, which can be extracted with tacnno-commercial 
feasibHlty, Is scarce. To achieve this objective of acquiring 
coal propertiel abroad, joint venture route would be one 
of the options. 

The countries where Cil propose. to pursue its 
foreign· venture initiatives, through joint venture or 
otherwise, would be those, such as Australia, Canada, 
Mozambique, etc., which have sufficient reserves of 
targeted coal, suitable geographic location to make the 
logistics cost for Importing coal competitive and favourable 
Foreign Direct Investment (FDI) policy for investment in 
coal mining. 

(c) No specific opportunltle. have yet been identified 
to be taken up for acquisition, and ..1UCh It would not 
be possible to fumllh the exact amount of Investment 
required for this venture; 

~ldl8hII Nlrdeah Progl'llmme 

55n. SHRI MAHAVIR BHAGORA: Will the Mlni8ter 
of PANCHAYATI RAJ be pleased to state: 

(a) whether the Drought Prone Area Programme, 
Deeert Land Development Programme and the Integrated 
W ... e1and Development Programme are being run by the 
Panctyayati Raj Institution. under the 'Harvall Dlsha 
Nirde8h' programme; 

(b) if so, the details thereof; and 

(C) the details of the targets .. t and achieved after 
entrusting the programme to the Panchayatl Raj 
Institutions? 

THE MINISTER OF PANCHAYATI RAJ, MINISTER 
OF YOUTH AFFAIRS AND SPORTS AND MINISTER OF 
DEVELOPMENT OF NORTH EASTERN REGION (SHRI 
MANI SHANKAR AIYAR): (8) and (b) The Department of 
land Re.ourc .. , Ministry of Rural Development is 
implementing three area development programmes i .•. 
Drought Prone Areas Programme (DPAP), De.ert 
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Development Programme COOP) and Integrated 
Wastelands Development Programme (IWOP) by 
rejuvenating the natural reaouroe baM under common 
guidelines caned MHartyatr for WuIetand Development. 
Drought Proofing and Dnertlflcatlon Control. The Hariyall 
guidelines came into effect from 1.4.2003. The proIectI 
are implemented by Panchayatl Raj lnatitutionalline 

DepMmentI etc. wtIh the inYoIYement of local people 
from planning to implementing .tageI under the overall 
aupef'YieIon of the ZIa PartahadllDROAI. 

(c) Itt. atatement .howlng phy.lcal & "nanclal 
AchIevementa from ~ to 2008-07 under DPAP. DDP 
and IWOP Is encloaed. 

Ph}'8icllI & FinIIncMII Ach/tI..",.". Itr1m 2003-01 to 2006-07 IKKiIIr DPAP. PDF MId IWOP 

Phplcal Achievement (A .... In L.akh hectare) 

Programme 2Q03.04 2004-05 2005-06 2008-07 

Target Achievement Target Achiewment Target Achievement Target AchIevement 

OPAP 13.00 12.68 14.00 12.75 

DOP 8.50 7.81 9.00 8.00 

IWOP 11.00 10.06 10.00 11.18 

FinMoIeI AohIevement 

Year DPAP 

BE RE Actual BE 
Exp. 

2003-04 295.00 285.00 295.00 265.00 

2004-05 300.00 300.00 300.19 215.00 

2005-06 363.00 363.00 363.18 288.00 

2006-07 360.00 380.00 359.20 270.00 

Juvenile JuetIoe Act 

5578. SHRI KRISHNA MURARI MOGHE: win the 
Minister of PANCHAVATI RAJ be pIeMed to .... e: 

(8) whether the Union Govemment haa received any 
proposal from the State Govenvnent of Madhya Pradesh 
to provide them a lump sum Cenlraa ..... for ~ 
of buildings for observation hom88 and epedaI hOmes 
presently QP8flding in temporary atrucIurea and for trMing 
of its staff in accordance with the Juvenile Juatice Act; 

(b) If so, the details thereof; 

15.00 15.00 15.00 15.38 

10.00 10.00 11.30 11.35 

16.31 22.62 15.00 22.58 

(Re. in ero .... ) 

DOP IWOP 

RE Actual BE RE Actual 
Exp. E.p. 

1fi.00 216.00 336.00 329.00 312.90 

215.00 215.18 388.00 388.00 334.42 

288.00 288.17 485.00 485.00 488.74 

270.00 289.20 486.00 485.00 415.00 

(c) the ~ statui of the aaId propoMI; and 

(d) the time by which the Union Government is likely 
to accord Ita approval? 

THE MINISTER OF PANCHAVATI RAJ, MfNISTER 
OF YOUTH AFFAIRS AND SPORTS AND MINISTER OF 
DEVElOPMENT OF NORTH EASTEANREGION (SHRI 
MANI SHANKAR AlYAR,: (a) to (d) TheMlniatry. of 
Women and Child Development is implementing a 
CenIrIIIIy SporIIOnId Scheme - A ~"me for JwenIIe 
Justice - under which ~ are provided to Slate 
GovemmentaIUT Adrniniatrations to meet 50 per cent of 
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their expenditure reqUIrementa for the conetructlon and 
~ of homee under the .kMnIIe Jwtice (Care 
8nd Pn:Qction of Children) Act, 2000 and the upkeep of 
children staying In theM homes. In the Jut ~ year 
2006-07, thai Ministry received propoeale from the State 
Government of Madhya Pradelh leetdng financial 
Q8iatanoe under thle Scheme for the corwtrucIIon of new 
obIerv8tlon homes and juvenile homes undIr the Juvenile 
Jualice (Ca ... and Protection of Children) Act. 2000. That 

81. No. Name of the 
DI8trict8 

1. Indore 

2. Shahdol 

3. Murena 

4. Shivpuri 

5. Sehore 

6. Hoahangabed 

7. Harda 

8. Rajgam 

9. BaIaghat 

10. Panna 

11. Mandlaur 

5579. SHRI P. KARUNAKARAN: 

Capaclty of home 
[No. of chldren) 

100 

100 

100 

100 

100 

100 

100 

100 

60 

60 

50 

SHRI S.K. KHARVENTHAN: 

Will the Mlnllter of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pIeMed to .... : 

(a) whether the Iat~ aIofted for COI'1MrUationI 
opening up of Post 0fIIcei In some pan. of the country 

Mlnlelry cOIl .. d .... d ...... propoaaI8 as per the nonns of 
the Scheme and _lied gram.in-a1d of As. 1,27,09,000 
for con8IrucIIon of 11 juvenile and obMrvationa homee. 
The details .... gIYen In the encoeed ltatement. 

2. Under 1hiI Sc:tterM ..... Ie no provlalon 10 provide 
grwlt..Jn..ald to State Governmenl8lUT Adminlatratlonl for 
providing training of their staff In matlers relating to the 
Juvenile JustIce Act. Accordingly, that Ministry does not 
provide grMtB for thia purpose. 

Typal of home 

Juvenile Home 

Juvenile Home 

Juvenile Home 

Juvenile Home 

Juvenile Home 

Juvenile Home 

Juvenile Home 

Juvenile Home 

Obeerv.tlon Home 

0bHrvatI0n Home 

Obeervatlon Home 

Amount 
eanctIonedl 

released 
pn rupees) 

12,60,000 

12,50,000 

12,50,000 

12,50,000 

12,50,000 

12,50,000 

12,50,000 

12,60,000 

9,03,000 

9,03,000 

9,03,000 

1,27,09,000 

have not been utilized 80 far for the purpoee; 

(b) If 10, the detaIIa thereof aIongwIth the reasons 
therefor; and 

(c) the time by which the buildtngl are likely to be 
c:onaIr1.dId for the purpoee of Pc.t 0IfIceI at these 8itea? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) Yel, Sir. 
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(b) There are 1871 vacant plot. available for 
construction 0' bulldlnge tor Po.t Offices and other 
administrative offloee In the country. The detallI of the 
vacant plota are given In the encOMd ltatement. The 
funds allotted by the Planning Comml.slon were not 
sufficient from as earty as in the 8th Five Year Plan to 
meet the demand for building activfttea. 

(c) No time frame can be fixed tor the conatructlon 
of buildings. Construction of building on vacant pIoIa of 
land depends on allocation of plan funds by the Planning 
Commission. Thus, construction on vacant plote is taken 
In a phased manner depending upon priority and 
avall~llity of funds. 

SUtement 

SI. No. Name of State Total No. of plots 

2 3 

1. Andhra Pradesh 229 

2. Assam 33 

3. Bihar 88 

4. Chhattlagarh 8 

5. Deihl 20 

6. Gujarat 112 

7. Haryana 19 

8. Himachal Pradesh 28 

9. Jammu and Kuhrnlr 8 

10. Jhari<hand 65 

11. Kamataka 384 

12. Kerala 145 

13. Maharaahtra 87 

14. Goa 4 

16. Madhya Pradeeh 28 

16. Arunachal Pradesh 10 

17. Tripura 2 

2 

18. Meghalaya 

19. Manlpur 

20. Nageland 

21. Mizoram 

22. Orissa 

23. Punjab 

24. Rajasthan 

26. Tamil Nadu 

28. Uttar Pradesh 

27. Uttaranchal 

28. W." Bengal 

29. SlkkIm 

Total 

Aero aporta 

3 

3 

3 

7 

10 

42 

17 

200 

154 

80 

20 

87 

1871 

5580. SHRI M. SREENIVASULU REDDV: WIH the 
Minister of YOUTH AFFAIRS AND SPORTS be pleued 
to state: 

(a) whether Indian youth are now showing an avid 
Intereel in aero .porta; 

(b) if 80. the detalls thereof; 

(c) whether the Union Govemment is encouraging 
a.ro 8J)Orta in the country; and 

(d) If 50, the details of the efforts made In thia regard? 

THE MINISTER OF PANCHAVATI RAJ, MINISTER 
OF YOUTH AFFAIRS AND SPORTS AND MINISTER OF 
DEVELOPMENT OF NORTH EASTERN REGION (SHRI 
MANI SHANKAR AIVAR): (a) and (b) Vel, Sir. AMo Sporta 
is becoming Increasingly popular among those who can 
afford It. 

(c) and (d) The promotion of Mro Sporta is primarily 
the responsibility of the Mro club of India (ACI). The 
Central G~ gives Grant-In-Aid to hold national 
champlonehipl for the .ub-junior, junior and .enior 
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categories as admi8elble under the Soheme of 'A8aIstance 
to National Sports Federations. During the last three years, 
the Ministry did not render any Central ualstance to 
ACI, as the Federation did not seek any assistance for 
organizing National Championships in India. However, It 
has been reported by ACI that the Ministry of the Civil 
Aviation has spent approximately Rs. 2.00 crore. during 
the period 2003-2004 and 2004-2005 on Aero Sports 
Development projects. 

Outsourcing In Shipping Sector 

5581. SHRI SURESH KALMAOI: Will the Minister 
of SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) whether India has global outsourcing bu8lneu 
for services and very little for labour-intensive 
manufacturing in the shipping sector; 

(b) if 80, the details thereof; 

(c) whether reservation of many Items for manufacture 
by small-scale industries checks development of ship-
building activity; and 

(d) if so, the measures taken by the Government In 
this regard? 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BMLU): (a) and (b) India 
is one of the leading playera in the world market for 
global outsourcing business In varioUi service eectora but 
has very little ehare of labour intanslve manufllCturtng in 
the shipping sector. During the past 3-4 years, order book 
position of )ndlan shipyards has shown a phenomenal 
growth specially in export ordel'l. The order book position 

UT of Delhi 

Miniatry of Human Resource Development 

Banking and Insurance 

Ministry of Railways 

Ministry of Urban Development and Poverty A11ev1atlon 

Ministry of Home Affalra 

Ministry of Defence 

has increased from Ra.150 erore In 2002 to about 
As. 14,000 crore in 2006. India Is expected to 800n move 
up In the global ranking With the proposed capacity 
addition by various Ihlpyardl. 

(c) Presently, there are no reservations for amalI scale 
industries In the shipbuilding aector. 

(d) Does not arise. 

Complaint. Received by CIC 

5582. SHRI JASHUBHAI DHANABHAI BARAO: Will 
the PRIME MINISTER be pleued to atate: 

(a) whether Chief Information Comml88ioner hu 
received a number of complaints In regard to delay of 
information and refu8aI of Information under the RTI Act; 

(b) If 80, the number of such oompJaInfl received 
during the last alx months, Institution-wi .. ; and 

(c) the detalla of peraonallnatltutlona who.'Which have 
been penalt.ed by the Chief Infonnatlon Commllsloner? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTA'AY AFFAIRS (SHRI SURESH PACHOURI): 
(a) and (b) The Central I~rmatlon Commisaion received 
937 complaints regarding delay In furnishing of information 
and refusal of Information under the Right to Information 
Act during the period from 1.11.2006 to 30.4.2007. Break· 
up of auch complaints II gIVen· In the encloMd ttatement. 

(c) The Commlulon Impoaed penalty on about 
30 offk:el'l In 32 ou-. during the period. 

81 

n 
65 

63 

55 

52 

44 
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Department of Revenue 41 

Mlnletry of Communlollllona and InfonnatIon TechitOlogy 38 

MInI8try of Petroleum and N8b.nI GM 35 

MCD. GNCTD 33 

Ministry of Civil Aviation 27 

Ministry of External Aft .... 26 

Ministry of Coal 26 

Ministry of AgrtculluN 23 

Ministry of Per'80nnel. Public Gn.vanc. Md. Peneiona 20 

Ministry of Heavy Indultry and Public EnterpriNI 17 

UT of Chandlgarh 15 

Ministry of Labour and Employment 15 

Ministry of HMIth end FM'IIIy Welfare 13 

Ministry of Information end B~ 12 

Ministry of Commerce Md Indultry It 

SUpreme Court 8 

Ministry of SocIal JuetIce and EmpORnnent 8 

Ministry of Consumer AttaiN, food and P\eIIc DiIt1t:IutIon 8 

Prime Minla...... Offtce 8 

ComptroUer & AudItor GemenII 7 

Ministry of Textile 7 

Directorate of Health end Fimly WeIfarw. 9:NCTD 7 

CBI 8 

UPSC 6 

Ministry of Power 5 

Ministry of ChemicaIa and F..-z.. 5 

Ministry of Law and Juatice 5 

Ministry of Steel S 

Directorate of Education. GNCT. DelhI 5 

UT of Daman and Diu 4 
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Regiatrat Cooperative SociIIly, GNCT, DelhI .. 
Department of CompIInY AffWra .. 
Ministry of Environment and F~ .. 
Cabinet Secretariat .. 
Ministry of Science and TechnoIotw 3 

President's Secretariat 3 

cve 3 

National Women'. Commillion 3 

Ministry of w.ter Reeourcea 2 

Department of Expenditure 2 

Conaumer Ahka, Food and Civil SUppU .. , OHCTD 2 

ossa 2 

DTC, GOYI. of NeT DelhI 2 

Election Cornmleaion of India 2 

Central lnformatIon Commillion 2 

Delhi Jal Board, GNCTD 2 

Ministry of Tribal Aft_ 1 

Department of Space 1 

Planning Commiuion 

NatIonal Human RighIa CommiIIion 1 

UT of LadIhedIIHp 

Social Welfare, GNCT, Delhi 1 

Ministry of Tourilm 1 

Department of Atomic Energy 1 

Miniatry of Minea 1 

Ministry of Rural Development 1 

UT of Pondicheny 

M'lnistry of Patlillrnentary AIIIIra 1 

Ministry of CUIIu .. 

PGC, GNCT, DelhI 1 

Total 9371 
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Millennium Development Ooal. 

5583. SHRI MANJUNATH KUNNUR: 
SHRI SARVEY SATYANARAYANA: 
SHRIMATI MANORAMA MADHAVRAJ: 

Will the PRIME MINISTER be pleased to state: 

(a) whother according to the Global Monitoring Report 
2007 recently released by the World Bank, the prevalence 
o! underweight children due to malnutrition has been on 
the rise in India, Pakistan, Bangladesh and Afghanistan; 

(b) if so, whether lhe UN has set eight millennium 
'development goals for the Member States to achieve the 
desired result by 2015; 

(c) if so, the details thereof; and 

(d) the status of India's performance in the areas of 
eradication of hunger and poverty, combating child 
mortality, AIDS and other diseases? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING (SHRI M.V. RAJASEKHARAN): (a) According 
to recently released World Bank's Global Monitoring 
Report 2007, prevalence of underweight among children 
younger than five years is between 38 and 51 percent in 
India, Bangladesh, Afghanistan and Pakistan. 

(b) and (c) The Millennium Declaration adopted by 
the General Assembly of the United Nations in September 
2000 adopted 8 development goals to achieve the desired 
results by 2015. The eight goals are as under. 

MDG 1 

MDG 2 

MDG 3 

MDG 4 

MDG 5 

MDG 6 

MDG 7 

MDG 8 

Eradicate extreme poverty and hunger, 

Achieve universal primary edualtion, 

Promote gender equality and empower 
women, 

Reduce child mortality, 

Improve maternal health, 

Combat HIVI AIDS, malaria and other 
diseases, 

Ensure environmental sustainabllity, and 

Develop a global pattnership for 
development. 

(d) Regarding hunger, according to Report of the 
National Sample Survey Organisation (NSSO) entitled, 
·Perceived Adequacy of Food Consumption in Indian 
Households 2004-05", in the rural areas, the percentage 
of households who reported enough food everyday 
throughout the year rose from 94.5% in 1993-94 to 97.4% 
in 2004-05. For urban areas the percentage of households 
who reported enough food everyday throughout the year 
increased from 98.1% in 1993-94 to 99.4% in 2004-05. 

Based on the NSSO latest large sampie survey data 
on household consumer expenditure (NSS 61st Round), 
covering the period July 2004 to June 2005, Planning 
Commission has estimated the poverty ratio in 2004-05 
based on Uniform Recall Period (URP) consumption 
distribution data, (in which 3O-day reeatl period has been 
used for all the items), and Mixed Recall Period (MRP) 
consumption distribution (in which data for five nonfood 
items, namely; clothing, footwear, durable good&, education 
and institutional medical expenses have been collected 
using 365-day recall period and 30-day recall period for 
the remaining items). The poverty estimates in 2004-06 
based on URP consumption distribution (27.5 percent) is 
comparable with· the poverty estimates of 1993-94, 
(36 percent). The poverty estimates in 2004-05 based on 
MRP consumption, (21.8 percent) is roughly (but not 
strictly) comparabJe with the poverty estimates of 
1999-2000, (26.1 percent). 

Under five mortality rate (U5MR) declined from 125 
deaths per thousand live births in 1988-92 to 98 per 
thousand live births .during the period 1998-2002. The 
infant mortality rate (IMR) has also declined from 80 per 
thousand live births in 1990 to 60 per thousand In 2003 
and 58 per thousand in 2005. Adult HIV has come down 
from 0.92 per cent in 2004 to 0.91 per cent in 2005. 
Condom use rate has increased from 2.4 per cent in 
1992-93 to 5.3 per cent in 2005-06 of the corresponding 
contraceptive prevalerroe rate of 40.7 per cent in 1992-
93 to 56.3 per cent in 2005-06. The prevalence and 
death rates associated with malaria are .consistently 
coming down. The tieath rate associated with TB has 
come down from 67 deaths pet 100,000 population in 
1990 to 30 per 100,000 popuiatiol).1n 2004. The proportion , 
of TB patients successfully treated has also risen from 
81 per cent In 1996 to 86 per cent in 2005. 
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Inveatment by Vodafone In Telecom Sector 

5584. SHRI SAJJAN KUMAR: 
SHRI SURESH PRABHAKAR PRABHU: 
DR. RAJESH MISHRA: 
SHRI AVTAR SINGH BHADANA: 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be plened to state: 

(a> whether the Government hal deferred Ita decision 
regarding the approval of British Telecom Company, 
Vodafone acquiring a 74% stake In India's leading cellular 
phone service provider Hutchison Eaaar Umlted; 

(b) If 80, the reaeons for the same; 

(c) whether the Government has .ought details on 
Hutch deal; 

(d) if so, the detalls thereof; 

(e) the action taken by the Government In thII regard; 

(f) the total amount of investment proposed to be 
made In the British Telecom Company, Vodafone In the 
telecom service provider sector in India; and 

(g) the deta .. of Inveatment made In the said sector 
by other foreign telecom service provider companie., 
company-wlaa? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
<DR. SHAKEEL AHMAD): <a> to <e> Application of 
Vodafone International HoIdingI B. V. Nether1anda, seeking 
approval of the Government for acquisition of an effective 
aharaholding of 51.96% in Hutchison Eaaar limited hu 
been approved. 

(f) The propoeal doe8 not Invotve any Inward Inflow 
of FDI .. the acquleltlon " by a Non-resident entity from 
another Non-realdent entity. 

(g) Total amount of major FDI Inflow In Telecom 
Sector from Augult, 1991 to January, 2007 I, 
Ra. 11817.78 ero .... A detailed II8t Is given In the enclosed 
statement. 

sr.,.",.", 

CufnInI FDI In""""''' In r.-:om s.rwc.s SIICItJr 

(UIIior c..) 

Sl. Name of the IndIIn Nature of the Amount Name of the foreign 
No. COfnPII'lY Project proposed to Inv .. tor 

be Invetted 

2 3 4 6 

1. MIa Aircel Ltd. Cellular tIIIphonI, U8t 100 WI Global 
1l.D.tU) SeIvIceI million Communlcalion 

ServiCII HoldIng lid. 

2. MIs Bharti Airtel tid. UASI., Long USS 370 Mil VocIafone, U.K. 
DiItInce, milan 
BroadbIM and 
Data SerYiceI 

3. NeW joint venture UASl Service US$ 100 tNt ByceIi Holding 
company to be formed million AG SwItzerland 

4. MIs AT&T Global NIW Networt Servlc:ea US$3.8 t.\II AT&T inc., USA 
SeMces India Pvt. Ltd., miIon 
New DeIhl 

.. ' 
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5. MIs World Phone Internet Servtce 
Internet Services Pvt. Provider 
Ud. 

6. Mis 8T Telecom India Il.Drtf..D SetvIceI 
Pvt. Ltd. 

7. MIs SpIce Communicatlonl lid. Cellular tIIephone, 
IlDMLD ServioM 

8. MIs Esser Telecom IrMIIIment Cofn!*Iy 
India lid. 

fEngli6h1 

Indian Porta Aaaoclatlon 

5585. SHAI CHANDRAKANT KHAIRE: 
~HRI KAILASH MEGHWAL: 
SHRI SUGRIB SINGH: 
SHRI KISHANBHAI V. PATEL: 

Will the Minister of SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS be pleaeed to state: 

(a) whether the Government has formulated a 
Committee under the Indian Porta AaaocIation (IPA) to 
evolve common guidelines for port Insurance; 

(b) if so, the details of the lieu .. for which the 
Committee has been eet up; 

(c) whether any time frame has been HI up for the 
Committee to submit its recommendations; and 

(d) if so, the details thereof? 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRI T. R. BMLU): (a) and (b) In the 
wake of contingencies such a8 T.unaml, cyclone, 
earthquake etc., It wa. 'nt.r-II"II decided by the 
Go'!emment to speed up the insurance of ...... of Major 
Ports. A Committee was constituted by the Indian Porta 
Association (IPA) to frame broad policy guidelines for 
insurance of port properties at Major Ports and to explore 
the posaibllity of Common Insurance Fund for aM the 
Major Ports to cover their Insurance requirement, listing 
of facUities and other 11abI_ which will form the MnImum 
Common Insurance Programme (MClP)' and action plan 
for insurance of properties. 

4 5 

US$ 3.8 WI Advance Internet 
million Servic:eI Ltd. Mauritius 

US$ 5 W. BT Global Communicallonl 
million (Mauritiul) lid. 

US$ 8 W. DIItacom CommunIcatIone 
mIIon (!nell) lid., MIuritIus 

US$ 500 e.. CommtncIIIona, 
mIIon Mlurltlul 

(c) and (d) The recommendations of Committee were 
circulated by IPA to all Major Port. advlalng them to take 
necesaary insurance cover.. eaI1y as poeaible. 

Setting up of Solatium Fund 

5586. SHRI BRAJA KISHORE TRIPATHY: 
SHRI KAllASH MEGHWAL: 
SHRI SUBHASH SURESHCHANDRA 

DESHMUKH: 
SHRI CHANDRAKANT KHAIRE: 

Will the Mlnleter of SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS be pleased to state: 

(a) whether the Union Government propoae8 to create 
Solatium Fund for providing financial aaiatance to the 
dependent of the vlctlm8 of the road accidents; 

(b) If 80, thedetail8 thereof? 

(c) the time by which the said Fund is likely to be 
creUKi; 

(d) whether the Government also proposes to aDow 
out-of-court I8ttIementa for road accldenta; and 

(e) If eo, the details thereof Including the guideHnea 
for such eetllemenl8? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT ~D HIGHWAYS (SHRI 
K.H.UUNIYAPPA): (a) to (c) A SolatIum Fund Is already 
In existence eInce 1989 to provide comperwatlon to the 
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road .acldent vIctlma In the hit and run c.... The 
Government also made a ache",. called -SolatIum 
Scheme 1989-, apecifying the manner in which the 

scheme 8haJI be adminIetered by the General Ineuranoe 
Corporation .. well .. the procedure to be foIoe ... by 

the authorities while considering the application for 
compensation In the hit and run cues. 

(d) and (e) Yes, Sir. It ha been propoeed that the 
insurer shall endeavour to eettIe the claims out of the 
Tribunal or a civil court ctnctIy with the cIUnant either 

8UtJ-mOIrJ or on receipt of a notice wIIt*t a period of 
three months, by mutual ·coneent and on ,.,. of the 
compensation by the claimant, the Tribunal or the court 

shan, it aatisfIed that a lawful compromiM or ...."... 
has been arrived at by lhem, dIIpoH of the II)pIicaIion 

filed by the claimant in this regard. 

{Tra".tionj 

Incidents of HI-1'rMtmenI of indian Ubourwa 

5587. SHRI CHANDRA MANI TRIPATHI: 

SHRIMATI RUPATAI D. PATIL: 

SHRIMATI KARUNA SHUKLA: 
PROF. VLJAY KUMAR MALHOTRA: 

WID the Minister of EXTERNAL AFFAIRS be pIeaIed 
to state: 

(a> whether hundredl of indian labourers working for 
an American company 'Signal' have aIeged that they .... 

being treated as a"WIII .. reported in the 'o.inlk ....,' 
dated March 18, 2007; 

(b) if so, ttJt details of the facti reported therein; 

(c) whether the incidents of misbehaviour with the 
Indian labourers working abroad have Increased over the 

years; 

(d) if 80. the detaIIa thereof; and 

(e) the atepa taken by the Government In thia 

regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS CSHRI E. AHAMED): Ca) to Ce) 
Information is being collected through concerned agencies 

and will be laid on the Table of the Houn. 

fEnII/ItIh/ 

5688. SHRI VIJOY KRISHNA: Will the PRIME 
MINISTER be pIeued to Itate: 

Ca) the ql*ter-wise expenditure pattem under Central 
Schemee during the financial year 2006-07; 

(b) the break-up of revenue and capital expenditure 
under the Central Schemes; 

(c) whether the allocations under the Cantral 
Schemaa have not been apent evenly during the financial 
year; 

Cd) If 10, the schemM which have not been able to 
UN aven half the funds WI December, 2006, MInIetry-

wIN; Met 

(a) the steps being taken tor a more efficient and 
even utilization of funds of the Central Schemes? 

THE MINISTER OF STATE IN THE MINtSTRY OF 
PLANNING CSHRI M.V. RAJASEKHARAN): (a) to Cd) 
Controller General of Accounts (CGA) Ie the principal 

Accounta AdviMr to the Government of India and ia 
raapoNlble for establishing and maintaJnihg a technically 

sound management accounting syatem. The Infonnation 
on MinlatrylOepartment-wise actual Plan expenditure upto 
Decamber, 2006 agaln.t Budget Estimatas (BE) of 
2008-07 as brought out In their monthly Bulletin is given 
in the encloaed Stataments-I, II & III. However, as 
Indicated by CGA, It does not compile Central Scheme-
wIN accounts of MinistrieslDepartmenta which are being 
maintained by the concerned MinlstrieslDepartments. 

(e) Regular monitoring Ia done for more efficient and • 

even utilization of funds of Central schemea. 
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GOVERNMENT OF INDIA 
UNION GOVERNMENT ACCOUNTS 

AT A GLANCE 
(As at the end of December, 2006) 

Plan expenditure (2006-07) 
(Net of Receipts and Recoveries) 

(RI. eror.) 

Grant Mililtly/ BE ActuaII uJ*I % of ActuIII ActuIII % of AduIIa 
No. Oepal1ment (2()(M7) Sept. 2006 to Budget upto Dec. to Budget 

Eatlmatel 2008 Eatimatel 
lJpto Sept. Upto Dec. 

2008 

2 3 4 5 6 7 

Mlnl.try of 
Agrlcultur. 3515 5059.1 73% 

1. Department of Agriculture 
and Cooperation 2520.55 3493 72% 

2. Department of Agricultural 
R.....-ch and Education 1360 762.n 57% 1122.4 83% 

3. Department of Animal 
Husbandry Dairying 
and fisheries m 231.88 443.86 57% 

MtnIatry of Agro 
end Rural 
Indus.,.. 967 438.44 611.03 

4. Ministry of Agro 
and Rural nduItrIeI 987 436.44 611.03 

Department of 
Atomic Energy 4124.1 991.31 24% 2084 51% 

t>. Atomic Enargy 1821 553.02 34% 825.n 51% 

6. Nuclear Power Schemea 2503.1 436.29 18% 1258.2 50% 

Mlnl'try of 
Chemical. and 
FertJlI .. ,. 229.81 275 120% 334.56 148% 

7. Department of CMmicaII and 
Petro-Chemicall 131 274.75 210% 273.26 
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2 3 4 5 6 7 

8. Department of FertlIl .. rs 88.81 0.25 0% 61.3 62% 

Ministry of Civil Avlltlon 130 0.28 0% 20.19 16% 

9. Ministry of Civil Aviation 130 0.28 0% 20.19 16% 

Mlnletry of Coet 168.71 0.08 0% 65.72 39% 

10. Ministry of Coal 188.71 0.08 0% 65.72 39% 

IIInIatry of 

CommII'CI 
IndindUitry 1923.3 849.21 34% 1158.8 60% 

11. Department of Commerce 1423.3 537.88 38% 848.01 87% 

12. Department of Induetrial 
Policy & Promotion 600 111.35 208.8 

"Inletry of 

CommunlcMloni 
and tnfonnltlon 
Technology 1722.8 339.88 20% 900.2 52% 

13. Department of Posta 419 SO.7 12% 90.48 22% 

14. Department of 
Telecommunications 213.81 52.54 25% 63.64 

15. Department of information 
Technology 108 236.84 748.1 

IIlnlltry of 
ConeumerA ...... 
Food and Public 
DtnIbution 268.8 38.3 15% 131.8 51% 

17. Department of ConIumer 
Affairs 183 30.84 19% ~.07 

18. Oepartment of Food and 
Public Distribution 85.8 7.47 8% 44 .• 47% 

"Inletry of CuIbn 470 120.05 28% 200.88 43% 

19. Ministry of CuItur8 470 120.05 26% 200.88 43% 
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2 3 4 5 6 7 

Ministry of 
Development of 
Not1hEutem 
Region 1350 671.58 927.2 

28. Ministry of Development of 
North Eastem Region 1350 671.58 50% 927.2 

Ministry of 
Environment .nd 
Forals 1338.9 404.85 30% 735.03 55% 

29. Ministry of EnvIronment end ForeIII 1338.9 404.85 30% 735.03 55% 

Mlnlatry of ExtIm8f Affaire 222.3 0 0% 155.89 70'% 

30. Ministry of ExtemIIAfflirs 222.3 0 0% 166.89 70'% 

Ministry of FInIInce 30814 14828.94 48'% 23940 78% 

31. Department of Economic 
Aff~rs 1214.9 0.07 0% 533.49 44% 

33. Payments to FinancIal 
Institutions 38 0 0% 0 0% 

35. rransferl to State and UT 
Govemments 29682 . 14828.55 50% 23408 79% 

38. Department of ExpencIture 0.83 0.32 51% 0.47 75% 

MInistry of Food 
ProceuIng 
Induetrln 188.9 49.84 30% 118.47 71% 

45. Ministry of Food 
Procesaing InduabIes 188.9 49.84 30% 118..47 71% 

IItnIRy of HIIIIIh 
end F.",1Iy ..... 11671 4091.33 35% 8867.3 57% 

46. Department of HuIttt and 
Family Welfare 11280 3867.83 35% 6482.2 57% 

47. Department of Aywveda. 
Yoga • NaturopdIy, lJn81I, 
Siddha end HomoeopaIhy 
(AYUSH) 381.8 123.5 185.12 

MInIatry of Heny 
lra.triMend 
Public EnterprIIM 481.5 24.82 5% 100.02 21% 

48. Department of Heavy 
InduItry 460 9.18 2% 76.15 17% 

49. Department of Public 
. Enterprise8 31.5 15.88 50% 23.87 76% 
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2 3 4 5 6 7 

IIInIeIry of .... 
AtfIIrI 1122.2 186.8 15"- 409;0 38% 

SO. MiniItry of Home AIIIir1 24.5 8.0 33"- 15.5 M% 

52. PolIce 312.8 100.9 32% 14S.74 47% 

53. Other ExpendiIure 
of the MIniItry of 
Home Attllra 21.53 0 .• 1% 1.36 5% 

54. T...".,. to UT GovIa. 758.37 57.24 8% 246.4 33"-

IIInI8Iry of HumM 
ReIouroI 
Development 10399.44 41% 17550 

55. Department of 
Elen'lerary Educdon 
and l.Jter8cy 
GtrJ116 25874 6583.88 25% 17227 67% 

LtIII6: EJtptInt:f/lIn mtII frtJtn 
PmflllTll1lk ShIII:IM KtMII 8748 0 0 5100 58% 

II« 17128 8583.88 38% 12127 71% 

58. 0epar1ment of 
Second8ry Educdon 
and HIgher Educalion 3818 1585.41 43"- 2332.8 85% 

57. Department of Women 
and ChIld o.vtIopment 4715.9 2270.34 47% 3090.4 64% 

IIIniatry of 
InfomIIIIIon 
Mdaro.ctc. ..... 538 145.96 27% 186.47 31% 

58. Miniltry of Information 
Ind aro.dcutIng 538 145.96 27% 186.47 31'-

MInIIIry of LIbour 
159.76 51% end Employment 311.38 107.53 35'-

59. MIniItry of 
Labour Ind 
Employment 311.38 107.53 35"- 159.76 51% 

..... 1ryofLaw 0.13 IndJullloe 203.95 0 0% 0% 

61. Law and Justice 203.95 0 0% 0.13 0% 

IIInIeIry of MIMI 241 72.25 30% 111.43 49% 

83. Miniltry of MInII 241 72.25 30% 118.43 4ft. 

MIniItry of r.o. 
ConwntIoI_ 
Energy IourCII 74.88 13"- 151.29 25% 

64. MiniItry of Non-
Convenllonll 
Energy SourCM 597 74.88 13"- 151.29 25% 
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2 3 .. 5 6 7 

a.p.rtment of 
Ocun DewIopment 438 84.23 19% 161.16 37% 

66. Department of 
Ocean Development 84.23 19% 181.18 

Mlnlatry of 
Plnchlyltl All 234.67 1055.1 

67. Ministry of 
Panchayati Rei 3825 234.67 10SS.1 28% 

Miniatry of 
Peraonnel, PublIc 
GrleV.noeI • 
Pen .. ona 95.3 14.87 15% 23.42 25% 

89. Ministry of 
Personnel, Public 
Grievances and Peneione 86.3 14.87 16% 23.42 25% 

Miniltry of 
Plennlng •. 71 18.82 19% 28 .• 

71. Ministry of 
PlaMing •. 78 18.82 19% 21 .• 32% 

Ministry of p.,.... 5500 1298.07 24% 2278.4 41% 

72. Ministry of Power &600 1288.07 24% 2278.4 41% 

Ministry of RUf'II 
Development 31444 15507.34 49% 20470 85% 

78. DepaI1ment of RurII 
Devalopment 24028 12748.85 15387 84% 

79. Department of 
land Reaourcea 1418 704.06 980.48 

80. Department of 
Drinking Wa. Supply 8000 2063.44 34% 4122.9 

Ministry of ..... 
and Technology 2838 1182.57 1718.3 81% 

81. Department of 
Science and 
Technology 1340 429 •• .3.-14 49% 

82. Department of ScIenIIfic 
Ind InduatriaJ R-.::h 975 478.11 49% 703.78 
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2 3 4 5 6 7 

83. Depar1ment of • 
Biotechnology 521 278.8 351.43 67% 

MIni.." of ShIppIng, 
ROM! Traneport 
and Hlgh_,. 13916 4384.33 32% 9757.6 70% 

84. Department of Shipping 735.38 161.85 22% 372.8 51% 

85. Department of Road 
Transport and HIghways 
G~ 21384 5702.78 18101 75% 

Lf!JSS ExpMIdIln ITIBtlrom: 

(8) 'CIJn/r81 RDMI Filiii' 8113.5 1488.48 18% 8894.3 

(b) ,./ionW HVI-J16 
PsIT17lU1tlf1l iJfIdgtI$ 
FtHI8Fund 90 11.8 13% 21.56 24% 

NBI 13181 4222.48 32% 8386 71% 

IIlnietry of 8mIII 
Scllie Induatrlee 488.33 202.02 259.13 

86. Ministry of SmaJI 
Scale Industries 486.33 202.02 259.13 

Min..." of Social 
JuatIcI. 
Empowerment 1750 593.88 34% 915.34 

87. Minlltry of SocIal 
Justice & 
Empowerment 1750 593.88 34% 815.34 

o.p.rtmInt of 
SPHe 3220 750.83 23% 1208. 38% 

88. Department of Spw:e 3220 750.83 23% 1201.1 38% 

Mlnlatry of St8111t1ce 
and Progt8INM 
Implemlntdon 1883.4 715.27 1017.5 81% 

89. Ministry of StatiItIca 
and Programme 
Implementation 1883.4 715.27 43% 1017.5 81% 

Ministry of ..... 45 7 18% 7 18% 

90. Ministry of StaeI 45 7 18% 7 18% 
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2 3 4 5 6 7 

Mtnlltry of TextIIM 1349.5 571.52 42% 1113.3 82% 

91. Ministry of Textiles 1349.5 571.52 42% 1113.3 82% 

Minlatry of TourI8m 830 147.8 18% m.1 70% 

92. Ministry of Tourism 830 147.8 18% 579.3 70% 

Mlnlltry of TrIbeI 
Afflirl 1856.9 953.82 58% 1288.3 

93. Ministry of Tribal 
Affaira 1858.9 953.82 1288.3 

U.T ... 1thout 
LegIIIabn 1872 371.81 mit m.76 47% 

94. Andarnan & Nicobar IIIandI 1119.1 151.47 14% 451.21 41% 

95 Chandlgarh 216.88 112.74 52% 188.31 78% 

96. Oadra & Nagar HaveIi 70.42 26.14 37% 43.65 12% 

97. 0.",.,.. , Diu 64.12 23.48 37% 38.' t2% 

98. Lakahadweep 201.69 57.98 29% 70.09 35% 

IIInIatry 01 UrtIIn 
DMrIIlapnwnt 1848.8 685.74 1040.7 

99. Depar1ment of Urban 
Development 1716.6 580.81 33% 884 .• i7% 

100. Public Works 133.22 34.93 2ft. 56.8 42% 

MlnIItry or UrbIn 
Employment Iftd 
PCMrty AIIevIIdIon 421.67 117.42 200.23 47% 

102. Department of Urbin 
Employment and 
Poverty AllevIation 421.67 117.42 200.23 47% 

Mlnillry of ...... 
R .. oun:. 700 186.98 24% 304.53 44% 

103. MInistry of Water 
Resources 700 186.98 24% 304.53 44% 

IIInIatry 01 YOUIh 
Aft .. II Sporta 600 164.15 .. .80% 

104. Ministry of Youth 
Atfaifs and SporIa 800 164.15 382.58 
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2 3 4 5 8 7 

Ministry of 
Minority Aft.,. 0 110 

105. Ministry of Minority 
Affairs 0 110 

Railways 6800.1 3400.07 50% 5100.1 75"10 

Ministry of Railways 6800.1 3400.07 50% 5100.1 75"10 

Grind Total 172728 68878.87 40% 111518 65% 

Bmtemen' II 

Bffl8Ir-up of RtlKlnw snd CspIts/ ExptIndIt.IrtI of PIIIn Exptlndltuffl 

Budget Actuals % of Actuels % of Actuals % of 
Estimates upto Actuals upto Sept. Actuels upto Dec. Actuals to 

(BE) June 2006 to BE 2006 to BE 2006 BE 
2008-07 
Rs. Cr. R •. Cr. Rs. Cr. Rs. Cr. 

Plan 172728 38524 22.30% 68879 39.90% 111518 64.60% 
Expenditure 

On Revenue 1~762 23.10% 67757 93901 66.30% 
Account 

On Capital 28988 5262 18.20% 11122 38.40% 17817 60.80% 
Account 

Statement '" 
List 01 Minis/ry/DBp8nm.n/s ·whtHtI PIsn ExptIntIItum uplo /JtIctImbtIr 2006 WS$ ItIs6 /hsn 50~ ~ BlJdgst 

&lims1tlS of 2fXJ6-07 PIsn ExptIntIItum (NtII of RtIctIipts snd RlICOfltlritu) 

(Rs. In Crores) 

S.No. MinistrylDepartment BE Actuate % of Actuals to 
2008-07 Upto Budget Estimates 

Oeoember 
2006 

2 3 4 6 

1. Minillry of CMI AviIIMon 130.00 20.19 16% 

2. Minislry of Coal 18t.71 65.72 39% 

3. Department of ~ Policy & PDnaIion 500.00 208.80 42% 
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4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

2 

Department 01 Posts 

Department of Telecommunications 

Department of Food and Public Distlbution 

Ministry of Culture 

Department of Economic Altairs 

Department 01 AYUSH 

Department of Heavy Industry 

Ministry of Home Altairs 

Ministry 01 Information and Broadcasting 

Ministry of Law and Justice 

Ministry of Minea 

Ministry 01 ~Conventional Energy Sources 

Department 01 00eIn Development 

Ministry 01 Panc:hayatl Raj 

Miniltfy 01 Peraamel, Public GriIvIncta and PtnIionI 

Ministry of Planning 

Ministry 01 Pcrer 

Department of ScIence and Technology 

Department 01 Space 

MIniItry 01 SIMI 

Department of Urban Employment and Poverty AhvIatIon 

Ministry of water RtIources 

UpgnKllltlon of PWD Unk RoMe 

5589. SHRI D. V. SADANAND GOWDA: WIH the 
Minister of SHIPPING, ROAD TRANSPORT AND 
HIGHWAYS be pleased to ..... : 

(a). whether the Union Govemment hal received any 
proposal seeking Central grant of Rs.· 618 Cr0r8S for 
upgradatton of 38 P.W.D. IInklarteriai roa~ to decongest 
the Bangalore city' traffic; 

3 

419.00 

213.61 

95.80 

470.00 

1214.86 

381.60 

450.00 

1122.22 

538.00 

203.95 

241.00 

597.00 

438.00 

3825.00 

95.30 

89.76 

5500.00 

1340.00 

3220.00 

45.00 

421.67 

700.00 

4 

90.46 

63.64 

44:89 

200.86 

533.49 

185.12 

78.15 

409.09 

188.47 

0.13 

118.43 

151.29 

181.18 

1055.08 

23.42 

28.E9 

276.43 

683.14 

1208.05 

7.00 

200.23 

304.53 

(b) If 50, the details thereof; 

5 

22% 

47% 

43% 

44% 

49% 

17% 

36 

31% 

0% 

49% 

25% 

25% 

41% 

38% 

18% 

47% 

44% 

(c) whether the Union Govemment has accorded 
approval to the proposal; 

(d) if 80, the funda releued 80 far; and 

(e) If not, the re&8Oll8 ~r? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K. H. MUNIYAPPA): (a) and (b) Yes, Sir. !(amataka 
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Govemment has sought aealetance for upgradatlon of 38 
roads of economic Importance around BangaIore In form 
of one time assistance amounting to Rs. 518.00 crore 
from Planning Commission. 

(c) to (e) Above roads are not National Highways 
and as such State Govemment is primarily responaIbIe 
for thalr development and maintenance. The Planning 
Commission has intimated that the proposal of 
Govemment of Kamataka has been examined by them 
but Additional Central Aaeiatance (ACA) Is not avaHabie 
for funding the said proposal. Planning Commlalion has 
further atated that State Government should explore the 
poeeIbillty of getting the aeme funded through National 
Urban Renewal Mlaalon. 

Indo-Chlna FrI..,dehlp V .. r 

5590. SHRI C.K. CHANDRAPPAN: Win the Mlnlater 
of EXTERNAL AFFAIRS be pleased to atate: 

(8) whether India and China are going to celebrate 
Mlndo-China Friendship Yea"; 

(b) If so, details thereof aIongwith the _lent featuree; 

(c) the special efforta made during thll year to 
promote tourism, trade, cooperation in IT, culture, sporta 
and other fields; 

(d) whether India and China have decided to set up 
a joint memorial for the ancient Chine.. traveller Hiuan 
Sang at Nalanda; and 

(e) if so, the details thereof? 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
PRANAB MUKHERJEE): (a) to (c) India and China held 
a .. riee of cultural events in 2006 to mark the Year of 
India-China Friendship, including, a photo-exhlbition on 
India; an 'India Cultural FeatlYa!'; an Indian FHm Feattval 
and a major exhibition of ancient Indian art entitled 
"Treasures of Ancient India-. Thla' year, both 8Ide8 have 
agreed to organise the 'ndia-China Year of Friendehip 
Through Tourism- in 2007 with a joint logo and to open 
tourism off tees in each others countrtea. Aa agreed during 
the visit of the Chineae P,..1dent to India in November 
2006, both sides are hiking Iteps to further etrenglhen 
cooperation in trade, Information technology, industry, 
finance. agriculture, water resouroee, energy, environnwwt, 

traneportatlon, Infrutructure, health, education, media, 
culture, tourtam, youth affairs and other fields. 

(d) and (e) The Xuan lang Memorial HaN, eetabllshed 
by the Govemment of India with Chln .. e aaaiatance was 
Inaugurated on 12 February 2007 at Nalanda, Bihar during 
the viall of the Chin... Foreign Minister to India. 

{'TMnsmHonJ 

Watch on NeIghbouring Countries 

5591. DR. LAXMINARAYAN PANDEY: 
SHRI KIREN RIJIJU: 

Will the Minister of EXTERNAL AFFAIRS be pleued 
to state: 

(a) whether the Govemment propoeea to keep a 
watch on the aeenario In the neighbouring countries of 
Bangladesh, Nepal, Sri Lanka and Paki8tan; 

(b) If 10, the details thereof; 

(c) the reaction of the Government .. ereto; 

(d) whether the changing aeenario in the .. countries 
Ie likely to encourage the fundamentallata activities; and 

(e) If so, the stepa taken by India to .trenglhen 
democratic InstItutlona In those countriee? 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
PRANAB MUKHERJEE): (a) and (b) Govemment are 
aware of developmenta In our nelghbourtng countrtea. 

(c) to (e) WhHe It 18 our policy not to comment or 
Intervene In the Internel arralrs of the other countri .. , all 
developments affecting India's interests will be suitably 
taken Into account In Govemment's pollei ... 

/Eng/IIIIIJ 

8t~ of can. by MNC c.n Centrn 

5592. SHRIMATI NIVEDITA MANE: 
SHRI EKNATH MAHADEO GAIKWAD: 

Will the Mlnilter of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state: 
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(a) whether some foreign Multi-National Companiea 
have decided to &top all CU8&omer calla at their call centers 
located in India as reported in 'The Times. of India' dated 
March 03, 2007; 

(b) if 80, facts of the matter reported therein; 

(c) the impact of its repercussion in terms of jobs to 
Indians; and 

(d) The steps taken/proposed to be taken by the 
Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) and (b) There Is • news 
Item In the 'Times of India' elated March 03, 2007 on a 
UK based Bank, namely, MIs Lloyda TSB Group having 
operation In Mumbai. 

As per National Association of SoftWare and Services 
Companies (NASSCOM) no such Incident has been 
reported to them officially. 

As per Software Technology Par1al of India (STPI), 
the above Unit Is not a STPI member. 

(c) As per NASSCOM such news may not have 
Impact in terms of JobI! to Indians. 

(d) Does not arlae. 

Shooting Inclant • Virginia Unlveralty 

5593. MS. INGRID MCLEOD: 
DR. K. DHANARAJU: 
SHRI S.K. KHARVENTHAN: 

Will the Minister of EXTERNAL AFFAIRS be pleaed 
to state: 

(a) whether an Indian student and a profe18or are 
among the victims of the recent shooting Incident at the 
Virginia Technology University Campus In the US; 

(b) If so, the details thereof; 

(e) whether the Government has taken up the matter 
with the US authorities; 

(d) if so, the details thereof including the kind of 
assistance being provided to them; and 

(e) if not, the reasons therefor? 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
PRANAB MUKHERJEE): (a) and (b) Yea. Amongat those 
who perished in the shooting were Prof. G. V. Loganathan, 
Professor in the Engineering Department of the University 
and Ms. Minai Panchal, a first year Building Science 
student in the Faculty of Agriculture. Prof. Loganathan 
was a US citizen with OCI status, while Ms. Panchal 
was an Indian citizen. 

(c) to (e) Senior officials of the Indian Embassy 
established contact with US authorities and met Indian 
students at the University Immediately after the incident. 
The Indian Embassy In Washington provided all possible 
help to the affected Indians. The Embassy was closely 
involved in asaisting the families of the missing/deceased 
Indians. Passporls for four members of Prof. Loganathan's 
family were arranged by Passport Office, Chennal on an 
emergency basis and nine family members were flown to 
United States with tickets purchased by the Govemment 
of Tamil Nadu. 

Government Hospitals for Children 

5594. SHRI AMITAVA NANDY: win the Minister 01 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) the total number of Government-run Children 
Hospitals In the country; 

(b) whe1her there has been reports of deaths in such 
hospitals due to lack of life saving c:fru08 and equipment 
and allo Inadequate nursing staff; 

(c) if 80, the number of such death cues, hospltal-
wise in the last three years; 

(d) whether proper inspection regardng the functioning 
of these hospitals are regularly conducted; and 

(e) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) to (e) There Ie only one Central 
Government Hospital exclu.lvely forChl1df6n namely 
Kalawati Saran Children Ho.pltal, New Delhi. No cue of 
death of any child patient attributed to lack of life saving 
druga and equipment or nursing .taff. In any· Central 
Government Hospital has been reported. The functioning 
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of all Central Govemment Hospitals Ie constantly 
monitored by the offICers of Ote. General of Health 
Services. 

Acclclent. due to Uckot Aeftectore 

5595. SHRI HARISHCHANDRA CHAVAN: WUI the 
Minister of SHI-PPING, ROAD TRANSPORT AND 
HIGHWAYS be pleased to state: 

(a) whether large number of accidents caused by 
the absence of reflectors on the rear side of the vehicles 
like tractors. trucks etc., are in Mumbal -Agra National 
Highway and other National Highways; 

(b) if $0, the details thereof; 

(c) the steps taken/likely to be taken by the Union 
Government to· curb such accidents; 

(d) whether the Union Govemment proposes to 
Involve NGOs in any such scheme; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) and (b) The data in respect of 
number of road accidents caused due to absence of 
reflectors on the rear side of the vehicles is not compiled 
by this Ministry. 

(c) Even though the safety of road users is primarily 
the responsibility of the concerned State Government, this 
department has taken several steps to improve road aafely 
for road users which are as under: 

(i) Road safety is the Integral part of road design 
at planning stage for National Highways/ 
Expressways. 

(ii) . Various steps to enhance road safety euch 88 
road furniture. road markings/road signl. 
introduction of Highway Traffic Management 
System using Intelligent Transport SYltem, 
enhancement of discipline among contract0f8 
during construction. road safety audit on .. II eNd 
stretches, have been undertaken by National 
Highways Authority of India. 

(iii) Refresher training to Heavy Motor Vehicle drivers 
in the unorganized sector. 

(tv) Involvement of NGOs tor road safety activities. 

(v) Setting up of Model Driving Training School in 
the States. 

(vi) Publicity campaign on road safety awarene .. 
through audio-visual-prlnt media. 

(vii) Conferment of National Award for voluntary 
organlzationllindlvtdual for outstanding work In 
the field of ·road safety. 

(viii) Tightening of safety standards of vehicles like 
Seat Belts, Power-steering, rear view Mirror. etc. 

(Ix) Provision of cranes and ambulances to varioul 
State Governments/NGOs under National 
Highway Accident Relief Service Scheme. 
National Highways Authority of India allo 
provides ambulances at a distance of 50 Km. 
on each of Its completed stretches of National 
Highways under its Operation & Maintenance 
contracts. 

(x) Widening and Improvements of National 
Highways from 2 lanes to 4 lanes and 4 lanes 
to 6 lanes, etc. 

(d) and (e) Under the scheme MGrant of financial 
assistance for administering Road Safety Programme-. 
grants are given to various Non-Governmental 
Organizations (NGOs) for creating road safety awareneee 
among road users. through various activities. 

fTtllnslllh'on/ 

Four-lanIng of NH-8 

5596. SHRIMATI KIRAN MAHESHWARI: Will the 
Minister of SHIPPING, ROAD TRANSPORT AND 
HIGHWAYS be plauad to state: 

(a) whether there Is any proposal to convert the 
Bayader-Bhim.:Nathdwara-Udalpur lane segment of NH-8 
Into four lanes; 

(b) If so, the details thereof; 

(c) the total cost of the project; 

(d) whether the said segment of Delhi-Mumbai 
National Highway has not been converted into four lanes; 

(e) if so, the reasons therefor; and 
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(f) the time by which the said project is likely to be 
completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) to (f) Bids are being invited for 
Feasibility study for four lanlng of Beawar-Udaipur section 
of NH-8 on Oeaign, Build, Finance and Operate (DBFO) 
pattern. It is premature to indicate project details, cost of 
the project and time frame for .completlon at this stage. 
The alternate route to Ki.hangarh - Beawar· Udaipur 
section of NH·8 has been four laned as part of Golden 
Quadrilataral. 

{English} 

Infra.tructure for Contiliner Traffic 

5597. SHRI P.C. THOMAS: Will tha Minister of 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS ba 
pleased to state: 

(a) whether the State Govemment of Kerala has 
submitted any proposal to the Union Government 
regarding development of infrastructure for container traffIC 
for the proposed Vallarpadam Contalnar Terminal at 
Cochin, Kerala; 

(b) if so, the details of the proposals regarding road 
development, construction of bridges and extension of 
railway line to the above port; 

(c) the response of the Union Govemment thareto; 

(d) the details of the atages of Implementation of 
each proposal; and 

(e) the time by which tha projects ara likely to be 
completed? 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BMLU): (a) and (b) No, 
Sir. However, the Central Govemment is undert8king the 
Rail and Road Connectivity Projects to the International 
Container Transshipmant Tanninal (ICTT) project slta at 
Vallarpadam in Cochin Port. 

(c) Does not arise. 

(d) The Cantral GovelMlent has approved tha RaIl 
atId Four (4) Lane National 

(e) Highway Connectivity projects on 22 March, 2007 
and 12th April, 2007 respectively. The estimated cost of 
Rail and Four (4) Lane National Highway Connectivity 
projects is Rs. 245.67 crores and Rs. 557 crores 
respectively. The Rail and· Road Connectivity Projects are 
IIke/y to be completad within twanty four (24) months 
and thirty (30) months raspectlvely from the date of 
commencement of work. 

Agricultural Marketing In Concurrent U.t 

5598. DR. M. JAGANNATH: 
SHRI RAJ IV RANJAN SINGH -LALAN": 
DR. CHINTA MOHAN: 

Will the PRIME MINISTER be pleased to state: 

(a) whether the working group on agriculture for the 
Eleventh Five Year Plan has suggested for shiHing 
agriculture marketing from State to the Concurrent List; 

(b) if so, the details thereof; 

(e) whether the working group has also suggested 
changes in the agricultural marketing system in order to 
promote export of agricultural products; 

(d) if so, the details thereof; 

(a) whether the Government has accepted the 
suggestions made by the working group; 

(f) If so, the eltimated fundi required for accepting 
these suggestions; 

(g) whether the Government has written to the States 
for eliciting their views in this regard; and 

(h) if so, the response of the States in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING (SHRI M.V. RAJASEKHARAN): (a> and (b) 
Yes. Sir. The Working Group set up by the Planning 
Commlaalon for 11th Five· Year Plan on Agricultural 
Marketing Infrastructure and Policy Required for Internal 
and External Trade has recommended to shift 'agriculturat 
marketing' from the liat of States subjects to the 
Concurrent llat. 

(c) and (d) The same Working Group, as mentioned 
In answer to parts (a) & (b) above, has made a number 
of recommendations to promote export of agricultural 
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products. Some of the m.;or reoommendatione Include: 
developmef'lt of supply chain Infrutructunt, Improving 
process of domeatlc marketing channels through 
amendment in States' Agricultural Produce Marketing 
Committee (APMC) Acts, slmplffication of other marketing 
regulations, promoting market aggregatOf'l, taking up 
promotional activities for specific proc1uct8 for epecIfIc 
countries, financing projecteloperatlon8 In Agri-Export 
Zones (AEZs) , providing reinsurance to the in8urers and 
credit guarantees, etc. 

(e) and (f) As a proceu of the tonnulation of the 
11th Five Vear Plan (2007-2012), the Planning 
Commission had conatltuted Working Groups on various 
aspects of Agriculture and Allied Sector8. The 
recommendations of theee Working Groups would be UI8d 
in preparation of the 11 th Five-Vear Plan document. 

(g) No, sir. 

(h) The question does not arise. 

Coal WaeherIH 

5599. SHRI UDAV SINGH: Will the PRIME MINISTER 
be pleased to state: 

(a) whether the Government has decided to 
encourage setting up of coal waaherlell on Bulld-Own-
Operate basis; 

(b) if so, the details thereof; 

(c) whether coal which Is presently supplied to varioua 
con8umers by Coal India ltd. (Cll) and Ita subeldlarl .. 
contain high percentage of ash; and 

(d) if so, to what extent the setting up of coal 
washeries would help consumers In getting coal with less 
percentage of ash contents? 

THE MINISTER OF STATE IN THE MINISTRV OF 
COAL (DR. DASARI NARAVAN RAO): (a) and (b) Vea, 
Sir. Coat India limited (Cll) has been encouraging Power 
Sector and other coal COn8Ume,. and private 
entrepreneurs to set up coal wuherie8 on BuiId-own-
operate basis for supply of washed coal to the linked 
consumers. To encourage 8ett1ng up coal wuherlee by 
consumerelprivate entrepreneurs, Cll has been providing 
land and other intrastructural facilities on IeaMIchargeebie 
basis aubject to its availability. The following W8IherIes 

... under construction by the reapectlve consumers with 
the 8UppOrt of Infrastructural facilities from the coal 
companies: 

(I) Kalinga Waahety (11.0 million tonnee per anm.m) 
in Oriasa on Bulld-own-Operate scheme for 
auppIy of wuhed coal to thermal power stations 
of APGENCO from Mahanadi Coalfields ltd. 

(II) KDH Washery (3.50 miUlon tonnes per annum) 
in Jharkhand on Bulld-own-Operate scheme for 
supply of washed coal to the thennal power 
stations of PSEB from Central Coalfields Ltd. 

Cll has also decided In principle to set up washerles 
with the State-of-the-art technologle8 on MBuild and 
Operate" (BO) basil where Coal India limited and Its 
subsidiary companies wlH provide the capital funding and 
other Infrastructure facilities. Further, It has been decldect 
that all new opencast projects of more than 2.50 mHHon 
tOMe, capacity, which are not linked to pit-head power 
stations ehould be designed with an Integrated washery. 

(c) Of the total production of about 381 million tonnes 
per annum from Cll In 2006-07, about 8% i, coking 
coal, 20% Is superior grade non-coklng coal and about 
72% Is Inferior grade non-coking coal having high ash 
percentage of about 40%. 

(d) The, purpose of wuhlng coal Ie to Improve the 
quality by reducing Its ash content, removing extraneous 
materials and Increasing the heat value. By letting up 
coal washeri .. , the consumers will be luppHed with 
Improved quality of coal with reduced ash content along 
with Increaaed heat value. Coal can be washed upto the 
deelred level of aah percentage of the consumer. However, 
the yield of washed coal is a reckoning factor of level of 
waahlng for such high ash coal. 

TraMfer of Scheme. to Stille. 

5600. SHRI l. RAJAGOPAl: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Govemment has identified some of 
the echemee which have outlived their lives; 

(b) If 80, the details thereof; 

(c) whether in the recently held meeting of the 
PI."ning Commiaaion, the Govemment has decided to 
transfer some of the schemes to the States: 
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(d) if so, the details of the schem .. proposed to be 
transferred to the States: 

(e) whether a corpus fund of Ra. 5,000 would be 
created to give Incentives to the 8ta. which are canying 
on programmes and achieving the targets; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING (SHRI M.V. RAJASEKHARAN): (a) to (d) 
Schemes are discontinued on the basis of Zero Based 
Budgeting (ZBB) exercise. The primary purpol8 of zee 
exercise is to ensure convergence, efficiency and efficacy 
of schemes according to Plan objectives and priorities 
and also the use of available resources In the moat 
judicious and economically efficient maMer. Such ,an 
exercise is done' regularly. There is nopropoaal for 
transfer of Centrally Sponsored Schemes to States. 

(e) and (fi No proposal for creation of colpua fund 
of Rs. 5000 crore is under consideration of Planning 
Commission to give Incentives to the States which are 
carrying on programmes and achieving the targeta. 

5601, SHRI M. APPADURAI: 
SHRI SURESH PRA8HAKAR PRABHU: 

Will the Minister of YOUTH AFFAIRS AND SPORTS 
be pleased to atate: 

(a) whether India has lostila bid to hoet the 2014 
Asian Games, 

(b) if so, the details thereof and the reuon8 therefor; 

(c) whether there WM lack of coordination between 
Ministry of Youth Affaire and Sports and the Indian 
Olympic Oommlttee In this regard; 

(d) if so, the reasons therefor; 
.,'<ttI' " 

(e) whether the Govemment has any pRIpOUl to bid 
for hosting the 2018 Asian Games; 

(f) if so, the details thereof; and 

(g) If not, the reasons therefor? 

THE MINISTER OF PANACHAYATI RAJ, MINISTER 
OF YOUTH AFFAIRS AND SPORTS AND MlNtSTER OF 
DEVELOPMENT OF NORTH EASTERN REGION (SHAt 
MAN I SHANKAR AIYAR): (a) Yes, Sir. 

(b) It wt)uld appear from the outcome that the 
presentation made by the Republic of Korea carried more 
weight with the Electoral College than the Indian 
presentation partly because the RoK delegation said· they 
would be showcasing all of Asia at locheon, and not juat 
RoK alone, and because they argued that such Games 
are awarded to cities not countries and Deihl had earlier 
been the venue of two Asian Games, in 1951 and 1982, 
whereas Incheon had not ear1ier hosted the Games. As 
the ballot was secret and no explanation of vote was 
requilWdeither before or atter the vote, it is not possible 
to categorically atate the reasons for vote was lost but it 
is to be noted that the Chairman of the Olympic Council 
for Asia announced that the vote was decided by "a 
narrow margin". 

(c) No, Sir. The Ministry of Youth Affairs and spdPm 
was part of the delegation that went to Kuwait. 

(d) Does not arise. 

(e) It is too early to make a bid for these. 

(f) Doee not arise. 

(g) Does not arise. 

Eligibility Criteria for Promotion In CSS Cadre 

6602. SHRI MANI CHARENAMEI: Will the PRIME 
MINISTER be pleued to atate: 

(a) the Eligibility Criteria for inclusion of Section 
Offic .... (SO) in the Selection List 'or appointment to 
Grade-I of CSS (Under Secretary) end the year-wi .. 
number of Section Officers included In the lists for the 
years 1995-2000; 

(b) the year-wise number of SOS from the Direct 
Recruit Quota and the Scheduled Tribes (ST) included in 
the Selection List for the years 1995-2000; 

(c) the methodology ~OPled for filling up of the 
~ belonging to the Direct Recruit Quota and the 
ST . Quota vacancies and the reaSons 'or having different 
~ 
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(d) the total number of so. promoted from ST Quota 
who have completed. more than 10 years of service but 
not included in the Select lists; 

,e) whether Direct Recruit 50s belonging to ST 
community who resigned from the aeMce still continued 
to be included in the SLs even after a lapse of 5 years 
after their resignations; 

(f) if so, the reaeons therefor; and 

(g) the action taken by the Government to in'Iprove 
the representation of ST officers in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMEI~TARY AFFAIRS (SHRI SURESH PACHOURI): 
(a) Vacancies in Grade-i (Under Secretary) of CSS 18 
filled by promotion of Section 0ffIcera who have rendered 
not less than 8 years approved service. For this purpose 
Select List is prepared annually in accordance with the 
procedure laid down in CSS (Promotion to Grade-I 
and Selection Grade) Regulations, 1964. The year-wise 
number of officers included in the Select Lists are as 
below: 

1995 60 

1996 78 

1997 66 

1998 43 

1999 45 

2000 74 

(b) the following Is the number of DR and ST: 

Year DR ST 

1995 9 

1996 11 

1997 14 

1998 8 

1999 13 2 

2000 15 2 

(c) There is no quota for Direct Recruit sectiOn 
Officers for Inclusion In the SeIec:t List. All Section Officers, 
'"-Pective of their category are corwidered for Inclusion 
In the SeIeot list fIom the Combined Seniority u.t of 
Section Officers, In order of their .. nIorfty. The ST8 are 
given the .... rvatlon In accordIInoe with the existing 
reservation poltcy subject to their availability In the 
extended zone of consideration. 

(d) The total number of ST officers promoted as 
Under Secretary on an IIdIoc baais and yet to be included 
in the List is 77. 

(e) The Section Officers who have resigned from the 
Service are not required to be included in the Select 
lists of Grad.1. 

(f) Doea not ariee. 

(g) The zone 0' consideration 'or inclusion in the 
Select List has been extended to five times the number 
of the vacanciee. 

Conatructlon of Regional RnMrch Institute of 
Thlruvananthapuram 

5603. SHRI PANNIAN RAVINDRAN: WII ttw Minister 0' HEALTH AND FAMILY WELFARE ~ pl ... ed to 
state: 

<a) the preaent status on the proposal 'or the 
construction of building complex for the Regional Reeearch 
Institute (Ayurveda Research Centre) at 
Thlruvan.mhapuram; 

(b) whether the land offered by the Staae Government 
has been taken over; 

(c) If 80, the details thereof; 

(d) whether estimate for the building complex hal 
been prepared and forwarded to the Union Govemment 
for sanction; and 

(e) the decision taken by the Government on the 
matter? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE <SHRIMATI PANABAKA 
LAKSHMI): (a) to (d) The State Government aUotted land 
measuring 1.54500 acres In Thirumala Village for 
construction of a building for Regional Research Institute 
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(Drug Research). Thiruvananthapuram. The land wal 
taken over by the Central Council for Research In 
Ayurveda and Siddha (CCRAS) on 4.8.2003. The final 
design of the propoeed building and the eetlmate could 
be finalized with CPWD In November 2006 due to certain 
modifications in the existing plan and revision of the 
estimate by CPWD. The CCRAS has received the 
estimate in December 2006 and the same has not been 
forwarded to the Central Govemment since the Review 
Commmee constituted for re-organlsatlon of the Council 
has not submmed its report. 

(e) Does not arise. 

Fund. to Promote Sporta In Andaman 
• Nlcobar ,.Iand. 

5604. SHRI MANORANJAN BHAKTA: Will the 
Minister of YOUTH AFFAIRS AND SPORTS be pleased 
to state: 

(a) whether Central Funds are being provided to the 
Andaman and Nicobar Islands for promotion of games 
and sports In the colleges and the unlve ... 1tIe8 located in 
the Island State; 

(b) if so, the details thereof for the last three years, 
year-we including the number of colleges and untvel'8itlas 
covered In each year; and 

(c) the benefits achieved as a result thereof? 

THE MINISTER OF PANCHAYATI RAJ, MINISTER 
OF YOUTH AFFAIRS AND SPORTS AND MINISTER OF 
DEVELOPMENT OF NORTH EASTERN REGION (SHRI 
MANI SHANKAR AIYAR): (a) to (c) No proposals were 
received from the Union Territory of Andman &, Nicobar 
Islands during the last three years under the erstwhile 
scheme of ·Promotion of Sports In Universities & 
Colleges·. which has been transferred to the State sector 
w.e.f, 1.4.2005. 

However. the Sports Authority of India (SAl) is running 
various sports promotional schemes va.; National Sports 
Contest Scheme (NSTC). Special Area Games (SAG). 
SAl Training Centres (STC). Army Boys Sports Company 
(ABSC) and Centres of Excellence (COX). The detal" of 
the number of centres under these Schemes in the 
Andaman & Nicobar Islands and the funds provided for 
trainees under these schemes for the Andaman & Nicobar 
Islands during the last three yeara, are given below: 

Number of Funds provided clJring 
Cent.... (Amount in Rupees) 

2003-2004 2004-2006 2005-2006 

NSTCo1 44.13,848 37,54,506 60.79,376 
SAG-l 

Fund. under Central Government 
SchamH to ate ... 

5605. SHRI DUSHYANT SINGH: Will the Minister 
of SHIPPING. ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) the various heads and schemes under which 
Union Government provides funds to the State 
Govemment; 

(b) the amount sanctioned by the Union Government 
under the8e heacls and scheme8 to the State Govemment 
of Rajasthan and other States. during the last three yea ... 
year-wise; 

(c) the amount utilised by the State Govemments 
out of the Central allocation during the Mid period. year-
wise; and 

(d) the steps taken by the Union Govemment to 
check under utilisation of funds by the State Govemment? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING. ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) Presumably. the Hon'ble Member 
is referring to the Centrally aided schemes In the road 
sector operated by the Ministry. The Ministry provides 
funds to the State Govemments under the schemes of 
the Central Road Fund (CRF) including the scheme of 
economic importance and inter-state connectivity (EI&ISC) 
for development of State roads. 

(b) and (c) The amounts allocated and released to 
the State GovemmentslUnlon Territories including the State 
of Rajasthan under the said schemes during the last 
three yea.. are as under:-

v .. AmOII'II IIIoc:aIed under CRF 
inducing EIlISC 

964.00 

1705.95 

1708.07 

(Rs. in crores) 

AmOII1t "aaed IIIder CRf 
Including EIlISC 

624.28 

1385.36 

1531.38 
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(e) State Government. .... ragularty requested to 
increase the pace of the progre.. of the worful approved 
under these schemes and the utilization of funda Is 
regularly monitored. 

Reproductive HeIIIth c.,. 
5606. SHRI SARVEY SATVANARAYANA: WIH the 

Minister of HEALTH AND FAMILY WELFARE be pleased 
to state: 

(a) whether the Government proposes to save one 
million lives every year: 

(b) if so, the details theraof; 

(c) whether the Dep.rtment for Intern.tlonal 
Development had worked with the Government of India 
in designing • comprehensive programme aimed at 
providing good quality re-productive hea!thea,. for the 
poor; 

(d) if so, the details thereof; and 

(e) the progre .. made 80 far In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) to (e) In order to reduce the Infant Mortality 
Rate (IMR) and Matemal Mortality Ratio (MMR) and to 
improve the health st.tus of Infants, children and pregnant 
women in the country the Govemment of Indl. hu 
launched the Reproductive and Child Health Programme 
Phase-II. The Programme has been deSigned in 
partnership with an stakeholders Including Department for 
International Development Fund (DFID), Wortd Bank, 
United Nations Population Fund (UNFPA) and all other 
Development Partners. The Programme commenced from 
April, 2005 for a priod of 5 years, with joint funding from 
Govemment of India Budget, Department for International 
Development (DFID), Wortd Bank and UNFPA. DFID has 
committed to provide financial assistance of 246 minion 
in addition to the 7 million for technical cooperation. 

The RCHII Programme envisages a paradigm shift, 
enoompasaing and integrating the overlll acIMIiea covered 
under the Family Welfare Progremme with a view to 
achieve the goals of National Health Policy 2002 & 
National Population Policy, 2000. The Programme Is 
reviewed from time to time by the Joint Review MiI8lon 
led by the Govemment of India In partnership with all 

Development Partners and State Governments. The 
Programme Ie now in the third year of its implementation. 

Performance In International Sports Events 

5807. SHRI HITEN BARMAN: Will the Minister of 
YOUTH AFFAIRS AND SPORTS be pIeued to state: 

(a) the number of sports-persons who are being 
trained by the Govemment for better performance in 
Intematlonal events; 

(b) the details of International events of sports which 
India Is likely to host during the next ten years; 

(c) the plan being made for better hosting and best 
parformance by Indian players; and 

(d) the total budgetary support to the Ministry in this 
regard? 

THE MINISTER OF PANCHAYATI RAJ, MINISTER 
OF YOUTH AFFAIRS AND SPORTS AND MINISTER OF 
DEVELOPMENT OF NORTH EASTERN REGION (SHRI 
MANI SHANKAR AIYAR): (a) Around 13000 sportaperaons 
are being trained In different centres under various 
echemes being implemented by the Sports Authority of 
India (SAl). Further, around 3500 aportspersons (Including 
some trainees in the SAl'. centres) are being trained 
every year under National Coaching C~ in the context 
of international eventa. 

(b) The 3rd Commonwealth Youth Games are being 
held at Pune In October, 2008 and the 19th 
Commonwealth Games are scheduled to be held in Delhi 
In October, 2010. 

International Championships/competitions in different 
disciplines are allotted by the Wortdllntematlonal body 
concerned normally about a year in advance. As per 
Information received from Federations concemed, the 
World Badminton Championship In 2009, the 10th Jr. and 
4th Cadet Wortd Archery Championship. in 2008 and the 
17th Commonwealth Table Tennis Championship in 2007 
are propOMd to be hosted by India. 

(c) The Govemment Is taking systematic stepe for 
the creationlupgradatlon of the sports; Infrastructure 
required for the Commonwealth Games, and for 
up-gradation of the civic; Infrastructure and creation of 
other required facilities for the lmOoth and 8UCC88Ifu1 
conduct of the Gamea. 
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As far a. the performance of ,Indlanplayen I. 
concerned, the Govemment Ie already providing 88If8tance 
to National Sports Federations (NSFs) for holding natlonaV 
intemational sports events in India and for participation 0' Indian sport.pel'8O~ In International tournaments 
abroad to enable them to get adequate competltfon 
exposure; for training and coaching in India (and abroad) 
through Indian and foreign coaches, with requisite 
scientific, technical and equipment support; and, for 
procurement of equlpments etc., in terms of Long Term 
Development Plans (lTOPs) agreed between NSFa and 
Govemment. Detailed dlacUllIons are 'also being held 
with the NSFs and other stakehoidera, including the Indian 
Olympic Association (lOA) and SAl, with a view to 
ensuring focused attention by all concerned on various 
measures for the Improvement of performance at the 
International level. 

In addition, Government also provides financial 
uaiatance to identified merltoriout aport8pera0n8 tor the 
purohM8 of equipment, scientific aupport, and training 
and participation In events within the country and abroad 
under the echemee relating to Talent'Search and Training' 
and the 'National Sporta Development Fund'. 

(d) A provision of Rs. 150 croras has been made 
during 2007-08 for preparations for the Commonwealth 
Games. As regards other competitions in India, the 
Government provides financial asai.tance under the 
Scheme for Assi8tance to National Sports Federdona 
mentioned in para (c) above. The experidlture Incurred 
under the above mentioned schemes during the last three 
years is indicated below: 

Name of the Scheme 

Scheme of Assistance to 
National Sports Federations 

Scheme Rllating to Talent 
Search and Training 

Scheme of National Sports 
Development Fund 

Rupees cro,.. 

2004-06 2005-06 2006-07 

50.31 42.90 37.08 

01.49 0.50 02.10 

0.63 0.48 o. 

5808. SHRI BASU DEB ACHARtA: Will the PRIME 
MINISTER be pleased to state: 

(a) the details of coal reserves If'Ictudtng coking and 
non-coking coal of Bharat Coking Coal Limited (8CCL) at 
the time of nationalization and as on January 01, 2007, 
seam-wise and area-wise; 

(b) whether any a ... ..,.".nt has been made about 
the life of these renrves under BCCL; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL (DR. DASARI NARAYAN RAO): (a). The geoIogic:aJ 
reserves in the coaHielc18 under Bharat Coking Coat 
Limited (8CCL) at the time of nationalization were 19251 
Million Tonnes (MY). The geological coal reserves upto a 
depth of 1200m as on January 01, 2007 is 18228.83 
MT. The area-wise break up is as follow8:-

I. Jharl. Coalfield 

Prime coking coal 4691.61 million tonn .. 

Medium coking coa' 5488.91 million tonnes 

Non-ooklng coal 6642.47, million tonnes 

Total Jharia Coalfield 16822.99 million tonnes 

U. RllnIganJ Coalfield (Chanch VIctoria Area) 

Prime coking coal Nil 

Medium coking coal 321.77 mHllon tonnes 

Non-cokIng coal 1084.07 mlHion tonn .. 

Total Jharia Coalfield 1405.84 million tonnes 

III. BCCL Tot.I (1+11) 

Prime coWng coal <4691.61 rniUion tonnes 

Medium coking OOJ,I 5810.68 miHion tonnes 

Noo-coklng coa' n26:54 mimon tonnes 

Total Jha,. Coaff18id 18228.83 mlUion tonnes 
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(b) and (c) No detailed ...... ment of the life of the 
reserves under BCCl has been made. However, 
considering that reserv.. tytngunder various conanlnta 
are removed, the life of the reserves win be 180 years 
o 30 million Tonnes of production of coal per year. 

Trauma Centra In Deihl 

5609. SHRI GANESH PRASAD StNGH: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state: 

(a) the numbers of trauma centres wortdng In Delhi 
under the administrative controt of the Union Government; 

(b) whether the supply of essential surgical items to 
centr. has been discontinued as a result of which the 
seriously injured patients are suffering; 

(c) if 50, the details thereof and the reasons therefor; 

(d) whether the Government has received any 
complaints in this regard; 

(e) if so, the details thereof; and 

(f) the steps taken by the Government to ensure 
proper supply 01 surgical Item. to there trauma centres? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHR/MATI PANABAKA 
LAKSHMI): (a) to (I) Jal Prakash Narayan Apex Trauma 
Centre as a part of AIIMS is functioning in Deihl. The 
centre has been receiving uninterrupted 8upp1y of essential 
surgical items and the seriously injured patients are 
receiving satisfactory patient care service in this trauma 
centre. As regardl other Central Govemment hoapltala In 
Delhi, whiie trauma care facilities are available In the 
emergency/casuality Departments of these hoapltals. there 
is no functional full-fledged trauma centre as such In 
these hospitals. There is no shortage of essential surgical 
items in the Central Government hospitals in Deihl. 

[Translation} 

Dec,....e In Landllne Sub.crlberl In Rural A ..... 

5610. SHRI SHISHUPAL N. PATLE: 
PROF. MAHADEORAOSHIWANKAR: 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state: 

(a) whether the number of landlln. tel.phone 

subacribers In rural are.. " decreaalng as reported In 
the MRaahtriya Sahara,- dated April 18, 2007; 

(b) If so, the reasons therefor; 

(c) whether the number of mobile users In rural a ..... 
Ie increasing; 

(d) if so, the details thereof; and 

(e) the percentage of incr .... in the n!-lmber of 
mobile users in comparieon to that of landIine .... rs during 

the year 2006-07 .. on dat., State-wise? 

THE MINISTER OF STATE IN THE tr1INISTRY OF 
COMMUNICATIONS AND INFORMATION. TE'CHNOLOGY 

(DR. SHAKEEl AHMAD): (a) Y., Sir. 

(b) The main reasons for d.cr.aae of landline 

telephone subscribers are .. under: 

(I) Deerease in tariff rat.. of mobile phones; 

(ii) Availability of pre-paid facility In mobile phonee; 

(III) Easy mobility of mobile phon .. : 

(Iv) Entry of private .ervlce providers In mobile 

market of rural are .. ; and 

(v) Availability of number of featur.. In mobile 

phones which are generally not available on 

landline phones. 

(c) and (d) Th.re was no .egr.gatlon between 

land/ine and mobile phone before March, 2007 In ruraJ 
areas. As on 31st March, 2007, the total number of 

. '-'dHne .... rs In rural areas Is 1.25,48,On .. compared 

to mobile .... ra of 1,07,57,755 in theae areas. 

(.) A Statement indicating the State-wiM percem.ge 
of increase in the number of mobile uaers in comparlaion 

to tlfat of landllne users in respect of Bharat Sancher 

Nigam UmJted (BSNl) during the ye.r 2006-07 II 
encIOMd. 
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Sflltl-wI6tJ ~ oIlnt:tfIMtI In 1M mmIItIr oIlfItJIII* ,..,. MId IMI 
01 ~ u.m duIIng 1M )W' 2()(JU17 

SI.No. Name of the Circle Rural Achfevement %age of Incntue of mobile 
during 2008-2007 connecIIon8 In 

comp.neon to 
Fixed MobIle Fixed connection 

1. Andaman and Nicobar -3,521 7,380 Not IPPIiCIble 
2. Andhra Pradesh ·53,181 282,057 Not appIicIbIe 

3. Assam 37,027 72,323 86% 

4. Bihar 22,318 83,448 184% 

5. Chhattisgam 22,4413 58,848 188% 

6. Gujarat -28,041 72,588 Not If)pIIcIbIe 

7. Haryana 1,230 118,_ 1383% 

8. Himachal Pradelh ·1,343 144,758 Not tppIIc:IbIe 

9. Jammu and Kuhmlr 20,078 tiT71Jl3 3273% 

10. Jharkhand 10,093 57,812 47ftt 

11. Kamataka 6,_ 133,902 252ft. 

12. Ketala 183,332 138,251 21% 

13. Madhya PradNh 122,288 60,812 58% 

14. Maharuhtra 134,_ 442,28 2228% 

15. North Eat·1 17,787 22,786 28% 

16. North Eat·1I 7,443 18,413 121% 

17. Orla8a ~,838 eo,. 111% 

18. Punjab -89,820 423,198 Not applicable 

19. Rajasthan 3,732 300,743 7968% 

20. Tamil Nadu 148,388 71,118 61% 

21. Uttaranchal 8,848 87,581 780% 

22. Uttar Pradeah (Eat) 52,882 491,_ 830% 

23. Uttar Pradesh (Wilt) ·1,578 88,511 Not applicable 

24. West Bengal 30,675 138,225 35'" 
25. KoIkatta 0 28,333 Nat IPflIcMlle 
26. Chennai 8,604 -8,805 Not app/IcIbII 

Total 718.428 4,048,781 463% 
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Rural Telephone Exchange. 

5611. SHRI B. MAHTAB: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
b! pleased to state: 

(a) the status of rural telephone exchanges In the 
country; 

(b) whether the condition of these telephone 
exchanges is unsatisfactory; and 

(c) if so, the steps tak8n1propoaed to be taken by 
the Government in this regard? 

THE MINiSTER OF STATE IN THE MINISTRY OF 
COMMUNiCATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) Sir, there are about 29,000 
rurai telephone exchanges or BSNL .. on 31st March, 
2007. These are state-of-art digital electronic exchanges. 

(b) The condition of rural telephone exchanges is 
satisfactory in general. However, pertonnance of some of 
the exchanges is affected sometimes because of the 
following reasons:-

(i) Non-availability/poor availability of usable 
commercial power supply. 

(ii) Wear and tear of engine alternator provided for 
back up power supply due to continuous running. 

(iii) Non-availability/transport difficulty for diesel 
supply for engine .... mator in some remote and 
hilly areas. 

(Iv) Severe unprecedented floods in many parts of 
the country encountered during monsoon seuon. 

(v) Damage of Optical Fibre cables by national 
highwayalState PWD auIhorillea during expansion 
of the road networlt going on acroes the country 
in a big way. 

(c) Steps being taken to further improve the .. rvtces 
of rural telephone exchanges are as follows: 

(i) Periodic monitoring of pertonnance of telephone 
exchanges/media. 

(ii) Conversion of C-ooT 256 Port rural exchanges 
Into AN Rural Automatic Exchanges (RAXa). 

(III) eonv, .. lon of Single Base Modulea (SBMs) Into 
Remote Switching Units (RSUs). 

(Iv) Provlalon of maintenance free battery seta and 
engine alternators for backup power supply. 

(v) Annual Maintenance Contract (AMC) entered for 
WLL equlpments working in rural area Including 
Fixed Wlreleas Tennlnals (FWTs) and provision 
of AMC in new supplies. 

(vi) More Bas. Transceivers Stations (BTS) are 
planned to enhance coverage of WLL systems. 

(vii) Do's and Don'ts have been Issued to customers 
to Inc,.... their awaren... on proper use of 
FWTe SO 81 to minimize FWT related- faults. 

Penalty to Telecom Operato,. 

5812. DR. RAJESH MISHAA: Will the Mlnieter of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleuecl to etate: 

(a) whether the Govemment has raised 8 demand of 
over Rs. 300 crore on the GSM Telecom Operato.. as 
Interest chargee for delayed spectrum payments for the 
period 1999-2001; 

(b) " 10, the names of the operator. aIongwIth the 
amount to be recovered from them,' operator-wlee; 

(c) the details of the amount recovered so far, 
operator-wise; 

(d) Whether the Govemment propoen to penalize 
the defaulting GSM Operators who have not paid the 
amount; 

(e) if 80, the details In this regard; and 

(f) if not, the reuone therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) to (f) An amount of 
approximately Rs. 192 crores was outa.andlng as 
spectrum charges. incIuclng interest on delayed payments, 
u on 31st December, 2001 from the GSM -operato ... 
Details are given In the enclosed statement. An amount 
of approxjmately Rs.162 crores has been recovered out 
of the same. The Interest is levied on defayed paymenlf 
of spectrum chargee. 
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lMlIIIIs of PIIymtII1I6 to btl fflCfJll'llnId hom TtIItIccm. ~ 

51. Service .... a Operator OutstandIng Spectnm Amount 
No. dIM including fIIiveNd 

interest upto (In Rupeee) 
31.12.2001 
(In Rupees) 

1. Delhi Bharti Airtel Ltd. 20,23,94,375 20,23,94,375 

2. Mumbai BPL Mobile Commn. Ltd. 21,76,76,372 21,76,76,372 

Hutchison MIX Ltd. 2,68,70,862 2,68,70,862 

3. Koikata Bharti Alrt. Ltd. 3,23,48,257 3,23,46,257 

HutchIIon Eaaar 5,79,n,450 5,79,n,450. 

4. Chennai Aircel Ltd. 5,23,20,530 5,23,20,530 

Bharti Airtel Ltd. 2,28,84,322 2,28,84,322 
5. AncJua Pradesh Bhartl Airtel Ltd. ','2,9,411 1,'2,68,411 

6. Assam Reliance TIIecom 18,42,367 0 

7. Bihar Reliance Telecom 1,38,34,763 0 

8. Haryana Idea Mobile 5,15,17,851 5,15,17,851 

Alrce/ Dlglllnk 8,85,38,157 8,85,38,167 

9. Himachal Pradeah Bhartl Airtel Ltd. 1,57,02,342 1,57,02,342 " 10. Kamallka Spice Commn. 8,48,69,254- 0 

Bhartl Alrte! Ltd. 2,68,30,317 2,68,30,317 

11. Kerlll HuII:h EINr Ltd. 8,86,20,332 8,88,20,332 

Idea MobIle 7,44,50,997 7,44,50,997 

12. Maharuhtra Hutch,Euar Ltd. ",12,'4,114 11,12,14,984 

Idea Cellulir Ltd. 1,n,05,688 ',",05,866 

13. Madhya Pradeth BTA Cetc:om (IDEA) 5,14,87,738 5,14,17,738 

14. Nor1h East RIIiance Ttlecom. 6,95,019 0 

15. Ori ... Reliance Telecom. 22,98,'83 0 

16. Punjab SpIce Commn. 19,90,3',130 0 

17. Rajasthan AlrceI Dlgltlnk 6,81,86,172 6,81,88,172 

Bhar1I HIXa Ltd. 6,29,81,n1 6,29,81,n1 

18. Tamil Nadu Hutch EaIar Ltd. 9,36,82,863 9,35,62,863 

AJrceI Ltd. 5,41,66,992 5,41,86,992 

19. Uttar Pradesh (W) Idea MobIle 9,85,08,416 9,85,08,416 

20. uttar Pradesh (E) . AIrce!t DIgIInIk 11,68,44,714 11,68,44;714 

Total 1,82,40j80,177 1,12,18,68,871 
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Complaint Regtlrdlng Short SUpftIy of Coal 

5613. DR. K. DHANARAJU: Will the PRIME 
MINISTER be pleued to 1Iate: 

(a) whether there is a general complaint of short 
supply of coal to power projecta in the country; 

(b) if 80, the requirement of coal of each of the 
power projects and the coal supplied there agallllt during 
the year 2006-07; 

(c) the reasons for ahort-supply of coal, if any, t& 
these power projects; and 

(d) the steps proposed to be taken by the 
Government to ensure regular supply of coal during the 
year 2oo7-08? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL (DR. DASARI NARAYAN RAO): (a) to (c) No, Sir. 
Coal companies have aufficient coal stock to meet the 
a888888d demand of power plants. Off-take by power 
utilities from Cil sources during 2006-07 was leas than 
the Annual ActIon Plan target by about 4% on account of 
non materialization of demand, Infrutructural bottlenecka, 
unloading con8tralnts, transportation constraints and 
reluctance In bUilding up nonnative level stocks by power 
plants at their end. 

(d) The following steps have been takenlpropoaecf to 
be taken \0 ensure regular supply of coal to power utilities 
during 2007-08:-

(i) Emergency coal production hal been planned 
in CIL. 

(II) Commlulonlng of eoal blocks allotted to NTPC 
and other power sector consumers being 
expedited. 

(ill) Import of Coal by major Power UtIlities being 
resorted to by Ministry of Power. 

(iv) Unloading infrastructure to be Improved at Power 
House and to reduce turnaround time of 
Rail ways wagons. 

(v) Power Houses/SEBs requested not to control 
inventory, a8 this leads to depletion of coal 
stocks. 

(vi) Coal movement being improved through 
augmtntation of wagelll in circuit where more 
coal is available. 

(vII) More Captive coal blocks have been allotted to 
consumers In power sector. 

Uranium Re .. ",.s 

5614. SHRI JUAl ORAM: 
SHRI HANSRAJ G. AHIR: 

Will the PRIME MINISTER be pleased to state: 

(a) the total reserves of Uranium identified In the 
country, State-wise; 

(b) whether the reserv .. of Uranium are adequate to 
continue the nuclear programme of the country; 

(c) if so, the details thereof; 

(d) whether any action plan has been chalked out 
by the Government for exploration of Uranium, Its 
extraction and use in the country; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE PRIME 
MINISTER'S OFFICE (SHRI PRITHVIRAJ CHAVAN): (a) 
The total Identified re .. rves of Uranium In the country as 
on date are about 1,07,268 tonnes (UsO.). The state-
wise distribution of the same Is as followa: 

State Uranium Resources Tonn.. (U30.) 

Jharkhand 47,809 

Meghalay. 17,233 

Andhr. Pradesh 27,870 

Chhattlagarh 3,986 

Kamataka 4,233 

Rajasthan 4,113 

Uttar Pradesh 785 

Himachal Pradesh 784 

Maharashtra 355 

Uttaranchal 100 

Total 1.07,268 

[ 1 Tonne of U30. .. 0.848 Tonnes of Uranium Metal 1 
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(b) and (c) Ves, Sir. The reserves are adequate to 
meet the requirement of about 10,000 MWe Preaeurized 
Heavy Water Reactora (PHWRs), for a period of 40 ye.,.. 
in the firat stage of the Nuclear Power Programme. 

~d) Yes. Sir. .. 
(e) The Atomic Minerals DireC!0rate for Exploration 

and Research (AMD), Hyderabad, a constituent unit under 
the Department of Atomic Energy (DAE) has intensified 
exploration activities during XI Plan In potential areas by 
way of Airborne and ground Geophysical surveys and 
detailed surveys and drilling. It 18 envisaged to establlah 
about 75,000 tonnes of uranium resources during XI Plan 
period. 

Pre-Qualification Propoaa'i for NHDP-V 

5615. SHRI ASADUDDIN OWAISI: Will the Minister 
of SHIPPING. ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) whether NHAI has received 143 Pre-Qualification 
(Pas) proposals for just 8 BOT (Toll) projects under NHDP 
Phase V; 

(b) if so, the details thereof; 

(c) the time by which these bide are likely to be 
finalized and jobs awarded; 

(d) whether the competition In the Highways Sector 
has not resulted In lower usage charges; 

(e) If so, the details thereof and reasona therefor; 

(1) whether the toll charges In India are the lowest 
globally 88 claimed by NHAI; and 

(g) the steps taken or proposed to be taken by the 
Govemment to pass on the benefits of lower usage 
charges to the consumers? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K. H. MUNIYAPPA): (a) to (c) There are 186 proposals 
for pre-qualHlcation for 8 Build Operate and Tranafer (BOT) 
(Toll) projects under National Highway. Development 
Project Phase-V. The details of 186 proposals Is enclosed 
as Statement. Evaluation of propos. Is under procesa. 
Work will be awarded after clearance from Public Private 
Partnership Appraisal Committee (PPPAC) and Competent 
Authority. 

(d) and (e) User charges are fixed by the Govern"*" 
and therefore, completion has nothing to do with lowering 
of user charges. 

(f) and (g) National Highways Authority of India (NHAI) 
has not claimed that toll charges in India are the loweSt 
globally. 

SYtement 

SI. No. 

1. 

2. 

3. 

4. 

5. 
6. 

7. 

8. 

061.;/8 of ptrJpOSllls for pfrH/W1lflc61ion for 8 BuIld OpfJf'BM .nd Tf'BnsftIr (BOT) (Toll) 
projtlcls undtlr NHDP PhM .. V 

Stretch NH No. No. of Bids 
Received 

Chennal-Tada 5 30 

Surat - Dahiser 8 19 
Gurgaon-Kotputli- Jaipur 8 21 

Chandikhol-Jagatpur- Bhubane8war 5 27 
Delhi-Hapur 24 29 
Panipat-Jalandhar 1 18 

ChllkaJuripet-Vijayawada-Elluru-Rajamundrl 5 20 

Delhi-Agra 2 22 

Total 186 
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Conatructlon of Road Over Bridge. 

5616. SHAI KULDEEP BISHNOI: WIU the Mlnilter 
of SHIPPING, AOAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) the amount allocated to Aallways for construction 
of road over bridges from the Central Aoad Fund (CAF) 
during the last three years; 

(b) whether the Govemment hu any proposal to 
enhance the said allocation of funda to Aallways; 

(c) if 80, the details thereof; and 

(d) the reuons therefor? 

THE MINISTEA OF STATE IN THE MINISTAY OF 
SHIPPING, AOAD TAANSPOAT AND HIGHWAYS (SHAI 
K.H. MUNIYAPPA): (a) The allocation of funds received 
from Central Aoad Fund by Aallways for construction of 
Road Over BridgealAoad Under Bridges (AOB)IRUB) out 
of the total fund earmarked for Railways during l88t three 
year are as under: 

Year 

2004-05 

2005-06 

2006-07 

(As. in cror .. ) 

Funds Received under CRF 
for ROBIRUB 

251.00 

410.81 

435.86 

(b) The Aailway's share from the Central Aoad Fund 
is fixed in accordance with formula laid down In 
Section 10 of the Central Aoad Fund Act, 2000. 

(c) and (d) Do not ariee. 

/English} 

RetaU Outlets on National Highwaya 

5617. SHAI ADHIR CHOWDHURY: Will the Minister 
of SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) whether the National Highways AuthOrity of India 
(NHAI) has not cleared the proposals of the Stat.. of 
Haryana and Punjab regarding the sanction of retail outlets 
of public sector oil corporations on the National Highways; 
and 

(b) If so, the details thereof and the reUons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) and (b) The proposals for access 
permluion to National Highways for retail outlets of 011 
corporationa, which are found suitable as per prescribed 
guidelines, are recommended by National Highways 
AuthOrity of India and approved by this Ministry. 

Waplde AmenitlH on Golden Quadrllat.ra' 

5618. SHRI E.G. SUGAVANAM: Will the Minister of 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
ple .. ed to state: 

(a) whether the NHAI proposes to set up wayside 
amenities on the Golden Quadrilateral In line with 
Intemational models; 

(b) If so, the details thereof and the locations Identified 
for the same; and 

(c) the time by which the wayside amenities would 
be provided? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K. H. MUNIYAPPA): (a) to (c) Yes, Sir. The wayside 
amenities would Include the following facilities: 

(I) Eating place, drinking water and toilets; 

(iI) Dormitory for rest; 

(ill) Facility of telephone; 

(iv) Fueling facilities; 

(v) Sufficient parking space for different categories 
of vehicles segregating the parking for buses 
and trucks from car and other light vehicles; 

(vi) Repair shops (mechanical and electrical) and 
shops for spare parts; 

(vii) A kiosk for sundry items; 
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(viii) A space for spreading awareness about various 
govemment welfare programmes including first 
aid facility; and 

(ix) Landscaping. 

The wayside amenities at km. 24 and km. 78 on 
Ahmedabad·Vadodara Expressway are operational. In 
actdltion to above, wayside amenities at the following 
locations are under various stages of Implementation: 

(i) Km 20.057 to Km 20.357 Right Hand Side 
(RHS) on NH-8 (Jaipur Bypass) in the State of 
Rajasthan. 

(ii) Km 20.432 to Km 20.732 Left Hand Side (LHS) 
on NH·8 (Jalpur Bypass) In the State of 
Rajasthan. 

(iii) Km 46.700 to Km 46.900 (LHS) on NH-4 in the 
State of Kamataka. 

(iv) Km 61.130 to Km 61.330 (LHS) on NH-7 in 
State of Ta!1l11 Nadu. 

(v) Km 528.200 on NH·2 in the State of West 
Bengal. 

(vi) Km 617.530 on NH·2 in the State of West 
Bengal. 

(vii) Km 170.243 to Km 170.661 on NH-78 in the 
State of Rajasthan. 

(viii) Km 213.425 to Km 213.725 on NH-6 In the 
State of Andhra Pradeeh. 

(ix) Km 285.396 to Km 289.856 on NH-5 In the 
State of Andhra Pradesh. 

(x) Km 355.575 to Km 355.890 on NH-5 In the 
State of Andhra Pradesh. 

(xi) Km 81.0 on NH·5 in the State of Andhra 
Pradesh. 

(xii) Km 18.425 to Km 18.575 on NH·2 In the State 
of Uttar Pradesh. 

(xiii) Km 235.473 to Km 253.673 on NH·5 in the 
State of Orissa. 

(xiv) Km 305.225 to Km 305.375 on NH·5 in the 
State of Orissa. 

rrrsnsl8l1on} 

Per Capita Average of NH In Jharkhand 

5619. DR. DHIRENDRA AGAFmAL: Will the Minister 
of SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) the per capita average of National Highways In 
the State of Jharkhand at present; 

(b) the length of National Highways in kilometre 
repaired In the State durfng the last three years; and 

(c ) the total amount spent for this purpose? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) Length of National Highways per 
lakh population in Jharkhand is B.7 km. 

(b) and (c) Ordinary repair is taken up In entire NH 
network. Besides this from Maintenance & Repair funds, 
renewal in 178 km length of NHs had been done In 
Jharkhand during last three years. The amount spent 
under Maintenance and Repair (M&R) head during the 
last three years on NHs In Jharkhand was Rs. 49.32 crore. 

{English} 

GOP Ranking of India 

5620. SHRI G. KARUNAKARA REDDY: Will the 
PRIME MINISTER be pleased to state: 

(a) whether India is among the first ten countries of 
the world in terms of Gross Domestic Product; 

(b) if so, the names of those countries and the rate 
at which their Gross Domestic- Product has increased; 

(c) whether. despite having higher GOP, India's per 
capita income is very low as compared to these countries; 
and 

(d) if so, the position of India in terms of Ita per 
capita Income? 

THE MINISTER OF STATE IN THE MINISTRY OF 
\ 

PLANNING (SHRI M.V. RAJASEKHARAN): (a) to (d) A 
document of the World Bank entitled "World Development 
Indicators 2006", ranks India at 11 th position out of 1 &5 
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countries, in terms of gr088 national Income, and at 159th 
position in terms of per capita gross national Income In 
the year 2004. The lower per capita income of India is 
on account of high population as compared to most of 

the countries. A Statement on the gross national i~come 
and per capita gross national income for the first 11 
countries ranked in terms of gross national income for 
the year 2004 is enclosed. 

Gross Nationsl Income and Per cspita Gross Nationsl Incon,,; tor /he ytIIIr 2004 

S. No. Countries Groaa national income Per capita gross national Income 

$ billions 2004 Rank 2.004 $ 2004 Rank 2004 

1. . United States 12,168.5 41,440 5 

2. Japan 4,734.3 2 37,060 9 

3. Germany 2,532.3 3 30,690 18 

4. United Kingdom 2,013.4 4 33,630 13 

, 5. China 1,938.0 5 1,500 129 

6. France 1,888.4 6 30,370 19 

7. Italy 1,513.1 7 26,280 28 

8. Spain 919.1 8 21,530 34 

9. Canada 905.0 9 28,310 21 

10. Mexico 704.9 10 6,790 70 

11. India 673.2 11 820 159 

Source: World Development Indicators, 2006. 
Note: Names and ranking of the countries are in terms of descending order of Gross National Income. 

[Translationj 

I.au. of .. hacIu,...., Zafa,'. Grave 

5821. SHRI DALPAT SINGH PARSTE: Will the 
Minister of EXTERNAL AFFAiRS be pleased to state: 

<a) whether the lntellectual8 Df India and Pakistan 
have urged the Govemment of India to bring back the 
grave of Bahadurahah Zalar,· the last Mughal emperor of 
India; and 

(b) if so, the reaction of the GOV:3fnment thereto? 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
PRANAB MUKHERJEE): (a) A Bahadur Shah Zafar 

Memorial SOCiety In Deihl had, In 1949, proposed' that 
the mortal remains of Bahadur Shah Zafar be transferred 
from Yangon to DeIhl. Govemment have not received 
any proposal from Pakistani scholars In this regard. 

(b, It wu decided the propoaal need not be pursued. 

fEngli$hj 

Financial Performance of NEHHDC 

5822. SHRI NAVEEN JINDAL: Will the Minister of 
DEVELOPMENT OF NORTH EASTERN REGION be 
pleased to state: 

<a) whether the North Eastern Handicrafts and 
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Handlooms Development Corporation (NEHHDC) has been 
running at a loss; 

(b) if so, the details thereof and the reasons therefor; 

(c) whether any other Central Government 
undertakings in the North East and Sikkim which are 
incurring losses; 

(d) if so, the details thereof; and 

(e) the steps being taken to make them viable? 

S.No. Name of Enterprise 

THE MINISTER OF PANCHAYATI RAJ, MINISTEJI 
OF YOUTH AFFAIRS AND SPORTS AND MINISTER OF 
DEVELOPMENT OF NORTH EASTERN REGION (SHPII 
MANI SHANKAR AIYAR): (a) and (b) Yes, Sir. This 
Corporation has been incurring losses since its inception 
owing to various reasons which include managerial and 
procedural Infirmities. 

(c) and (d) There were ten Central Public Sector 
Enterprises functioning in the North Eastern States during 
2005-06, of which four incurred losses. The details are 
as follows: 

Loss 
(Rs. in lakh) 

1. North Eastern Handicrafts & Handlooms Development Corporation Ltd. (NEHHDC) 263 

110 

1402 

9978 

2. North Eastern Regional Agricultural Marketing Corporation Ltd. (NERAMAC) 

3. Nagaland Pulp & Paper Company Ud. 

4. ..". Brahmaputra Valley Fertiliser Corporation Ltd. 

(e) The steps being taken to make these corporation. 
viable are as follows: 

NEHHDC 

• Sanction of funds for renovation of the 
showrooms for enhanced sales. 

• Activation of the Common Facility Centre for 
Bamboo and wood-based products at Guwahati 
with assistance from the Export Promotion 
Council for Handicrafts. 

• Emphasis on aggreeeive marketing of North East 
Handicrafts & Handlooma through vari~ m..ns, 
including launching of a web-8lte, development 
of designs, arranging buyer-Hiler meets and a 
more proactive approach on the part of the 
management of NEHHDC. 

NERAMAC 

• Rationalisation of trading items by NERAMAC 
to get reasonable returns and the adoptlon of a 
proactive role by ita. management. 

• Strengthening of backward linkages for trading 
items as well as for raw materlala required for 
processing activities, through entering into 

Memoranda of Undertaking (MoU) with SeH Help 
Groups, farmer cooperatlveeleocleties, etc. 

• Diversification of Pineapple Juice Concentrate 
Plant at Nalkata to produce other products, apart 
from pineapple juice concentrate, to make the 
unit operational for about 300 working days in a 
year. 

• Setting up of a Cashew Nut processing unit at 
Mankachar in Assam. 

Negaland Pulp and Paper Com.,.ny Ltd. 

Government have recently sanctioned a revival plan 
for this company. 

Bl'llhmaputl'll Valley Fertlll.r Corporation Ltd. 

This company 18 making Io8ae8 primarily because of 
low energy efficiency in the production of urea and 
inadequacy of gas for running the plant at 100% capacity 
utilization. The Ministry of Chemicals and Fertilisers, 
Govemment of India have Informed the DoNER Ministry 
that proposals for special dispensations to this company 
in tenns of energy efficiency and '1'obllization of costa 
are under consideration with them 80 that this company 
avoids suffering cash Ioues. 
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{Tf'IIl16l.t1ion} 

Four-lanlng of NH-12 

·5623. SHRI RAGHUVEER SINGH KOSHAL: Will the 
Minister of SHIPPING, ROAD TRANSPORT AND 
HIGHWAYS be pleased to state: 

{a) whether the Union Govemment has approved 
conversion of Jaipur-Tonk-Kota-Jhalawad National Highway 
No. 12 upto Madhya Pradesh border Into four lanes; 

(b) if so, the details thereof; and 

(c) the details of the estimated expendfture likely to 
be incurred on the said project? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) to (c) Four·lanlng of Jaipur·Tonk-
Kota-Jhalawar section of NH-12 is included in National 
Highway Development Project (NHDP) Phase-iliA. DetaIled 
Project Report (DPR) of Jaipur· Tonk·OeoII 88Ction of NH-
12 is in progress. Bids for consultancy work for feasibility 
study of Oeoli-Kota-Jhalawar section of NH·12 for 
implementation on Oeelgn, Build, Finance and Operate 
(OBFO) pattern are under evaluation. It is premature to 
indicate estimated expenditure likely to be incurred on 
these projects at this stage. 

There is no proposal for four-Ianing of Jhalawar -
Madhya Pradesh Border section of NH-12. 

[English} 

Favoured o.atlnetlon for Dental Surgery 

5624. SHRI S.K. KHARVENTHAN: WIU the Mln.er 
of HEALTH AND FAMILY WELFARE pleaeed to atate: 

(a) whether the India Is fast becoming a favoured 
destination for dental surgery as compared to other 
countries; 

(b) if so, the details thereof and the extent of facilities 
offered to the 'Visiting dental patients In the country; and 

(c) the steps taken by the Government to create 
awareness regarding dental diseases among the public 
and to boost dental education in the country? 

THE MINISTER OF STATE IN THE MiNISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) to (c) According to Dental Council of India 
with the Increase in standard of Dental Education India 
is becoming a favoured destination of dental surgery. All 
type of dental treatments are available in India on the 
same standard at cheaper cost as In advance countries. 
Low International air-fare along' with plenty of tourist 
destinations In India is al8(\ favouring Dental Tourism. It 
is proposed to launch a Programme on Oral Health Care 
during the 11 th Five Year Plan with focus on increasing 
public awareneas thereby preventing the common rlak 
fectors ueoclated with thle dlHale. 

R ...... of Fund to Medical College 

5625. SHRI IQBAL AHMED SARADGI: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state: 

(a) whether Karnataka h .. submitted a proposal for 
release of second instalment of grant-in-aid to Government 
Unanl Medical College, Bangalore under State Model 
College Scheme on July 15, 2005; 

(b) if so, the details thereof; 

(c) whether the proposal ilS still pending with the 
Union Govemment; and 

(d) If so, by when final decision for release the 
amount is likely to be taken? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) and (b) A request for release of 150.00 
lakhs has been received. 

(c) and (d) The Utilisation Certificate and supporting 
documents for Rs. 150.00 lakhs released to the college 
towards first Instalment In September, 2005 have not been 
received from the State Government 80 far. 

{Tf'IInslslion} 

Condition of ROlida In Madhya Pred.ah 

5626. SHRIMATI SUMITRA MAHAJAN: Will the 
Minister of SHIPPING, ROAD TRANSPORT AND 
HIGHWAYS be pleased to state: 
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(a) whether the National Highways of Madhya 
Pradesh are in a bad shape; 

(b) if so, the details thereof; 

(c) whether the Union Government has any scheme 
to improve the condition of these National Highways; 

(d) if so, the details thereof and the time by which 
the said scheme is likely to be implemented; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HfGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) No Sir. National Highways In 
Madhya Pradesh are In traffic worthy condition. 

(b) Does not arise. 

(c) to (e) Development and maintenance of National 
Highways is a continuing process. At present development 
works amounting to RS.1e9 Crore have been taken up 
and these works are at different stages of progress. 
Besides this, four lanlng works have been taken up In 
542 km, length by NHAI which are likely to be completed 
by the end of 2009. 

Faulty Telephone Bill. 

5627. SHRI HARIKEWAL PRASAD: Will the Minister 
of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) whether a large number of faulty tefephone bills 
have been delivered In the rural areas of the country 
especially in Uttar Pradesh; 

(b) If so, the details thereof during the l88t three 
years, State-wise; 

(c) the number of officials found guilty in this regard 
alongwith the action taken against them; and 

(d) the steps taken/proposed to be taken by the 
Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) No, Sir. The cases of faulty 
telephone bills are not many 88 compared to the number 
of bins luued by Bharat Sanchar Nigam Umlted (BSNL). 
In Uttar Pradesh, there is no such case. 

(b) Details of number of cue of faulty telephone 
bills during the last three years ore given In the enclosed 
Statement. 

(c) No individual was found responsible. 

(d) Standing illltructions are there on faulty bills! 
complaints. Theae are re-iterated from time to time keep 
such incidences to the barest minimum. 

Statement 

DsMiis of cu. of F8uhy TtIItIphons Bills duting ths /8st IhrtHJ ytHIl'S 

SI. No. Name of the State Number of cases 

2004-05 2005-06 2006-07 

2 3 4 5 

1. Andaman and Nlcobar Nil Nil Nil 

2. Andhra Pradesh 166 561 983 

3. Assam Nil Nil Nil 

4. Bihar Nil Nil Nil 

5. Chhattisgarh 106 15 9 

6. Gujarat 289 1161 1030 
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7. Haryana 

8. Himachal Pradesh 

9. Jammu and Kuhmlr 

10. Jharkhand 

11. Kamataka 

12. Kerala 

13. Madhya Pradesh 

14. MaharaahUa . and Goa 

15. Mizoram, Tripura and Meghalaya 

16. Nagaland 

17. Manipur 

18. Arunachal Pradesh 

19. Orissa 

20. Punjab 

21. Rajasthan 

22. Tamil Nadu 

23. Pondicherry 

24. Uttar Pradesh 

25. Uttaranchal 

26. West Bengal 

27. Sikkim 

[English} 

Guja,.t Flahermen In Pak Jalla 

5628. SHRIMATI JAYABEN B. THAKKAR: Will the 
Minister of EXTERNAL AFFAIRS be pleased to state: 

<a) whether a delegation of MPs from Gujarat had 
met the Prime Minister in connection with the release of 
fishermen of Gujarat languishing In Pakistan jails; and 

(b) if so, the details thereof and the outcome 
thereof? 

3 4 5 

6 20 11 

Nil Nil Nil 

Nil Nil Nil 

Nil Nil Nil 

Nil Nil Nil 

Nil Nil Nil 

Nil Nil Nil 

NH Nil Nil 

Nil Nil Nil 

Nil Nil Nil 

Nil Nil Nil 

Nil Nil Nil 

199 414 947 

Nil Nil Nil 

Nil 54 678 

252 88 23 

Nil 9 Nil 

Nil Nil Nil 

Nil Nil Nil 

Nil Nil Nil 

Nil Nil Nil 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
PRANAB MUKHERJEE): (a) Yes. 

(b) Govemment have consistently taken up the issue 
of Indian fishermen with the Government of Pakistan at 
various level •. 258 Indian fishermen have been released 
by Pakistan since March 2006 till dat.. Prime Minister of 
India and Pakistan Prime Minister met on 4 April 2007 
on the sidelines of SAARC Summit in New Oelhi. Pakistan 
Prime Minister assured that Pakistan would take early 
action to return fishing boats seized from Indian fishermen 
to their owners. The two leaders also agreed to review 
the status of each other's citizens held prisoners in the 
two countries. 
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(Translation} 

Computarllatlon of Dlltabll.. In Poat OfftCH 

5629. SHAI GIAIOHARI YAOAV: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleaeed to state: 

(e) the number of computers installed for regletration 
of registered posts in the post officee in the country 
particularly In Bihar during the laet three years, State-
wise, location-wise; and 

(b) the places where computers are proposed to be 
inatalled in the country during the current year, State-
wise, location-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) 8263 Poet Offices across 
the country including 293 Poet Offices in Bihar have been 
provided with Multi Purpose Counter Machines i.e. 
computers for registration of registered posts In the last 
3 years. Nufnber of Post Officea provided with computers 
in the country, State-wiee, is given in the enclosed 
Statement I. Number of Computers installed for registration 
of registered poate in the Poet OffIcee in Bihar in laet 
three years, location-wise, is given In the enclosed 
Statement II. 

(b) Ust of 463 Poet Officea where computers are 
proposed to be installed in the country during the current 
year, State-wise and ~wIee, is given In the enclosed 
Statement III. 

sr.,.",.", , 

SI. No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. , 

Numbtlr of Post ~ pmllld«J with comptJIw'$ In thtJ country, 
S/6t.-wI8tI, wring 2004-05, 2005-06 lind 2006-07 

Circle Year 2004-05 Year 2005-06 Year 2008-07 

2 3 4 6 

Andhra Pradesh 170 282 42 

Assam 110 0 197 

Bihar 57 70 166 

Chhattiagarh 33 113 9 

Delhi 150 0 128 

Gujarat 131 190 206 

Haryana 40 116 14 

Himachal Pradesh 48 72 8 

Jammu and Kashmir 68 0 14 

Jharkhand 33 71 22 

Kernataka 137 260 114 

Kerata 173 372 63 

Madhya Pradesh 72 110 34 

Maharashtra 262 612 66 
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1" 2 3 4 

15. North-Eat 85 0 

16. Orlaaa 60 119 

17. Punjab 64 185 

18. Rajasthan 183 96 

19. Tamil Nadu 225 823 

20. Uttar Prad •• h 114 74 

21. Uttarakhand 31 83 

22. West Bengal 186 364 

Total 2372 3812 

NB: Northaast Circle Includes the States of Meghalaya. MIzoram, Mmpur. AruMctwI PradHh. Trtpura and NagaIand. 
West Bengal Clrcla Includes State ofSllddm. 
Maharashtra Circle lncIuda the State of Goa. 

sr.,.",.", II 1 2 

Numbtlr of comptJIMB ~ lor ~tIon 01 14. S.C.Road. 
rsgi6h1f'11d ptJ8Is in IINI ptJIIl ~ ;, BlMr tMIng 

2004-05, 2005-06 MId 2006-07, kJcMIon-wIH 15. S.O. R.nnety 

16. B. Rejdham 
SI.No. Poat officeI No of compute ... 

location lnatded 17. B.S.E.B. Patnll 

18. Bachawara 
2 3 

19. Bagha 
1. Amarpur 1 20. Bahadurganj 
2. Anandpur 1 21. Bahadurpur Houeing Colony 
3. Ander 22. 8ahera 
4. Anlsabad 1 23. Balli 
5. Ara Chowck 1 24. e.j:)attI 
6. Ara Kutchery 25. Balchra 
7. Ararla 26. Bakhrl Bazar 

8. Areraj 1 27. 8akhtIyarpur 
9., Arrah HO 2 28. Baniapur 

10. Arwal 29. Banka HO 
11. ASC Center 1 30. BankltNrHO 

12. Asthawan 1 31. Banmankhi 
1.3. Aurangabad HO 2 32. Barahla 

5 

99 

76 

18 

24 

52 

sao 
14 

136 

2079 

3 

1 

1 

1 

1 

1 

1 

1 

2 

2 

1 
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33. Baraunl 1 86. Blraul 

34. Barbigha 1 67. Blrpur 

35. Bargania 68. Biounsi 1 

36. Barh 89. BPSC 1 

37. Barh RS 70. Brahmpur 

38. Barharia 71. Buniaclganj 

39. Bariarpur 72. Buxar HO 2 

40. Barqull 73. C.R.Buliding 

41. Barsolhghat 1 74. COA 

42. Basantpur 75. Chakla t 

43. Basopattl 78. Chapra HO 2 

44. Bataganj n. Chlraiyatand 

45. Beagampur 7B. Oalmle Nagar 1 

46. Begusarai HO 2 79. OalsingNarat 

47. Beheri SO. . . Oanapur cantt 

48. Belaganl 1 81. . Oaraunda 

49. Belhouri 82. Oarbhanga HO 2 

50. Belsand 83. Datbhanga Medical College 

51. Benipattl 84. Oarul Mallick 

52. Benipur 1 85. Oaud Nagar 1 

53. Bettiah HO 2 86. Oaudpur 

54. Bhabua 87. Oehri-on-son 

55. Bhagalpur HO 2 88. Oeo 

56. Bhagalpur City 89. Oeoria 1 

57. Bhagwanpur 1 90. Oesari 1 

58. Bidupur 1 91. Dhaka 

59. Bihari Ganl 92. Dholi 

60. Blharsharif HO 2 93. Oigha 

61. Bihia 94. Oigha Ghat 1 

62. Bihpur 95. Oighwara 

63. Bihta 96. Olwan MohaUa 

64. Bikram 97. Oumraorl 

65. Bikramganl 98. Ekangeraarai 
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99. Ekma 132. JamaJpur 

100. Fathepur 133. Jamalpur Gogrl 

101. Fatwa 134. Jamul HO 2 

102. Forbisganj 135. Janakpur Road 1 

103. Gamara 1 138. Jandaha 

104. Garkha 137. Jehanabad HO 2 

105. Gamokha 138. Jhajha 

106. Gaya HO 2 139. Jhanjharpur 1 

107. Gay'a R.S 1 140. Jhanjharpur RS 

108. Ghoghardlha 1 141. Jogbani 

109. Gopalganj HO 2 142. Kadam Kuan 

110. Gulabbag 143. Kahalgaon 

111. Gulzarbagh 1 144. Kamtaul 

112. Guru Bazar 1 145. Kantl 

113. H. Kharagpur 1 146. Karaow! 

114. H. Bilaspur 1 147. Kasba 

115. H.S. Mills 148. Kaahipur 1 

116. Hajlpur HO 2 149. Katihar HO 2 

117. Hajipur Industrial AfU 150. Katrl Saral 

118. Hamaut 151. Keotl Runway 

119. Haaua 1 152. Keaaria 

120. Hatwa 153. Khagarla 

121. Hurat Saln. 154. Khagaul 

122. HIIsa 1 155. Khajaull 

123. Hotel Republic 156. Khizersaral 

124. Indian Nation 157. Khuahrupur 

125. Ishlpur 158. Kiahanganj 

126. Islampur 1 169. Kiahanganj Bazar 

127. Jagdlshpur (Bhagalpur) 160. Kudra 

128. Jagdlshpur (Bhojpur) 161. L.B.S. Naga 1 

129. Jainagar 162. Laheriasarai HO 2 

130. Jalalpur 163. lakhisarai 

131. Jamal Road 164. Lakhmlnia 
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165. Lalganj 188. Munger HO 2 

166. LlC Patna 1 199. Murllgenj 

167. Lohlanagar 200. Muzdalpur HO 2 

168. Machua Toll 201. Nablnagar 

169. Madhepur (Madhepura) 1 202. Nagra 

170. Madhepur (Madhubanl) 1 203. Naralpur 

171. Madhubanl HO 2 204. Narhan 1 

172. Magadh UnIv .... ity 1 205. Nartcatlaganl 1 

173. Mahendru 1 206. N .. rlganj 1 

174. Mahnar 1 207. Nathnagar 

175. Mahrajganj 208. Naubatpur 1 

176. Mahue 209. Naugachla 

177. Malrwa 1 210. Nawada HO 2 

178. Maner 211. Naya Tola 1 

179. Manlharl 1 212. Nayatola 

180. Manjhaulla AS 213. Neara 1 

161. ManjhuaJ 1 214. Nirmail 1 

182. Mana! 1 215. Obra 1 

183. Marhorah HO 2 216. Pakri Barawen 1 

184. MaNuml 1 217. Pallganj 

185. Murakh 218. Panchgechla 1 

186. MehII 1 219. Panchrukhl 1 

187. Mlrganj 220. Parihar 1 

188. Mlrjapur Jandaur 1 221. Pa,.. 

189. MIT Muzatrarpur 222. Pa,..garh 1 

190. Mlthapur 1 223. ParwaJpur 1 

191. Mohanla 1 224. Patllputra 

192. Mokarna 1 225. Patna City 1 

193. Mokamah Ghat 1 228. Paine CoIIectorate 

194. Motiharl HO 2 227. Patna GPO 4 

195. Motlharl Court 226. Patna High Court 

196. Motlpur 229. Patna MecIcaI College HOIpIta1 1 

197. Mukhudumpur 1 230. Patna Sectt. 1 
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231. Patna University 1 283. Sheohar, Sitamrhl 1 

232. Patorl 264. Sherghati 

233. Phulwarl 8harif 1 285. Sliout 

234. Piero 286. Slmri Bakhtlyarpur 1 

235. Plrpaintl 267. Slngheehwar 

236. Punpun 1 288. Singhia 

237. Pumea HO 2 289. Sitalpur 

238. Puaa 1 270. Sltamarhl HO 2 

239. Ft Factory 1 271. Sltamarhl Bazar 

240. Raflganj 1 272. Slwan HO 2 

241. Raghunathpur 273. Sohlaral 

242. Rajendra Nagar 274. Sonepur 

243. Rajgir 1 275. Sri Krishna Purl 

244. Ram Nagar 276. Sultanganj 

245. Ramgarhwa 2n. SuitanganJ Bazar 

246. Ramna, Muzaffarpur 278. Supaul 

247. Raxual 1 279. Surajgarha 

248. Righa 280. &wraand 

249. Roeer. 281. T N B coHege 

250. Runnl SakJpur 1 282. Ta)pur 1 

251. S.M. Mills 283. Taralya 

252. Sabour 1 284. Tarapur 1 

253. Sadaquat Aaharam 286. Teghra 

254. Sahabad 0Iatt Board 286. Tekari 

255. Saharaa HO 2 287. Thakurganj Bazar 

256. Sahebpur Kania! 288. TurtcauHa 1 

257. Sakeri 289. lJaarI 1 

258. Samaattpur HO 2 290. Vldyapati Nagar 

259. Saral 291. VIdyut Parlahad 1 

260. Saaaram HO 2 292. WaraaJlganj 

261. Shahpur Patti 293. Zeradal 

262. Sheikhpura N.B.: H.O. denoeIe Heed Poet oIIIce 



275 Wn'Mm AMWtIIS MAY 18, 20(11 to 0utI6IIt:H1s 276 
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Post offIctIs whtJ", COI'TIpIIMts "'" ptrJpQII6d to "- 28. Gopalbazar instllll«l in IIN!I countty duting thtI ClII'ffInt ytNIt; 
Stste-wisB, Iocatlon-ww. 29. Haribhanga 

SI.No. Post officellocatlon 30. Jagara 

31. Kolthalkuchi 
2 

32. Kalag 

A. A.aaem State: 317 Po8t offICH 33. Kamarkuchi 

1. Baghmara Bazar 34. Karia 

2. 3harlhat 35. Kazlpara 

3. Bajall College 36. Khatabari 

4. Barpeta Bazar 37. Kumarikata 

5. Bhella 38. Makhlballa 

6. Jalahaghat 39. Mltanpur 

7. Kelgachia 40. Morowa 

8. Kakllabari Farm 41. Mukalmua 

9. Mandla 42. Nagrijull 

10. Mayanbar/ 43. NIJ Dhamdhama 

11. Nltya Nanda 44. Rampur 

12. Patacharkuchl 45. Sanekuchl 

13. Santinagar 46. Solmara 

14. Simlaguri 47. Thamna 

15. Thakurbazar 48. A.P Milia 

16. Aaeam Syntex 49. Agomanl 

17. Baganpara 50. Agta 

18. Banagram 51. A.M. Co Road 

19. Banekuchi 52. AJomganJ 

20. Bangaon 53. Bhowragurl 

21. Barlmakha 54. Boitamari I 

22. Bartola 55. Chapor 

23. Bidyapur 56. Dolma 

24. Chowk Bazar 57. Chubi Bazar 

25. Dhanbll 58. 0Ingd1nga 

26. Dhoomni 59. Ohupclhara 

27. Ghagrapar 60. Faldrganj 
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61. Jaleswar 94. Dewan 

62. Jogighopa 96. Fulertal 

63. Kachangaon 96. Hoapital Road 

64. Manikpur 97. Jarailtola Bazar 

65. N.T. Bonagaigaon 98. Jirlghat 

66. Patiladaha 99. Kabuganj Bazar 

67. Rangjuli 100. Kumbhlr 

68. Ralepara 101. Kumbhirgam 

69. Srirampur 102. Madhurbond 

70. Salmara North 103. Motlnagar 

71. Serfangurl 104. Narslngpur 

72. Sidli 105. Rongpur 

73. Santinagar 106. Silcurl 

74. Sal Sou1h 107. Sonabarlghat 

75. Tamarhat 108. Srlkona 

76. Shakti Ashram 109. Salgonga 

77. Darranglrl 110. Silchur Court 

78. Fakamari 111. Tarapur Pt VII 

79. Boro Bazar 112. Agguml 

80. Runi Khata 113. Bamunlgaon 

81. Choraikhola 114. Barduar 

82. Bangtol 115. Bezara 

83. Barpara 116. Dlgaru 

84. Bagribari 117. Dartwchl 

85. Matia 118. Hengrabarl 

86. Damra 119. Hahim Bazar 

87. Barkhola 120. Indrapur 

88. Bhagabazar 121. liT Guwahali 

89. Bekipar 122. Jalukbarl 

90. Assam University 123. Charghull 

91. C.R. Avenue 124. Khetri 

92. Dalu 125. Kukunnara 

93. Darby 126. Kulhati 
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127. Lachit Nagar 160. Hatikhlra 

128. Maharipara 161. lsabeel 

129. Narayanl 162. KaJiganj Bazar 

130. Pathar Quary 163. Karimganj Station Rd. 

131. Pachim Samaria 164. Kayasthagram 

132. Rampur 165. Mahlsashan 

133. Rani 166. Subhaah Nagar 

134. Singra 167. TIlabazar 

135. Soneswar 168. Jalalpur 

136. Borbam 169. Barjalenga 

137. Khowanh Ghat 170. Badarpurghat 

138. Naoholla 171. Jaffirbond 

139. Panchai 172. Kallbari Bazar 

140. Machkhowa 173. Jamlrabazar 

141. Simen Chapori 174. Mnnakandlghat 

142. Sissiborgaon 175. Katirall 

143. Badati 176. Ratabari 

144. Bhogpur Chariali 1n. Anilgarh 

145. Islamgaon 178. Olivacharra 

146. Lilabari AlF 179. Silchar Road 

147. Moidumia 180. Aajyeawarpur 

148. Panigaon 181. ltachall 

149. Pathalipahar 182. Baragurl 

150. Pathalipam 183. Dlgbolchariall 

151. Vivakananda Road 184. Dinjan 

152. Hafiong PTC 185. Durgabari 

153. Harangajao 186. Hansara 

154. Badarpur Bazar 187. Hljiguri 

155. Baraigram 188. Jagun 

156. Bazarghat 189. Kundil 

157. Bazarlcharra Bazar 190. Makumpather 

158. Langting 191. Bhuragaon 

159. Charbazar 192. Mullabart 
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193. Netaji Road 224. GeIeky 

194. Parbotia 225. Hahchara 

195. Pengr" 226. Joy Sagar 

196. Philobari 227. Kaloo Gaon 

197. Prakashbazar 228. Konwarpur 

198. Rangagora 229. lakwah 

199. Rupalsidlng 230. Lakwah Rly. Station 

200. Sadiya 231. Nemuguri 

201. Sripuria 232. Nital Pukhuri 

202. Sukreting 233. Phukan Nagar 

203. Tipong 234. Rangpur Nagar 

204. Bahana 235. Santak 

205. Bhogdoimugh 236. Teok Ghat 

206. Chengeligaon 237. Oheklal 

207. Oakhin pat Satra 238. Kamarbanha Ali 

208. Ohalarsatra 239. Kamer Gaon 

209. Gotonnga 240. Kazlranga National Park 

210. Jengraimukh 241. Leteku Jan 

211. JEC 242. Maheema 

212. Kakiiamukh 243. Oating 

213. Kakajan 244. Police Trakllng College. DefVaon 

214. Kharikatia 245. Merapanl 

215. Korokatali 246. Nematlghat 

216. Lahdoigarh Chariali 247. Numaligarh Refinery Protect 

217. Miacharhat 248. Oergaon Chariail 

218. Naall Ohekia Jull 249. Ambagan 

219. ONGC Jorhat 250. BaUgaon 

220. Tarajan 261. Kuwaritol 

221. Amguri Halowatlng 252. Laharighat 

222. Charing 253. Miaaa 

223. Oesangmugh 254. Nonoi 
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255. Salona 286. Hazarapar 

256. Bakalighat 287. Howajan 

257. Bokajan CF 286. Kacharigaon 

258. Baithalangso 289. Kalahari 

259. Ookmoka 290. Koliabhomra 

260. Dhansirlpar 291. KaJiban 

261. Donkamokam 292. Karsontola 

262. Dlphu Gov!. College 293. Ketekibari 

263. Hamren 294. Khalihamari 

264. Hoowraghat 295. Mahabholrab 

265. Jogljan Bazar 
296. Mljikajan 

266. Kheranl 
297. Naharbari 

267. Manja 
298. Napam 

299. Pabhol 
268. Murazar Bazar 

300. Panchmlle 
269. Nilbagan 

301. Sirajuli 
270. Sankardev Nagar 

302. Telenbari 
271. Nagaon Girls' College 

303. Thelamara 
272. Marowwary. Patty 

304. Atterikhat 
273. Morlkalong 

305. Bhalrabkunda 
274. Alisinga 306. Bhakatpara 
275. Bottuli 307. Deomomoi 
276. Bedltl 308. Dhula 

277. Behali 309. Duni 

278. Besser/a 310. Harisingha 

279. Bihagurl 311. Kopeti 

280. Blndukurl 312. Lalpu1 Bazar 

281. B.N. Ghat 313. Orang 

282. Darrang Panbari 314. Pathorlghat 

283. Dekargaona 315. Purani Tangla 

284. Ghoramarl 316. Rowta 

285. Gingia 317. Dalgaon 
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8. North e..t Circle: 131 Poet otftcH 
1 2 

(NOIfh E8St Cltr* includtls thtI StaItJs of AftIgINI/8p, 
25. Sumer Mizorsm Mllniput; AN~I PfIIdtIsh, 

Tfipulll lind Nllg8111nd) 26. Umsmomg 

SI.No. Post officelLocation 27. Balat SO 

2 28. Bholagang Bazar 

1. Baser 29. Pynursla 

2. Longding 30. Chana Bazar 

3. Calaktang 31. Sheila 

4. Jang 32. Mawaynram 

S. Lumia 33. Mawkyrwat 

6. Bhalukpong 34. Smit 

7. Tanga Market 3S. Mawlong 

8. Hill Top 36. Mawphlang 

9. Mebo 37. Umsaw 

10. R.K. Mission 38. Thadlukeln 

11. Palin 39. Ladrymbal 

12. Bamderdewa 40. Araimlle 

13. Nampong 41. Bagmara 

14. Ukaball 42. Mahendraganj 

1S. Mechuka 43. Nangwalblbra 

16. Vijoynagar 44. Reaubelpara 

17. Bordum&a 45. TlkrikiUa 

18. Tutlng 46. Aon~ 

19. Anini 47. Mendipathar 

20. Hayuliang 48. Rongra 

21. Sunpura 49. Ampali 

22. Rilbong 50. Manipur University 

23. Laitkor 51. Porompal 

24. Mawlai 52. Senapati 
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53. Temenglong 81. Naglmlmora 

54. Tulihal 82. Papernager 

55. Bllkhawthlir 83. Longleng 

56. Valrengte 84. Noklak 

57. Aibawk 85. T.T.C. 

58. Lengpui Airt<port 86. T.V. Sava 

59. Doyang 87. Khayertcpur 

60. Peren 88. Nirjuli 

61. Chizami 89. T.E. College 

62. Chumukedima 90. Gakulpur 

63. Chozumba ~1. Gargee 

64. Chiechama 92. Muhuripur 

65. Pfutsero 93. Bankar 

66. Tseminyu 94. Rishyumukh 

67. Zalukle 96. Anandpur 

88. Meluri 96. Kulalbazar 

69. Akuluto 97. Halflongcherra 

70. TIzlt 98. Trikpuar Damcherra 

71. Chamamg 99. Pecharthal 

72. Mangkolemba 100. Jampui 

73. Kiphir. 101. Daldabazar 

74. Changtongla 102. ChaIIengta 

75. Chuchuylmlang 103. Panichowki Bazar 

76. Impur 104. Satema 

n. Longkhim 105. Palturbazar 

78. Onkpangkong 106. Sonamukhi 

79. Tuli 107. Sarma 

80. Zunheboto 108. Manikbhhander 
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109. Kanchanbari S. Majitar 

110. Monkhola 6. Melli Bazar 

111. Bawnkawn 7. Pakyong 

112. Bynghmuh 8. PaDing 

113. Chawnte 9. Rajbhawan 

114. Darlawn 10. Rangll Bazar 

115. Tlabung 11. Ranlpool 

116. Hnahthial 12. Ravangla 

117. Kawnpui 13. Rhenock 

118. Zawlnuam 14. Sichey Gaon 

119. Lungdar 15. Tuhlling 

120. Lungsen Total : 317+131+15 .. 463 

121. Ngopa {English} 

122. Phaileng W Mobile and Broedbtlnd Service of BSNL 

123. Reiek 5830. SHRI M.K. SUBBA: 

124. Sairang DR. ARUN KUMAR SARMA: 

125. Sangau Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state: 

126. S. Khawbung 

127. Thingdawl 
(a) whether mobile and broadband services of the 

Bharat Sanchar Nigam Limited (BSNL) are moatly 

128. Thingaal unavllilable and have largely failed to reach out to large 
parts of Assam especially In the strategic districts of 

129. Thlngsulthllah Dlbrugarh and Tlnaukia; 

130. Tuipang (b) If 80. the reasons therefor; and 

131. Zotlang 
(c) the steps being taken to augment the BSNL 

C. Slkldm State: 15 Poat offtcea mobile and broadband services to all the distriCts and 

1. Chungthang 
the lUb-divIsIonal headquarters of the Stat .. ? 

2. Deorall 
THE MINISTER OF STATE IN THE MINISTRY OF 

COMMUNICATIONS AND INFORMATION TECHNOLOGY 

3. Ok:kachu (DR. SHAKEEL AHMAD): <a) Sir. Global SyAMn for MobIle 

4. Gangtok Bazar 
Communications (GSM) based CeBular MobIle Service of 
Shara. Sanchar Nigam Limited (BSNL) Is presently 
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available in all the District Head Ouarters and In 47 out 
of 49 Sub·Dlvisional District Headquarters (SDHQa) of 
Assam. All SDHOs in Dibrugarh and Tinsukhia 
are covered with GSM based Cellular Mobile Service of 
BSNl. 

Broadband service of BSNL is presently available In 
Guwahati, Dlf)rugarh, Jorhat, Silchar, llnsukhla, Disspur, 
Duliajan and Nagaon. 

(b) Does not arise In view of (a) above. 

(c) The GSM based cellular mobile service of BSNL 
is available in 606 District Headquarters (DHOs) out of 
total 607 DHOs and in 2235 Sub· Divisional District 
Headquarters (SDHOs) out of 2317 SDHOs in Its licensed 
Service Areas (LSAs). Action has been initiated to cover 
the remaining areas during the current financial year, 
except those which may be falling under the no service/ 
buffer zone near International border. 

BSNL has plans to provide Broadband Services In 
all District Headquarters and important SDHas during the 
current year in Its LSAs. Remaining SDHOs are to be 
covered during the period 2008 to 2010 progressively. 

{Trsnslll/ion} 
w..,:.I",:,,:~';"' ..... \·,.: ... 

, · ... ·GotIItror··t)h the Production of Captive 
Coal Blocka 

5631. SHRI HANS RAJ G. AHIR: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Government exercises any control 
on the production of Captive Coal Blocks entrusted to 
the private sector; 

(b) if so, the details of the rules framed by the 
Govemment in this regard; 

(c) whether any demand has been made for imposing 
more tax and recovery of royatty on production and 
marketing of coal by the private sector; 

(d) If so, the details thereof; and 

(e) the reaction of the Government thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL (DR. DASARI NARAYAN RAO): (a) and (b) Yes, 
Sir. Mining of coal from captive coal blocks allocated to 
private companies would also be subject to the same 
legal and regulatory framework as is applicable in the 
case of public sector coal mining companies. Coal mining 
would be subject to, inter s/ia, the provisions of the Coal 
Mines (Nationalisation) Act, the Mines and Minerals 
(Development and Regulation) Act, the Mines Act, the 
Coal Mines (Conservation and Development) Act, the Coal 
Mines Regulations, the Mineral Concession Rules, and 
all other minerai, forest, environment, and labour laws 
governing the mining activity. 

(c) and (d) There are suggestions received from a 
Member of Parliament to the effect that coal blocks 
allocated to private sector should be subjected to higher 
rates of royalty and taxes, based on production of coal. 

(e) No decision has been taken in this regard. 

{Eng/ish} 

Propo181 for Central Legl'latlon 
In Medical College 

5632. SHRI TUKARAM GANGADHAR GADAKH: 
Will the Minister of HEALTH AND FAMILY WELFARE be 
pleased to state: 

<a) whether the Government has received any 
proposal from the Maharashtra Government for Central 
Legislation on admission to Medical Colleges in different 
States in the light of the Supreme Court judgement in 
TMA Pai case; 

(b) if so, the details thereof; and 

(c) the action taken/proposed to be taken by the 
Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) to (c) Yes Sir. In 'view of the Supreme 
Court Judgement in the TMA Pai case along with 
Judgement in the case of P.A. Inarndar Va, State of 
Maharashtra and the requests received from several 
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sources including Govemment of Maharashtra, the Central 

Govemment, after considering the Issue in detail, has 

drafted "The Private Medical Educational Institutions 

(f'egulation of Admission and Fixation of Fee) Bin 2005-
for regulating admission process and fee structure in 

private medical institute and circulated among the statee. 

The Bill has not yet been finalized. 

India'. Financial A •• I.tanc. to 

Neighbouring Countrl •• 

5633. SHRI K.C. PAllANI SHAMY: WIll the Minister 

of EXTERNAL AFFAIRS be pleased to state; 

(a) whether the Govemment is providing any financial 

assistance to the neighbouring countries and other 

developing countries; 

(b) if so, the details of such assistance provided to 

those countries during the last three years; 

(c) whether the Govemment has proposed to increaae 

the assistance during the current year; and 

(d) if so, the details thereof? 

THE MINiSTER OF EXTERNAL AFFAIRS (SHRI 

PRANAB MUKHERJEE): (a) The Ministry of Extemal 

Affairs provides financial assistance to neighbouring and 

other developing countries under Its 'Aid' Budget, 

(b) Details of such assistance provided to the 

neighbouring countries and other developing countries are 
as,below: 

Year Rs. in Crores 

2004-05 1347.61 

2005-06 1492.82 

2006-07 1266.74 

(c) Yes. 

(d) A budgetary provision of Rs. 1567.50 crore has 

been made for 2007-08 for this purpose. 

US ConI ..... Report on PllkI ... nl T ..... orIsm 

5634. SHRI J.M. AARON RASHID: 
SHRI AVTAR SINGH BHADANA: 

Will the Minister of EXTERNAL AFFAIRS be pleased 
to state: 

(a) whether the Research Service of US Congre .. 
h .. submitted any report in regard to Pakietan Sponaored 
Terrorist Activities in America and India; 

(b) if so, the details thereof; 

(c) whether there Is any contradiction between the 
statement of American President and the aforesaid report; 
and 

(d) if so, the details thereof? 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
PRANAB MUKHERJEE): (a) and (b) In March 2007, the 
Congresaional Research Service of the U.S. Congreee 
brought out a report titled Pski6l11n lind Ttlrrorism: A 
SUITII71tII): which provides a review of 188uee rel.ted to 
Pakistan and terrorism, especially In the context of U.S. 
intereats, policy goals and relevant assistance. 

(c) and (d) The American President has made several 
statements with reference to Pakistan. The U.S. has 
designated Pakistan 88 a major non-NATO ally In 2004 
and considers her a vital ally in the war on terror. 

/Engli8hJ 

Four unlng of a.lhII .... B.nclardowa 
Section ot NH 

5635. DR. ARUN KUMAR SARMA: Will the Minister 
of SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to ute: 

(a) the present status of the four lanlng of Balhata-
Bandardowa section of NH 52 as part of the State CapItal 
connectivity of NHDP; 

(b) the detalla of the agency emn..ted, total source 
of funding, allocation made for the protect for 2007 -OS; 
and 

(c) the time by which these projects are Ilkely to be 
completed? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING. ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) and (b) Four lenlng of ealhata 
Charall-Banderdewa section of NH 62 In the State of 
Assam has been approved by the Government In April. 
2007 for being taken up under National Highways 
Dev£llopment Programme-III and National Highways 
Authority of India has been entrusted with Its 
implementation on Build Operate Transfer basis. Funding 
of the project is proposed on public private partnership 
baals. The National Highways Authority of India has taken 
sction for preparation of Detailed Project Report and It Is 
too early to indicate total outley of the project. Since the 
project is at pre-construction stage. no specific allocation 
has been made for this project during 2007-08. 

(c) The project is targeted for completion by 
December. 2013. 

Campaign for AIDS by Cricket THm. 

5636. SHRI MILIND DEORA: Will the Minister of 
YOUTH AFFAIRS AND SPORTS be pleased to state: 

(8) whether the International Cricket Council (ICC) 
has 80ught the help of players and officiate from each 
participating team In the World Cup 2007 by weattng the 
Red-and-BiJe AIDS campaign Ribbon to 8Upport UNICEF 
funded HIV/AIDS prograrnme throughout the Caribbean; 

(b) if so, whether the permlaslon of the Board of 
Control for Cricket in India (BCCI) officials has been 
obtained by the ICC; 

(c) If not. the reasons therefor; and 

(d)' the extent to which the campaign has proved to 
be a successful campaign? 

THE MINISTER OF PANCHAYATI RAJ, MINISTER 
OF YOUTH AFFAIRS AND SPORTS AND MINISTER OF 
DEVELOPMENT OF NORTH EASTERN REGION (SHRI 
MANI SHANKAR AIYAR): (a) to (d) The Board of Control 
for Cricket in India (BCCI) have informed Government 
that at the request of the International Cricket Council 
(ICC) to nominate a player to participate in the UNICEF-
funded HIV/AIDS Programme in the Caribbean. the BCCI 
nominated Shri Sachin Tendulkar. who participated In the 
progr.,mme along with cricketers from five other countries. 
It has been reported that the programme was a success. 

/Ttan6IIIIIonJ 

Setting up of New Ayurvedlc Unlv.ralt ... 

6837. SHRI AVINASH RAI KHANNA: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to etate: 

<a) the number of the new Ayurvedic Universities set 
up by the Government during the last three years; 

(b) If 80, the details thereof, Slate-wise; 

(c) whether the Government proposes to Nt up any 
new Ayurvedic University In Punjab; and 

(d) if 80, the time by which the said University Is 
likely to be 8et up? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a> and (b) Central Govemment does not set 
up Ayurvedic Universities or MedIcal Universities which 
are set up under State Acts. 

(c) No. sir. 

(d) Does not arise. 

Supply of wrong Information under RTI Act 

5638. SHRI RAMDAS ATHAWALE: WID the PRIME 
MINISTER be pleased to state: 

(a) whether the Ministry of Personnel. Public 
Grievances and Pensions (PPG> have received 
r&p1'8881'ltations on supply of wrong Information under the 
RTI Act; 

(b) If 80. the details thereof; 

(c) whether the Ministry has looked Into the matter; 

(d) If so, the details of action taken thereon; 

(e) If not, the reasons therefor; and 

(f) the measures taken by the. Government to make 
RTI more effective? 

THE MINISTER OF STATE IN THE MtNISTAY OF 
PERSONNEL. PUBLIC GRIEVANCES AND PENSIONS 
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AND MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI SURESH PACHOURI): 
(a) to (f) The Act provides for making complaints to the 
Central Information Commission/State Information 
Commissions and also for making of two appeals, first to 
the officer senior in the rank to the Public Information 
Officer and second to the concerned Information 
Commission. Thus, the Act has an inherent mechanism 
for dealing with the cases of supply of wrong information. 

Impetus to verlous Cent,. Schemes 

5639. SHRI G.M. SIDDESWAAA: Will the Minister 
of PANCHAYATI RAJ be pleased to state: 

(a) whether the Government is planning to convene 
a Conference of District Magistrates/Collectors with a view 
to giving impetus to various Central Schemes; 

(b) if so, the details thereof; 

(c) whether the Government had received objections 
to the said proposal; and 

(d) if so. the details thereof and the decision taken 
by the Government in this regard? 

THE MINISTER OF PANCHAYATI RAJ, MINISTER 
OF YOUTH AFFAIRS AND SPORTS AND MINISTER OF 
DEVELOPMENT OF NORTH EASTERN REGION (SHRI 
MANI SHANKAR AIYAR): (a) No Sir. The Ministry of 
Panchayati Raj has not any pian to convene Conference 
of District Magistrates/Collectors with a view to giving 
impetus to various Central Schemes. Such information 
from other Ministries that might be concerned also does 
not reveal any proposal to convene such a Conference. 

(b) to (d) Does not arise. 

ADB offer to upgrade Hilly Roads 

5640. SHRI JYOTIRAOITYA M. SCINDIA: Will the 
Minister of SHIPPING, ROAD TRANSPORT AND 
HIGHWAYS be pleased to state: 

(a) whether Asian Development Bank (ADB) has 
offered to upgrade hilly roads to enhance road safety; 

(b) if so, the details of such roads, Stat&-wiae and 
location-wise; 

(c) the kind and amount of assistance offered; and 

(d) the response of the Union Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) No, Sir. 

(b) to (d) Do not arise. 

Four LanJng of Road In KanYlkumlri dle.rId 

5641. SHRI A. V. BELLARMIN: Will the Minister of 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) whether the land survey has been finalized for 
the proposed four lanlng in Kanyakumari District, 

(b) if so, the details thereof; 

(c) whether there were objections and grievarlces 
raised by the owners of the lands; 

(d) if so, the detaHs thereof; 

(e) whether the Union Government has considered 
their representations and cleared their apprehension: and 

(I) if so, the details thereof and if not, the reasons 
therefor? 

THE MINISTER OF STATE iN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHAI 
K.H. MUNIYAPPA): (a) and (b) Yes, Sir. Land survey has 
been finalized for proposed four·laning of NH·7 in 
Kanyakumari District as a part of North-South Corridor 
except for certain additional land required for easing of 
curves and improvement of junction. 

(c) to (f) During the process of land acquisition, 
certain objections were raleed, which were duly heard! 
considered by the Competent Authority as per NH Act. 
Land was acquired subeequently. 

(Tral7l1l8/ion/ 

Prlvet:e Denbli College. 

5642. SHRIMATI NEETA PATEAIYA: Will the Minister 
of HEALTH AND FAMILY WELFARE be pleased to 
8tate: 

(a) the State-wise details of the private dental colleges 
functioning in the country; 
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(b) whether most of the dental colleges are 
functioning without fulfilling the prescribed criteria; 

(c) if so, the details thereof; 

(d) the details of the action being taken by the 
Govemment against such medical collegel; 

(e) whether the Dental CouncH of India hu suggested 
to the Govemment for impoling ban on the Mtting up of 
new dental colleges and to improve aystem/wortcing of 
the old colleges; and 

(f) if so, the detall8 thereof and the action taken by 
the Govemment thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) At present 209 private dental colleges are 
functioning in the country. State-wise number of dental 
colleges in private sector is given in the Statement 
enclosed. 

(b) to (d) The atandard of dental education is 
maintained by ensuring that such permi8lion for opening 
of new dental colleges/renewal of permission by Central 
Government is granted only after ens~ring that the 
colleges have the required infrastructure as per the 
Aegulations and through periodic Inspections by Dental 
Council of India a8 per the StaMe. 

(e) and (f) The DCI had made a proposal for 
impo8ing moratorium on opening of new dental colleges 
in the country for a period of 5 years. However, the 
Central Govemment hu not agreed to the saidpropoaal, 
keeping in view the fact that permissiOns for opening of 
new Dental Colleges are granted only on compliance of 
the requirement8 laid down in the Aegulatiol18 and the 
need for more dentists to ensure better oral health. 

Stsltl-K'iH dtlflIlIs of PtivsltJ 0tIn1ll1 Co/ItIgtI$ 

State 

Andt:ra Pradesh 

Bihar 

Number of 
CoUeges 

2 

18 

6 

BDS Seats 

3 

1610 

280 

2 3 

Chhattisgarh 4 400 

Gujarat 7 480 

Haryana 10 860 

Himachal Pradesh 4 280 

Jammu and Kashmir 1 100 

Karnataka 12 2840 

Kerala 14 750 

Madhya Predesh 10 870 

Maharashtra 24 1990 

Orissa 3 210 

Pondicherry 100 

Punjab 9 720 

Rajasthan 10 910 

Tamil Nadu 17 1380 

Uttar Pradesh 26 2510 

Uttaranchal 2 150 

West Bengal 100 

Total 209 16540 

/English} 

Incentlvea to Privet. Companle. Working In ABH 

5643. SHRI KAILASH MEGHWAL: Wnt the Minister 
of PANCHAYATI RAJ be pleased to state: 

(a) whether the Government proposes to give 
incentives in the form of soft ~ soaps to the private 
companies partnerlng in the Rural' Business Hubs (ABH); 

(b) if so, the details thereof; 

(c) whether the Govenvnent is con8idering a tie-up 
between ABH and Distributed Generation (DG) and Aural 
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ElectrifICation Scheme being complimentary to each other; 
and 

(d) if so, the details thereof? 

THE MINISTER OF PANCHAYATI RAJ, MINISTER 
OF YOUTH AFFAIRS AND SPORTS AND MINISTER OF 
DEVELOPMENT OF NORTH EASTERN REGION (SHRI 
MANI SHANKAR AIYAR): (a) and (b) No, Sir. RBHs are 
not being incentivized by giving tax breaks or soft loans, 
but by converging extant schemes of State and Central 
Govemments, as wen as financing Instltutlonslbanks and 
promotional bodie., to promote Integrated buslne •• 
relationships between decentralized rural production units 
and larger corporate entities through the intermediation 
of the P anchayats. 

(c) and (d) The Electricity Act, 2003 enjoined the 
Central Govemment to formulate a National Policy for 
rural electrification and for the management of local 
distribution in rural areas through Panchayati Raj 
Institutions (PRls) or franchisee •. The Rural Electrification 
Policy, approved in 2006, stated that electricity has been 
recognized as a basic human need and further that a 
village would be clasaifled as electrified based on a 
Certificate issued by the Gram Panchayat. The Gram 
Panchayat shall certify and confirm the electrified status 
of the village as on 31st March each year. Panchayati 
Raj Institutions would have both a supervisory as well as 
advisory role in rural electrification and electricity supply. 
The State Govemment could encourage Panchayati Raj 
Institutions to take on the responsibility of franchisees as 
and when they are deemed ready to undertake contractuaJ 
obligations, raise resources and discharge associated legal 
responsibilities. Panchayati Raj Institutions will have an 
important role in overseeing the delivery of services by 
franchisees in accordance with their identified responsibility, 
in an advisory capacity. Under the Franchisee Guidelines 
of the Rajiv Gandhi Grameen Vidyutikaran Yojana 2006, 
Panchayati Raj Institutions are perceived as the primary 
interface for communication and advocacy of a 
participatory approach towards rural distribution 
management. With these provisions In view, a series of 
MoUs have already been entered into in the State of 
Karnataka between Panchayati Raj Institutions and 
electricity generation and distribution companies (both 
public and private sector), to promote Rural Buainess 
Hubs. 

Review of Pancluty.u Raj Syatam 

5644. SHRI SUBRATA BOSE: Will the Minister of 
PANCHAYATI RAJ be pleased to state: 

(a) the details of the meetings of the various 
Ministries called by the Union Govemment during the 
year 2004-05, 2005-06 and 2006-07 for the reviewing 
the Panchayati Raj system alongwlth the dates of these 
meetings; 

(b) the details of the decisions taken In these 
rneetlngs; 

(c) the details of the decisions out of the above 
which could not be implemented; and 

(d) the details of assessment of the success of the 
Panchayati Raj in Weat Bengal? 

THE MINISTER OF PANCHAYATI RAJ, MINISTER 
OF YOUTH AFFAIRS AND SPORTS AND MINISTER OF 
DEVELOPMENT OF NORTH EASTERN REGION (SHRI 
MANI SHANKAR AIYAR): (a) and (b) After the Ministry 
of Panchayati Raj was set up, a Conference of Chief 
Ministers and State Ministers in charge of rural 
development and Panchayati Raj on MPOVerty Alleviation 
and Rural Prosperity through Panchayati Raj" was 
organized in New Delhi on 29-30 June 2004, jointly by 
the Ministry of Rural Development and the Ministry of 
Panchayati Raj. Issues .relating to effective Implementation 
of Part IX and IX A of the Constitution on Panchayatl 
Raj were tabled as the agenda for discussions by the 
Ministry of Panchayati Raj. In this Conference, a decl8ion 
was taken to hold seven Round Table Conferences to 
formulate a draft action plan towards achieving the 
objective of strengthening ParlChayati Raj Institutions to 
enable them to emerge as institutions of seH-govemment 
for the planning and implementation of programmes of 
economic development and social justice as envisioned 
In the ConstlMion. 

The Ministry of Panchayati Raj convenCiu seven 
Round Table Meetings with the State Ministers in charge 
of Panchayati Raj between July, 2004 and December, 
2004. A set of around 150 action points was evolved by 
consensus and adopted unanimously at the conclusion of 
the last Round Table in Jaipur in December, 2004. 
Consultative mechanisms have been set up by the 
Government of India and State Govemments to follow up 
the Round Table Conferences which comprise a Council 
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of Minister. of Panchayeti Raj under the Chairmanship of 
the Union Minister for Panchayati Raj and a Committee 
of Chief Secretaries of Stat.. and Panchayati Raj 
Secretaries under the Chairmanship of the Union 
Secretary (Panchayati Raj). 

Details of the Round Table Confefencea and other 
meetings of Ministry of Panchayatl Raj with the 
Ministers for reviewing the Panchayatl Raj System are as 
follows: 

First Round 
Table 

Second Round 
Table 

Third Round 
Table 

Fourth Round 
Table 

Fifth Round 
Table 

Sixth Round 
Table 

Seventh Round 
Table 

Invitees 

2 

Ministers of 
Panchayati Raj 
01 the Union and 
Statel UTI. 

Minilters of 
Panchayati Raj 
of the Union and 
StatelUTs. 

Ministers 
of Panchayatl 
Raj of the Union 
and SlatalUTs. 

Ministers 01 
Panchayati 
Raj of the 
Union and 
and 
StatelUTl. 

Ministers 01 
Panchayati 
Raj of the 
Union and 
StatelUTl 

Ministers of 
Panchayati 
Raj of the 
Union and 
StateA1Ts 

Ministefs 
of 
Pancl\ayati . 
Raj 01 the 
Union and 
StatellJTs 

Date 

3 

24th and 25th 
July, 2004 

28th and 29th 
August, 2004 

23rd and 24th 
September, 
2004 

7th and 8th 
October, 
2004 

28th and 29th 
October, 
2004 

27th and 28th 
November, 
2004 

17th, 18th 
and 19th 
December, 
2004 

4 

Raipur 

Chandigarh 

Srinagar 

Guwahati 

DetaUs 01 declsIonsI 
discussions in 1hese 

meetings 

5 

Effective devolution 
comprISing function., 
functIonariel and fInancea .. 
weH .. Gram Sabhu 

Planning and implementation 
including the qU8ltion of 
parallel bodies, Rural Business 
Hubs 

Reservations in Panchayatl 
Raj comprising Scheduled 
Tribes (including 
implementation of PESA). 
Scheduled Castes and 
Women. 

Panchayati Raj in Union 
Territories and Panchayati Raj 
Jurisprudence. 

Annual Reports on the State 
of the Panchayats (incluclng 
preparation 01 a Devolution 
Index) 

Panchayati Raj elections 
and audits 

Capacity building and 
tr~lning of Panchayati Raj 
Institution., IT snabled 
~mance for Panchayats 



First Meeting 
of Council of 
MinIIters of 
Panchayali 
Raj 

Second 
MMIing 01 
Council of 
Ministers of 
Panchayali 
Raj 

Committee of 
Chief 
Secretaries 
and 
Secrearies 01 
Panchayatl 
Raj of States. 

Empowered 
Sub-
Committee of 
the National 
Development 
CoWlcil. 

2 

MiniIt8rs 
01 
Plnahayali 
Raj of the 
Union and 
StatelUTI 

MiniItm 
of 
Panchayatl 
Raj of the 
UnIon and 
StaltAJTa. 

ChIef 
Secnltarill 
and 
SecMtaIy 
Panchayatl 
Raj of the 
States. 

ChIef 
MInIsters 
and 
Mini1ter8 
01 State 01 
Plnchayati 
Raj 

~rtsin 

the field of 
Panchayati 
Raj 

VAtSAKHA 28, 1929 (&r.ar) 

3 

5thand61h 
August, 
2005 

15th and 18th 
.lIN,2008 

25th April, 
2007 

12th January 
2007 

5th February 
2007 

4 

Kochi, Kerala 

BhubanesWl!' 

New DelhI 

New DeIhl 

New DelhI 

308 

5 

Progl'88l on activity mapping 
was reviewed. A Joint 
statement of conclusion 
was as signed at the end of 
the meeting regarding fixation 
of milestones in activity 
mapping, training programmes 
for Panchayat representatives 
as well as officials of line 
departments to sensitize them 
to the scope and Implications 
of devolution, creation of 
Panchayat Sector in State 
Budgets to peratlonalise the 
transfer of schemes to 
Panchayats by 20()6.2007. 

In this Mleting the main 
focus was on decentralited 
Planning. The participating 
Ministers Indicated the 
Implementation .tatus In 
their retptctlve Ilates on 
ActivIty Mapping, Creation of 
Panchayetl Sector in State 
Budgeta, fllCIII dIYoIution and 
oonatiIuIIon 01 OIatrict Planning 
CommIttees. 

Detallacl dI8CUISion was held 
on the BRGF guidelines and 
thl Rural BUllne.. Hubs 
(RBH). 

Activity mapping, OPC., 
Implementation of PESA 
and BRGF. 

Discuulon wal on Activity 
mapping and devolution of 
fund, function and 
lunclionaries. 
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(c) The performance across the States in taking 
appropriate measures for streamlining and empowering 
the Panchayati Raj Institutions for implementation of the 
decisions taken during these meetings has been uneven. 
The Council of Ministers of Panchayati Raj in their second 
meeting at Bhubaneawar observed that in many states, 
the preliminary task of Activity Mapping across the three 
levels of Panchayats has been completed, however 
progress across States in the constitution of District 
Planning Committees has been uneven and somewhat 
slow. With a view to interacting with Panchayats and 
carrying out a review with authorities concemed of the 
progress in implemen~ing the pOints for action mutually 
agreed to in the Round Tables, a process of visiting the 
States and UTs at the level of Union Minister for 
Panchayati Raj has been initiated. Eighteen States and 
three Union Territories have been covered so far, Including 
Karnataka, . West Bengal, Uttarakhand, Haryana, 
Chhatisgarh, Orissa, Arunachal Pradesh, Rajasthan, Goa, 
Sikkim, Andhra Pradesh, Punjab, Himachal Pradesh, 
Kerala, Manipur, Assam, Madhya Pradesh, Trlpura, 
Puducherry, Andaman and Nicobar Islands and 
Lakshadweep. Each visit is concluded with a Statement 
of Conclusions jointly signed with the Chief Minister of 
the State concerned, laying out the points of action on 
which the State would move to operationalise the 
recommendations of the Round Tables. Moat of these 
action points revolve around follow up measures on 
activity mapping, matching transfer of funds and 
functionaries, creation of Panchayat &ector in the State 
budget, constitution and operational guidelines for District 
Planning Committees within an agreed time frame. 

(d) West Bengal completed Activity Mapping In 2005 
and have also constituted the District Planning Committees 
in accordance with Artlc:le 243ZD of the ConstjtuJlon. The 
State is generally recognized as being among the leading 
States in implementing Panchayati Raj, but, of course, 
there is always room for further improvement. West Bengal 
has had a continuous record of ·OOlng so since even 
before the 73rd and 74th Amendments to the Constitution 
were passed by Parliament in December, 1992. Evaluation 
of progress is at present being measured against the 
Joint Statement signed by CM, West Bengal and the 
Union Minister of Panchayati Raj in May 2005. More 
stringent, scientific and independent evaluation will be 
undertaken as soon as NCAER's Devolution Index is given 
final shape and arrangements being negotiated with the 
Institute of Rural Management at Anand (IRMA) are 
operationalised. 

CuratIve Cera for Common Hln ... 

5645. SHRI RAVI PRAKASH VERMA: 
SHRI ADHALRAO PATIL SHIVAJIRAO: 

Will the Minister of HEALTH AND FAMILY WELFARE 
bit ple88ed to state: 

(a) whether the private sector provides over 75 per 
cent of curative care for common illness; 

(b) if so, the details thereof; 

(c) whether data from private health providers is not 
yet included in any disease surveillance system; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) and (b) As reported by Task Force on 
Medical Education, 58% hospitals and 81% doctors in 
the tertiary health care are from the private sector. 

(c) and (d) Under Integrated Disease Surveillance 
Project (IDSP), it Is envisaged to Involve selected sentinel 
Private Practitioners to be part of the project so as to 
detect early warning signals of impending outbreak and 
epidemics, to facilitate study of disease patterns in the 
country and to identify new emerging diseases. It is also 
envisaged to include at least one sentinel private 
practitioner/private hospital in each surveillance unit at 
block level to report regularly on specified diseases under 
IDSP. 

Out of 23 States under Phase I & II of IDSP, data 
from 10 states covering 202 districts included data from 
private health providers of 67 districts. 

Guideline for Angloplaaty 

5646. SHRI BALASHOWRY VALLABHANENI: 
SHRI CHANDRAKANT KAIRE: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether the International Society for 
Cardiovascular angioplasty and Interventions has released 
a guidelines for stand along Angioplasty; 

(b) if so, the details thereof; , 

(c) whether the Government proposes to Issue 
guidelines in this regard; and 
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(d) if so, the details thereof and If not, the reuona 
therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) to (d) Yes, Sir. The Society for 
Cardiovascular Angiography and Interventlonl-an 
intemational professional organization of Interventional 
cardiologist&-have reIeued a set of guidelines for health 
centers doing angiopluty and advised patientl going In 
for angloplasty to now check into centres that provide 
standardized care, enhanced patient sa'ety and a reliable 
back-up infrastructure. 

According to AIIMS, the most widely followed 
angioplasty guidelines is the one pertodlcally provided by 
the Ameri.can Heart Association/American College of 
Cardiology (ACE-AHA). 

[Trlmslslion} 

Employment o.n.r.tIon by Fo"'en 
Companln In India 

5647. SHRI RAKESH SINGH: Will the Mlnleter of 
EXTERNAL AFFAIRS be pIeaaed to state: 

(a) whether foreign companies have generated 
employment avenuea In various sectors in India; 

(b) If so, the details thereof incl~ng the sectors in 
which these companies are operating; 

(c) the State-wise percentage of employment avenues 
provided by the.. companiel In comparison to the 
employment opportunltiu for Indiana In foreign countries; 
and 

(d) the impact on the foreign exchange earning of 
the country as a result thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI ANAND SHARMA): (a) Yes. 

(b) to (d) The total FDI Inflow Into equity capital from 
August 1991 to March 2007 is US $ 54.6 blNlon. Sector-
wise Inflow from August 1991 to February 2007 II 
enclosed as Itatement. Foreign Inveatment, like other 
Investment, has the ~ for generation of employment 
opportunities and foreign exchange earnings. However, 
this cannot be compared to employment opportunities for 
Indiana In foreign countries. 

StIItement 

SI.No. 

1. 

2. 

Sector 

2 

Electrical Equipmentl 
(Including Computer 
Software & EIectronica) 

Service Sector 
(Financial and 
Non-financial) 

3. Telecommunicationa 

4. Transportation Indultry 

5. Fuels (Power and 01 
Refinery) 

6. Chemicals (Olher than 
FertiHzera ) 

(Amount In mllHona) 

Amount of FDI Inflowa %age to total FDI Inflowe 

(In Rupees) (In USS) 

3 4 5 

358,920.46 8,149.00 18.86 

331,520.46 7,593.51 17.51 

166,750.33 3,888.59 8.81 

153,043.73 3,615.96 8.09 

120,283.37 2,813.45 6.35 

94,~.02 2,344.30 5.02 
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2 3 4 5 

7. Conttrucaiont AcIivItIeII 62,383.32 1,384.16 4.22 

8. Drugs and Pharmaceutlc:alt 52,792.20 1,221.75 2.79 

9. Food Proceuing InduItrIIe 49,245.93 1,227.30 2.60 

10. Cement and Gypsum ProducII 42,515.88 971.83 2.25 

11. Metallurgical Indultriel 36,845.88 825.61 1.90 

12. Conaultlncy s.rm. 28,232.81 574.19 1.39 

13. Textll.. (Include Dyed, PrInted) 23,322.45 574.52 1.23 

14. Hotel & Tourilm 22,408.48 512.02 1.18 

15. MiaceIIIneoua MechenIcII & 22,183.88 554.70 1.17 
En~ 

16. Tradng 19,830.84 481.99 1.04 

17. Paper and Pulp Including PapI\' 14,277.93 " 388.54 0.76 
Product 

18. Rubber Goode 10,887.23 251.75 0.56 

19. Commercial, 0fIIce & HouHhoId 10,428.23 277.48 0.65 
Equipment 

20. Glua 10,368.94 257.08 0.55 

21. Induatrtll Machinery 9,479.53 232.08 0.50 

22. Machine TooII 8,288.74 191.99 0.44 

23. Agr\cuItuI'II MachInery 8,042 .• 191.96 0.42 

24. Ceramicl 5,730.18 139.82 0.30 

25. Timber Products 4,868.88 107.12 0.25 

26. MedicII Ind Surgical AppIianceI 4,578.92 103.94 0.24 

27. FelTMntation InduIIrteI 4,362.23 103.59 0.23 

28. Soaps, Coamatica and 3,967.89 90.37 0.21 
Toilet Preparationl 

29. Fertlliz .... 3,521.16 83.23 0.19 

30. Eal1h-Moving Machinery 3,397.88 75.07 0.18 

31. Leather, Leather Goods and Pickers 2,344.08 60.24 0.12 

32. Vegetable Oils and Vanupati 2,217.73 53.61 0.12 
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33. 

34. 

·35. 

36. 

37. 

38. 

39. 

40. 

41. 

42. 

43. 

43. 

44. 

45. 

46. 

Note: 

2 

Glue And Gelatin 

Sugll' 

Prime Movera other than ElectrIcal 

Industrial Instruments 

Photographic Aaw FIlm And Paper 

Scientific Instruments 

Dyt-StutI8 

Boilera and Stum Generating Plants 

Defence IndUltriea 

Mathematical, Surveying and Drawing 

Miacellaneou. IndUltritl 

SUb TotII 

Advance of Intlowl (From 1989 to 2004) 

ABI'&-NAI Schemel 

Acquilltion of ExiatIng ShIrea* 
(From 1996 To 1.) 

Stock Swapped 

Grand Total 

3 

1,475.76 

1,458.97 

1,065.74 

841.72 

737.49 

619.n 

592.04 

332.80 

2.37 

0.15 

199,323.89 

1,812, •. 53 

98,.9.98 

84,289.48 

72,780.18 

2,848.71 

2,151,447.86 

4 5 

38.04 0.08 

33.82 0.08 

30.81 0.08 

22.06 0.04 

18.06 0.04 

14.93 0.03 

18.01 0.03 

8.26 0.02 

0.05 0.00 

0.00 0.00 

4,891.14 9.80 

44,191.58 100.00 

2,178.72 

2,509.88 

1,848.86 

81.23 

50,780.28 

1. Inflows through ADAIIGORalFCCa., ageInet the FOI ~ Iwve not been Included. 

2. "Data prior to 1998 not pnMdecI by RBI • IInct 2000, IntIowI Included under country/Sector IPecIfIc route. 
3. ,. V •• r-wileldata .v..... from January 2000 onwarda only. 

/English} 

Clinical TrIal. by liNe. 

5648. SHRI S. AJAYA KUMAR: 
SHRI CHANDRA SHUSHAN SINGH: 

Will the Minleter of HEALTH AND FAMILY WELFARE 
be pleaaed to alate: 

<.) whether the eome multinational companIee hav. 
been conducting clinical ....... in india In view 01 etrIngent 
law in many European countries; 

(b) " 10, the detaIIa thereof and the ntuons therefor; 

(c) whether the Government propoeee to enact • law 
wtIh regard to clinical trIaIe In the country; 

(d) " 10, the detalle thereof; and 

(e) " not, the ntuons therefor? 

THE MINISTER OF STATE IN THE MINISTRY O~ 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) and (b) It Ie not a feet that stringent 'awe 
In Europe and other countrle. have driven th ••• 
multinational companiee to Incla for clinical trials. 
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India has some Inherent and natural advantagea In 
clinical research. India'. highly .killecl medical fraternity, 
many world class medical Institutions, a large treatment 
native population, and the coat competitive of Indian 
research Institutions gives India a definite advantage over 
other countries in the matter of Clinical Research. 

(c) to (e) Regulation for conducting Clinical Trials in 
the country are prescribed under Rules 122 DA-122 E 
and Schedule Y of Drugs & Coametk:e Rules which wu 
amended In the year 2005. 

Good Clinical Practice. (GCP) Guideline. were 
introduced by the Mini8try in the year 2001 and Ethical 
GuideHnes for Biomedical Research were Issued by Indan 
Council of Medical Research (ICMR) in the year 2000. 

Cargo T~c through Porta 

5649. SHRI AJOY CHAKRABORTY: Will the Minister 
of SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) whether eo per cent of the current Exlm trade 
flows through Jawaharlel Nehru port cluster; 

(b) if so, the details thereof; 

(c) whether the other ports are being under-utIl1eed 
88 a result thereof; 

(d) if 80, the detail8 thereof; and 

(e) the .teps taken by the Government in this regard? 

THE MINISTER OF SHIPPING, ROAD TRANSPoRT 
AND HIGHWAYS (SHRI T.R. BMLU): (a) and (b) No, 
Sir. Only 20.95% of the cargo traffic handled In Major 
Ports Is through Jawahallai Nehru Port and Mumbal Port. 
Total traffic handled In 12 Major Ports during the year 
2006-07 wa. 463.843 Million Tonne •. Out of thl. 
Jawaharlal Nehru and Mumbal POI18 together handled 
97.182 Million lonnes. 

(c) No, Sir. 

(d) and (e) Do not arise. 

Propoul to Incr-._Poata 

5650. SIiRI ABU AYES MONOAL: WID the PRIME 
MINISTER be pleased to state: 

(a) whether the Govemment proposes to Increase 
the number of posts of all cadres of the personnel 
aervices; 

(b) If so, the details thereof and the reaeons therefor; 

(e) the number of officers wortdng and vacancies in 
different services as on date; and 

(d) the action taken by the Govemment to fill up the 
vacancies? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI SURESH PACHOURI): 
(a) No Sir. 

(b) Doe. not arlae. 

(c) The information regarding the number of officers 
working and vacancies in different service. is not 
maintained centrally, In DOPT. 

(d) The filling up of vacancies is done by the 
rnpectlve Ministriea/Departmenta wlthl" the framework of 
exlatlng Instructionalrules. 

Development of Infrutructure 

5651. SHRI BADIGA RAMAKRISHNA: Will the 
P~IME MINISTER be plea8&d to state: 

(a) whether India needs investment worth US$ 320 
bHlion for infrastructure development by 2012; 

(b) If 10, the details thereof; 

(c) whether the Planning Commission has 
recommended for u81ng Forex reserves for infrastructure 
development projectl; and 

(d) If so, the details of the recommendations made 
by the Planning Commlsalon In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING (SHRIM.V.RAJASEKHA~N): (a) and (b) A 
preliminary macro-level exercise done by the Planning 
Commission had estimated an investment of about 
US$36O bIIIon during 2007-12 In InfraItructure; comprising 
of IntgaIIon, electricily, wind eneIVY, gaa. weier auppIy, 
ports, airports, railways, communicationa, roads and 
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storage. Theae estImateI will, however, be ........ d In 
the light of the Approach Paper to the Eleventh FIve 
Year Plan. 

(c) and (d) Planning Commission has not made any 
formal recommendations to .... foreign exchange .... ervee 
for infrastructure development. However, a Committee 
constituted by the Ministry of Finance under the 
chairmanship of Shri Oeepak Parikh has recommended, 
inter alia, use of a small part of the foreign exchange 
reserve without the risk of monetary expansion for 
financing infrastructure. 

Bacldog V-=anolM of se. WMI ST. 

5652. SHRI K.J.S.P. REDDY: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Prime Minister has written a letter to 
all Ministries to launch a special recruitment drive to clear 
the backlog vacancies of sea and ST8; 

(b) If ItO, the details thereof; 

(c) the progress made In this regard, Ministry-wise; 
and 

(d) the steps taken by the Govemment to cle.r the 
backlog vacancies? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND WHISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI SURESH PACHOURI): 
(a) to (d) A Special RecNltment Drive w .. launched by 
the Government In Au",,'" 2004 to fill up the backlog 
vacancies of SCa and STs. The Prime Minister wrote 
lettera to the MInIIt.ra In-charge of an the Minletriesl 
Departments on 9.9.2005 urging them to monitor the 
progress of the ~rive. 

MinistrylOepartment-wise number of vacancies 'illed 
is shown in the encIoaed atatement. 

SptIc/M R«:tZIiIfMnt Orlvrl NIIITIIMr oIl111t:1dog V.rc.17Qiu FII¥d (As on 11.5.20(7) 

S.No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

MlnlatriesIDepartmentlOrganiaation 

2 

Ministry of Railways 

0/0 School Education & Literacy 

0/0 Economic Affairs 

0/0 Economic Affairs (Bank & Ina) 

Minlatry of ~efence 

Ministry 0' Home Affairs 

0/0 Revenue (CBoT and CBEC) 

0/0 ~efence Production 

0/0 Posts 

Mlo Labour and Employment 

0/0 Higher Education 

Ministry of Coal 

No. of backlog 
vacancies filled 

3 

34119 

776 

109 

3380 

2554 

2226 

1844 

1810 

1130 

778 

424 

2 
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2 3 

13. Ministry of Urban Development 903 

14. Ministry of Information and Broadcuting 427 

15. Department of Atomic Energy 888 

16. Ministry of Health and Family Welfare 15 

17. Department of Agricultural Reeearch and Educations 233 

18. Ministry of Shipping 262 

19. Mlnlatry of information Technology 133 

20. Mlniatry of Water Reeourcee 98 

21. Ministry of Power 142 

22. Department of Commerce eo 

23. Department of Space 44 

24. Department of Culture 34 

25. Department of Animal HUibandry & Dairying 27 

28. Mlnletry of Mlnea 5 

27. Cabinet Secretariat 22 

28. Mlnletry of External Altai,. 71 

29. AVUSH 47 

30. Department of ScIentific and Indl. Reeearch 58 

31. Mlniatry of Environment and Foeata 16 

32. Ministry of Road Traneport HlghwaY8 25 

33. Ministry of Agriculture and Cooperation 42 

34. Planning Commiulon 6 

35. Ministry of In~trial Policy and Prom. 17 

36. Department of Conaumer Affair. 17 

37. Ministry of Rural Development 0 

38. Department of Fertlllz .... 3 

39. Ministry of Statlatlc:l and Prog.. Imp!. 6 

40. Department of Women and Child Development 10 

41. Ministry of Science and Tech (Excl. AB) 2 
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42. 

43. 

44. 

45. 

46. 

47. 

48. 

49. 

50. 

51. 

52. 

53. 

2 

Department of Chemlcall and Petrochemlcale 

Ministry of CIvIl Aviation 

Department of Legal Aftalra 

Department of Telecom 

Ministry of Textile. 

UPSC 

Department of BIotechnology 

Ministry of Food and Public Distri. 

Minlatry of Earth SciencM 

Ministry of Social JUltice and Empow.rment 

Mlnlatry of Peraonnel, Pel and PerwIona 

Ministry of Small Scale Indultriel and 
Agro Rural Induatrtea 

54. Election Comml .. lon of India 

55. 

56. 

57. 

Department of Heavy Industry 

Mlnlatry of Tribal Aftalra 

Ministry of Company Aftalra 

ToxIc Contenta In GeMlic FoodgIwIn Producta 

5653. SHRI RAMJllAl SUMAN: 
DR. CHINTA MOHAN: 

Will the Ministry of HEALTH AND FAMILY WELFARE 
be pleaeed to etate: 

(8) whether infonnatlon about toJdc, c:onlenta In certain 
gaoeralicafly engineered foodgralns w .. sought under the 
Right To Information Act during the .... year; 

(b) if 10, the facta In this regard and whether 
infonnation in this regard wu refuaed; 

(c) whether the central information officer had 
intervened in the matter; and 

3 

10 

2 

5 

12 

26 

7 

7 

4 

2 

2 

57 

4 

173 

10 

o 

(d) H 10, the facta In this regard and the reaction of 
the Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANASAt<A 
lAK8HMI): (a) to (d) The Information is being collected 
and will be laid on the Table of the House. 

......."atIon for Wemen In Government Servlcn 

5854. SHRI SUBHASH SURESHCHANDRA 
DESHMUKH: Witt the PRIME MINISTER be pteaeed to 
Itate: 

<a) whether the Govemmenl propos.. to make 
provision for r ••• rvatlon. of women while making 
promotioIw In the Government ServtceI; 
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(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI SURESH PACHOURI): 
(a) to (c) There i8 no proposal to make a prnvlalon for 
reservation in promotion for women in l8f'Vices under the 
Government of India. 

Ne'IONII Knowledge Comrnleaton 

5655. SHRI BRAJA KISHORE TRIPATHY: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the National Knowledge Commlealon hu 
recommended for enactment of a legislation for extending 
ownership and patent right to the Universities and 
r~arch institutions over their Inventions; 

(b) if so, the details thereof; 

(c) the steps taken by the Government in tNa regard; 
and 

(d) the extent to which such rights will allow inventors 
to receive a ahare of the royalty on their inventions. 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING (SHRI M.V. RAJASEKHARAN): (a) y .. , Sir. 

(b) As per the statement. 

(c) and (d) the recommendations of the National 
Knowledge Commission for enactment of a IegiIIaIion that 
creates a uniform legal framewortl: for the government 
funded research and gives unlversltiea and ...... rch 
institutions ownership and patent rights, h.a been .. nt 
for examination to the concerned Mlnletri ... 

EXfrIICts from IhtI o.a ItIttrIr 01 CII6Imwn, NII/JitJMI 
Knowllldgs Commission to IhII Pti",. Mlni61tJr dIItwi 16th 
JanusI)', 2007 for tN1IICImtInt of. Mgi6/II/ion IMt CfNIu 
8 unHotm ~ "'mtIWOlIr for 11» !1D~ fund«I 
trIMI8rch MId gn,w un/ttrI,.,.. Mtd ~ intIIIIIII/tJn8 
OWf7l1rship and pilIM' fitII* 

The National Knowledge Commission while 
deliberating on issuea related to the creation and 
application of knowledge recognizes the need to provide 
impetus to govemment funded research and to translate 
this knowledge into relevant and useful applications to 
benefit the widest cross-section of people. Our consultation 
with diverse stakeholders has revealed that there Is a 
need to provide incentives to increase Innovationa, 
collaborations, licensing and commercialization. 

It is therefore recommended to enact legislation that 
creates a uniform legal framewortl: for the government 
funded research and gives universities and research 
institutions ownership and patent rights. This will create 
an enabling environment for them to commercialize such 
inventions through licensing arrangements where inventors 
would also be allowed to receive a ahare of the royalty. 
Conferring ownership rights on universities and linking 
such ownership with the patent system and the market, 
will make research more attractive and in the process 
bring about a radical change in the research landscape 
in IndiL The proposed enactment could also incorporate 
important safeguards for exceptional circumstances where 
the government could be given 'march in rights to protect 
the public good. 

Uniformity of policy for inventions generated out of 
government-funded reaearch will provide incentives to 
various stakeholders as follows: 

• Government: The goyernment could retain the 
right to a non-exclusive, nontransferable, 
irrevocable paid up license to practice the 
invention throughout the wond. It could also have 
the responsibility and power to monitor the 
implementation of the act by a provision that 
requires concerned parties to report to the 
government on an annual basis on matters 
pertaining to utlHzatlon of the Invention. Since 
the patent applications would be filed and owned 
by the relevant institutions, the government would 
be spared from bearing the costs of filing 
applications. The government could also be given 
the right to. own the invention where the party 
decidu not to retain title or falls to file the 
requisite patent application. Finally, 'march in 
rights' accorded to the government in certain 
situations InvolYing the public good as well as 
exceptions for circumstances involving, inter alia, 
national aecurity and defence Imperatives would 
help aaauage fears or( the same. 
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• UniYersi1ie8lR&O: For l.l'liverliliel end ...... rch 
inettIutiona, revenue ger.eratlng inc.:enttvee lie in 
ownership and controI-over the fnJIIa of ...... rch 
g8l'lerated out of government tunda. This ehouId 
encourage filing patents in their own name and 
entering into commercialization proc ••••• wIIh 
industry. Further, the inventor, through profit 
sharing of royaftl81 from Ilceneea. would aIeo 
get rewarded accordingly. The propo.ed 
enactment could also provide that the ~ 
of any royalties or income earned after payment 
of expenses, be ploughed back for acientifIc 
research and education. 

• Industry: A higher degree of I~ participation 
in university research will reault due to clear 
legal title, a uniform legal regime for all 
govemment funded research, commercial gain 
through collaborative arrangements, opportunities 
to obtain exclusive licensee and new butI ...... 
opportunities for the new inventions. 

• People: Anally, the taxpayer, whoee .... ourcea 
are used in govemment funding of retearch, wHl 
also get the benefit of inventions, in the 1ann of 
products and service. once they are 
commercialized and made available in the 
mart<et. 

Issues that need special attention in drafting the 
proposed legislation are: 

• Calculating exact ratios In which revenuet will 
be divided and the percentage made available 
10 various stakeholders including the actual 
inventor 

• Understanding national security implications 
where they ariae and carving out exceptions in 
such situations 

• Identifying specific guidelines, rules and existing 
provisions of laWl that need to be overrtdden to 
bring a uniform legielation in place for InventIone 
arising out of government funded reeearch 

• Establishing the precise nature of various 
licensing arrangements as well as conditions 
governing the grant of exclusive 1icen8ea where 
applicable 

• ClarifyIng altuationa requiring the invocation of 
'march in righIe' for govemment lnteNenMon and 

clarHication of exceptional altuatlons to the 
general right of ownership 

• Determining whether plant varleti81 come under 
the scope of 'inventions' in light of India's own 
patent and plant varletle., legislation and 
analyzing the raIatiot'whipe between the propoeed 
act and India'. own patent and plant varieties 
acta 

There .,. precedenta for such IegleJation euch • 
the American enactment entiIIed the Patent and TI'Ildemattl 
Law Amendments Act. enected in 1980 and commonly 
known as the Bayh-Dole Act. It It perhaps 81gn1f1cant to 
note that in the UnIted Stales, before the Bayh-Dole Act 
was enacted, the country'. federal agencies owned about 
28,000 patents, out of which only 5% were licenaed to 
Industry to develop commercial products. Subsequent to 
the enactment of the Nld act, there has been a mauive 
rise in the number of patents filed by and granted to 
universlti •• , the number of universitl.. involved in 
patenting and Ilcenelng of Invention. and In the number 
of new companies that have been set up on the baals 
of new Inventions licensed by univeraHle.. There have 
al.o been innovative breakthroughs in the form of 
inventions, technologle. and proce •••• , arising from 
university re"arch. Economic activity of a scale running 
Into billions of dollars hat been generated, furth.r creating 
new jobe in the economy. 

In our view, introduction of legislation generally along 
the linea of the Bayh-Dole Act, while keeping in mind 
India'. specific interests, Is necessary to help scientific 
research develop far reaching innovation., generate 
employment and function as a vehicle of significant 
economic growth. We are aware that the proceaa of 
drafting such legislation Is already underway. We urge 
that thIa be done expedltlouely and look forward to being 
consulted in the proceaa. 

National Adv!8ory Council 

5656. SHRI VIJOY KRISHNA Will the PRtME 
MINISTER be pleased to state: 

(a) whether the Govemment has set up National 
Advisory Council (NAC); 

(b) If so, the. detaRa thereof including Ita composItIOn, 
objective and the terms of references; 
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Cc) the deta118 of funds allotted and expenN8 Incurred 
therefrom on NAC since Ita inception, year-wiN; 

Cd) whether the Govemment has conducted any study 
to review the utility of the NAC; and 

Ce) if so, the outcome thereof? 

THE MINISTER OF STATE IN THE PRIME 
MINISTER'S OFFICE CSHRI PRITHVIRAJ CHAVAN): (a) 
and (b) The National Advisory Council CNAC) headed by 
a Chairperson wu constituted on 31st May, 2004 to 
provide inputs for the formulation of policy by the 
Govemment and provide support to the Govemment In 
monitOring the progreea of Implementation of the National 
Common Minimum Programme (NCMP). 

The Present Membership of the Council is as follows:-

(i) Dr. V. Krishnamurthy 

(ii) Shrl Jalram Ramesh 

(iii) Prof. C.H. Hanumantha Rao 

(iv) Dr. D. Swamlnadhan 

(v) Dr. N.C. Saxena 

(vi) Dr. Madhav Chavan 

(vII) Dr. A.K. Shlva Kumar 

(viii) Prof. Mrinal Mlri 

(ix) Ms. Sehba Huesaln 

(c) The information In respect of anotment of, funds 
and the expenditure Incurred for the OffIce of the NAC Is 
shown below:-

Financial Year 

2004-05 

2005-06 

2006-07 

Budget E8IImateI 
(Rs. in cro .... ) 

1.56 

1.34 

1.41 

ExperdIure Incumld 
(Ra. in cro .... ) 

0.85 

0.68 

0.50 

(d) and (e) The discua810ns in the NAC have covered 
a range ot subjects, including the Right to' Information, 
the National Rural Employment Guarantee Programme, 
the Universalization of Elementary Education, the Mid-
Day Meal (MOM) Scheme, the Integrated Child 

Development Services (ICoS) Scheme, Watershed and 
Wasteland Development Programmes, Modemfzation of 
Revenue Administration, Revitalization of Indian Agriculture, 
Integrated Energy PoHcy and Issues relating, amongst 
others, to Tribal Development, Equality of Women, Judicial 
Reforms, Wor1<ers in the Unorganized Sector, Governance, 
Reeettlement and RehablHtation and the Health Sector. 
Between April 2006-Aprll 2007, the discussions held have 
addressed, inter alia, the ICoS, the Sarva Shlksha 
Abhlyan (SSA), the MOM, the National Rural Health 
Mission, the Comprehensive Modernization of Land 
Records, the National River Conservation Programme 
including the Ganga Action Plan, the Pradhan Mantrl Gram 
Sadak Yojana, the Jawaharlal Nehru National Urban 
Renewal Mission, the use of Geo Textiles, Poverty 
Alleviation Programmes, Vocational Education and Rural 
Electrification. 

Considering the need to continually review the 
progress of the NCMP and the Importance of ensuring 
timely follow-up action, the term of the NAC has been 
renewed by the Govemment from time to time. The Right 
to Information Act carne into force In June 2005 and the 
National Rural Employment Guarantee Act In September 
2005. The Protection of Women from Domestic Violence 
Act and the Hindu Succession (Amendment) Act to give 
women equal rights in inheritance of property, Including 
agricultural land, also came into force in September 2005. 

A National Rural Health Mission was launched in 
Aprll 2005 and a dedicated, non-Iapsable fund called the 
·Prarambhik Shlkeha KoahW constituted In November 2006 
for utilization, exclusively, for the SSA and the MOM 
Scheme. In the first phase of expansion of the ICDS, 
orders sanctioning an additional 466 Projects and 1 .88 
lakh Anganwadl Centre. (AWCs) were 188ued In the 
financial year, 2005-06. In the second phase of expansion, 
173 additional Projects, 1.07 Iakh AWCs and 25,961 mini-
AWCs are being covered. The MOM Scheme was revised 
In June 2006 and the nutritional content enhanced to 
450 calories and 12 grams of protein. All States and 
Union Territories are Implementing the Programme. 

Training Centre. for Cyber Crime ca ... 
5857. SHRI REWATI RAMAN SINGH: Will the 

Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

Ca) whether the Govemment proposes to set up 
specialized training centrea for training of Judges appointed 
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in the Cyber Appellate TrIbunaIa in. order '10 expedite 
disposal of c.... .....ting to Cyber Crimea; and 

(b) If so, the details In this regard? 

THE MINISTER PF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): C.) No, Sir. 

Cb) Does not .rIee. 

AeNIbIltt.tIon and Employment Policy of CIL 

5658. SHRI AJIT JOGI: Win the PRIME MINISTER 
be pleased to sta .. ; 

(.) whether the Coal India Umlted (Cll) hal separa .. 
policies for reh.blllt.tlon and employment of Project 
Affected FamiH.. (PAFs) In ~ country; 

(b) If so, the detaIla thereof and the reaaona therefor: 

(c) whether the exl.ting polley have fall.d to 
rehabilitate and PAFs and to provide employment 
opportunities to them; and 

(d) If so, the action takenipropoHd to be taken by 
the Govemment In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL (DR. DASARI NARAYAN RAO): (.) and (b) No, 
Sir. The R .. ettlement .nd Rehabilitation (R&R) policy of 
Coal India limited (Cll) II In vogue .. nee 2000 and II 
foHowed by subeidlary companieI In conjunction with State 
policies wherever .vallable. 

(c) No, Sir. 

(d) Does not .riIe In view of reply at (c) above. 

{English} 

Supply of equipment to BSNL 

585P.' SHRI P. MOHAN: 
SHRI A.V. BELLARMIN: 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pIeued to ..... : 

(a) whether the Govwrnment II allowing ITI 10 have 
30% quota reeerved for the auppIy of equipment 10 BSNL; 

(b) If eo, whether the U.S. Commerce Secretary hal 
IeIued a letter In February objecting 10 the quota system; 

(e) If 110, the reaaone therefor; and 

(d) the reaction of the Govemment thereto? 

THE MINISTER OF STATE IN THI! MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) Yea, Sir. 

(b). to (d) Y .. , Sir. U.S. Commerce Secretary had 
lea_ a lett.r on 13th February, 2008 objecting to the 
quota ayatem on the IJI'OW'da that It would not be In 
keeping with open and fair procurement practicel. BSNl 
In view of vartoua coneIderatIone have decided to continue 
with 30% quota ..... rvatlon to ITI at the l1 price., 
determined on the baaiI of open competttion. 

NatIonal Vector Borne DI ...... 
Control Progrwnme 

5860. SHRI CHANDRA BHUSHAN SINGH: 
SHRI ADHALRAO PATIL SHIVAJIRAO: 
SHRI ANANDRAO VITHOBA ADSUL: 
SHRI RAVI PRAKASH VERMA: 
SHRI KAILASH MEGHWAl: 
SHRI CHANDRAKANT KHAIRE: 

win the MlnI.er of HEALTH AND FAMilY WELFARE 
be pleued to ..... : 

(a) whether the Govemment has expreued conoem 
over non-performance of the Vector Bome 01 ...... 
Control and Mental Health Programmes .. reported In 
'The Hindu' dated Aprl 12, 2007; 

(b) If so, the facta of the matter reported therein; 

(c) whether there I. any shortcoming In the 
Implementation of the National Vector Borne DiIe .... 
Control Programme; 

(d) If so, the details thereof; and 

(e) the remedial measures taken by the Govemment 
In thII regard? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) to (d) The vector bomB di ..... s Ilk. 
Malaria, Japanese EncephaIttIs. Dengue and Chlkungunya 
are seasonal and epidemic prone. The occurrence of the 
diseases Is determined by various factors lik. rainfall. 
temperatura, humidity. water storage ptw:ticee etc. 

The National Vector Borne Di.ease Control 
Programme (NVBDCP) Is implemented for prevention and 
control of vector bOme ciaeues like Malaria. Filariasis. 
Kala-azar, Japanese Encephalitis (JE). DengueIDengue 
Hllemorrhagic F.ver (OF/DHF) and ChJkungunya. 
NVBDCP is Implem.nt.d by the Stat.s whll. the 
Government of India provides policy and programme 
dlrectlv.s as w.1I as technical, logistics and financial 
support. Stat.s ar. being urg.d to improve 
Implementation. Regular revIewa 818 being held with them. 

There is no specific anti WeI drugs for cure of JE. 
Dengue and CtUkungunya. The effective control of such 
diseases depends upon community participation. 

For control of malaria, Government of India has been 
using insecticides Ilk. DDT and malathion over the years. 
There is emerging insecticide resistance In vector 
Anopheline mosquitoss. 

Similarly. the conventional anti malaria drug 
Chloroquine is showing declining .ffect on Plasmodium 
falciparum malaria in many areas of the country. 

There is shortage of staff In many Stat... due to 
which effective implementation of the Programme is sub-
optimal. 

R.latively there is lack of community ownership and 
participation regarding approprlat. health seeking 
behaviour and adoption of suitable preventive measure 
due to diverse 8ocio-cultural backgrounds. 

For strengthening the National M.ntal H.alth 
Programme. emphasis on school and coll.ge mental 
health service., suicide prevention programme. stress 
management, etc., and creating more Infrutructure& for 
training of personnel to address acute shortage of mental 
health professionals has been given by .. the ~0V8mment. 

(e) The Government of India has taken the following 
remedial measures: 

(/) Introduction 01 Rapid Oiagnoatic Teet kits for 
detection of malaria parulte in remote and 
Inaccessible areas. 

(il) Introduction of Artemlsinine based combination 
therapy in Chloroquine drug resistant areas. 

(iii) Scaling up alternative vector management 
interventions like insecticide treated bed nets in 
high malarious areas. 

(Iv) Scaling up use of larvivorus fish in water bodies 
that eat. mosquito larvae. 

(v) Use of alternate insecticide such as Synthetic 
Pyrethroids for indoor re.idual spray. 

(vi) Establishing Fev.r Treatment Depots at v"lage 
level for earty detection and treatment of malaria 
cases. 

(vii) Intensification of Behaviour Change 
Communication for scaling up community 
participation. 

{Tf1JI7Slslionj 

Financial Loa. Due to Bad RCNId 

5661. SHRI TUKARAM GANPATRAO RENGE PATIL: 
SHRI V.K. THUMMAR: 

WiH the Minister of SHIPPING. ROAD TRANSPORT 
AND HIGHWAYS be pleased to stat.: 

(a) whether the Planning Commission has ..... s.d 
the 1088 incurred by the country 88 a result of bad 
conditions of roads in the country; 

(b) If so. the outcome thereof; and 

(c) the corrective measures taken by the Government 
in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING. ROAD TRANSPORT AND 'HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) No. Sir. 

(b) and (c) Do not ari8e. 
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(English) 

Theft of Telephone CllbIH 

5662. SHAI SANTOSH GANGWAA: Will the Mlnilter 
of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

Ca) whether there has been an increase in the caH8 
of theft of BSNl cable in the country, specially In the 
Uttar Pradesh during 2006; 

Cb) If so, the details thereof, circle-wise; 

Cc) whether these cases have normally taken place 
in rural areas where private operators have launched their 
services or in the process of launching such services; 

(d) if so, the number of such c .... deteded In Nral 
areas during 2004-05 and 2005-06. year-wisa; 

(e) whether the Govemment proposea to take up the 
matter with the State Govemments to prevent such large 
scale theft; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOlOGY 
(DR. SHAKEEL AHMAD): <a) Sir, there has been an 
increase in the number of theft cases of cabl .. of BSNL 
in the country during the year, 2006. 

(b) Circle-wise details of theft of BSNLCllbIea dur1ng 
2006 are given in the enclosed ..... ment-I 

(c) and (d) Cable theft cues are reported both in 
urban and rural areas. However, It cannot be ascertained 
whether theae are due to preaenoe of private operators 
in rural areas. Circle-wise details of theft of BSNL cai*ts 
in rural areas during the year 2004-05 and 2005-06 are 
given in the enclosed statement-II. 

(e) and (I) Sir, matter has been taken up with the 
State Govemments as weH as the' police authorttIea to 
prevent such large scale thefts. In addition, following atepa 
have been taken by BSNL to curb·ltlcidenoea of theft: 

(i) Regular patrolling of Important cable routu. 

(14) Diver8ion of routes 01 theft prone. cable. 

(iii) Lodging FiRs at concerned Police Stattons. 

(Iv) Persuuion with the police authortliea to check 
theft 01 cabJe8. 

Cv) Posting of security guards at cable dumps. 

(vi) Coordination with local bodies to minimize the 
theft. 

Stlitement-l 

C/lCItI-wistl dslllfls 01 c.. 01 ThtIII 01 c.bItI 01 
BSNl In IhtI Counhy din"" Ih6 }'Hr 2006 

SI.No. Telecom Circlel No. of theft 
Telephone Dletrlct of cable c .... 

2 3 

1. Andam., and Nicobar lalands Nil 

2. Andhra Pradesh 546 

3. Auam 89 

4. Bihar 1290 

5. Chhatttsgarh 15 

8. Gujaral 3n 

7. Haryana 37 

8. Hlnlachal Pradesh 1399 

9. Jammu and Kashmir 03 

10. Jhar1chand 429 

11. Kamataka 147 

12. KeraJa 23 

13. Madhya Pradesh 25 

14. Maheruhtra 628 

15. North East-I 38 

18. North East-II 47 

17. Orlesa 267 

18. Punjab 319 

19. Rajasthan 184 

20. Tamil Nadu 97 
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1 2 3 2 3 

21. Uttaranchal 06 15. North Eat·1 19 68 

22. Uttar Prade8h (Eut) 404 18. North Eat·1I 09 03 

23. Uttar Pradesh (West) 343 17. 011 ... 09 109 

24. West Bengal 69 18. Punjlb 15 22 

25. Kolkata Telephone DIatrIct 306 19. Rljuthan 34 23 

26. Chennai Telephone District 52 20. Tamil Nadu 68 111 

TOTAL 7018 21. UttaranchaJ NO 06 

22. Uttar Pradelh (Eat) 54 92 """"'nt-ll 
23. Uttar PradeIh (Welt) 25 74 

Clrct.-wis. dtIIIIu. DI c... DI ThtIIt tJI BSNl c.JJIt¥ 
In Rut'lll AIIM6 In IhtI Counlly duting 1M 24. Welt Bengal 19 43 

y.,.,. 2OtN-05 MId 2OO5-iJ6 25. KoIkata Telephone DIItrIc:t NH Nil 

SI. Telecom CircIW No. 01 theft 01 CIbIe __ 26. ChennII TIIIphone DIItrIc:t 04 NIl 
No. Telephone DIItrict In nnJ ...... 

TOTAL 971 2108 
~ 2OQ6.06 

2 3 4 Injectable eontr.oeptIvea 

1. AndamIn and Nicobar III .. NU NO 6883. SHRI KISHANBHAI V. PATEL: 
SHRI SUGRIB SINGH: 

2. Anctlra Prldelh 119 278 
WIll the Mlni.r of HEALTH AND FAMILY WELFARE 

3. Alum 50 85 be pIeued to atate: 

4. Bihar 87 188 (a) whether clinical ItudIM on CycIofem, a monthly 

5. Chhattiagarh 04 20 
Injectable contraceptive and NET-EN, a two-monthly 
injectable contraceptive have been carried out by the 

6. Gujarat 49 53 Indian Council of Mec:IIcaJ R .... rch; 

7. Haryana 02 .08 (b) If 10, the detaIII ther.of aIongwith the outcome 
of auch cHnlcal 1tudIM; 

8. Himachal Pradesh 212 no 
(c) whether the Government propoee. to Introduce 

9. Jammu and Kuhmlr 01 NIl .uch contraceptive. In the National Family Planning 

10. Jhari<hancl 27 35 
Programme; and 

11. Kamataka 29 42 
(d) If 10, the detaIII thereof? 

12. KaraJa 31 
THE MINISTER OF STATE IN THE MINISTRY OF 

18 HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 

13. Maetlya Pradesh NA NH LAKSHMI) (a) y .. , Sir. 

14. Maharashtra 48 97 (b) The details of the clinical IIludIM II pa.ced at 
encloHd Itatement-I & II. 
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(c) and (d) There is no Immediate decillon to 
introduce the Injectebl.. In the National Family Welfare 
Program till the completed 8tUdIes are evaluated. 

CYCLOFEM 

ICMR has conducted a study on monthly Injectable 
contraceptive, Cyclofem through Its network of Human 
Reproduction Research Centres (HRRCs). A total of 
63,754 women attended family planning cllnlca at 15 
HRRCa of the Council were given a balanced ~ 
of aU the contraceptive methods available In the naIIonaI 
programme Including Cyclofem (Cafeteria approach). Out 
of these 26,856 (42.3%) accepted Tubectomy, 116 (0.2%) 
couples opted for the Vuectomy, 25% accepted condoms, 
15.8% accepted IUD, 14.7% accepted Oral pilla and 
monthly injectable Cyclofem w .. opted by. 1330 (2.1%) 
of total family planning seekers. 

A total of 1330 women have been enrolled in the 
study and observed for 11518 women montha of UN. 
M.an age of acceptor8 is 26.0+4.1 y ..... and mean parity 
of 18+ 1.0. Mean weight and height of acceptors Is 
recorded as 48.2+10.9 kgs and 152.3+17.7 cms 
respectively. 87% of the acceptors are lit. rat. and 17.8% 
are employed. 

539 women have used 12 injections. The continuation 
rates at 6, 9 and 12 months are 79.2, 73.9 and 70.3 per 
100 users respectively. Majority of the diIcontInuationa 
were due to menstrual Irregularities 9.2 per 100 ua.1'8 at 
one year, (discontinuatlons due to ammenorrhoea was 
2.2, 2.4 and 2.7 at 6. 9 and 12 montha, diIcontInuation 
due to heavy and prolonged bleeding were 1.9, 2.1 and 
2.7 ). Infrequent and reduced bleeding did not .... ult In 
women discontinuing the method. Discon~uations due 
to personnel reasons were 4.7, 7.0 and 8.4 at 6, 9 and 
12 months of use. 

No method failure ha been reported In thiI study. 
Discontinuation rate due to other medical reuons like 
nausea. vomitings, high Blood Preeaur. Ruhes and 
itching, Weight gain and Breast tendernesa were 2.2, 3.5 
and 3.8 at 6,9 and 12 montha. 

116 women discontinued from the study due to 
personal reasons like transfer to other city (56), husband 
separated (18), objection from family membet's (18) and 
illneea of the huaband (12) were the major pef80nai 
reasons for discontinuatlons. 

The study hal just completed and the final reports 
have been received In the Health MIni8try for evaluation. 

Summary of the Council. trial. with Net Oen 

The Indian Council of Medical R .. earch ha been 
carrying out studies with Injectable Contrac.ptiv. 
Northlat.rone Oenanthat. since .arly 80s In different 
dos.s and In combination with Oestogen. A brief write up 
on the studies carried out by the Council's are as follows: 

1881-1983 Comparlltlve evaluation 0' contrllceptlva 
efficacy of norethllterone oenlnthlte (200mg) 
InJectlbie contrllceptlve given every two or th .... 
monthly, (publlahed In Journal of contr.ceptlon 
December 1884, vol. 30, No. I) 

Comparatively .valuatlon of Contraceptive efficacy of 
Northilterone Cenanthate 200 mg Injection glv.n every 2 
or 3 monthly w.. done In a study carried out In 1981 In 
2388 women which were obMrved for 24 months, 1181 
women In eo z 5 days group and 1207 In 90 z 5 days 
group. A reaults of the study Indicated that NET OEN 
200mg given every 2 monthl z 5 days provIdee adequate 
contrac.ptlve protection. The higher method fallu .... were 
r.ported with 90 z 5 days regimen which we,. mlinly In 
the 3rd mo"'" of giving the Injection luggeetlng reduced 
contraceptive efficacy during the 3n:t month. Wom.n 
weighing less than 40kg. were at a hlgh.r riak of 
Involuntary pregnancy. 

1113-14: Ph •• e II randomized cllnloal trl.1 with 
Norethl.terone Oenanthate 1I0mll Iione and In 
comblMtlon with 5 mil or 2-5 mil 0' either .. tradlol 
valerate or cyplonate a. a mont .. ly Injectable 
contraceptive, (publl8hed In Journal of Contracaptlon 
October 1985, Vol. 32, No.4) 

A randomized cllnloal trial with Northlsterone 
Oenanthate 50mg alone and In combination with either 5 
or 2.5rng of .lther Oestradiol Valerate or Cypionate as a 
Monthly Contraceptive was .valuated. A total of 364 
women were observed for 1688 women monlha of UN. 
AnaJyaia of the bleeding pattern data indicated that NET 
OEN SOmg. when given alone gave rise to delayed cyc:Iee 
and/or amenorrhoea. However, the addition of eetrogen 
.... rs In a doee of either 2.5 or 5mg provided aignIficanIIy 
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better bleeding pattems. Of the different tre.tment 
schedules inveattgated. the combination of NET OEN 
5Omg. with E2 Val. 5mg. provided more consistent and 
better cycle control. 

1184-1887: A multlcentra pheu-ln com.,.r8tlve atudy 
of two hormonel contraceptive preparations Net-o.n 
(SOmg) + E2 valerate (Smg) given every month and 
Net-Oen (200mg) given every 2 months .s 
Intramuscul.r InJection-A report of 12 month 8tuely, 
(published In Journal of Contraception Augu8t 1890, 
Vol. 42, No.2) 

In a Multicentre Phase-III comparatively study in which 
NET OEN 20Omg. given every 2 months was compared 
with NET OEN 50mg in combination with Oestradiol 
Valerate given every month were compared for efficacy. 
side effects. acceptability and side effects. A total of 
849 subjects were observed for 7817 women months of 
use. The results of the study indicated that women 
using monthly Injectable Contraceptive had better control 
of the ~enstrual cycle as compared to the 2 monthly 
regimen but the discontinuation were similar In both the 
groups. 

1884-86: Retum of fertility following discontinuation 
of an Injectable Contraceptlve-Norethlsterone 
OeMnthate (Net-En) 200mg cto.e, (publlehed In Journal 
of Contraception December 1 na, Vol. 34, No.6) 

The return of fertility following discontinuation of Net-
En 200mg injectable contraceptive was studied in women 
who have used Net-En for a period of 6 months or more 
for planning pregnancy. 69 women who discontinued the 
method for planning pregnancy were enrolled in the atudy. 
Former users of Copper T 200 we,. enrolled as a control 
group. Another 161 women who had dlec:ontlnued Net-En 
due to other ..... ons like AmeMohoroea, ex~eaalve 
bleeding are personal reasons were IIIeo studied for return 
of fertility after ensuring that they were not uelng any 
other method of contraception and were exposed to the 
risk of pregnancy. The subjects were followed for a period 
of 1 year. The cumulative conception rate. at the end of 
1 year showed that fUture retum of fertility in Net-En 
users does not appear to be adveraely affected. In 
subjects who discontinued Nlit-En due to Amenohorrea, 
the retum of fertility was pntdIclabIy slower and .... 
The retum of fertility in sub;ects who discontinued for 
other reasons •. g. excessive bleeding land other personal 
reasons wu similar to Ex Net-En and CoPPer T ueet'8. 

1 ....... : Programme introduction etuely with Injeclllble 
Contraceptlw Net-oen 200mg In Poatpartum ""rea 
Bac type and Prtmaty HHIth Centree att8ched 10 
Medical Colleg .. under ROME .chem •• 1983-88 

Baaed on the results of the studies carried out by 
the Council which showed that NET OEN 200m;. given 
2 monthly is a good contraceptive option for women 
desiring spacing of children. The Council from 1983 to 
1988 Initiated a pre-programme tntroductive study at lJItIan 
Post partum centre B&C type and primary health centres 
attached to Medical Colleges under ROME scheme. The 
study was initiated with the objectives of identifying the 
acceptability. logistic and supplies, training needl, and 
follow up needs and mechanisms. A total of 2449 women 
were observed for 11691 women months of use at 42 
urban post partum centres and 631 women observed for 
3180 women months of use at primary health centres 
selected by 11 Medical Colleges. The method failure rate 
was observed to be 2.1 per 100 users at post-partum 
centres and 1.7 per 100 users at primary health centres. 
Detection of pregnancy was mainly on clinical judgement 
a~d not by the pregnancy test and all such cases were 
recommended to undergo Medical Termination of 
pregnancy (MTP). Majority of t~e discontinuations as 
expected were due to menstruali Irregularities; 41.2 per 
100 users at post partum centres !and 34.6 per 100 users 
at primary health centres. Conti,..,ation rates at the end 
of 1 year were 22.9 per 100 use'" at post partum centres 
and 29.3 per 100 users at prlm.ry health centres. The 
rates observed in this study we~ much less than those 
observed in clinical trials conducted at the medical 
colleges. The possible reasons could be that the 
participating centres were not familiar with this new 
technology and the importance of motivation and 
couriaellng skills were not available and were not taken 
in the right perspective. Continuat.,n rates were better at 
primary health centres; this could 'be because of the fact 
that the ANMs have better rapport with the woman and 
thus have more frequent contacts. Percent 1088 to follow 
up was high 24.1 at pO&t partum centres and 15.1 at 
primary health centres. The study concluded that Net-
Cen could be made available under medlcat supervision 
only at those centres such as utban family welfare centres 
where adequate facilities for screening. counseling and 
foRow up are available. 

Study at NlRRH, Mum_I (a permanent In.tltute of 
ICMR) 2002-2007 

MRRH Initiated • rnuIticentre study on 2 monthly 
Injectable contraceptive (Norethlaterone Enanthate) lifter 
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enrolling 1209 women across India. The approved duration 
of total study period was 4 years and extended by one 
year later. The objectives were to assess user accept8bIIily 
and continuation rates of this injection, to. study side 
effects and also women's views and attitudes towards 
injectable contraceptives. The major emphasis of this ItUdy --was on counseling by skilled councilors and quality 
services to the users. The results are very rM88Ul'lng. 
The observations based on 17268 months of Injection 
use show cumulative continuation rates at the end of 12, 
18 and 24 months as 65%, 53.6% and 48.3% reepectiveIy. 
It was interesting to note that 39% of women requested 
to provide them injections beyond study period of 2 years. 
Over 79% women were satisfied with the method. About 
89% said that the injectable should be available in our 
national programme and also 79% of them would 
recommend this method to their friends and relatives. 
The method was acceptable by the majority of women 
and was found very effective, the cumulative method 
failure rate was 0.3% at the end of one year. 

There was no adverse effect on general or 
reproductive health necessitating hospitalization. About 
91% of women conceived within 12 months and majority 
(52%) within 6 months after the discontinuation of injection 
was over. 

The study is now nearing completion. 

Ganguly Commltt.. Report on Health Care 

5664. SHRI ANANDRAO VITHOBA ADSUL: 
SHRI RAVI PRAKASH VERMA: 
SHRI ADHALRAO PATIL SHIVAJIRAO: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether the Ganguly Committee which w .. set 
up to draft and review the course atructure for full-time 
and distance education programmes in respect of heahh 
facility planning and healthcare engineering and 
management has submitted Ita report to the Govemment; 

(b) if so, the details of the recommendations made 
by the Committee in this regard; 

(c) whether the Unkm Government has examined 
these recommendations; 

(d) H so, the details thereof; and 

(e) the steps takan by the Union Govemment to 
implement these recommendations? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) to (e) Committee of Experts uncler the 
Chairmanship of Prof. N.K. Ganguly, Director General, 
ICMR has submitted its report to the Government. The 
Committee has recommended that the following two 
courses be started in the country at the earliest-

1. Muter's In Health FacUlty PlaMing & Designing. 

Eligibility: Graduate or equivalent with 16117 
years education In Engineering, Architecture, 
Town Planning, Dentistry, MedicIne, Nursing, Vet. 
Sciences (for Vet. Hospitals). 

2. Master's In Healthcare Engineering Management 

Eligibility: Graduate or equivalent in any branch 
of Engineering, Architecture and Town Planning: 

Both under full time and Distance Education 
Programmes to be suitably structured at P.G. Certificate 
Diploma and Master's level by each Institute as deemed. 

The Committee have also made recommendations 
about various ilsues relating to ltarting of these coors .. 
--cou.... contents; recognition from AICTElCouncii of 
Architecture; facility for theae courses; Public Private 
Partnership (PPP) model for starting these coo ..... and 
other ancUlariea issues. A follow-up Committee has been 
conatituted under Dr. N.K. Ganguly, Director General of 
ICMAR to Interact with various universities to prepare a 
finance Model and to locate knowledge partner to develop 
PPP Model etc. 

/T,."./ionJ 

Reglonl P ... port offices 

5665. SHRI HARISINH CHAVDA: 
SHRI V.K. THUMMAR: 
SHRI A. V. BELLARMIN: 

Will the Minister of EXTERNAL AFFAIRS be pleued 
to &tate: 

(a) whether the Regional Passport Officee (RPOs) 
functioning In the country particularty in Tamllnadu are 
over burdened with ever increasing applications; 
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(bJ It 80, the details thereof; 

(cJ whether the applicants have to wait for months 
together to receive the passports; 

(d) if 80, the details thereof aJongwlth the waiting 
period, RPOs-wise; 

(e) the number of complaints received during the 
last three years in this regard; 

(1) the number ot persons found guilty and the action 
taken by the Govemment against them; and 

Passport Office 

2004 

Chennal 230529 

Tiruchirappali 222368 

Number of Passport 
Applications received 

2005 

237561 

225403 

(c) and (d) Passports are issued to applicants as 
expeditiously as possible either under the Tatkal category 
on post-police verification basis or in the normal category 
on receipt of police verification reports. The average time 
taken for issuing a passport is now 65 days in Chennel 
and 43 days In Tlruchirappall subject to completion of 
requisite formalitie.. This time varies in keeping with rush 
of applications on various occasions and time taken for 
police verification. However, continuous efforts are made 
to curtail the time for rendering passport services. 

(e) The number of complaints received in RPOs 
during the last three years are as a given below: 

Passport office Number of complaints received 

Chennai 

Tiruchirappali 

2004 

33 

39 

2005 

49 

43 

2006 

194 

92 

(I) The number of persons found guilty in the above 
offices, against whom action was taken by the 
Govemment is given below: 

Suepension 

Departmental Charge sheet 

Penalty Imposed 

2005 

2 

1 

2006 2007 

1 

(g) the steps taken to mitigate the work·load 01 the 
office. and the hard.hlpa being experienced by the 
Applicants in RP08'1 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI E. AHAMEo): (a) and (b) 
Yea. There has been a surge in the number of pusport 
applications received In the whole country, including in 
Regional Passport Offices functioning in Tamil Nadu. The 
details of passport applications received and pauport& 
ieaued by the two Passport Offices currendy functioning 
in Tiamil Nadu (Chenna! and TlNChirappall) during the 
last three years are given below: 

Number of Paaaporta issued 

2006 2004 2005 2006 

291916 216367 212143 300503 

279713 261803 220429 303684 

(g) The Ministry has been continually taking a number 
of measures to make the passport Issuance system 
simpler and speedier for the comfort and convenience of 
the passport seeking public. Some of these Important 
steps are delineated as under: 

(i) Revised passport issuance guidelines were 
introduced during the Passport Officers' 
Conference In Chennal on 22 December 2006. 
These guidelines are given enclosed statement. 
These guidelines, together with the atrengthenlng 
of the grievance redressal mechanism, have 

" mitigated the hardship of passport applicants to 
a great extent. 

(II) Pendency Is monitored across all Passport 
offices on a fortnightly basis and steps are taken 
to curtail the same as required. 

(Iii) The State Govemments have been requested 
to dispatch the police verification reports in three 
weeks. 

(Iv) The submission of applications has been 
decentralised for the convenience of the 
applicants and to expe.dite police verification. 
Under this scheme, passport applications are 
aleo received at District level In the District 
Passport Cells (oPCs) located in the office of 
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District Magistrate or Superintendent of Police 
(as decided by the respective State 
Government). In addition, they are also received 
at designated Speed Post Centres and Passport 
Application Collection Centres in various stat ... 
Currently there are 31 DPCs and 140 Speed 
Post Centres accepting passport appIJeatIons In 
Tamil Nadu. 

(v) Government have sanctioned 293 additional 
posts in various categories for Passport OffIces, 
including in Tamil Nadu. The process for fiDing 
up these poets has been aet in motion. 

Stetement 

Revised Ps.ssport /SSUllf1Ct1 GuidtllintlS 

A number of decisions have been taken to simplify 
further the Passport Issuance Procedures with effect from 
23 December 2006. 

Salient features of the new scheme are .. under: 

1. Revised Rules relating to I .. ue/reillue of 
pH.porta 

Presently fresh passports are issued under Normat 
and Tatkal categories - (1) Under first category, passports 
are issued on receipt of clear police verification reports 
and (2) Under the Tatkal scheme, a passport valid for 10 
years is issued on the basis of a Verification Certificate 
(Ve) obtained from the authorities indicated in pare 2 (B) 
and on payment of additional fee of Re. 1600 In cue 
the applicants desire to have the passports in 1-7 days 
(as opposed to the earlier slab of 1·10 dayS) and 
additional fee of Rs. 1000 in case the applicant desires 
to have the passport In 8·14 days (as opposed to II1tJ 
eartier time slab 01 11-20 d.9~. Under the TatkaJ scheme, 
passports are issued on post-police verification baais 

OR 

on submission of (i) three documents from the list of 
following 14 documents given at 2(A), provided one of 
the three documents is a photo, identity document and at 
least one of the three is amongst the documents indicated 
at (a) to (i) below, and (ii) a standard affidavit duly attested 
by a Notary: 

2(A) Uat of 14 document.: 

(a) Electors Photo Identity Card (EPIC) 

(b) Service Identity Cards issued by StateiCentrai 
Govemment, Public Sector Undertakings, local 
bodIee or Public limited Companies 

(c) SCISTIOBC Certificat_ 

(d) Freedom Fighter Identity Cards 

<e) Arms licenses 

(f) Property Documents such as Patt .. , Registered 
Deeds etc 

(g) Ration Cards 

(h) Pension Documents such as Ex-Serviceman's 
Pension book/Pension Payment Order, Ex-
Servicemen's WldowlDependent Certiflcataa. Old 
Age Pension Order, Widow Pension Order 

(I) RaHway Identification Cards 

0) Income Tax Identity (PAN) carda 

(k) BanklKisaniPost Office Passbooks 

(I) Student Identity Cards Issued by recognised 
educational institutions 

(m) Driving licensee 

(n) Birth Certificates Isaued under the Registration 
of Births and Deaths Act 

2(8) Ult of .uthoritlH oompetent to laue Verlftcdon 
CertIfta.teI (Ve.) 

(a) An Under Secretary !Deputy Secretary!Dlrector/ 
Joint Secretary/Special Secretary/Secretary/ 
Cabinet Secretary in the Government of India; 

(b) A Director/Joint Secretary/AddtIonal Secretary/ 
Special Secretary/Chief Secretary In a State 
Govemment; 

(e) A Sub-Divisional MagistratelFirat Class Judicial 
Magistrate/Additional DWDistrict Magistrate of the 
District of residence of the applicant; 

(d) A District Superintendent of Police, DIGllG/OGP 
of District of residence of the applicant; 
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(e) A Major and above In the anny, Lt. Commander 
and above in the Navy and Sq. Leader and 
above In the Air Force; 

(f) General Manger of a Public Sector Undertaking; 

(g) A member of an All India Service or Central 
Service, who is equivalent to or above the rank 
of an Under Secretary to the Govemment i.e. In 
the pay scale of Rs. 10,000-15,200 or above; 

(h) Resident Commissioners/Additional Residential 
Commissioners of all State Governments based 
in Delhi; 

(i) Concerned Tehsildars or concerned SHO for an 
applicant staying in the area under his/her 
Jurisdiction; 

0) Chairman/Chairperson of Apex Business 
Organisations such as Federation of Indian 
Chambers of Commerce and Industry (FICCI), 
Confederation of Indian Industries (CII) and 
Associated Chambers of Commerce and Industry 
(AS SOC HAM) in respect of owners, partners or 
directors of the companies that are members of 
the concerned Chamber. I 

2(C) As is the practice the passports under the Tatkal 
categories would be issued subject to post-police 
verification. The Police authorities would be requested to 
send the Police verification reports within a period of 
three months. If no report is received within this period 
or a clear report is rece~, the passport win be allowed 
to run its normal course. However, If an adverse report 
is received at any stage after issuance of a passport, 
the PIA (Passport ISlulng Authority) shall impound the 
passport and take necessary action under the Passports 
Act. Tatkal fees as mentioned at Para 1 above would be 
payable in all Tatkal categories. No proof of urgency is 
required to be produced by any applicant desiring to apply 
under Tatkal scheme. Those applicants, who are unable 
to produce either of the three documents or VC for 
obtaining passports under Tatkel scheme would be issued 
passports after police verification. 

.2(0) There may be instances where an applicant 
has a verification certificate and/or the three documents 
as prescribed in para 2(A), but he or she does not want 
to pay· the additional fee as required under Tatkel. In 
such cases, Passport OffIcers wUl l88ue the passport within 
a period of 30 days on post-police verification basis. The 
applicant will also have to fumlsh a Standard Affidavit. 

3. Employees In the Govemment Service and PSUs 
and their immediate family members (wife and minor 
dependent children only) whose identity is certified in 
prescribed proforma by the Head of Department or the 
Head of the PSU or a person duly authorized by them 
for this purpose, may be issued a passport valid for ten 
years without any pre or post-police verification. 

4. The necessary certificate in respect of categories 
at Para 2(8) and 3 above will be given In duplicate by 

, the certifying authority indicating clearly the full name, 
.Jealgnation and address of the certifying authority. One 
copy of the certificate so given will be retumed by the 
Passport Office by post to the certifying authority after 
issuance of passport. In case any Indication of a forged 
certificate Is received from the authority so intimated, the 
passport in question will be impounded and suitable action 
taken against the holder under the relevant provisions of 
the Passport Act, 1967. Passport Issuing Authorities will 
compulsorily check Passport Information Services On Net 
(PISON) and Prior Approval Category (PAC) in each and 
every case before issuing passports on Post-Police 
Verification basis. 

5. In addition, the following provisions will apply for 
issuance of fresh passports in the case of the relevant 
categories of applicants mentioned below: 

(A) Minora: No pre or post-i88uance police verification 
will be required in the case of applicants upto 18 years 
of age. However, in all cases of minor applicants, 
concurrence of the perents need to be submitted In each 
and every case. For identification purposes, such minor 
applicants may submit the following: 

(a) Valid passports held by the parentsllegal guardians 
along with suitable proof of parentage and prescribed 
affidavit from a parent 

OR 

(b) Three documents in respect of the parents as 
per Para 2(A) above to establish the identity of one of 
the parents together with suitable proof of parentage and 
standard affidavit from a parent. 

In case of minor applicants 'up to the age of 18 
years, passports would be issued for five years at a time 
due to frequent change in appearance. 
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(B) Re-I •• ue ca ... : Passports would be renewed/ 
reissued for a period of 1 0 years within three wori<lng 
days under Tatkal scheme on payment of additional fee 
of Rs. 1500. Alternatively, passports would be renewed' 
reissued for 10 years on payment of normal fee of Ra. 
1000 withir. a maximum period of 15 days from the date 
of application. Further, in the absence of anything adverse 
against the applicant in the notice of PIA (Passport Issuing 
Authority), no police verification will be required for 
renewaVreissue of a passport. In the case of change of 
address of an applicant, only a document establishing 
the latest address would be Insisted upon. 

Mere chenge of addre.. will not wa,rent police 
verification. In the case of major change of physical 
appearance of an applicant, anyone of the procedures 
listed at paras 1 - 3 above, as the case may be, for 
issuance of fresh passports, may be followed to .. stablish 
the identity of the applicant. An applicant 'ilay be allowed 
to apply for a new passport In lieu of an expired/about 
to expire passports upto 3 years after ana one year before 
the expiry of the passport. In case a new passport is 
applied after more than three years after expiry of the 
old passport, the procedure listed at paras 1 - 3 above 
as the case may be, will be followed. 

(e) Duplicate pa.aporta: In this case, if there Is no 
adverse report in the notice of the passport issuing 
authority, a duplicate passport in lieu of a loat passport 
would be issued to an applicant for a period of 10 years 
subject to production of a police report regarding loss of 
passport and subject further to the details of the applicant 
tallying with those In the file of the lost passport In the 
PISON/PAC system. No pre/post Issuance police 
verification will be needed in these cases. Lost paasport 
circulars are to be issued immediately and Damaged/ 
Revoked/Impounded/Lost (DRIL) passport entries made 
in PISON system. 

(D) Chairman/Chairperson of Apex Business 
Organisations i.e. Federation of Indian Chambers of 
Commerce and Industry (FICCI), Confederation of Indian 
Industry (CII) and Associated Chambers of Commerce 
and Industry (ASSOCHAM) would issue Verification 
Certificates (VCs) in respect of owners, partners or 
directors of Companies that are members of the 
concerned Chamber. Based on these Verification 
Certificates (VCs) and the standard affidavit, passports 
would be issued to such applicants for ten years and 
would be subject to post-police verification. 

[English} 

Propoaal from Weal Benga' for 
Sport. Development 

5666. SHRI RAN EN BARMAN: Will the Mlnieter of 
YOUTH AFFAIRS AND SPORTS be pleased to state: 

(8) whether any proposal from West Bengal for 
development and promotion of sports has been received 
during the last three years and tlil-date; 

(b) If so, the details thereof and the action taken 
thereon; and 

(c) the present status of the above proposal? 

THE MINISTER OF PANCHAYATI RAJ, MINISTER 
OF YOUTH AFFAIRS AND SPORTS AND MINISTER OF 
DEVELOPMENT OF NORTH EASTERN REGION 
(SHRI MANI SHANKAR AIYAR): <a> to (c) Under the 
scheme of -State Sports Academies·, a proposal has been 
received from West Bengal but has been found deficient 
In certain respects. The deflclencle. have been 
communicated to the State Government for doing the 
needful. 

Apart from this, the Sports Authority of India (SAl) 
has a Regional Centre at Kolkatta. SAl is also running 
various sports promotional schemes such as the National 
Sports Contest Scheme (NSTC), Special Area Games 
(SAG), SAl Training Centres (STC), Army Boys Sports 
Company (ABSC) and Centres of Excellence (COX). The 
details of the number of centres under these Schemes in 
West Bengal, and the funds provided for trainees under 
these Schemes in the State of West Bengal during the 
last three years, are given below: 

Number of 
Centres: 

NSTC-2 
STC-4 
COX-1 

Funds provided during 
(Amount in Rupees) 

2003-2004 2004-2005 2005-2006 

1,10,71,699 73,57,407 85,74,906 

In addition, SAl is also pursuing with the State 
Government two proposals of a Water Sports Centre at 
Kalyani and in SAG Centre at BoIpur. 
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HNVY Water Production 

5667. SHRI ANANTA NAVAK: 
SHRI K.S. RAO 

Will the PRIME MINISTER be pleased to state: 

(a) the number of heavy water producing plants in 
the country and their capacity; 

(b) the target set and achieved during the lut three 
years, year-wise; 

(c) whether the present rate of production" luffiolent 
to meet the domestic demand; 

(d) if not, the eHorts made by the Govemment to 
Increase the production; 

(e) whether the GOVemment proposee to export heavy 
water; and 

(f) Jf so, the details thereof? 

THE MINISTER OF STATE IN THE PRIME 
MINISTER'S OFFICE (SHRI PRITHVIRAJ CHAVAN): (a) 
At present following six (6) heavy water plants are 
operating in the country and their capacities are given 
below: 

Plant Capacity 

Manuguru 185 MT 

Kota 80 MT 

Hazira 80 MT 

Thai 78 MT 

Tuticorin 49 MT 

Baroda 17.7 MT 

(b) The overall percentage target achieved by the 
operating heavy water plants during the last three years 
are as under: 

2006-2007 2005-2006 2004-2005 

106.4 117.4 121.6 

(c) Ves sir. 

(d) Does not arise. 

(e) and (I) Heavy water has been exported in the 
past. The export of heavy water Is decided on case to 
case basis. 

Vlael to Nigerian National. 

5668. SHRI CHANDRA MANI TRIPATHI: Will the 
Minister of EXTERNAL AFFAIRS be pleased to state 

(a) whether vilas were laaued to Nigerian nationals 
by the Govemment during the last three years; 

(b) if so, the details thereof; 

(c) whether many of them have not left the country 
even after the expiry of their visas; 

(d) If so, the reasons therefor; 

(e) whether some of the Nigerian Nationals are 
engaged in drug traHlcking, supply of weapons and 
espionage etc; 

(f) If so, the details thereof; and 

(g) the action taken by the Government in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRV OF 
EXTERNAL AFFAIRS (SHRI E. AHAMEO): (a) and (b) 
Ves. 7908, 9769 and 11178 visas were issued to Nigerian 
nationals in 2004, 2005 and 2006 respectively. 

(c) and (d» Instances of Nigerian nationals 
overstaying their visa period in India have been coming 
to the notice of the Government from time to time. Their 
overstay is mainly because of economic reasons. 

(e) and (f) Some cases of involvement of Nigerians 
in narcotic trade, forgeries, fraud, cheating etc., have come 
to the notice of the Government. 50, 75 and 72 Nigerian 
nationals were arrested during year 2004, 2005 and 2006 
reepec:tively for various crimes. 

(g) The Indian Missions/Posts abroad have been 
Instructed to scrutinise strictly visa \ applications of Nigerian 
nationals keeping in view their financial status, availability 
of retum ticket and proper verifICation of their antecedents. 
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They are required to ensure that the type of -visa is 
commensurate with the actual purpose of viait. Millions! 
Posts are also required to Insist on personal Interviews 
of Nigerian nationals to assess their financial status. They 
have been further Instructed to avoid generally granting 
muffiPle-entry visas. 

Chine.. Acceptance on Pak Terrori8t Cam.,. 

5669. DR. CHINTA MOHAN: 
SHRI RAW I LAL SUMAN: 
SHRI RAJIV AANJAN SINGH "LALAN": 

Will the Minister of EXTERNAL AFFAIRS be pleased 
to state: 

(a) whether China has accepted that terrorist training 
camps are being run In Pakiatan; 

(b) if so, the facts in this regard; 

(c) whether India has contacted the Chinese 
Authorities in this regard; and 

(d) if so, the details thereof including the facta 
gathered therefrom? 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
PRANAB MUKHERJEE): (a) and (b) Government have 
seen media reports stating that a Chinese national WM 
involved in recruiting people for the East Turklstan 
Liberation Organisation and sending them to terrorist 
training camps in Pakistan. 

(c) No. 

(d) Does not arise. 

{English} 

Reglatratlon of Nuralng Schoola 
end Collegea 

5670. SHRI P. KARUNAKARAN: 
SHRI K.C. PALLANI SHAMY: 

With the Minister of HEALTH AND FAMILY WELfrARE 
be pleased to state: 

(8) the number of nursing schoolslcolleges In privatel 
Government Sector in the country, State-wise; 

(b) whether these institutions have been registered 
wfth the Nursing Council; 

(c) if 80, the details In this regard; 

(d) the number of such InstlMlons running without 
proper registration In the country, particularly In Karnataka; 

(e) if so, the details thereof: 

(f) whether the Govemment has any plan to open 
more nursing schools/colleges to cater to the need8 of 
the health sector in the country, particularty in Tamil Nadu; 

(g) If so, the details thereof; 

(h) whether the Indian Nursing CounCU hM Inapected 
various nursing schools and nursing colleges in the 
country; and 

(i) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) to (c) There are 1704 Nursing Schools 
and 691 Nursing Colleges functioning In the country. State-
wise list Is given in the enclosed Statement-I. These 
institutions have been registered with the concemed 
Nursing Councils of the States but out of these only 
1312 Nursing Schools and 680 Nursing Colleges are 
approved by the Indian Nursing Council, details of which 
are given in the enclosed StatemenHI. 

(d) and (e) Out of the above 1704 Nursing Schools 
ancII 591 Nursing Colleges, there are 492 Nursing Schools 
and 11 Nursing Colleges which are functioning in the 
country without the approval of the Indian Nursing Council. 
However, these institutions have the approval of the State 
Nursing Council. Candidates qualifying from these 
inatitutlons can only practice in the particular state and 
not outside the state and abroad. There are 186 ~uralng 
Schools, 57 Nursing CoMeges In Kamataka which are 
functioning without the approval of Indian Nursing Council. 
But they have the approval of State Nursing Council. 

(f) and (g) The Govemment has already lsaued 
Instructions to State Governments for opening new 
SchoolslColieges in their States where there are no or 
insufficient institutions to cater to the need of the states. 

(h) and. (I) The Indian Nursing Council has inspected 
all the 1312 Nursing Schools and 680 Nursing Colleges 
as per detail given.. in the Statement-II. 
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Statement" 2 3 4 

Distribution 01 Nutsing Institutions lWXJgI7iztK1 by 11. Mizoram 5 2 
I'lIspt1Cf1vr1 SlBItI8 Nursing CouncIl 

12. onasa 6 
SI. States and GNM B.Sc (N) 
No. Union Territory 13. Punjab 0 29 

14. Rajasthan 75 5 
2 3 4 

15. Tamil Nadu 128 50 
1. Andhra Pradesh 343 70 

16. Trlpura 3 0 
2. Assam 27 2 17. Uttar Pradesh 58 3 

3. Bihar 0 0 18. Weat Bengal 35 0 

4. Gujarat 26 2 19. Delhi 15 5 

S. Haryana 30 10 20. Jhar1dland 13 0 

6. Himachal Pradesh 8 0 21. Meghalaya 5 0 

7. Kamataka 5n 294 22. Chattisgarh 8 9 

8. Kerala 202 61 23. State Madi. Faculty & 
Uttranchal Nurses 

9. Mahakoahal 25 21 Midwives. Uttrankhan. 3 2 

10. Maharashtra 112 25 Total 1704 591 

State",."t-II 

SIBle-wise list 01 Schoolslco/ltJg6s as lIpp/OvtJd by the Indl8n Nutsing Council 

SI.No. State General Nurses and Midwifery Colleges of Nursing (B.Sc.) 
Schools 

Government Private Total Govemment Private Total 

2 3 4 5 6 7 8 

1. Andaman and Nicobar 1 1 

2. Andhra Pradesh 8 174 182 3 104 107 

3. Arunachal Pradeeh 2 

4. Assam 3 8 11 2 3 

5. Bihar 8 7 15 

6. Chandigarh 1 1 

7. Chattisgarh 1 1 8 9 
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2 3 4 5 8 7 8 

8. Delhi 7 10 17 3 2 5 

9. Goa 1 2 2 

10. Gujarat 19 9 28 4 5 

11. Haryana 3 22 25 1 2 3 

12. Himachal Pradesh 6 1 8 

13. Jhartdland 2 2 

14. Jammu and Kashmir 2 2 

15. Kamataka 7 386 392 2 235 237 

16. KeraJa 10 127 137 3 66 69 

17. Madhya Pradesh 8 18 24 22 23 

18. Mahaarastra 24 47 71 2 21 23 

19. Manipur 4 4 

20. Meghalaya 2 3 6 

21. Mizoram 2 2 4 2 2 

22. NagaJand 

23. Orissa 3 17 20 7 8 

24. Puc:tucherrry 1 5 5 

25. Punjab 3 89 92 3 18 19 

26. Rajasthan 8 68 74 1 4 5 

27. Sikkim 

28. Tamllk Nadu 13 89 102 2 47 49 

29. Tripura 2 3 

30. Uttar Pradesh 1 49 50 8 8 

31. Uttaranchal 2 2 

32. West Bengal 27 11 38 4 5 

Grand Total 182 1150 1312 32 548 680 
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SeWng up of CCTV on Noida Toll BrIdge 

5671. SHRIMATI NIVEDITA MANE: 
SHRI EKNATH MAHADEO GAIKWAD: 

Will the Minister of SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS be pleased to state: 

(a) whether. the National Highways Authority of India 
(NHAI) and Nolda Toll Bridge Company he'... proposed 
to set up Closed-Circuit TV. (CCTVs) on the Nolde ToU 
Bridge to regulate traffic and check crimes; 

(b) If so, the detalls thereof; 

(c) whether CCTVs will also be aet up on the National 
Highways; 

(d) if so, the details thereof; 

(e) the time by which It Is likely to be set up; and 

(f) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) No, Sir. 

(b) Does not arise. 

(c) and (d) As part of Advanced Traffic Management 
System (ATMS), Including CCTVs are proposed at 
foHowing stretches under NHAI:-

(I) Ahmedabad-Vadodara Expressway (km 0.00 to km 
93.30) 01 National Expressway (NE)-I 

(ii) Agra-Gwallor section (km 8 to km 103) of National 
Highway (NH)-3 (III) Nellore-ChllakaJuripet section (km 
161.03 to 358.00) of NH-6 (Iv) Tambaram-Tlndivanam (km 
28 to km 121) section of NH-45 

(e) By Financial Year 2008-09. 

(f) Does not arise. 

/English} 

Aoeter Syatem tor AHervecI c.tegory 

5672. SHRI MAHAVIR BHAGORA: WlH the PRIME 
MINISTER be' pleased to state: 

(a> the time since when the roster system of 
reservation has been Implemented for the SCslSTs and 
the OBCs; 

(b) the details of the initial and the current position; 

(c) whether various Central Govemment Depatments 
are complying with the said roster system; 

(d) If not, the reasons therefor; and 

(e) the details of post based and vacancy based 
roster system implemented for SCsiSTs? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI SURESH PACHOURI): 
(a> and (b) Roster system for implementation of 
reservation for sea and STs was introduced In 1952. 
This system was suitably modified to Implement 
reservation for aBCs introduced in 1993. The rosters to 
implement the reservation were vacancy based till 
1.7.1997 which were replaced by post baaed rosters with 
effect from 2.7.1997. 

(c) and (d) Ministries/Departments of the central 
Government are required to comply with the roster system 
to Implement reservation in services. 

(e) In case of vacancy based rosters, reservation 
was determined on the basis of the number of vacancies 
arising In a cadre. In case of post based rosters, 
reservation Is determined on the bas. of number of para 
in the cadre. 

{English} 

Unaefe InJectlona 

5673. SHRI AMITAVA NANDY: 
SHRI N. JANARDHANA REDDY: 
SHRI JASHUBHAI DHANABHAI BARAD: 
SHRI SURESH PRABHAKAR PRABHU: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether as per WHO report one in every 10 
patients is suffering from medical' error in developed 
countries and the figure is very high in the case of 
developing countries; 
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(b) if so, whether the WHO has suggested for 
improving patient safety during his treatment; 

(c) if so, whether the Government has examined the 
report of WHO; and 

(d) if so, the outcome thereof and the corrective steps 
taken or likely to be taken by the Government for the 
safety of patients? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) to (d) There Is no specific report of WHO 
mentioning that one In every 10 patients around the world 
suffer from medical errors and that the figure Is high in 
the case of developing countries. However, on 2nd May, 
2007, WHO has launched the "Nine Patient Safety 
Solutions· to reduce medical errors which reportedly affect 
one in every 10 patients around the wortd. These nine 
solutions will be available in an aCC888ible form for use 
and adaptation by all WHO Member countries including 
India to re-design patient care processes and make them 
safer. 

The Government has been associated with various 
WHO programmes relating to patient care like (i) launch 
of the Global Safety Challenge 2005-06 with the theme 
·Clean Care is safer Care"· focusing on WHO guidelines 
on "Hand Hygiene and Health Care" for adoption In the 
hospitals, (Ii) signing of the pledge relating to Global 
Patient Safety Challenge in July, 2006 with the 
commitment to address health care l880Ciated infection 
in the country etc. 

National AIDS Control Programme III includes 
Infection Control & Waste Management Plan while NRHM 
also has guidelines for waste management and infection 
control in Government health care institutlona at all levels. 

Con .... lon of Four-lane Hlghwaya to Eight .. .,. 

5674. SHRI KASHIRAM RANA: Will the Minister of 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) whether the Government has taken a decision to 
convert four lane National Highways Into eight lane 
National Highways; 

(b) If 10, the details thereof, National Highway-wiee; 

(c) the percentage of four lane, six lane and eight 
lane National Highways out of the total National Highways 
as on date, State-wise; and 

(d) the details of the National Highways on which 
the work has not been started even after the sanction 
and the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) There are some proposals to 
convert four lane National HlghwaYI into eight lane 
National Highways around Deihl. 

(b) The details are given in the enclosed 
Statement-I. 

(c) The State/Union Territory-wise detaill of 
percentages of four lane, six lane and eight lane National 
Highways are given In the enclosed Statement-II. 

(d) There are no works, out of the aanctIoned works 
of eight laniog of the National Highwayll rnentloned above, 
which are yet to be started. 

The dtltails of wtmb' on NIIioMI HighWilY for COfIIIfImion to Eight l..iIntI8 

S.No. State Section NH No. Length (in Ion) Remarks 

2 3 4 5 6 

1. DelhilHaryana Delhi-Gurgaon 8 22.33 Involves 5 Ion 
(Access Contro8ed widening from 
8/6 lane) 6 to 8 lane and 

17.33 km widening 
from 4 to 8 lane; 
work started 
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2 3 4 5 6 

2. Delhi 8-lanlng of 12.5 Widening from 4 to 8 
Haryana-Delhl Border lane; work started 
to Mukarba Chowk 

3. Delhi Mukarba Chowk 1 8.5 Widening from 4 to 8 
to Mall Road lane; work completed 

4. Delhi km 3.4 to km 5.7 24 2.3 Widening from 4 to 8 
lane; work started 

6. Delhi km 5.7 to km 7.7 24 2.0 Widening from 4 to 8 
lane; work included In 
current year'. Annual 
Plan 

StaMment" 2 3 

51. Name of State! Percentage of length 13. Kerala 3.7 
No. Union Territory of National Highways 

having four lane, six 14. Madhya Pradesh 3.2 
lane and eight lane 

15. Maharashtra 16.7 

2 3 
16. Manlpur 1.5 

1. Andhra Pradesh 28.0 17. Megha/aya 0.0 

2. Arunachal Pradesh 0.0 18. Mizoram 0.0 

2. Assam 0.7 19. Nagaland 0.0 

3. Bihar 6.0 20. Orissa 9.8 

4. Chandlgarh 63.7 21. Pandicherry 3.0 

5. Chhatishgarh 2.5 22. PanJab 17.2 

6. Delhi 100 23. Rajasthan 15.6 

7. Goa 9.7 24. Sikklm 0.0 

8. Gujarat 34.5 25. Tamil Nadu 12.1 

9. Haryana 26.9 26. Trlpura 0.0 

11. Himachal Pradesh 0.0 27. Uttar Pradesh 15.7 

10. Jammu and Kashmir 1.2 28. Uttranchal 0.4 

11. Jharkhand 10.2 29. West Bengal 18.4 

12. Kamataka 15.7 30. Andaman and Nlcobar 0.0 
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Modemlllltion of Po'" 8yaWn 

5675. SHRI HEMLAL MURMU: Will th.. Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
pleased to state: 

(a) the targets fixed and achievements made under 
various schemes including Rural Postal Ufe Insurance 
and other insurance schemes accomplished by the 
Department of Posts during each of the last three years 
and the current year, till date, State-wise; 

(b) whether the Department of Posts has failed In 
providing better services to the customers In comparison 
to the banks in the country as also in providing attractive 
returns in traditional deposit schemes; 

(c) if so. the reasons therelor; and 

(d) the steps taken/proposed to be taken to improve 
the situation? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) The Information is being 
collected and will be laid on the Table of the House. 

(b) to (d) No, Sir. Department of Posts is retailing 
Post Office Savings Sank products to the customers under 
Post Office Small Savings Schemes on behalf of Ministry 
of Finance. The rules are framed under Post Office 
Savings Sank Act, 1873, Post Office Saving Certificate 
Act, 1959 and PPF Act, 1968 by Ministry of Finance. 
Sanks are providing services under different Acts. There 
is no comparison between Banks and Department of 
Posts. 

{Englishl 

Development of Cheap Hepatltle-C 0,. 
5676. SHRI L. RAJAGOPAL: 

SHRI CHANDRAKANT KHAIRE: 
SHRI BALAS HOWRY VALLABHANENI: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(8) whether the 15 million people have chronic 
hepatitis-C in the country; 

(b) If so, the details thereof, State-wlse; 

(c) Whether an Indian Profesaor of infectious diseases 
have developed a cheap hepatltls-C drug at Imperial 
College with the help of London School of Pharmacy; 

(d) If so. whether they have approached Union 
Govemment for co-sponsorlng the clinical triala; 

(e) if 80, the reaction of the Govemment thereto; 

(f) whether the testing of affordable hepatltls-C drug 
is also going on in other laboratories of the country; 

(g) if so, the detalls thereof; 

(h) the likely cost of the drug; and 

(i) the time by which the human tests of this drug Is 
likely to be completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) and (b) As informed by ICMR, it I. 
estimated that there are 12.5 million Hepatitis-C virus 
(HCV) eamers in the country. It Is generally accepted 
that chronic hepatitis occurs in about 55% of HCV infected 
individuals within 15-20 years of infection. Data regarding 
people infected with HCV is not maintained State-wise. 

(c) to (I) According to Hammersmith Research News 
dated 2nd October 2006, a team led by Prof. Sunil 
Shaunak and comprising researchers from Hammersmith 
hospital, Imperial college, London School of Pharmacy 
has claimed that the new drug 'Pegylated interferon' for 
treatment of Hepatitls-B is effective in curing Hepatitla-C 
also. However, no request for clinical trials of the drug 
has been received by the Govemment. 

Indl.'. Agreement with Kuwait 

56n. SHRI PANNIAN RAVINDRAN: 
SHRIMATI NIVEDITA MANE: 
SHRI RAMDAS ATHAWALE: 

Will the Minister of OVERSEAS INDIAN AFFAIRS be 
pleased to state: 

(a) whether the Government has entered into 
. agreement with Kuwait in respect of Indian Labourers In 

Kuwait; 



387 MAY 16, 2007 388 

(b) if so, the detaila of the agreenwnt; and 

(c) the time by which the .g .... ment would come 
into force? 

THE MINISTER OF OVERSEAS INDIAN AFFAIRS 
(SHRI VAYALAR RAVI): (a) and (b) Yes Sir. The 
Government has signed • Memorandum of Understanding 
on Labour, Employment and Manpower Development with 
the State of Kuw.lt. The Memorandum of Understanding 
intrJr-alis, would facilitate recruitment of manpower between 
the two countries and ensure welfare of the Overseas 
Indian workers. The .... morandum of Understanding also 
envisages constitution of a Joint Working Group of the 
two countries to implement the same. 

(c) The Memorandum of Understanding shaH become 
effective from the date of serving a final notice by both 
parties announcing that It has fulfilled the legal requirement 
to implement the Memorandum of Understanding. 

Unlimited Tala on aa.le, Mobile and WLL Phonu 

5678. SHRI VIKRAMBHAI ARJANBHAI MADAM: 
SHRI RAGHUVEER SINGH KOSHAL: 

Will the Minister of COMMUNICATIONS AND 
INFORMATlON TECHNOLOGY be pleased to state: 

(a) whether any new scheme for unlimited talk on 

the Basic, Mobile and the WLL phonal h. been launched 
by the Bharat Sanchar Nigam limited (BSNL) recently; 

(b) If 80, the details thereof; 

(c) whether the above plan of BSNL has also been 
made .vallable on both post-paid and pre-paid mobUe 
phones; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) and (b) Sir, a new scheme 
for unlimited free calls within BSNL Network has been 
launched In respect of Axed and WLL services in Andhra 
Pradesh Circle only. Besides this, an unlimited talk time 
scheme within BSNL Cellular Network of a circle viz. 
Plan 725 under Post-paid Cellular services is already In. 
operation since August, 2006 through out the country. 
Details are given In the enclosed Statement-I and II. In 
&:addition to above, field units of BSNL have also offered 
similar packages considering needs of customers and local 
market conditions. 

(c) The new scheme for unlimited talk in respect of 
fixed and Wireless in Local Loop (WLL) services in Andhra 
Pradesh Circle nas not been extended to CeUular services. 

(d) Does not arise in view of (c) above. 

htemenr I 
BSNL unNmIttKI fffHI c.tI/s achMNI within BSNL ntI/woIf( undtlr RxtH¥WLL ssrvices 

Particular 

Monthly Charges 

Free Calls MCU (for 
other calls) 

Unit Rate 

CIII ChI ..... 

CaD to BSNL 
Fixed WI..l 

CaD to BSNL CelhJlar 

UnIimItId free 
Cal within SDCA 

in BSNL FIXed 
Network 

2 

As. 399 

75 

1.20 

Unlimited free call 
within SDCA 

AI per 8ldIting 
rates 

Unlimited f .... Unlimited free 
Cal within Circle Cd within Cin:Ie 

in BSNL FIXtd in BSNL FixecU 
Network Cenular Network 

3 4 

Rs.599 Rs.899 

Nil Nii 

1.10 1.00 

UnlImited free cal Unlimited free 
within Circle call ~ Cin:Ie 

~ per existing Unlimited ...... free call 
within Circle 
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2 3 " 
All Other Calls to 95, As per existing As per existing As per existing 
CeHWlL, other Network, rateI ratlS rates 
Internet. STD & ISO 

Migration Allowed Free Allowed Free AIowed FnII 
of ChafVe 01 Charve of Charge 

Note: (I) The above plana .... launched only In AP Circle. 
(II) The above packages have been launched with ettect from 07.05.2007. 
(iii) The above package Is not applicable to PCOaIDID FI1InChI ... etc to whom tie commIuIon Ia payable. 

1. 

2. 

3. 

St.tement-l' 

P08I-pIIid I8Ii1f 01 BSNL CtJIIul8r SsrvictIs lIS on 31.03.2007 

Partlcula,. 

1 

Activation chargea In Aa. 

Monthly Fixed chargee In Aa. 

Free call1hnonth • any Network (Worth Aa.) 

4. Call chargellmta In Ae. 

Pul.. ,.ta for Intrallntar Circle calla (In aeconda) 

A. Intra Circle Calla 

To GSMlUASP (Own) 

To GSMlUASP (Others) 

To FixedIWLL (Own) 

10 FixedIWLL (Others) 

CWC/FIW (Own network) any two numbers 
(at least one number should be landllne): 

B. tnter CIrcle Calle 

To GSMlUASP (Own) 

To GSMlUASP (Others) 

To FixedlWU (Own) 

To RxedlWU (Others) 

Put.. ,.te for ISO calla (In aeconda) 

2 

100 

725 

o 

60 

0.00 

0.40 

0.40 

0.40 

0.10 

0.40 

1.50 

1.50 

1.50 

60 

370 
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1 2 

C. ISO call. 

(a) USA, Canada, UK 6.00 

(b) Srllanka 7.20 

(c) Europe [other than UK] Singapore, Thailand, Malaysia, 
indonesia, Hong Kong 8.00 

(d) Kuwait, Bahrain, UAE, Oman & Qatar 9.60 

(e) Rest of the world 10.00 

5. SMS Charge. In A.JSMS 

A. Plein P2P SMS (mo. 160 cha,.cteralSMS) 

a. Free SMS in Nos. (Own Networ1()··· Nil 

b. Free SMS worth As. Nil 

c. Local (within LSA) 

(i) Own networ1( 0.00 

(ii) Other networ1( 0.40 

d. National (outside LSA) 

(i) Own networ1( 0.40 

(iI) Other networ1( 0.40 

e. International 5.00 

B. Plein non-P2P SMS 0.80 

C. SMS Delivery report 0.10 

6. Aoamlng call Chlir.. with 10 Me pul.. (AalMln) 

A. National Aoamlng 

a. Fixed monthly charges Nil 

b. Outgoing calle within visited LSA (Local) 1.40 

c. Outgoing calls beyond visited LSA 2.40 

d. Incoming calls 0.65 

e. Outgoing SMS (max 160 characters) 0.80 

B. InternetloNli Aoamlng 

(a) • International In-roamera with 10 HCOnda puI.. AaMln. 

(i) Outgoing LocallSTD call charges 49 
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1 

(Ii) Out going ISO caR chargee 

(Iii) Incoming call charges 

(iv) Outgoing SMS (max 160 chal'llCte .. ) 

(v) Incoming SMS 

b. International outbound roalnen 

(a) Fixed Monthly chargee 

7. OPR80 ..... : 

A. Option" 

(I) ActIvation Chargee (Re.) 

(iI) Monthly eubacrlptlon (Ra.) 

2 

75 

20 

Nil 

o 

49 

(Iii) Download chargee (Ra.)lKB beyond free uaage 

(Iv) Free uaage In MB 

0.01 

5 MB 

B. Optlon-ll 

(v) Uaage chargee on roaming (RI.) 

(I) ActIvation Chargee (RI.) 

(II) Monthly eub8crlpllon (Re.) 

0.02 

(iii) Download chargee (RI.)IKB beyond free ...age 

(iv) Free uaage In MB 

o 
199 

o 
Unlimited 

(v) Usage chargee on roaming (Re.) 

•• MUS chIIrgH 

(I) Free MMS 

(II) Rate P 2PIMMS (Re.) 

(III) M2P (Downloecler to pay) 

0.02 

o 
3 

AI per rate fixed by content provider 

Note: "·Fr .. 200 SMS (within LSA) for new COIIIK1Ion for two month8 from the date 01 8C11vatlon. 

RehabilltIItIon of HIV Pat ... 

5679. SHRIMATI P. SATHEEDEVI: WII the MIn ..... 
of HEALTH AND FAMILY WELFARE be pl •• ad to 
state: 

(a) whether there Is any 8Cheme for rehabilitation of 
PlIV·posltive patients by the Central Govemment; and 

(b) if 10, the detda thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
lAKSHMI): (a) and (b) Under National AIDS Control 

I 
Programme (Phue·IU), there Ie provi8lon of free Anti-
retrovirel Treatment (ART) or eligible HIV/AIDS patienta, 
which Ie expected to prolong aurvival. Improve the quality 
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of life and functional. capacity. These services are being 
provided through 126 ART Centres where currently more 
than 73 thousand HIV/AIDS patients are being treated. 
In addition, 122 Community Care Centres have been set 
up in the non-govemment sector to treat opportunistic 
infections, where counselling on prevention, drug 
adherence and nutrition is also provided. 

Grant. under CRF 

5680. SHRI MANORANJAN BHAKTA: Will the 
Minister of' SHIPPING, ROAD TRANSPORT AND 
HIGHWAYS be pleased to state: 

(a) the funds released during the last three years to 
Andaman and Nicobar Islands from the Central Road 
Fund (CRF), yearwise; 

(b) the details of the State Highways and the major 
district roads developed during the said period; 

(c) whether the utilization certificates have been 
received by the Union Government from the State 
administrations; and 

(d) if not, the action taken/proposed to be taken by 
the Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHAt 
K.H. MUNIYAPPA): (a) The funds released during the 
last three years under CRF to Andaman & Nlcobar Island 
are as follows: 

Year 

2004-05 

2005-06 

2006-07 

Amount Releued 
(Rs. in Lakha) 

58.00 

74.83 

(b) A length of 1.5 Km of Andaman Trunk Road 
(subsequently declared as NH 223 in 2004) has been 
completed and the work in remaining 8.5 Km length is In 
pr0gnt88. 

(c) and (d) Utilization certificate upto 28.02.2007 has 
been received from Andaman & ,NicObar Administration & 
based on the same funds have been released. 

{Tl'llnslstion} 

Incr ... lng c.... of Dyalexl8 

5681. SHRI RASHEED MASOOD: Will the Minister 
of HEALTH AND FAMILY WELFARE be pleased to 
state: 

(a) whether the rapid increase In the number of cases 
of learning disorder dyslexia in children has been 
registered in the entire country; 

(b) if so, the details of the facts in this regard; 

(c) whether the Government proposes to formulate a 
scheme to fight this disease; 

(d) if so, the datal" thereof; and 

(e) the other measures being taken by the 
Govemment to check this disease? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) ..ad (b) There is no epidemiological data 
on the prevalence of dyslexia in the country. There Is no 
available data to suggest thst dyslexia is registering rapid 
increase in the country. 

(c) to (e) Remediation and Accommodation are the 
major management strategies in the fight against dyslexia. 
The ~remedlal efforts for dyslellia need to focus on 
phonological awareness training which can improve 
reading decoding skills. 

The Rehabilitation Council of India under Mlo Social 
Justice & Empowerment recognizes c;Q1.II888 that train 
special educators. The NCERT and the CBSE, ICSE and 
some state boards give exemptions in languages and 
certain subjects to assist these children. The Sarva 
Shlksha Abhiyan Programme al80 has, as its aims, 
attention to these children in regular schools. 

{English} 

Sale of Exee.. Output from Ca.,uve Coal MI ... 

5682. SHRI BASU DEB ACHARIA: WID the PRIME 
MrNISTER be pleased to state: 

<a) whether the companies' with captive coal mines 
are allowed to sell excess output as reported in 'Business 
Line' dated April 16, 2007; 
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(b) if so, the cMtda thereof; 

. (c) whether the Group of MiniIter8 tMIV8 examined 
the proposal; 

(d) if 80, the·detIdII thereof; and 

(e) the action takenlpropoeed to be taken by the 
Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL (DR. DASARI NARAYAN RAO): (a> and (b) No, 
Sir. However, during the development phase of a coal 
block andlor in the event of approved mine capacity 
exceeding the assessed requirement of coal for the Hnked 
end use plant, a captive coal block allocatee is required 
to dispose of surplus coal to the local subsidiary of Coal 
India Limited (CIL). 

(c) No, Sir. 

(d) and <e) Do not arise in view of reply to part (c) 
above. 

Plttabl. Condition of Hoaplta18 

5683. SHRI C.t<. CHANDRAPPAN: WIH the Minister 
-at HEALTH AND FAMILY WELFARE be pl .... d to 
state; 

<a) whether the medical facHlti .. In the Government 
hospitals In the National C8pitaJ T.rrltory of Deihl has 
been poor as mentioned in the C&AG Report; and 

. \ 
(b) if 80, the <*alia of Ita flndlnge\and meuurea 

proposed to be taken to Improve the sItUation? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): <a) and '(b) In the Audit Report Vol-II 
(Peitormanc. Audit of Civil Department) DeIhl of GAG for 
the year 2005-06, observations have been made about 
functioning of four hospitals In Deihl namely Lok Nayak 
Hospital and Deen Dayal Hospital under the Government 
of NCT of Delhi, Hindu Rao Hospital under the Municipal 
Corporation of Delhi and Charak Pallka Hospital under 
the New Delhi Municipal Corporation. 

In so far 8& Central Government hoapitaII In Delhi 
are concemed, adequate medical facilities are available. 
Further, medical facilities are constantly being reviewed 

and up-graded .. per requintmerlt8 of patlent care and 
availability of f8IOurcea. 

5684. CH. MUNAWAR HASSAN: Will the Miniater of 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pIeaHd to 8t8te: 

(a> whether the land owned by the National HIghways 
Authority of India has been illegaHy occupied by hospitals, 
malia, petrol pumps as well as other people; 

(b) If 10, the detail, thereof; 

(c) the time since when the above land has been 
I11egaiiy occupied by vartoua agencieelpeople; 

(d) the action taken by the Government to get the 
land vacated and aIao take action against office,. 
reaponeIbIe for l1iegai occupation of the land; and 

(e) the time by which the said land Is likely to be 
vacated? 

THE MINISTER OF STATE IN THE MINISTRV OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 

I K.H. MUNIVAPPA): <a) to (c) During demarcation of land 
from Ashram to Badarpur eect\br\ of NH-2done upon the 
direction of Hon'ble High Court of Deihl, It w.. found 
that Indraprutha Apollo Hoepital had .ncroached upon 
some land of National t:IiWlways Authority of India (NHAI). 
Subeequently, MonllOrlng C$tmlttee appointed by Hon'ble 
High Court recomfnended to ,'8mOve the encroachment . 

As per deciIiOn ..... by '"""' Secretary, Government 
of NattonaJ C8pItaI·oJeaIerf of Delhi, the re-demarcatlon 
wee done on 04.052007 and Indraprutha Apollo Hospital 
Authorttiee we... Iuued with a notice to remove their 
encroachmentI. Consequendy, Inclraprutha Apollo Hospital 
hu ehllted ite atructUl'll and balance encroachment hu 
been removed on 14.05.2007. As on ~te,there Is no 
encroachment. 

Apart from above, although certain encroachments 
are .-ung on various National Highways. However, Illegal 
ocx:upatione by ho8ptt8Is, malle and petrol pumps have 
not been reported. 

(d) Whefwer, there exl8t encroachments on Natleqal 
HIghways, lheM'are being rerI'IC)Wd with the help of ~ 
~ AditHnl.tralion and aomeIim .. the matteI; Is 
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aleo taken up with State nodal otflcera tor expediting the 
process. 

(e) The enoroachmenta would be cleared during the 
course of execution of work. 

5685. DR. K.S. MANOJ: Will the Minister of HEALTH 
AND FAMILY WELFARE be pleuecl to Wite: 

(a) whether the ductors serving In Government 
services are not geUlng admission to Post-graduate 
Courses by virtue of non puslng the PG Entrance 
Examination; , 

(b) if so, the details thereof; 

(c) whether the Government is contemplating to bring 
any Legislation to reserve a certain number of Post-
graduate Medical Seata for doc:tora serving In Government 
services so as to aUract doctors to rural health services 

(d) if SQ, the details thereof; 

(e) whether the Government has revleweCi any 
representation trom the State Government of Kerala 
requesting for exemption of serving doctors from P.G. 
Medical Entrance Examinations; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEAqH AND FAMILY WELFARE (SHRIMATI PAHABAKA 
. ~KSHMI): (a) and (b) M per the Medical Council of 
India Post Graduate MedIcal Education Regulationl 2000, 
admission to various Poat Graduate cou ..... can be made 
only on the basis of)eautta of the entrance eXaqUnatlon 
conducted by the presCribed authorttle8. It Is underatood 
that doctors serving in Government eerv1ce8 are finding It 
difficult to paas the Post Graduate Entrance Examination. 

(c) No Sir. 

(d) Does not arise. 

(e) and (f) No, Sir. However the Government of 
Kerala sent "The Kerala Medical Officers Admiuion to 
Post Graduate Courses under Service Quota Bill, 2008' 
to the Central Government for coR:'ments. The Bill 
envisages for reservation of seata among medical otlicenl 
of the State of Kerala and to have aelection procedure 

for admission to various post graduate COUr888· in the 
Medical colleges under the service quota considering their 
service under the Govemment. ThiI Minlatry has IUpported 
the Bill. 

High-Tech Monitoring Agency 

5686. SHRI B. MAHTAB: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

(a) whether the Government proposes to set up high-
tech monitoring agency In the country; 

(b) the aims and objectives for the setting up of the 
agency; 

(c) the names of organizations that has been 
appointed 88 the nodal agency in this regard; 

(d) the amount allocated by the Planning Commi88lon 
for Its Implementation? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) Yes, Sir. The Government 
proposes to set up a Centre for Communication Securly 
R .... rch and Monitoring. 

(b) The main objective for setting up the above Centre 
Is to provide mandatory access to Law enforcement 
agencies for intercepting, monitoring and analysis of the 
activities of the criminal elements and their 80clal 
networking both proactively, online and through po.t· 
analysis of Information . 

(c) Centre for Development of Telematics (C-DOT), 
an autonomous b"dy of the Government of India hu 
been appointed 88 the nodal agency for implementation 
of the project. 

(d) A budget provision of Rs. 50 crores has been 
provided during 2007·2008 for setting up the above 
Centre. 

Primary Health Cent .... 

5687. SHRI DUSHYANT SINGH: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) the number of Primary Health Centre. and 
Community Health Centres sanctioned and 88t up i,\ 
Rajasthan during the Tenth Plan period; 
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(b) whether Govemment has a proposal to upgrade 
any such Health Centres during the Eleventh Plan; 

(c) whether Govemment has a proposal to engage 
mobile health centre in the in8CC888lble a,... In the State; 
and 

(d) jf so, the number of mobile health van, doctors 
and other allied services with medicines proposed to be 
provided to such centres for the purposes? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) There wu no target given to the State of 
Rajasthan for setting up of Primary Health Centres (PHCe) 
during the 10th plan. The State of Rajasthan has eel up 
49 Community Health Centres (CHCa) during the 
10th plan as against the target of 49 CHCa. 

(b) Yes, Sir. Under the National Rural Health Mission 
(NRHM), all CHCs in Rajasthan are being upgraded to 
Indian Public Health Standards (I PHS) over the XI Plan. 
The PHCs are also being upgrades and residential 
accommodation provided to medical officers and staff 
nurses 

(c) and (d) Yes Sir. The State of Rajasthan, under 
NRHM has been released funds for proviaion of Mobile 
Medical Unit (MMUs), 0 one Unit per district In State. 
The State proposes to provide two vehicles each for all 
32 districts of the States with provision of a vehicle with 
essential accessories along with a vehicle for the staff 
for 27 districts and a vehicle with diagnostic acceuories 
for 5 districts of the State along with a vehicle for the 
staff. 

Review of nbet Policy 

5688. SHRI SURESH PRABHAKAR PRABHU: 
SHRI SHAILENDRA KUMAR: 

Will the Minister of EXTERNAL AFFAIRS be pleased 
to state: 

(a) whether the attention of the Govemment hal been 
drawn to the statement made by the Tibet's spiritual 
leader, Dalai Lama on CNN-IBN channel that India's over-
cautious attitude towards llbet was creating resentment 
among Tibetans and urged India to periodically review Ita 
Tibet Policy as reported in the 'Hlndustan llmes' dated 
April 9, 2007; 

(b) If so, the reaction of the Govemment thereto; 
and 

(c) the present policy of the Govemment on llbet? 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
PRANAB MUKHERJEE): (a) to (c) Govemment have seen 
the report carried in the 'Hlndustan Times' of 
9 April 2007. 

Government have recognised the Tibet Autonomous 
Region as part of the territory of the People's Republic 
of China. 

Status of by...,... Roe. on NH 

5689. SHRI P.C. THOMAS: Will the Minister of 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) the present status of by-paaa roads In different 
National Highways including Thripunlthura, Muvattupuzha 
and Kotharnangalam by-paaaea in NH-49 In Kerala, which 
are proposed for constructions; and 

(b) the steps taken by the Union Govemment to 
expedite the works of the.. projects? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) and (b) There are ten bypus 
proposed for construction on various National Highways 
in the· State of Kerala. The status of th ... byp..... is 
enclosed as statement. 

As regards Tripunlthura, Muvattupuzha and 
Kothamangalam bypasses on NH 49, the alignment of all 
the bypasses has been approved by the Ministry. Land 
acquisition Is In progress in part length of Tripunlthura 
bypass. The land acquisition estimates for Muvattupuzha 
and Kothamangalam bypasses and the balance length of 
Tripunlthura bypass have not been received from the State 
Govemment of Kerala. 

The balance wo'" of remaining seven bypasses falling 
on NH 17 and NH 47 Is propoeed to be taken up along 
with four 'aning of NH 17 and NH 47 under NHDP 
Phase III. 
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BYJN1S8t16 ~ for ConstnJCIion on WlIiou6 NltioMl HighwB)I$ in Ktll1III 

SI. No. Name of 8ypasa NH Total Status RemarkI 
No Length 

(In km) 

1. Thalassery-Mahe bypass 17 18.031 0 LA completed in 9.14krn and In balance BIIance work to be 
portion yet to be taken up. taken up under NIt)p 

0 ConstructIon yet to be taken up PhIue IN 

2. Koilandy deviation bypua 17 11.21~ 0 LA completed in entire 1engIh. -'do-
0 ConItrucIIon yet to be takIn up 

3. Kozhikodt bypuI 17 28.124 0 LA completed In antIre length. .-do-
0 ConItruction completed in 13.824. km 
0 Construction In progreI8 in 2.74 Ian 
0 In balance length construction 

yet to be taken up 

4. Kodunglllur bypua 17 4.66 0 Algnment approved -do-
• LA and construction yet to 

be taken up 

5. Allapuzha bypass 47 7.58 0 LA completed in entire length. 
0 ConItrucIIon completed in 3.73km 
0 8afanoework in progreII except 

2ROBI 

6. KoIlam bypasa 47 13.141 0 LA completed In entire length. 
0 Construction completed in 4.74 km 
0 BaIanoe construclion' yet to be 

taken up 

7. Thiruvananthapuram-Neyyakare 44.253 0 LA completed in 25.87 km and In 
prognIII in 5.47 kin. 

0 ConstnJclion completed in 22.8 km 
0 LA and COIIItrudion In bIIInce 

portion yet to be liken up 

8. TripunHhura bypIsa 12.13 0 LA in progf181 in 3.75km and To be done 
in balinc:e portion yet to be taken out of NH(O) fundi 
up. 

0 ConeIIuction yet to be takoen up 

9. MuvatlUpuzha bypua 4.58 0 Alip1tnt approved -do-
0 LA and construction yet to be taken up 

10. KothamangaJam . bypIII 3.15 0 AlIgnment approved -do-
0 LA and conalrudion yet to be 

talcenup 
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lAS (hV)RuI_. 2007 

5690 . SHRI JASHUBHAI DHANABHAI BARAD: Will 
the PRIME MINISTER be pleased to state: 

(a) whether the Govemment has reoentty lseued the 
Inclan Administrative Serva (Pay) Rules, 2007 introclJcIng 
'No Training-No Promotion' rules for the lAS officers u 
reported in the HtndustanTirnea dated April 09, 2007; 

(b) if so, the detalls of the matter reported therein 
and the reasons therefor, 

(c) whether the Govemment hal examined the 
recommendations of the Surinder Nath Committee and 
the Yugandhar Committee on the ialus; 

(d) if so, the dataila of the recommendatlona given 
by both the Comrnltteel In thie regard; and 

(e> the action taken by the Govemment on the 
recommendations of these Committees? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI SURESH PACHOURI): 
(a) and (b) This Department has issued lAS (Pay) Rules, 
2007 on 20.3.2007 providing, Inter alia, that an lAS officer 
shall be appointed to Junior Administrative Grade and 
Super Time Scale of the lAS only after he has completed 
Phase III and IV of the prescribed mandatory mid career 
training respectively. Further, theae rules provides that an 
lAS officer shall be eligible for drawing Increment after 
completion of 28 years of service only atter he has 
completed Phase V of such training. These provisions 
have been incorporated to ensure that specific training 
inputs needed to be given at key atagea 80 that an 
oHicer is adequately equipped to deal with the challengee 
of his job for about the next ten years of hie service. 

(e) Yes, Sir. 

(d) The Committee to Review In-Service Training of 
the lAS officers headed by Shri B.N. Yugandhar, in Its 
Report, had recommended imparting of Phase III training 
of 8 weeks durations for the lAS officers In their 12th 
year of service, phase IV of 12 weeks duration in the 
20th year of service and phase V in the 28th year of 
service. The Surinder Nath committee, in Ita Report had 
recommended that merit based system of promotion be 

Introduced and career training programme. made 
mandatory for promotion of All India Services officers to 
dlHerent Ieveia. 

(e) TheM recommendatlona were examined by the 
Govemment in detail and Implemented with aultable 
modifications through the relevant provialona of lAS (Pay) 
Rutea, referred to In the reply to parte (a) and Cb) of this 
question. 

Increealng Toll Tax 

5691. SHRI SUGRIB SINGH: 
SHRI KISHANBHAI V. PATEL: 

WUI the Minister of SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS be pleased to atate: 

Ca) whether the Govemment propoaes to Inc ...... 
the toll taxe. charged on the National Highway. in the 
country; 

(b) if so, the details In this regard; 

(c) the ellimates amount of toll Incurred by the 
Government annually on the maintenance of the National 
Highways in the country; and 

(d) the present criteria of fixing the toll tax .. In the 
country? 

THE MINISTER OF STATE IN THE MINISTRY OF ' 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): Ca) and Cb) User Fee (Toll) charged 
on National Highways In the country are subject to 
revision, based on wholesale Price Index (WPI). The rates 
noIIfIed for public funded project are revised every 6 y .. ,.. 
wh ...... the rates for BOT CBuIId, Operate and Transfer) 
projecta are reviaed on the basi. of concessionaire 
agreements. 

(c) The ~venue realised from. totl forms a part of 
the General revenue of the Government. Funds for 
maintenance of National Highways are pr<Mded separately 
In the Budget 

(d) The levy and collection of the U.., fee (ToR) Ie 
gowmed by the National Highway (rate of fee) rules 
1997 and as amended fro"" time to time. 
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<e) if so, the re880ns thel'8for; and 

(f) the time by which the said project I. likely to be 
completed? 

5692. SHRI M. ANJAN KUMAR YADAV: WIH the 
Minister of SHIPPING. ROAD TRANSPORT AND 
HIGHWAYS be pleued to state: 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K H. MUNIYAPPA): (a) The length of each of the National 
Highways (NHs) puslng through Andhra Pradesh I. 
enclosed as statement. 

(8) the length of each of the National Highways 
passing through Andhra Prade8h; 

(b) the number of National Highways converted into 
four lanes; 

(b) Only One National Highway namely NH-5 has 
been fully converted Into four lane. In addition 39 Km of 
NH-7, 80 Km of NH-9 and 21 Km of NH-202 have been 
converted Into four lane. 

(c) the number of National Highways linked with the 
Golden Quadrilateral alongwlth their names; (e) Only NH-5 forms part of the Golden Quadrilateral. 

(d) to (1) The entire length of Golden Quadrilateral 
passing through State of Anclhra Prade8h has been four 
l&ned. 

(d) whether there is any delay in the conatruction of 
the said quadrilateral; 

SI. 
No. 

2 

3 

4 

5 

6 

7 

8 

9 

NH 
No. 

2 

4 

5 

7 

9 

16 

18 

43 

63 

202 

Statement 

Ltll1g1h of tISch of thB NslloMl HlghnY8 Pll'6i1l9 /hmugh Andh,. PmitW1 

Route 

3 

Kamatka Border-Palmaner-Chlttor Naraharlpeta-upto 
Tamil Nadu Border. 

From Orlaaa Border-Ichehapuram-Naraaannapeta-Srikakulam-
Bhlmunlpatnam-V1ahakhapatnam-Prattlpadu-Rajahmundry-Eluru-
V1jaywada-Guntur-Ongal-Nellor-Gudur upto Tamil Nadu Border 

From Maharuhtra Border-Adilabad-Nlrmal-Ramayampet-Hyderabad-
Kumool-Gooty-Anantpur-Penukonda-Karnatka Border 

From Kamatalca Border-Zahlrabed-Hyderabad-Surlapet-Vijaywada-
Machllpatnam 

Nlzamabad-Armur.Jaglial-Chlnnur upto Maharuhtra Border. 

Kumool-Nandya-Cuddapah-Rayachot-Chlttor. 

From Orl .. a Border-Ramabhadrapuram-Vizianagaram.Jn. with NH-5 near 
Natavalasa. 

From Kamatka 8ot'def-Guntakal-Gooty. 

Hyderabad-Warrangal-Venkatpuram upto Chhattl8garh Border. 

length 
Km. 

4 

83 

1000 

753 

430 

220 

369 

83 

62 

244 
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2 3 4 

10 205 

11 214 

Ananthapur-Kadirl-Madanapde-R.nigunta upto T.N. Border 

Kathipudi-Razoht-Kakinada-Naruapur-PamumJ 

360 

270 

12 214A The Highway .tartlng from the junction of NH-214 near OIgamarru 
connectlong Naruapur-Machillpatnam-Challapa/Ie-Avanigadda-RepaJle 
Bapatla-Chlr.aa and t.rmlnatlng at Ita junction with NH-5 near Ongole 

255 

13 219 Madanpelll-Punganuru-PaImaner·Kuppem upto Tamil Nadu Border 128 

14 221 The Highway etarting from the junction of NH-9 n.ar Vljaywada connection 
Kondapdi-MaJlavaram-T1ruvuru-Penuballl-Kottagudam-Paloncha-
Bhadrachalam-NeIIIpaka-Chinturu-Konta upto Chanlegarh border 155 

15 222 From Maharuhtra border to junction with NH-7 near Nlrrnal 60 

Total 

{English} 

PTT ServlOH by the Mobile CompMlee 

5693. DR. M. JAGANNATH: WiU the Minillter of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to stat.: 

(a) whether the Government hu recently given 
permiulon to the Cellular Mobil. Service Companies and 
Universal Acce88 Service Companies to offer Push to 
Talk (PTT) services; 

(b) if so. the detalli thereof; 

(c) the beneftta likely to be accrued to the ueers 
from the use of PTT services; and 

(d) the time by which It will be Implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEl AHMAD): (a) to (d) As per the Cellular 
Mobile Telephone Service (CMTS) and Unified AccesI 
Service. (UAS) licenses, the service providers can 
prQVide any type of mobile service. Push To Talk (PTT) 
i. a kind of mobHe service and can be provided with 
prior Intimation to the licensor. 

Dleconnectlon of VPT. 

5694. SHRI JUAl ORAM: Will the Minister of 
coMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to ..... : 

4472 Km 

(a) whether • larg. numb.r of Villag. Public 
Telephones (VPTs) are either being dIaconnected by the 
Department of Telecommunlcatlona or by the cuatomera 
themselves; 

(b) if 80, the details thereof aIongwith the reuona 
therefor; and #. 

(c) the steps takenlbelng taken by the Government 
to revive the connect!ona? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) and (b) Village Public 
Telephones (VPTs) are provided by Bharat Sanchar Nigam 
Umlted (BSNl) to the willing custodl.,. for proviaion of 
telecom servic .. In the rural .reas. No lnetructiona have 
been iIIued by Universal ServIce Obligation Fund (USOF) 
for dieconnectlon of VPT.. However, the service providers 
may dllconnect VPTs against which dues are outstanding 
for payment by the custodian. M on 31 It March, 2007, 
25,526 VPT. have been disconnected out of a total of 
5,52,633 VPT. in the country, due to non-payment. 

(c) Subject to availability of willing cuatodan, the VPT. 

dIaconnected due to non payment are shifted to new 
locationlcuModian after wafting for payment for three 

rnontha. 
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5695. SHRI CHENGARA SURENDRAN: Will the 
Minister of EXTERNAL AFFAIRS be pleued to state: 

(a) whether the Govemment propoaee to emend the 
constitution to ensure that all intemational treaties and 
agreements come into effect only after these are ratHled 
by the Parliament; 

(b) If so, the details thereof; 

(c) whether the Govemment has taken any decision 
on he recommendations of Dr. M.N. Venkalachalaiah 
Commntee on Constitutional Reforma; and 

(d) if so, the details thereof; 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI E. AHAMED): (a) and (b) 
The Govemment do not propose any amendment to the 
constitution. The Union Government with the approval of 
the CabInet conclude all treaties and agraemenIs with 
foreign countries. Legislature', approval is required for 
any impementlng leglalBtlon, wherever neceeaary. 

(c) The Govemment have not taken any decI8ion on 
the recommendations made by Dr. M.N. Venkatachallliah 
Commntee on Conatitutional Reforms. 

(d) Does not arise. 

AppIlc8tlona of S~oe Technology 

5696. SHRI MAHESH KANODIA: 
SHRI JASHUBHAI DHANABHAI BARAD: 

Will the PRIME MINISTER be pIeaMd to Itate: 

(a) whether the State Govemment of Gujarat has 
requested for Central support from Human Resource 
Development In the applications of Space Technology; 
and 

(b) If so, the reaction of the Government? 

THE MINISTER OF STATE IN THE PRIME 
MINISTER'S OFFICE (SHRI PRITHVIRAJ CHAVAN): <a) 
and (b) As part of National Natural Resources 
Management System (NNRMS) under·hte aegis of the 
Planning Commiaslon for which the Department of Space, 
Government of India ia the nodal agency, clo.e 
coordinated activitie8 pertaining to apace technology 

applications are taken up jointly· with te Bhaskaraeharya 
Institute of Space Applications and Geo-informatles 
(BISAG), Government of Gujarat, Gandhinagar. Further, 
the otftclats from the Gujarat Government periodically 
make use of the training and education facilities available 
at Space Applications Centre, Ahmedabad; National 
Remote Sensing Agency, Hyderabad; and Indian Institute 
of remote Sensing, (IIRS), Oehradun towards acquiring 
proficiency In the field of remote sensing, geo-Informatics 
and GPS Technology for natural sources and disaster 
management. 

Strwlgthenlng of Coatel Servlcea 

5697. SHRI PARSURAMMAJHI: Will the Minister 
of SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) whether the Union Government has any proposal 
to strengthen coastal service in the eastern and the 
western coasts; 

(b) if so, the details thereof; 

(c) whether there is a scope to operate coastal 
service between tndia Mel Bangladeeh; 

(d) if 80, the steps taken In this regard dUlingttle 
:renth Plan; 

(e) whether any 'programme has been drawn to 
expand coastal service In the Eleventh Plan; and 

(f) if 50, the details thereof? 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BMLU): (a) and (b) In order 
to strengthen coastal service, Govemment have given 
certain conceulona, viz., (i) Coastal &hips have been 
exempted from filing a bill of coastal goods at load porta 
and bHl of entry at the dlecharge port; (Ii) Coastal ships 
are exempted from light duH; {Iii) Dedicated terminals 
have been provided for coastal ahfppIng at various major 
porta In India; (tv) V .... I related charges for coastal 
V8lle18 and cargo related charges for coastal cargos have 
also been reduc;:ed and are now at 60% of the rate 
charged from other (foreign going) veSlels; and 
(v) Tonnage tax is available to coastal ships registered· 
under Merc:hantShipplng Act. 

(c), to (f) Shipping .ervice between India and 
Bangladuh· ill tr.-.ct u Intemationlll aervloe. The 10th P'" did not make any epecIfIc f"8teIwnce to'lnIematIonaI 
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eeMce between India Md BqIadeeh. As such, there. 
1"0 propoeal to operate COUIaJ eeMce betwHn tndIIl .m 
Bangladesh. However, there Ie a feeder eervice operating 
on the 'ChennaJ..KoIkata-ChIttagong,' route thId caters to 
the east coast of India _iplllenil to 1he BangIadeIh Port. 
Also, another feeder aeMce operating on the 'Colombo-
Chmagong' route cat ... to Ihipmenta from west coast of 
Indian Porta to Bangladesh. No proglWTlme hu been 
drawn to expand coastal .. !Vice between India and 
Bangladesh in the Eleventh Plan. 

[Trsns/a/ion) 

Indian Dtupora In IrUnd 

5698. SHRI JASWANT SINGH BISHNOI: Win the 
Minister of OVERSEAS INDIAN AFFAIRS be pleased to 
state: 

(a) the number of people of Indian Origin I'8IIidIng In 
Ireland; 

(b) whether the Government has received any 
complaints regarding cllacriminatlon between people of 
Indian origin and the people from other countries In 
Ireland; 

(c) If so, the details theIeof; and 

(d) if the action being taken by the Government In 
this regard? 

THE MINISTER OF OVERSEAS INDIAN AFFAIRS 
(SHRI VAYALAR RAVI): (a) Aa per information from the 
Indian Mission, there are around 8460 Indian nationals In 
Ireland. Further 299 OCI carda and 267 PIO carda have 
been issued by the Misaion In 2004-2006. 

(b) to (d) As per Information received from the Indian 
Embassy, there Is no diecrimlnation between people of 
Indian origin and the people from other countrie. In 
Ireland, other than preferential treatment Wldable to EUI 
EEA nationals. All c.... of dI.crlmlnation of Indian 
nationals that come to the attention of the Embuay a,.. 
taken up with the lriah Govemment by the Embassy. 

/English} 

EvalUlltJon of PerformllftOe of PaneheyMa 

5699. SHRI N. JANARDHANA REDDY: 
SHRI K.S. RAO: 

Will the Minister of PANCHAYATI RAJ be pJeaaed to 
state: 

fa) the manner In which the performance of the 
Panchayat8 .. monitored Md evaluatect, 

(b) the authority entrusted to monitor the 
implementation of programmes under Panchayatl Raj; 

(c) whether the GoYemment propoeea to Introduce a 
mechaniIm of Incentiv .. and dIaInoentiYea to encourage 
Panchayati Raj InsIItutiona toentu,.. Implementation of 
productive economic performance and employment 
generation prog"""""; 

(d) If so, the detall8 thereof; 

(e) whether the National Council of Applied Econom6c 
R .... rch (NCAER) has submitted Its Interim Report on 
Devolution Index; 

(f) If so, the details thereof; and 

(g) the time by which Its final Report 18 likely to be 
submitted? 

THE MINISTER OF PANCHAYATI RAJ, MINISTER 
OF YOUTH AFFAIRS AND SPORTS AND MINISTER OF 
DEVELOPMENT OF NORTH EASTERN REGION (SHRI 
MANI SHANKAR AIYAR): (a) and (b) The progfNI In 
foatering and nurturing Panchayatl Raj in the Stat.. Is 
monitored on the baaIs of Information 'made available by 
State Govemmenta, as reflected In the Report on "The 
State of the Panchayats-A Mid-Term Review and 
Appralaar tabled In Parliament on 23 Novembei;,~OO6. 
Evaluation Is undertaken In terms of the coneeneual 
conclusions that are contained In the Compendium 
adopted unanimously after the Seven Round reble 
conterenoea held between July-December, 2004, and the 
aeries of Joint St&tementa aIgned by CtW,f Ministers (or 
other authorttle. coneemad) with the Unit", Panchayatl 
Raj Minister at the end GlhIs Panchayatl Raj tours of 
StateslUTs. Thua far, 21 such Joint Statements have been 
concluded. It is now proposed to undertake Independent 
evaluation through the Institute of Rural Management at 
Anand (IRMA) on the basi. of the Devolution Index 
prepared and being further refined by the National Council 
of ApplIed Economic Research (NCAER). 

(c) and (d) The Panchayat Empowerment and 
Accountability Incentive Scheme (PEAlS) being 
implemented by the MInistry of . Panchayeti Raj is Intended 
to Incentivlze State Governments to empower Panchayate 
and Incentivize Panchayatl to be transparent and 
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accountable in their treneactf0n8. On the bMla of the 
axperienca gained PEAlS II being etrengIhened. 

(a) and (f) The f:lfth Round Table at Srlnger In 
October 2004 made an initial attempt at drawing up a 
Davolution Index that would be fair, objective and removed 
from all political biu or subjective pel'lOt'Ull prejudice. 
The Sringar exere .. was then pused on for refinement 
to the NCAER. Tha working Devolution Index prepared 

by NCAER is given In the anclosed statement. PEA.S 
was operationalised during 2006-07 on thie buie. 

(g) NCAER are continuing their work on refining and 
making more nuanced the Devolution Index with a view 
to undertaking In a measurable manner an Indicato,. 
relating to the empowerment of PRI.. It 18 hoped to give 
fmal shape to thle Devolution Index during the course of 
tha current financial yaar. 

DtlvoIutitJn Index St:tJn. WId ~nItIng of SMltlA.lnIon rstrllorltl8 

S.No. Stata Rank Index Score 

2 3 4 5 

1. Kerala 100.00 4.51 

2. Kamataka 2 88.40 3.98 

3. West Bengal 3 87.70 3.95 

4. Tamil Nadu 4 88.30 3.89 

5. Slkklm 5 85.20 3.84 

6 Madhya Pradesh 6 77.10 3.47 

Orlaea 7 76.50 3.45 

8. Rajasthan 8 74.00 3.33 

9. Assam 9 72.90 3.29 

10. Himachal Pradesh 10 70.80 3.19 

11. Andhra Pradesh 11 65.eo 2.95 

12. • Chhattlagarh 12 65.40 2.94 

13. Harvan. 13 82.20 2.80 

14. Maharaahtra 14 81.60 2.77 

15. Goa 15 ·59.80 2.69 

16. Punjab 16 66.60 2.55 

17. Manlpur 17 56.40 2.54 

18. Gujarat 18 52.00 2.34 

19. Tripura 19 5O.eo 2.28 
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2 

20. Uttar Pradesh 

21. Utta~and 

22. Bihar 

23. Arunachal Pradeah 

Union Territory 

1. Dadra & Nagar Havel! 

2. Lakahadweep 

3. Andaman and Nicobar Islands 

4. Daman and Diu 

5. Puducheny 

S. Chandlgarh 

Tender for Procurement of Equipment by 88NL 

5700. SHRI TARIT BARAN TOPDAR: Will the 
Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) the delal. of the lender Iuued by the BSNL for 
procurement of equipment for 80 million GSM Unes; 

(b) whether there Ie delay In flnalleatlon of the tender 
and commlaalomng of the capacity adcItIon; 

(c) if 80, the details thereof alongwlth the reaeol'll 
therefor; and 

(d) the corrective measures taken/proposed to be 
taken by the Government In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOlOGY 
(DR. SHAKEEL AHMAD): (a) Sir, BSNL iuued NIT for 
planning, supply, lnetallatlon, testing and commiIIionlng 
of 45.5 Million lines GSM based 2G13G Combo Network 
on 22.03.2006. 

(b) to (d) Techno Commercial bid was opened on 
12.06.2006 and financial bid was opened on 09.10.2006. 
One of the bidders whO.e bid wa. found techno-
commercially, non-complalnt, had approached DeIhl High 

3 4 5 

20 47.80 2.15 

21 47.00 2.12 

22 46.10 2.07 

23 30.30 1.42 

100.00 

2 90.70 

3 78.40 

4 69.30 

5 50.70 

6 40.20 

Court against the decision of BSNL. The cae. hu now 
been withdrawn by them on 16.04.2007. The evaluation 
procaas h .. been concluded and the Advance Purchaae 
Order (APO) Ie Ukely to be iuued soon. 

/TIWI6MlIonj 

luue of Pa .. portWVI ... to Plieeen ...... of 
Semlhauta Exp,... 

5701. SHRI BRAJESH PATHAK: 
PROF. MAHADEORAO SHIWANKAR: 

Will the Minister of EXTERNAL AFFAIRS be pIeued 
to stat.: 

(a) whether pa •• engers travelling In Samjhauta 
Express have been iuued special paaaporte and viIaI; 

(b) If 80, the details thereof Including the number of 
pueporta and visas laaued by the Government; 

(c) whether the Government h .. conducted any 
Inveetlgatlon Into the accident In Sarnjhauta Fxpreas; 

(d) if 80, whether the Government has received report 
In this regard; 

(e) If 80, details thereof; and 
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(f) the action taken by the Govemment in this regard? 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
PRANAB MUKHERJEE): (a) No. 

(b) Does not arise. 

(c) to (f) The Invealigatlon is currently in progresa. 

Border dlapute between india and Nepal 

5702. SHRI KAILASH BAITHA: Will the Minister of 
EXTERNAL AFFAIRS be pleased to state: 

(a) the ptesent status of Bhikhnathori border dispute 
between India and Nepal; and 

(b) the action being taken by the Govemment to 
resolve the border dispute? 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
PRANAB MUKHERJEE): (a) and (b) The India-Nepal 
boundary is based on the Treaty of Sugauli of 18~6 

between British . Eaat India Company and KIngdom of 
Nepal and aubMquent tNetiea and agreernenlll. India and 
Nepal have established a Joint Technical Comm .... (JTC). 
with the objective of. Inter aHa. I'88OIvIng the differences 
of perception on the alignment of boundary In some 
segments. which also includes Bhlkhnathorl. The Iut 
meeting of JTC was held in Kathmandu. Nepal on 
December 21-22, 2006. The JTC II yet to complete Ita 
mandated tasks. 

Pak Cltl_n. Killed In s.mJh8uta Expre .. 

5703. SHRI TEK LAL MAHTO: Will the Minister of 
EXTERNAL AFFAIRS be pleased to atate: 

(a) the number of Pakistani citizens killed In the 
accident in SamJhauta Expresa who .. dead bodIee were 
handed over to Pakistan; and 

(b) the status of the on-going peace procesa In the 
aftermath 01 the said incident? 

THE MINISTER OF EXTERNAL AF~IAS (SHRI 
PRANAB MUKHERJEE): (a) Sixty-elght people were killed 
in the incident. Forty identified dead bodIee of Pakistani 
nationals were handed over to their relatives. 

(b) The process to addresa outstanding bilateral 
issues continues. Several high level meetings have taken 

place since the incident. The Samjhauta tragedy 
undef8COl'88 the need to fight terrorism. 

o.wlopment Index of Sick atatee 

5704. SHRI DHARMENDAA PRAOHAN: 
SHRIMATI KARUN~ SHUKLA: 

Will the PRIME MINISTER bepleaaed to state: 

(a) whether as per the development index. the lick 
States are lagging far behind In comparison to the other 
States of the country; 

(b) If 80. the detalia thereof, Stat.wl .. aIongwith the 
reasons therefor; 

(c) whether the Govemrnent has formulated any 
scheme to accelerate the deYeIopment of the sick states; 
and 

(d) If 80, the details thereof? 

THE MINISTER OF STATE IN' THE MINISTRY OF 
PLANNING (SHRI M. V. RAJASEKHARAN): 
(a) Development Index Ia not computed by the Planning 
Cornrniealon. The Planning Commia8lon aIao doea not 
categorise the atet.. Be alek. 

(b) to (d) In view of above, do not ..... 

IT Payment of acel 

5705. SHRI SRICHANO KRIPLANI: 
SHRIMATI KALPNA RAMESH NARHIRE: 

Win the Minister of YOUTH AFFAIRS AND SPORTS 
be pleased to alate: 

(a) whether Board of Control tor CricIIet In india 
(BCCI) has paid Income tax dues; 

(b) If so, the details thereof; 

(c) ..... , the BCCIIs being cr1IIcIsed for ita financial 

I'II8NIfIJ8fYI8 and 

(d) If 80, the d8bIiIe theNof? 

THE MINISTER. OF PANCt9.YATI RAJ, MINISTER 
OF YOUTH AFFAIRS AND SPORTS AND MINISTER OF 
DEVElOPMENT OF NORTH EASTERN. REGION (SHRI 
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MANI SHANKAR AIYAR): (8) and (b) The infonnation Ia 
being collected from the Board of Cordrot for Cridcet in 
India and when received will be laid on the table of the 
Hoose. 

(e) and (d) The BCCI is an autonomous body 
registered under the Societies Registration Act 1860. They 
do not take any financial l188!stance from the Government 
and Govemment is not privy to substantiated criticisms 
of the financial management of the BCCI. If any such 
substantiated allegations are brought to notice, th ... can 
certainly be looked into. 

Admlnlatrattve control over lAMPS 

5706. SHRI JIVABHAI A. PATEL: 
SHRIMATI SANGEETA KUMAR I SINGH DEO: 

Will the PRIME MINISTER be pleaaed to state: 

(a) whether the Union Govemment or the State 
Government exercise administrative control over the lAS 
and IPS officers posted in the States; 

(b) the role of the Union Govemment in the matter 
of such officers If the administrative control veets with 
the State Govemment; 

(e) the provisions and the procedure to be followed 
in case an IPS officer posted in the State is found gutty 
in a case of corruption; and 

(d) the Union Government-wise and State 
Govemment-wise details of the cases regarding which 
State Govemments or the Union Government have taken 
action against lAS and IPS officers during the lut three 
years. 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL. PUBLIC GRIEVANCES AND PENSIONS 

2 3 

, . Andhr. Pradesh 

2. Assam-Meghalaya 

4 

AND MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI SURESH PACHOURI): 
<a) and (b) The lAS and IPS officers, which working in 
the States, are under the administrative cotroI of the State 
Governments. However, in certain mattera. such 88 
negotiating for or undertaking any employment, taking up 
any employment during leave of any kind. approval of 
the Union Government Is required. Further, the power to 
impose the penalty of compulsory retirement. removal or 
dismi.sal rom Service lie. only with the Union 
Government 

(c) In tanna of the proviaion of the All India ServioH 
(Discipline & Appeal) Rule.. 1989 and the All Indl. 
Servieas (Death-cum-Retirement Benefit) Rules, 1968, 
State' Govemments are competent to Initiate action against 
serving members of the All India SefYlC8S for any 
irregularity or malpractice committed by them while serving 
in the State and to Impose penally. However, a reference 
Is to be made to the Union Govemment If It Is proposed 
to impose one of the' major penaHies of compulsory 
retirement. removal and diemisaaJ from service. Approval 
of the cadre controUlng authority In the Union Government 
Is also required for initiation of proceedlnge .. well u or 
impoaltlon of the penalty of cut in pension on a retired 
officer. Further, the Cadre Controlling Authority in the 
Union Govemment alone Is competent to accord sanction 
or prosecution of an officer of All India Service under the 
Prevention of Corruption Act, 1988. The Union 
Government can also Inltltate disciplinary procedinga and 
impose appropriate penalties on HrvinsVretlred All India 
Service officers for irregularities or malpractlcea committee 
by them while serving in the Union Govemment. 

(d) A Statement I. encloeed. Ministry 0 Home Affairs 
has .tated that the information In reepeot of IPS officers 
•• rving in the State is not maintained centrally. 

5 6 

1 2 

7 a 

PeIIIIIy 
iqIoIed by 

be 
GcMrmIInIs' 

9 
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2 3 .. 5 8 7 8 9 

3. Bihar 

4. Chhattiegarh 2 

5. Gujarat 3 2 

6. Haryan. 2 1 3 

7. Himachal Pradesh 1 

8. Jammu and Kashmir 

9. Jharkhand 2 

10. Kerela ~ .... 

11. Kamataka 1 3 

12. Madhya Pradeeh 1 

13. Maharuhtre 3 3 

14. Manlpur-Trlpure 1 

15. Nagaland 

16. Orissa 2 1 

17. Punjab 

18. Rajathan 1 1 

19. Sikkim 1 

20. Tamil Nadu 2 1 1 

21. Uttarakhand 2 

22. Uttar Pradeeh 3 1 

23. West Bengal 

24. AGMUT 10 2 1 

Total 23 16 4 20 9 2 

"Ministry of Horne AffaIrs have intimated that the data In IhIa regild Ia not centrally maintained. 

Mahatma Gandhi'. PIctu .. In a Credit CIwd (a) whether the picture of Mahatma Gandhi with Hp 

5707. SHRI BAPU HARI CHAURE: 
movement. has been depicted In an advertisement 

SHRI SANJAY DHOTRE: campaign for a credit card of Richard Branson Group of 

SHRIMATI BHAVANA PUNOAUKRAO GAWAU: BrttaIn and his picture hu aIao been UMd In that credit 
card; 

Will the Minister of EXTERNAL AFFAJRS be pleued 
to state: (b) if 80, the details thereof; 
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(c) whether the Government have taken up the l88ue 
with the Richard Branson Group of BritaIn in this regard; 

(d) if so, the reaction of the Group thereto; 

(e) whether certain organisations of South Africa have 
termed it as an insult to 'the Messiah of Peace' and 
protested against it; and 

(f) if so, the details thereof? 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
PAANAB MUKHERJEE): (a) to (d) A South Africa band 
company 'Virgin Money', part of Virgin Group established 
by Richard Branson of UK, had used the picture of 
Mahatma Gandhi for a TV advertisement in South Africa 
promoting its credit card. The advertisement was run in 
March 2007. 

Our High Commission in London was asked to 
ascertain details from the Virgin Group in UK. They were 
informed that the advertisement had been withdrawn from 
the media stations foHowing complaints. 

(e) and (f) Some individuals in South Africa including 
Mr. R. Kallideen, Secretary, Phoenix Settlement Trust and 
Mr. Ram Maharaj, president, South African Hindu Dharma 
Sabha, have voiced their concem over the advertisement. 

SchemeeiProject. of NGO. 

5708. SHRI DANVE RAOSAHEB PATIL: 
SHAI ASHOK ARGAL: 
SHRI SUBHASH SURESHCHANDRA 

DESHMUKH: 

Will the Minister of YOUTH AFFAIRS AND SPORTS 
be pleased to state: 

(a) the details of proposals received from various 
NGOs for different schemes/projects, State-wise; 

(b) the details of the proposals approved for grant or 
rejected, State-wise; 

(c) the details of NGOs which have been black listed 
alongwith the action being taken against them; and 

(d) the procedure followed by the Govemment for 
monitoring the utilization of the sanctioned funds to the 
NGOs? 

THE MINISTER OF PANCHAYATI RAJ, MINISTER 
OF YOUTH AFFAIRS AND SPORTS AND MINISTER OF 
DEVELOPMENT OF NORTH EASTERN REGION (SHRI 
MANI SHANKAR AIYAR): (a) and (b) State-wise details 
of propoeaJa received from various NGOsduring the year 
2006-07 under the Schemes for the Promotion of National 
Integration, Promotion of Adventure, Development & 
Empowerment of Adolescents and Financial AssIstance 
for the Promotion of Youth Activities & Training are given 
at the encIoIed statement. 

(c) The NGOs blacklisted under the Schemes for the 
Promotion of National Integration Promotion of Adventure 
and Promotion of Youth Activities & Training are as 
follows:-

Promotion of N.b'onsl In/sgnllion 

SI.No. Name of the Organisation 

1. 

2. 

3. 

2 

Grameena Abhivrldhl and Swayam Upadi 
Sikshana SocIety, Mysore, Kamataka 

Shiv Sewa Sansthan, Rae Bareli, U.P. 

Uttar Pradesh Gram Sew. Sansthan, Rae 
Barell, U.P. 

PIrNnolion of A~nlU'" 

1. Navchetna Vikaa Kendra, Santkablr Nagar, U.P. 

2. Gram Utthan Parishad, Santkablr Nagar, U.P. 

3. Bhagwan Budh Seva Sansthan, Santkablr 
Nagar, U.P. 

4. Manila Evam Viklang Jan Sewa Sansthan, 
Santkablr Nagar, U.P. 

5. Star Gramln Manila Vlkas Samltl, Moraciabad, 
U.P. 

6. Sankalp, Bljnour, U.P. 

7. Sarv Hitkari Sanathan, Kushinagar, U.P. 

8. Krishna Shlksha Prasar Sarnitl, Mau, U.P. 

9. Azad Prashlkah8n Kendra, Azamgarh, U.P. 

10. Gramin Vikas SamitI, Azamgarh, U.P. 

11. Prakash Development Society, BaIfia, U.P. 
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1 2 

Promotion of Youth Activiliss & TmiI/ng 

MAY 16,2007 ......... 
No further grante ware given to .... blacldiated 

organizations. The District Magi8trates/CoUectors 
concerned were requested to take action against 
them. 

1. Grameen VIkM SamItt, Jhunjhunu, AIrfMIhan 

2. 

3. 

4. 

6. 

6. 

7. 

S.No. 

1 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

Samaj Kalyan Vikaa ~ .Mrnui, Bihar 

Kakanmath Manav Vikas SemIII, MorMa, M.P. 

Kshitlj Samaj KaIyan SamIli, ,..1 .4jiUt\, M.P. 

Rajandra Institute of Education and Social 
Welfare, SitamarhI, BIhar 

Intemlka Welfare Society, Darbhanga, BIhar 

Vishwa Bandhu Ramavtar Jamuna Madhya 
Vidyalaya, Sltamarhl, Bihar 

(d) A system of monitoring has been devised involving 
the Nehru Yuva Kendra SangathanINSS Regional Centres 
and the recommending authority for the inspection of the 
programme undertaken from time-ta-time by the grantee 
institutions under the Schemes of Promotion of National 
Integration, Promotion of Adventure and Promotion of 
Youth ActivIties & Training. In so far as the Scheme for 
the Development & Empowerment of Adolescente is 
concemed, the NGO is required to submit a report from 
the deefgnated authority with regard to the conduct of 
the programme along with audited accounts for .eeklng 
the rele... of the balance grant. 

StIrtemMt 

StattIUT. No. of No. 01 No. of Propoula No. of 
PropoIIIl Propouls approved in Proposals not 

f'ICIived In CIOnIideMd 2006-07 racommended 
2006-07 In 2CJ06.07 

2 3 4 5 6 

,.". of 1M ~: PtrNnDIiDn ()/ N61iDn111 If1IIIt1IJIIion 

Andaman and Nlcobar ,.lands 

Andhra Pradesh 16 5 3 2 

Bihar 26 1 

Chandigarh 

Chhattisgarh 

Daman & Diu 1 1 

Delhi 37 11 6 5 

Goa 2 2 2 

Gujarat 11 5 2 3 

Haryana 82 15 2 3 

Himachal Pradeatl 1 

Jammu. and Kuhmir 
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2 3 4 6 6 

13. Jharkhand 3 3 3 

14. Kamataka 4 4 2 2 

15. KeraJa 3 3 1 2 

16. Lakshadweep 

17. Madhya Pradesh 9 7 4 3 

18. Maharashtra 11 

19. Orissa 60 

20. Pondicheny 

21. Punjab 4 4 3 

22. Rajasthan 4 3 3 

23. Tamil Nadu 4 4 " 
24. Uttar Pradesh 21 6 6 

25. Uttaranchal 2 

26. West Bengal 8 " 3 1 

Total 311 70 45 25 

Nt:H1h EaItIm ~ 

27. Arunachal Pradeeh 1 1 1 

28. Assam 9 7 5 2 

29. Manipur 29 1 

30 Meghalaya 2 

31. Mizoram 

32. Nagaiand 7 

33. SlkkIm 4 

34. Tripura 2 

Total 54 9 6 3 

Grand Total 365 79 51 28 
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2 3 4 5 6 

Ns",. of IINI ScMITIB: Promotion of Adwm/urs 

1. Andaman and Nicobar Islands 

2. • Andhr. Predelh 4 

3. Bihar 

4. Chandigarh 

5. Chhattisgarh 

6. Daman and Diu 

7. Delhi 22 3 3 

8. Goa 

9. Gujarat 10 3 2 

10. Haryana 73 5 3 2 

11. Himachal Pradeah 

12. Jammu and Kashmir 

13. Jharkhand 

14. Kemataka 

15. Kerela 

16. Lakshadweep 

17. Madhya Prade8h 4 4 3 

" 18. Matillr88htra 12 5 5 

19. Oriasa 30 

20. Pondicherry 

21. Punjab 

22. Rajasthan 3 

23. Tamil Nadu 

24. Uttar Pradesh 

25. Uttaranchal 

26. West Bengal 1 1 

Total 160 21 10 11 
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2 3 4 5 6 

Hotth E88tsm RtIgIon 

27. Arunachal Pradesh 

28. Assam 

..29. Manipur 3 

30 MeghaJaya 6 6 2 4 

31. Mizoram 

32. Nagaland 3 3 3 

33. Sikklm 

34. Trlpura 

Total 14 10 2 8 

Grand Total 174 31 12 19 

Hams of the Sc/1s".; lJtJvtJlopmtJI1t and Empo ... rmsnt of Ado/tIscsnts 

1. Andaman and Nicobar Islands 

2. Andhra Pradesh 11 11 11 

3. Bihar 17 11 8 3 

4. Chandlgarh 

5. Chhattisgarh 1 

6. Daman and Diu 

7. Delhi 16 16 10 6 

8. Goa 6 6 2 4 

9. Gujarat 14 14 8 6 

10. Harvana 91 10 8 2 

11. Himachal Pradesh 3 3 2 

12. Jammu and Kashmir 

13. Jharkhand 5 5 

14. Kamataka 6 6 4 2 

15. Kerala 83 

16. lakshadweep 
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2 3 4 fi 6 

17: Madhya Pradesh 12 12 12 

18. Maharaahtra 158 24 19 5 

19. Orissa ' 60 16 14 2 

20. Pondlcherry 

21. Punjab 

22. Rajasthan 40 14 11 3 

23. Tam" Nadu 8 

24. Uttar Pradesh 48 23 20 3 

25. Uttaranchal 5 5 3 2 

26. West Bengal 26 13 8 5 

Total 591 192 142 50 

Noffh EB6ItNn RfIgion 

27. Arunachal Prade8h 1 1 

28. Assam 38 5 3 2 

29. Manlpur 127 6 6 0 

30 Meghalaya 6 3 2 

31. Mizoram 

32. Nagaland 16 4 3 

33. Sikkim 4 4 3 1 

34. Tripura 2 

Total 194 24 15 9 

Grand Total 785 216 157 59 

,.",. 01 thtI SchtNntI: PI'DI1IOIIon 01 Youth Actllo'HlW & r,./nlng 

1. Andaman and Nicobar r.nds 
2. Andhra Pradesh 9 9 8 

3. Bihar . , 24 10 5 5 

4. Chandlgarh 

5. Chhattlagarh 
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2 3 4 5 6 

6. Daman & Diu 3 3 1 2 

7. Deihl 43 5 4 1 

8. GOa 1 1 

9. Gujarat 27 10 7 3 
10. Haryana 108 5 5 

11. Himachal Pradesh 

12. Jammu and Kashmir 

13. Jhart<hand 

14. Kamataka 5 5 3 2 
15. Kerala 22 10 6 4 

16. Lakshadweep 

17. Madhya Pradesh 13 9 2 7 

18. Maharaahtra 63 9 5 4 

19. Orissa 60 10 9 

120. Pondicherry 

21. Punjab 

22 Rajasthan 16 10 8 2 

23. Tamil Nadu 12 

24. Uttar Pradeeh 65 10 8 2 

25. Uttaranchal 6 3 2 1 

26. West Bengal 37 10 8 2 

Total 515 119 81 38 

Nt»th EII8ftJm R6gIon 

27. Arunachal Prade8h 

28. A88am 20 

29. Manipur 46 

30 Meghalaya 5 

31. Mizoram 

32 Nagaland 6 

33. Sikkim 4 

34. Tripura 3 

Total 84 

Grand Total 599 119 81 38 
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British Deportation Order. to 11M Alumni 

5709. SHRI RABINDRA KUMAR RANA: 
SHRI DALPAT SINGH PARSTE: 

Will the Minister of OVERSEAS INDIAN AFFAIRS be 
pleased to state 

(a) whether Britain has issued deportation order to 
an 11M Alumni and engineer working there on visa 
obtained under the Highly-SkiHed Migrate: Programme 
(HSMP); 

(b) if so, the details thereof; 

(c) whether India has taken up the issue with the 
British Government; and 

(d) if so, the reaction of British Government in this 
regar.d? 

THE MINISTER OF OVERSEAS INDIAN AFFAIRS 
(SHRI VAYALAR RAVI): (a) and (b) As per information 
provided by the Highly Skilled Migration Programme 
~SMP) Group to the High Commission of India, London, 
since April 2007, the UK Home Office has been issuing 
Notice of Immigration Decision conveying "Refusal to Vary 
Leave or Variation of Leave" to· remain In the UK as a 
highly skilled migrant. 

(c) and (d) The High Commission of India in London 
has taken up the matter with the British Government as 
well as with British Parliamentarians. It has been infonned 
by the Government of UK that the point-based system is 
deoigned to allow highly skilled people to migrate to the 
UK over long run. They have further informed that to 
those who are already in the UK, Government wIN be 88 
helpful as possible. The necessity of not applying the 
amendments with retrospective effect, and the need to 
have some policy in the transition period in order to 
ameliorate the impact of the amendments in immigration 
rules on Indian professionals entering UK has been 
highlighted to the UK Government. 

U.e of Kerosene In the launching of Seteilite. 

5710. SHRI PANKAJ CHOWDHARY: WiD the PRIME 
MINISTER be pleased to state: 

(a) whether any research work has been undertaken 
to propel rockets through kerosene to 'reduce the cost of 
launching satellites: ' 

(b) if so, the de1alts thereof: and 

(c) the funds estimated to be incurred on the saId 
research project? 

THE MINISTER OF STATE IN THE PRIME 
MINISTER'S OFFICE (SHRI PAITHVIRAJ CHAVAN): (a) 
and (b) Yes, Sir. ISAO has taken up the research work 
of using Kerosene as fuel in the rocket systems. Use of 
Kerosene as fuel in the rocket systems wi" reduce the 
cost of propulsion systems, thereby lowering the per kg 
cost ot launching satellltes into orbit. 

(c) As a part of advanced R&D, an amount ot Rs 25 
crores has been identified towards this activity. 

[English} 

Inaurance for Commonwealth Game. 

5711. SHRI KINJARAPU VERRANNAIDU: Will the 
Minister of YOUTH AFFAIRS AND SPORTS be pleased 
to state: 

(a) whether the Government proposes to undertake 
the insurance for all the players participating in the 2010 
Commonwealth Games and the spectators and other 
employees as well; 

(b) if so, the details thereof: and 

(c) If not, the reasons therefor? 

THE MINISTER OF PANCHAYATI RAJ, MINISTER 
OF VOUTH AFFAIRS AND SPORTS AND MINISTER OF 
DEVELOPMENT OF NORTH EASTERN REGION (SHRI 
MANI SHANKAR AIVAR): (a) and (b) As per the Host 
City Contract, the Organizing Committee Commonwealth 
Games, 2010 is required to arrange at Its own expense 
adequate insurance coverage in respect of all risks 
associated with the organization and staging of the 
Games. Such risks include, without limitation and in 
connection with the Games:-

(i) public liability and comprehensive general liability 
insurance: 

(ii) accidental insurance and medical insurance for 
the benefit of the Games Family; and 

(iii) coverage for spectator injury, property damage 
and other personal injury. 

(c) Does not arise. 
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Conversion of Hindu. Into .alam 

5712. SHRI KINJARAPU YERRANNAIDU: 
SHRI RAKESH SINGH: 
SHRI PANKAJ CHOWDHARY: 

Will the Minister of EXTERNAl AFFAIRS be pleased 
to state: 

(a) whether the incident8 of attacks and foltllble 
conversion of Hindus into MU8lims have increased in 
Pakistan and Malaysia; 

(b) If so, the details thereof; 

(c) whether the issue has been raised by India with 
the respective Governments of the concerned countries; 
and 

(d) if so, the reaction of the Govemments of these 
countries thereto? 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
PRANAB MUKHERJEE): (a) and (b) The Pakistan preas 
continues to carry reports of violence including kidnapping 
and forced conversion against citizens of Pakistan 
belonging to minority groups, including Hindus. No recent 
attack on Hindus in Malaysia has come to the notice of 
Government. In 2005, there was an Incident of alleged 
forced conversion of a Hindu to Islam in Malaysia. 

Subsidiary 

Eastern CoaHields LImited (ECl) 

Bharat Coking Coal Limited (BCCl) 

Central Coalfields ltd. (CCl) 

Northern Coaffield8 LImited (NCl) 

Western CoaHields Limited (WCl) 

South Eastern CoaH/elds ltd. (SECL) 

Mahanadi Coalfields Ltd. (MCl) 

North East Coalfields (NEC) 

Coal India Ltd. (CIl) 

(0) No. 

(d) Does not arise. 

fTrsll$/ah'on} 

Underground end Open cast Min •• 

5713. SHRI FAGGAN SINGH KULASTE: Will the 
PRIME MINISTER be p'eased to state: 

(a) the number of underground and open cast mlne8, 
company-wise; 

(b) the number of such mines where excavation are 
being carried out; 

(c) whether different compensation are being granted 
by the Government to the persons deployed in the 
underground and the opencast mines; and 

(d) if so, the basis therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL (OR. DASARI NARAYANA RAO): (a) and (b) 
Subaldiary-wi8e number of working mines in Cil 
(Coal India LImited) a8 on 01.04.2007 (provisional) are 
as under: 

Underground Opencast Mixed" Total 

88 20 5 113 

50 16 20 86 

22 33 4 59 

0 9 0 " 
42 36 6 84 

69 20 90 

9 14 0 23 

3 2 0 5 

283 149 36 468 

"Mixed mine means both underground and open cast mine under administrative control of one Manager). 
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(c) and (d) Payment of compenaation uncler the 
Workmen's COmpenl8tion Act 18 uniformly applicable to 
the persons deployed in unc:lerground and opencut mines. 

[English} 

Development of Border Area 

5714. DR. THOKCHOM MEINYA: WIH the MinI8ler 
of DEVELOPMENT OF NORTH EASTERN REGION be 
pleased to state: 

(a) whether any initiative has been taken up for 
Border Area Development In the North-East; 

(b) if so, whether any work has started in the North-
Eastem Region as part of such an initiative; 

(c) If so, the details thereof; and 

(d) the funds allocated and expenditure Incurred on 

the development work during each of the last three 

years? 

THE MINISTER OF PANCHAYATI RAJ, MINISTER 

OF YOUTH AFFAIRS AND SPORTS AND MINISTER OF 

DEVELOPMENT OF NORTH EASTERN REGION (SHRI 

MANI SHANKAR AIYAR): (8) to (d) The Border Area 

Development Programme (BADP), a 100% Centrally 

Sponsored Scheme to facilitate development and welfare 
of people in border areas, is implemented in all the 
Community Development blocks of the country having a 
land border with neighbouring countries. All the eight 

North-East States are covered under the Scheme. BADP 

is implemented by the Ministry of Home Affairs through 
the State Govemments. 

State-wise details of funds allocated and expenditure 
incurred under the Scheme during the last three years 
are shown in the enclosed statement. 

sr.,."..", 

AllocIItion IJI1d 6XptH7dltUfB Uf1d6r BADP in NE StIItss (Position 8$ on 11.05.07) 

(Rs. in lakh) 

State 2004-05 2005-06 2006-07 

AllocatIon Expenditure Allocation Expenditure Allocation expenditure 

Arunachal Pradesh 1351.00 1351.00 1936.49 613.96 4498.00 0.00 

Assam 998.00 998.00 . 1081.00 1081.00 2338.34 0.00 

Manipur 555.00 556.00 592.00 517.18 1250.00 217.21 

MeghaJaya 900.00 900.00 494.00 494.00 1313.36 0.00 

Miloram 1556.00 1556.00 903.48 886.94 2262.00 0.00 

Nagaland 416.00 416.00 458.00 466.00 1577.00 318.67 

Sikkim 1258.20 1258.20 822.00 471.94 1566.04 0.00 

Tripura 2109.60 209524 1296.00 1001.09 2678.48 0.00 

Total 9141.80 9127.44 7379.37 5522.11 17483.22 535.88 
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WHO', Report on Hly/AIDS 

5715. PROF. MAHADEORAO SHIWANKAR: 
SHRI SHISHUPAL N. PATLE: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

<a) whether according to the World Health 
Organisation report, the number of HIV positive patients 
in rural areaa is more than that of the urban areas In 
India as reported in the 'Hinduatan TImes' dated April 27. 
2007; 

(b) if so, the facta of lile matter reported therein 
alongwlth the reasons therefor, 

(c) whether the Government has conducted any 
survey in this regard; 

(d) if so, the details thereof; 

(e) whether the Govemment proposes to make special 
medical arrangements in rural, areas in view of the WHO 
report; 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) to (d) The WHO report is based on annual 
sentinel surveillance 2005. As per surveillance report, 
58.7% of the total HIV infection are In rural areas and 
41.3% are in urban areas. The higher percentage of HIV+ 
persons in the rural areas ia. due to the larger population 
base as compared to the urban areas. 

(e) and (f) The Govemment of India is Implementing 
National AIDS Control Programme (NACP) to control the 
spread of HIV/AIDS by up-scaling targeted interventions 
among the high risk groups, behaviour change 
communication for improved awareness specifically among 
women and children, expanding the preventive care, blood 
safety, support and treatment . of HIV inf8l..'ted persons 
,"eluding treatment of opportunistic infections and provision 
of free antiretroviral drugs and mainstreaming HIV 
intervention strategies. 

fEngHt;hJ 

Apploatlone through DJatrlct P ••• port C.ul 

6716. SHRt HtTEN BARMAN: Will the Minister Of 
EXTERNAl AFFAIRS be pleased to state: 

(a) the number of applications received through cistrIct 
passport cells for Issuing passports from each district In 
West Bengal from January, 2006 to March 31. 2007; 
district-wise; and 

(b) the details of applicants to whom passports have 
been Issued district-Wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI E. AHAMEO): (a) and (b) 
The information Is being coHected and would be laid on 
the Table of the House as early as possible. 

rrrsns/alionJ 

Inatrumenta for Expanlon of CDMAIGSM Network 

5717. SHRI BHUBNESHWAR PRASAD MEHTA: 
Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state: 

(a) whether the BSNL and MTNL are procuring the 
Inatrumeote for the expansion of their COMA and GSM 
based network from the foreign companies; 

(b) if so, the details thereof alongwith the reasons 
therefor; 

(c) whether UT starcom has been awarded the 
contract by BSNL to develop broadband network, whereas 
the company does not have any manufacturing units in 
the country aa stipulated in the contract; and 

(d) if so, the details and the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) No, Sir. BSNL and MTNL 
are not procuring any instruments directly from foreign 
Companies. However, BSNL and MTNL are procuring 
equipments required for its communication network from 
companies registered in India. 

(b) Does not arise in view of (a) above. 
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(c) The Purchase Order for supply of 1.34 million 
broadband ports has been placed by BSNL on Mis. UT 
Starcom on 28.12.2006. The indigenous manufacturing 
capability was not mandatory for the ordering of the first 
phase of the broadband equipment. Order for subsequent 
phases will be placed among short listed bidders on 
satisfactorily demonstration of 30% value addition in 
hardware, indigenously. 

(d) Does not arise in view of (c) above. 

Emigration Permission to Women 

5718. SHRI SANJAY DHOTRE: 
SHRIMATI BHAVANA PUNALIKRAO GAWALI: 

Will the Minister of OVERSEAS INDIAN AFFAIRS be 
pleased to state: 

(a) whether the National Commission for Women has 
recommended for fixing the minimum age limit at 21 years 
instead of 30 years for grant of emigration permission to 
women wot1<ing as domestic maids In foreign countries; 

(b) if so, the details thereof; 

(c) whether the Commission has also recommended 
for security, minimum wage, accommodation, health 
facilities, fixing working hours and determining other 
conditions related to job of women employee In foreign 
countries; and 

(d) if so, the details thereof? 

THE MINISTER OF OVERSEAS INDIAN AFFAIRS 
(SHRI VAYALAR RAVI): (a) to (d) Yes Sir. The National 
Commission for Women has recommended for fixing 
minimum age limit as 21 years Instead of 30 years for 
granting emigration permission for seeking employment 
in a foreign country subject to the following conditions: 
(i) total ban on minors migrating for any form of work! 
employment to foreign countries (Ii) protection to women 
employed in foreign countries to ensure minimum wage, 
housing, medical facilities, working hours and other 
conditions of service and a sound mechanism for 
grievance redressal against ill-treatment and sexual 
explOitation (iii) utilization of weHare fund for providing 
legal representation to women who are victim of sexual 
abuse and trafficking (iv) strict action against recruiting 
agents or any person if they are found to traffic young 
girls under guise of domestic or any ·other work 

(v) establishing women/gender cells in embassies abI'oad 
(vi) compulsory orientation and awareness programme for 
domestic maida. 

[English} 

Approved Laboratorlel for Drug Teatlng 

5719. DR. RAJESH MISHRA: 
SHRI AVTAR SINGH BHADANA: 
SHRI UDAY SINGH: 
SHRI ADHIR CHOWDHURY: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) the details of the laboratories approved by the 
Drug Controller Port Offices, where samples of ·dNg can 
be tested to avoid delay and harassment to genuine 
importers; 

(b) whether the importers are being exploited to pay 
hi~her charges for samples to be tested; 

(c) if so, the details thereof; 

(d) whether any guidelines have been Issued to 
simplify the procedure in this regard; and 

(e) if so, the action taken/proposed to be taken by 
the Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRlMATI PANABAKA 
LAKSHMI): (a) A list of private laboratories, approved by 
the Port Offices to test samples drawn on random basis 
from the consignments imported into the country, Is given 
in the enclosed statement. 

(b) and (c) Samples from the drug consignments are 
drawn by the Port Officers on random basis to assess 
the quality of drugs imported Into the country. These 
samples are to be tested by the government laboratories 
under the control of the Ministry of Health and FW. At 
the request of Importers to avoid delay some of the 
samples from the imported consignments are forwarded 
by the port offices to other testing laboratories that already 
have approval in Form-37 under the provisions of Rules 
made under the Drugs and Cosmetics Act, 1940. The 
rates being charged by these laboratories Is a matter 
between the Importer and the laboratories. 

(d) and (e) Question does not arise. 
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List of Private Lsboratoriss 

Kolkate 

1. Vimta Laboratory, Hyderabad 

2. Superintendent India Ltd, Kolkata 

3. National Test House (Govt. of India) Kolkata. 

Mumbel 

1. Bee-Pharma Laboratories, Mumbai 

2. Geo-chem Analytical Laboratory, Mumbai 

3. Ita Lab Pvt. Ltd, Mumbai 

4. Hexa Analytical Lab. Mumbai 

5. Maneesha Analytical Lab, Mumbai 

6. Chemo Test Lab, Mumbai 

7. Para Lab Pvt. Ltd, Mumbai 

8. Invo-chem Lab, Mumbal 

Chennel 

1. A to Z Laboratory, Chennai 

2. SGS Laboratory, Chennal 

Deihl 

1. Sri Ram Institute for Industrial R_arch, Delhi 

2. Arbro Pharmaceutical Ltd., New Delhi 

A.slatance from European Union 

5720. SHRI EKNATH MAHADEO GAIKWAD: 
SHRI KIRTI VARDHAN SINGH: 

Will the Minister of Exn:RNAL AFFAIRS be pleased 
to state: 

(a) whether European Council has recently announced 
any aid/assistance for health and education programme 
in the country; 

(b) if so, the details thereof including the quantum of 
amount sanctioned: and 

(c) the terms and conditions of the said aid/assistance 
Including the period for which the amount is likely to be 
spent? 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
PRANAB MUKHERJEE): (a) to (c) The European 
Comml8aion provides assistance to India In the form of 
grant for the implementation of mutually agreed projecta, 
with priority to projects in the health and education 
sectors. 

The European Commission made an announcement 
in Brussels on 16.02.2007 that it was proposing Euros 
470 million under the new Country Strategy Paper for 
India for 2007-2013. However, Government of India have 
not yet received any formal communication from the 
European Commission in this regard. 

Code of Conduct for Doctors 

5721. SHRI ASADUDDIN OWAISI: 
SHRIMATI SUMITRA MAHAJAN: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether the pharmaceutical companies are 
publishing attractive advertisements and giving qlfts for 
the doctors to prescribing their medicines; 

(b) if so, whether any code of conduct has been 
formulated for the doctors: 

(c) if so, the details thereof: 

(d) the step being taken by the Government to identify 
the doctors violating this code of conduct; and 

(e) the details of action beinq taken against such 
doctors? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANAAAKA 
LAKSHMI): (a) to (e) No specific complaints have been 
received in this regard. There is a code of conduct 
prescribed in the Indian Medical Council (Professional 
Conduct, EtIquette and Ethics) Regulations. 2002. This 
stipulate that a phYSician shall not give, solicit. or receive 
not shall he offer to give solicit or receive. any gift. 
gratuity, commission or bonus in consideration of or return 
for the referring, recommending or procuring of any patient 
for medical. surgical or other treatment. A physician shall 
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not directly, or indirectly, participate in or be • party to 
act of division, transference, assignment, subordination, 
rebating, splitting or refunding of any fee for medical, 
surgical or other treatment. This shall apply with equal 
force to the referring, recommending or procuring by a 
physician or any person, specimen or material for 
diagnostic purpoeea or other studylwork. The violation of 
any of the provisions of the said regulations will invite 
diaciplinary proceedings. Further, an aggrievod party can 
a~ take recourse to legal remedies under Consumer 
Protection Act, 1996, in cases of such unethical practices. 

The Medical Council of India and the appropriate 
State Medical CouncU have been empowered to take 
disciplinary action against physicians for violation of the 
provisions of the regulation. 

Indiana Living In Iran 

5722. SHRI AVINASH RAI KHANNA: Will the 
Minister of EXTERNAL AFFAIRS be pleased to state: 

(a) whether some Indians living in Iran Intend to retum 
to India; 

(b) if so, the details thereof; 

(c) whether the Government has received any 
complaints ,regarding harasament of these Indiana· by the 
Indian Embassy; and 

(d) the aetion taken or propoeed to be taken by the 
Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI E. AHAMED): <a) No. 

(b) Does not arise. 

(c) No such complaint has been received. 

(d) Does not arise. 

Harmful E1fect of SynthetiC Drug 

5723. SHRI DALPAT SINGH PARSTE: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleaaed 
to state: 

(a) whether the growing number of· synthetic drug 
users is a matter of grave concem 88 their increased 
use is reflected in their seizure rates; 

(b) if so, whether the synthetic drugs are more 
harmful than tradItional ones; 

(c) whether according to the UN Office on Drugs 
and Crime (UNODC), an Amphetamine-type Stimulation 
(ATS) is the largest narcotics problem faced by most 
nations; 

(d) if so, the details thereof; 

(e) whether the Narcotics Control Bureau has 
extended its co-operation to face the day-today problems 
keeping; 

(f) if so, the efforts made bv the Govemment in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): <a) Conaumptlon paHern of certain synthetic 
compounds indicate increasing number of drug abusers. 

(b) Yes, Sir. Moat of the synthetic drugs are more 
addictfve than naturally occurring/plant products having 
addictive properties. 

(c) and (d) As per the report of UNODC, abuse of 
Cocaine, a synthetic drug is the major drug abuse In 
Many Nations. However, in South-East-Asia and South 
Asia recent reports suggest illlcreasing abuse of 
Amphetetamlne-type Stimulatioh (ATS) like compounds 

(e) and (f) Steps taken by Narcotics Control Bureau 
to check, detect and prevent illicit trafficking in Narcotic 
Drugs and Psychotropic Substances are: 

> Strict surveillance and enforcement at import and 
export points, land boarders, airports, foreign 
post offices etc. 

> Intensive preventive and interdiction efforts along 
known drug routes. 

> Improved coordination between the various drug 
law enforcement agencies in order to impart 
greater cohesion to interdiction. 

> Strengthening of international liaison to improve 
the colleetion, analysis and dissemination of 
operational intelligence. 

> Increased intemational co-operatlon for exchange 
of information and invest)gative assistance in 
administering control over the movement of 
precursor chemicals. 
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> Building of an electronic: data bate of offenders. 

> Conducting training programme for law 
enforcement officials for upgrading their sldlls to 
combat drug trafficking. 

> Implementing a scheme of monetary rewards for 
infonnation leading to seizures of Narcotics drugs 
to informants and officers. 

> Financial assistance being provided to eligible 
States for strengthening their narcotic units. 

Steps taken by Ministry of Social Justice & 
Empowerment to reduce the problem of drug abuse In 
the society includes awareness creation and education 
programme on ill effects of drug/alcohol abuse, motivation, 
counseling, treatment, follow-up and social reintegration 
of cured addicts, capacity building through Imparting 
rehabilitation training and counseling in the area of drug 
abuse/alcohol prevention to volunteers and staff and 
effective networking and linkages with the service 
providers involved in prevention of alcohol abuse with 
the objective of redUCing incidence of drug abuse in the 
society. Ministry of Health also provides schemes for Drug 
De-addiction Programmes through various Zonal 
institutions. 

{Translation} 

Nuke Park by Pall 

5724. SHRI RAGHUVEER SINGH KOSHAL: Will the 
Minister of EXTERNAL AFFAIRS be pleased to state: 

(a) whether Pakistan is preparing to set up a nuclear 
park; 

(b) if so, the details thereof; and 

(c) the reaction of the Government tnereto? 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
PRANAB MUKHERJEE): (a) to (c) Govemment have seen 
press reports about Pakistan'S Interest in setting up 
"Nuclear Parks" as a means to attract foreign investors 
interested in setting up private nuclear power plants. The 
stated reason for this is to meet the country's growing 
energy requirements. 

/Engli$hJ 

AppIlClltJon of Indian ,... to PIC. 

5725. SHRI MILIND DEORA: Will the Minister of 
OVERSEAS INDIAN AFFAIRS be pleased to state 

(a) whether the Govemment has proposed to make 
Indian laws applicable to the persons of Indian origin 
(PIOs) settled in UK and the USA; 

(b) if eo, the detailS thereof; 

(0) whether the Govemment has taken up the issue 
with these countries to work out a legal arrangement In 
this tnder; and 

(d) if so, the response of the two countries in this 
regard? 

THE MINISTER OF OVERSEAS INDIAN AFFAIRS 
(SHRI VAYALAR RAVI): (a) to (d) No, Sir. There is no 
such propoaal. 

Indian eon.tructlon Worker. In UAE 

5726. SHRI A. V. BELLARMIN: Will the Minister of 
EXTERNAL AFFAIRS be pleased to state: 

(a) whether the Human Righte Watch has conducted 
any study on the conditions of the Indian construction 
workers in U.A.E; 

(b) if so, the details thereof; 

(c) the reaction of the Govemment In this regard; 
and 

(d) the action taken by the Government for 
implementation of the suggestions and observatione made 
In the Report? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI E. AHAMED): (a) In 
November 2006, The Human Rights Watch, a US-baeed 
Non Govemment Organisation published a report entitled 
-Building Towers, Cheating Workers -Exploitation of Migrant 
Construction Worker. in the UAE". The report was 
researched and written by Mr. Had! Ghaemi, researcher 
in the Middle East and North Africa Division of the Human 
Rights Watch. 
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(b) Major recommendations of the report were .. 
follows: 

1. Minimum wage structure should be Implemented 
in UAE. 

2. Free trade unions and collective bargaining 
should be allowed in UAE. 

3. The number of labour inspectors In UAE should 
be increased. 

4. Stringent punishment should be Imposed on 
employers and recruiting agents who flout the 
law. 

5. International standards should be impoeed for 
the health and safety of workers. 

6. Qualitative database on labour disputes, deaths 
and injuries should be provided by the 
Government. 

(c) and (d) Since the report is not India-specific and 
covers all expatriate workers in the United Arab Emirates 
(UAE), it is for the UAE government to consider 
implementation, of the recommendations made therein. On 
its part, the Government of India keep a close eye on 
the condition of Indian workers abroad and takes .teps 
as required from time to time including through 
consultation with the host govemments, to ensure their 
welfare. 

Oegr... and Diploma. In Pharmacy 

5727. SHRI E.G. SUGAVANAM: Will the Minister 
of HEALTH AND FAMILY WELFARE be pleased to 
state: 

(a) the number of approved institutions imparting 
Diplomas and Degrees in Pharmacy in various parts of 
the country and number of students who have get their 
Diplomas and Degrees so far, State-wise; 

(b) whether the Govemment proposes to open more 
institutions on Pharmacy in various parts of the country; 

(c) if so, the details thereof; 

(d) whether the Pharmacy Counpll of India Is 
conducting inspections on the activities of institutions; 

(e) if so, the details thereof; and 

(f) If not, the reasoOl therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) The statewlse number of Diploma and 
Degree Pharmacy Institutions along with admission 
capacity approved by Phannacy Council of India is given 
in the enclosed Statement-I & II and approved by AICTE 
is given In the enclosed statement-III 

(b) and (c) Information is being collected. 

(d) to (f) Yes, the Pharmacy COuncil of India is 
conducting inspections to varify the compliance of 
prescribed norms like:-

1. Infrastructural facllltl •• 

• Accommodation area-laboratories. lecture halls, 
museum, machine room etc.; 

• Teaching staff-Number, qualification, experience, 
pay scales, f'tC.; 

• Non-teaChing staff-Number, qualification, etc.; 

• Equipments; 

• Gas, water, electricity supply; 

• • Library books etc. 

2. Academic performance 

SI.No. 

1. 

2. 

• To verify as to whether prescribed number of 
hours for theory and practical are taught to 
students; 

• Number of exercises conducted; 

• Staff student ratio; 

• Number of working days etc. 

Sllltement I 

List of Appro/llJd Oiploms in PhatmllCy 
Institutions by PCI 

States Institutions Admissions 

2 3 4 

Andhra Pradesh 42 2340 

Assam 3 200 
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2 3 4 """"""-11 

3. Bihar 2 120 
List of ~MJd 0t!JgIw in PMtmIICY 

Institutions by PCI 
4. Chandigarh 2 100 

SI.No. States Institutions AdmIuiona 
5. Chhattlsgarh 3 187 

1. Andhra Pradesh 25 1440 
6. Delhi 8 480 

2. Aasam 1 40 
7. Goa 60 

3. Bihar 30 
a. Gujarat 9 640 

4. Chandlgarh 1 50 
9. Haryana 14 875 5. Chhattlsgarh 2 120 

10. Himachal Pradesh 2 60 6. Delhi 3 160 
11. Jharkhand 2 120 7. Goa 60 

12. Karnataka 93 5820 8. Gujarst 12 700 

13. Kerala 21 1310 9. Haryana 6 380 

14. Madhya Pradesh 11 670 10. Jharkhand 1 60 

15. Maharashtra 103 6250 11. Karnataka 47 2700 

16. Manipur 30 12. KeraJa 5 300 

17. Mizoram 33 13. Madhya Pradesh 11 660 

18. Orissa 28 1600 14. Maharashtra 52 2870 

19. Punjab 18 1030 15. Orissa 11 640 

20. Rajasthan 17 1020 16. Pondicheny 60 

21. Sikkim 60 17. Punjab 10 470 

22. Tamil Nadu 43 2960 18. Rajasthan 8 440 

23. Tripura 60 19. Sikklm 60 

24. Uttar Pradesh 13 680 20. Tamil Nadu 37 2180 

25. Uttranchal 11 500 21. Tripura 30 

26. West Bengal 10 490 22. Uttar Pradesh 18 1010 

27. Jammu and Kashimr 40 23. Uttranchal 4 210 

(u/s 14) 24. West Bengal 2 120 

TOTAL 461 27735 Total 261 1479 
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..,.",."t III 

lMl6Ils of A/eTE approve ~ and DP/Oma Isve/ PhIIlTI7IICJ' Inslilutions for thtI J'fIIlr 2006-2007 

Region StatesIUTs Pharmacy 

Degree Diploma 

NOI Intake NOI Intake 

2 3 4 5 6 

Central Madhya Pradesh 58 3495 38 1995 

Chhattisgarh 6 360 12 580 

Gujarat 50 2820 25 1540 

Eastern Mizorarn 30 30 

Sikkim 1 60 1 60 

Orissa 16 925 15 840 

West Bengal 11 685 10 580 

Tripura 1 30 60 

Meghafaya 0 0 0 0 

Arunachal Pradesh 0 0 0 0 

Andaman and Nlcobar lelande 0 0 0, 0 

Asaam 40 2 150 

Manipur 0 0 1 20 

Nagafand 0 0 0 0 

Jharkhancl 1 60 2 150 

North Bihar 15 0 0 

Uttar Pradesh 68 4065 9 430 

Uttaranchaf 9 510 11 501 

North Weat Chandlgarh 98 1 180 

Haryana 18 1106 11 1350 

Jammu & KashmIr 1 30 40 

New Delhi 5 324 2 220 

Punjab 24 1294 28 1890 

Rajasthan 36 2118 20 1110 

Himachal Pradesh 3 160 3 110 
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2 3 4 5 6 

South Andhra Pradesh 106 6252 57 3160 

Pondlcherry 60 20 

Tamil Nadu 42 2466 16 1170 

South West Kamataka 69 4043 83- 5220-

Kerala 26 1410 4- 240· 

West Maharashtra 108 6986 203 10380 

Goa 1 88 60 

Daman and Diu, Dadar 0 0 0 0 

Total 665 39517 568 32066 

As on now AICTE has not received the recommendation of State Level CommIttee for extenllon of approval of DIploma In PharrMCy 
Institutions beyond 2004-2005. 

Normal TIm .. to Rei .... Pen.'on 

5728. SHRI NAVEEN JINDAL: Will the PRIME 
MINISTER be pleased to state: 

(a) the normal time laid down under the rules for 
releasing pension to the retired Govem~nt employees; 

(b) whether the Union Govemment has received 
complaints regarding inordinate delay in releasing the 
pension; and 

(c) if so, the steps taken to eliminate delays and to 
release pension at the eartlest? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI SURESH PACHOURI): 
(a) The CCS (Pension) Rules, 1972, stipulate the time 
schedule for determination and authorization of pension. 
As per these Rules the pension is sanctioned and Pension 
Payment Order (PPO) issued to the Pension Paying 
Authority one month before the date of retirement of the 
Govemment employee for release of pension. 

(b) and (c) The data on complaints regarding delay 
in release of pension is not maintained centrally as the 
process of authorization, sanction and disbursement of 
pension is decentralized and is undertaken by the Head 

of Office of the respecttve admlnletratlve Mlnletrlul 
DepartmentIIOfficeI. The compIaInta regarding delay In 
rele... of pension 81'8 dI8posed of by the reapectIve 
adminl8tratlve MlnistriellDepartmentalOfflces, clrectIy .. 
the process of authorization, aanctIon and dtIbu,..,.,."t 
of pension Is decentralized. 

Vaccine for "J'B and Malarta 

5729. SHRI S.K. KHARVENTHAN: Will the Miniater 
nf HEALTH AND FAMILY WELFARE be pleased to 
8tate: 

(a) whether the Government has received any 
extemal assistance for supporting the efforts taken in the 
development of vaccines for tubercuioa18 and Malaria In 
the country during the last three ye8l8; and 

(b) if 80, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEAlTH AND FAMILY WELFARE (SHRIMATl PANABAKA 
LAKSHMI): (a) As per information received, 80 external 
assistance has been received for the development of T8 
vaccine in the country during the last three years. 

A. far a. development of malaria vaccine I. 
concemed, the field sites are being developed at two 
field units of NIMR in Orissa and JabaJpur, Madhya 
Pradesh for future vaccine trials. For Orissa, Department 
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of Biotechnology (DBT) has provided funds and vaccine 
is being developed at International Centre for Genetic 
Engineering and Biology (ICGEB), Delhi. ICMA has funded 
the studies at Jabalpur and CDC Atlanta, USA is 
developing the vaccine. 

(b) Orissa: This is a collaborative project with 
International Centre for Genetic Engineering and 
Biotechnology, New DeIhl, being funded by the Department 
of Biotechnology. The studies are being carried . out to 
understand the epidemiology of malaria in Sundargarh 
district, Orissa which will facilitate the future field trails 
for malaria vaccines through collection of clinical, 
entomological and molecular epidemlologicaVimmunological 
indicators from the study site. The project was initiated 
during August, 2000 and was inltiaJly up to July, 2002 
but has been extended for the tenth Five Year Plan (2002-
2007). logitudinal and cross-sectional epidemiological 
studies are being continued in two sets of villages in 
forest and plain areas characterized by hyper-and meso-
endemic malaria situations respectively. Initially there were 
13 study villages with a total population of 4,473. During 
2003, the study population was increased to '15,525 with 
the addition of 23 villages. The proposed peptide vaccine 
is a recombinant vaccine against blood stages of 
P.falclparum . 

Jabalpur: Study was initiated in May, 2005 keepin.g 
target to cover a population size of 32,700 residing in sa 
villages. A community cohort study on pregnant women, 
new bom infants and children Is being carried out along 
with hospital-based surveillance of all age groups. This 
study is mainly focused on to develop a well-characterized 
site, where the epidemiology of the disease, immune 
responses, parasite genetic diversity and vector 
characteristics are well understood for future malaria 
vaccine trial. The proposed vaccine is peptide-based 
multistage molecule. 

Revamping of MaJor Port. 

5730. SHRI G. KARUNAKARA REDDY: Will the 
Minister of SHIPPING, ROAD TRANSPORT AND 
HIGHWAYS be pleased to state: 

(a) whether an investment of over Rs. 50,000 crore 
has been approved for upgrading, expanding and 
revamping the 12 major sea ports; 

(b) if so, the details thereof; 

(c) the break-up of financial outlay, year-wise; 

(d) whether the infrastructure available after 
completion of these projects would be comparable to the 
best in similar ports around the globe; 

(e) if so, the details thereof; and 

(f) the time by which the work is likely to be 
completed in all these major sea ports? 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BMLU): (a) to (f) The 
Department of Shipping has formulated the National 
Maritime Development Programme (NMDP). Under the 
Programme, a total of 387 projects invoMng an investment 
of Rs. 1,00,339 crores have been Identified to be taken 
up for implementation over a defined period. Out of this, 
276 projects involving an investment of Rs. 55,804 crores 
have been identified in the 12 Major Porta. The projects 
in the Major Ports relate to deepening of port channels, 
development of berths, modemization and upgradation of 
c3rgo handtlng eqUipment, enhancement of rail/road 
connectivity between the ports and the hinterland and 
other associated projects. Out of the Investment for the 
Major Ports, Rs. 34,505 crores are envisaged through 
private investment mainly in commercially viable activities 
like berthslterminals. The projects identified under the 
Programme are expected to be taken up for 
implementation over a period upto 2011-12. However, the 
year-wise financial outlays would depend on the 
timeframes involved in various processes Oke approval of 
the Competent Authority and the award of work for 
Individual projects under the Programme as also the' pace 
of execution and related factors Including the demand 
projection and the funds availability. The objective is to 
upgrade and modernise the port infrastructure In India 
which will enable it to benchmark Its performance against 
global standards. 

{Trsnsllltion} 

Lo.. of revenue to the State. 

5731. SHRI RAKESH SINGH: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the States are suffering a loss of revenue 
to be accrued for them from registration and stamp duty 
on account of the absence of any 'kind of contract with 
the coal companies; 
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(b) If 50, the details thereof; 

(c) whether the Govemment proposes to repeal the 
Coal Bearing Act for this purpose; and 

(d) if so, the action taken by the Govemment In this 
.(8Q8I'd? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL (DR. DASARI NARAYAN RAO): (a) Ministry of Coal 
is not aware about any loss of revenue being caused to 
the State Govemments towards registration and stamp 
duty in the absence of any kind of contract with the coal 
companies. 

(b) Does not arise in view of reply at (8) above 

(c) There Is no proposal before the Ministry of Coal 
for repeal of the Coal Bearing Areas (Acqulaition & 
Development) Act, 1957 

(d) Does not arise in view of reply at (c) above 

{English} 

Propouls by Asum tor Na'tlonel Highway. 
and Bridge. 

5732. SHRI M.K. SUBSA: Will the Minister of 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) the details of the project proposals submitted by 
the Government of Assam during each of the year for 
the Tenth Five Year Plan for construction of roads, 
National Highways and bridges; 

(b) the details of roads, National Highway. and 
bridges approved and sanctioned by the Central 
Govemment: 

(c) the estimated cost thereof including the Central 
aid sought and allocated; 

(d) the proposals which are pending for clearance; 
and 

(e) the progreas made in the construction of these 
projects incfuding the expenditure incurred thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) to (c) This Ministry Is primarily 
responsible for development and maintenance of National 
Highways and roads Included under Special Accelerated. 
Road Development Programme-North East (SARDP-{',jE) 
The details of the project proposals submitted by the 
Govemment of Assam for construction of roads, National 
Highways and Bridges during each of the year of the 
Tenth Five Year Plan, the proposals approved and 
sanctioned and the funds allocated are given below: 

Year Proposals received In number PropoaaJs approved in Rs. Cror. Funds allocated in Rs. Cror. 

Plan Works SAROP-NE Plan Works SARDP·NE Plan WorI<s SARDP-NE 

2002-03 

2003-04 

2004-05 

2005-06 

2006-07 

37 

28 

21 

19 

15 15 

(d) No Proposal of Assam Government for National 
Highways and Roads under SARDP-NE is pending for 
Clearance in the Ministry. 

(e) The construction of roads and National Highways 

119.86 

102.32 

93.03 

n.45 

92.94 342.33 

73.75 

108.00 

79.80 

59.50 

79.10 56.00 

is a continuous process and works are executed by 
Assam PWD against the funds allocated by the Ministry 
on yearly basis and balance is carried over to the next 
year. The expenditure incurred during the last 5 years on 
Plan and SARDP-NE works is given below: 
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Year Plan Works SARDP-NE 
Expendture expenditure 

(In R •. crore) (In Rs. crore) 

2002-03 73.17 

2003-04 108.98 

2004-05 78.00 

2005-06 58.00 

2006-07 n.14 39.21 

Implementation of MPLAD Scheme 

5733. SHRI KULDEEP BISHNOI: Will the Minister 
of STATISTICS AND PROGRAMME IMPLEMENTATION 
be pleased to state: 

(a) whltther the Government ha. any plan for 
orientation of the district officers and other office,. 
engaged in the Implementation of MPLAD Scheme in the 
light of the revised MPlAD guidelines; 

(b) If 80, the details thereof; 

(c) If not, the reasons therefor; and 

(d) the staps taken by the Govemment to eneure 
that the district officers wO/1( In a transparent, accountable 
and affective manner in the implementation of the MPLAD 
Scheme? 

THE MINISTER OF STATE OF THE MINISTRY OF 
STATISTICS AND PROGRAMME IMPLEMENTATION 
(SHAI G.K. VASAN): (a) and' (b) Yes sir. As per MPLAD 
Scheme guidelines. every State/UT Government Is 
required to make arrangements for training of the .district 
officers concemed with the Implementation of the MPlAD 
Scheme. Ministry of Statistics and Programme 
Implementation provides training materials for conducting 
.uch training of district officers, as and when these are 
organized by the StateIUT Govemments. 

During 2006-07 such trainings were organized by the 
States of UP, Andhra Pradesh. Maharashtra, Chhatlsgarh, 
Haryana and Tamil Nadu. 

(c) Qoea not arlae. 

(d) The Guidelines on the MPlAD Scheme ensure 
financial discipline, greatet transparency and increased 

accountability as fund release is linked to receipt of 
Monthly Progress Aeports, Utilization Certificates and Audit 
Certificates .. 

The progress of the Scheme is periodically reviewed 
at the Central and StatelUT level. Each district has been 
asked to upload the progress of implementation on the 
web-site of Ministry of Statistics and Programme 
Implementation. Physical Monitoring of MPLADS works 
by an independent agency has also been initiated to 
further strengthen transparency and accountability under 
the Scheme. 

{TtanSI8fion} 

Printing of Postal StIImpa 

5734. SHAI HANSRAJ G. AHIA: Will the Minister 
of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) whether the Department of Posta propoaes to 
frame a policy for permitting the printing of postal stampa 
on payment by Individuals or organisations; 

(b) If 80, the details thereof; 

(c) whether the postal stamps on Eminent 
Personalities Is proposed to be discontinued by the 
Government; and 

(d) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) No, Sir. There is no proposal 
to frame a policy for printing of postal stamps on payment 
by individuals or organizatiOns. 

(b) Does not arise in view of (a) above. 

(c) There is no proposal to discontinue the printing 
of postal stamps on eminent personalities. 

(d) Does not arise in view of (c) above. 

[English} 

Technical aid for Reconstruction of 
RoadalBridgea 

5735. SHRI TUKARAM GANGAOHAR GADAKH: 
Will the Minister of SHIPPING, ROAD TRANSPORT AND 
HIGHWAYS be pleased to state: 
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(a) whether following the Iut year's unpAlC8dented 
fIooda in MumbaI, State Government of Maharaehtra has 
sought special technical and other aid for upgrading and 
reconstruction of road8 and bridges in Mumbal; 

(b) if so, the details thereof; and 

(c) the response of the Union Govemment thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) No such aid has been sought 
from this Ministry. 

(b) and (c) Do not ariae. 

Joint Venture for Blo MedIcal Aeeearch 

5736. SHRI K.C. PALLANI SHAMY: Will the Minister 
of HEALTH AND FAMILY WELFARE be pleased to 
state: 

(a) whether some neighbouring countries have shown 
interest for a tie-up in the field of bio-medical research; 

(b) If so, the details thereof; 

(c) whether any point action is proposed to be taken 
with these countries to control the communicable and 
non-communicable diseases; and 

(d) if 50, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTI:I AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) and (b) According to Indian Council of 
Medical Reaearch Nepal, Bangladesh, Myanmar, Bhutan 
etc. have shown interest for a tie up in blo-medlcal 
research in Kala-azar, Malaria and Influenza. 

(c) and (d) The joint action proposed to be undertaken 
with these countries to control these diseases Includes 
development of improved strategies for early case 
detection and treatment providing training for use of rapid 
diagnosis and up date information and hands on training 
about preparedness and response to the participants. 

Setback to BSNL Mobile Service In Mum 

5737. DR. ARUN KUMAR SARMA: Will the Minister 
of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) whether the BSNL mobile eervice has suffered a 
serio~ setback in Assam due to ongoing construction 
work on the National Highways and theft of fiber cable 
in addition to internal operational aabotage to facilitate 
private operators; 

(b) if so, whether the BSNL will be able to suetain 
as a commercially viable organization In the NER; 

(c) the action taken by the Govemment to rectify 
and to Improve the situation; 

(d) whether alternate satellite radio system is 
introduced to ensure uninterrupted services in those 
vulnerable areas; and 

(e) if so, the details thereof? 

THE ¥INISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) Sir, Global System for Mobile 
Communications (GSM) based Cellular Mobile Service of 
Bharat Sanchar Nigam Limited (BSNL) has been affected 
in Assam due to the following reasons: 

(i) Disruption of long distance communication 
network because of ongoing works of National 
Highways; 

(iI) Theft of Galvanized Iron (GI) pipe; 

(Iii) Suspected sabotage activity by unknown 
miscreants. 

No case of Intemal operational sabotage hu been 
found till date In this regard. However, BSNL makes a11-
out efforts to restore the trafficJbreakdown at the eartiest. 

(b) Durtng financial year 2005-06, BSNL', North East 
Region which conslsta of three telecom circles namely 
Assam. North East-I and North East-II, has earned profit 
to the tune of RS.199.53 crores. So North East Region 
circles are commercially viable units of BSNL. 

(c) BSNL has lodged complaints with the State 
Authorities regarding thefts/sabotage. In addition, ! 
bandwidth/optical fiber has been leased from infrastructure 
providers In the area. 

(d) and (e). Limited bandwidth on Satellite media is 
available. Satellite links due to Inherent techno-economic 
constraints, can not provide effective back up for the 
capacities available in the optical fiber cable system. 
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KHhmlr IMue 

5738. SHR/MATI JAYABEN B. THAKKAR: WIN the 
Minister of EXTERNAL AFFAIRS be pleaaed to state: 

(a) whether a sociologist from Norway had sent a 
formula to the Governments of India and Pakistan 
regarding solution of Kashmir Issue; 

(b) if so, the details of the formula; and 

(c) the reaction of the Govemment thereof? 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
PRANAB MUKHERJEE): (a) and (b) Presa reports from 
Oslo have reported that a Norwegian scholar has 18nt a 
solution to Govemments of India and Pakistan suggesting 
an India-Pakistan condominium for the Kashmir valley and 
Muzaffarabad district of POK. 

(c) Govemment do not comment on speculative pl'888 
reports and private opinions of this nature. 

Exped"lng ROild Projecta 

5739. SHRI IQBAL AHMED SARADGI: Will the 
Minister of SHIPPING, ROAD TRANSPORT AND 
HIGHWAYS be pleased to state: 

(8) whether the Government has constituted a 
Committee of Secretaries to expedite road sector projects 
and to address inter-ministerial and Cent .... State issues 
such as land acquisition, utility shifting and environmental 
approvals; 

(b) if so, the details thereof; 

(c) whether the Prime Mlnlater has directed the 
Ministry to Implement Highways projects estimated at 
Rs. 2,20,000 crore; 

(d) if so, the details thereof; and 

(e) the eldent to which the Committee will help 
expediting the projects? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS 
(SHRI K.H. MUNIYAPPA): (a) and (b) Yes, Sir. 
Govemment has constituted a Committee of Secretaries 
(CoS) headed by Cabinet Secretary to r8ISOIve bottlenecks 
in ongoing National Highways Development Project 

(NHDP) projects requiring Centre-State and Inter-Ministerial 
Coordination. Three meetings of CoS have been held till 
date; first on 01.04.2005, second on 03.11.2005 and third 
on 03.08.2006. Many issues considered during these 
meetings have since been resolved. 

(c) and (d) The Committee on Infrastructure headed 
by Hon'ble Prime Minister had outlined implementation of 
NHDP under seven phases with an estimated investment 
of Rs. 2,20,000 crore. Govemment has now approved 
Phase iliA and IIIB of NHDP with enhanced scope and 
NHDP Phase V and VI. Accordingly the Investment would 
be of the order of Rs. 2,35,430 crore. 

(e) Issues requiring Centre-State and Inter·Ministerial 
Coordination are addressed by the Committee to resolve 
bottlenecks in the projects. 

rrmnsl8tionj 

Declining Number of Indiana Abroad 

5740. SHRI SHISHUPAL N. PATlE: 
SHRI BRAJESH PATHAK: 
SHRI KAILASH NATH SINGH YADAV: 
PROF. MAHADEORAO SHIWANKAR: 

win the Minister of OVERSEAS INDIAN AFFAIRS be 
pleased to state 

(a) whether the number of Indian Nationals living 
abroad has been constantly declining during the past few 
years; 

(b) H so, the details thereof and the reasons therefor; 

(c) the names of countries from which maximum 
number of Indians have migrated; 

(d) whether the Government has considered the 
problems of such Indians; and 

(e) if so, the details thereof? 

THE MINtsTER OF OVERSEAS INDIAN AFFAIRS 
(SHRI VAYALAR RAVI): (a) No, Sir. As per the information 
available with the Ministry the number of Indian Nationals 
living abroad is rather increasing, except for a few 
countries. 

(b) to <e> Details b per list enclosed as statement. 
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..,.",.", 
2 3 

PopIMIion 01 0.... Ind/wJ$: CounIIy-wiIIII 26. • BrIzII 1,000 

SI. No. Country Ove,... Indarw 27. • Brunei Darussalam 7,500 
living abroad 

28. • BuIgMa 192 
2 3 

29. • BurkIna Fuo 175 

1. . Afghanistan 3,500 30. • Bunni 250 

2 .• Albania 8 31. • Cambodia 300 
3 .• Algeria 460 32 ... CImeroon 250 

4 .. • Andorra 200 33. • Canada 10,00,000 

5 .• Angola 1,000 34. • Cape Verde Islands 12 

6 ... Anguilla N.A 35. • Cayman IIIandI eoo 
7 ... Antigua and Balbuda 60 38 .•• c.,traI African RepublIc N.A 

8 .• Argentina 1,400 37 ... Chad 125 

9. • Armenia 720 38. • ChIle 1180 

10 .•• Aruba N.A 39. • ChIna (Including Hong Kong) 47,250 

11. . Australia 2,23,800 40 ... ColombIa 345 

12 .• Austria 17,000 41 .•• Comoroe 50 

13 .•• Azerbaijan 250 42 •• Congo (Oem. Rep. of) 4,000 

14 .• Bahamas 400 43 ... Congo (Republic of) N.A 

15. • Bahrain 2,60,400 44 ... Cook IIIand N.A 

16. • Bangladesh 1800 45 .• COIta RIca 32 

17 .•• Barbados 2,200 48. • Cote d'Ivore 300 

18. • Belarus 832 47 .• Croatia 38 

19 .• BelgiLm 18,133 48 ... Cuba N.A 

20 .•• Belize 500 49. • CypruI 2700 

21. .. Benin 450 50. • Czech Republic 500 

22. • Bhutan NH 51. • Denmark 4,313 

23 .•• Bolivia N.A 52 .• Djibouti 808 

24 .• Bosnia and Herzegovina 30 53 .•• Domin/ca 20 

25. • Botswana 11,000 54 ... DominIcan Repubtic N.A 
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2 3 2 3 

55." East TImOr N.A 84. • Iran 1500 

56 .•• Ecuador 5 85. • Iraq 9,000 

57 .• Egypt 1400 86 .•• Ireland 1,600 

58 .• EI Salavador 25 87 .• 1 ..... , 64,000 

59 .•• Equatorial Guinea N.A 88. • Italy 48,499 

60 .•• Eritrea 1,753 89. • Jamaica 53,000 

61. • Eatoria eo 90. • Japan 15,000 

~ .. Ethiopia 2200 91. • Jordan 8000 

63 .• Fiji 3,16,100 92. • K.azakhstan 2400 

64 .• Finland 2,490 93 .• Kenya 75,000 

65 .• France 2,85,160 94. " Kiribati N.A 
66 .•• Gabon N.A 95 ... Korea (DPR) 10 

67 .• Gambia 103 96. • Kor8a (Republic of) 4,000 

68. • Georgia 115 97, • Kuwait 5,49,080 

89 .• Germany _,500 98 .• Kyrgyzstan 300 

70 .• Ghana 6,000 99. " Lao, PDR N.A 

71. · Greece 12,000 100'- Latvia 40 

72 .•• Grenada N.A 101,· Lebanon 2 

73 .•• Grenadines N.A 102'- Lesotho 1,000 

74 .• Guatemala 24 103'- l..beria 1,010 

75 .• Guinea 250 104'- Ubya 12,000 

76. • Guinea Biuau 31 105'- Uechtensteln 3 

77. • Guyana 3,27,032 106." Ulhuanla 71 

78 ... Hlitl N.A 107'- Luxembourg 500 

79 .•• HoIy.See N.A 108.' Macedonia 7 

80 .• Honduru 52 109. Maclagalcar 28,000 

81. · Hungary 159 110'- Malaysia 20,50,000 

82 .• Iceland 222 111'- Malawi 5,000 

83. • Indoneaia 82,000 112'- MaJdvee 21,198 
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2 3 2 3 

113'- Mali 35 142.· Peru 300 

114 .•• Malta N.A 143'- PhiIippIne& 50,000 

115.*· •. Marshall Islands (Republic of) N.A 144. • Poland 1642 

116'- Mauritania 33 145. • Portugal 7.5,000 

117.* Mauritius 7,15,758 148'- Qatar 2,00,000 

118.*· Mexico 400 147'- Romania 700 

119.*· Micronesia N.A 148'- Russian Federation 16,000 

120'- Moldova 15 149'- Rwanda 540 

121. . Mongolia 48 150 .. • Samoa N.A 

122 .•• Montserrat N.A 151.*· San Marino N.A 

123'- Morocco 211 152 .•• Sao Tome and Principe (Republic of) N.A 

124.* Mozambique 21,000 153.* Saudi Arabia 14,25,252 

125 .• Myanmar 25,00,000 154.* Senegal 187 

126.* Namibia 120 155'- Serbia & Montenegro 28 

127 .•• Nauru N.A 156." Seychellas 6,000 

128'- Nepal 55,00,000 157'- Sierra leone 820 

129.* Netherlands 21,000 158.· Singapore 4,00,000 

130.* New Zealand 97,000 159.* Slovak Republic 60 

131· Nicaragua 18 160.* SlovenIa 30 

132'- Niger 40 161.*· Soloman Islands 20 

133 .•• Nigeria 25,000 162'- South Africa 9,18,400 

134.* Norway 7,154 163'- Spain 28,000 

135 .• Oman 3,84,981 184.* Sri Lanka 15,01,500 

136 .•• Pakistan N.A 165 .•• St. Kitts and Nevis 200 

137 .•• Palau (Republic of) N.A 166 .•• St. lucia 200 

138 .•• Palestine (PlO) N.A 167 .•• St. Vincent 160 

139! Panama 6000-7000 168.* Sudan 8,500 

1.40 .•• Papua New Guinea 1,000 189 .•• Suriname 265,150 

141'- Paraguay 300 170'- Swaziland 350 
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171· Sweden 

172." Switzertand 

173.* Syria 

174.* Tajikistan 

175." Tanzania 

176." Thailand 

1n." Togo 

178 .•• Tonga 

179." Trinidad & Tobago 

180." Tunisia 

181.· Turkey 

182." Turkmenistan 

183." Turks & CaIcos lalands 

184 ... Tuvalu 

185." Uganda 

186.* Ukraine 

187."· UAE 

188." UK 

189.· USA 

190." Uruguay 

191: Uzbekistan 

192. •• Vanuatu 

193& Venezuela & Nethertands AntIlles 
194" 

195." Vietnam 

196." Yemen 

197." Zambia 

198. • Zimbabwe 

·Updated with information from 1nd18n MIllIons 

3 

17,000 

13,004 

360 

400 

45,000 

90,000 

200 

N.A 

5,21,400 

35 

287 

300 

200 

N.A 

13,500 

3,000 

1,400,000 

15.00,000 

16,96,000 

20 

120 

50 

3500 

299 

1,12,000 

13,000 

16,700 

.ON per Report of HLCID. appoInt.d by the Govemment. 
N.A. ·Not available ~ the Ministry 

12.00 hr •• 

PAPERS LAID ON THE TABLE 

/English} 

MR. SPEAKER: Now, papers to be laid. 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BAALU): I beg to lay on 
the Table-

(1) A copy of the Memorandum of Understanding 
(Hindi and English vel'$lons) between the Dredging 
Corporation of India limited and the Department 
of Shipping. Ministry of Shipping. Road Transport 
and Highways, for the year 2007·2008. 

(Placed in Library. StHI No. LT 656112007) 

(2) A copy of the Notification No. G.S.R. 209(E) (Hindi 
and English versions) published in Gazette of India 
dated the 20th March 2007 approving the 
Dangerous Goods (Arrival, Receipt, Transport 
Handling and Storage) in Jawaharlal Nehru Port 
Regulations, 2007 under sub-section (4) of eectlon 
124 of the Major Port Trusts Act, 1963. 

(Placed in Library. StHI No. LT 656212007) 

(3) A copy of the Merchant Shipping (Recruitment and 
Placement of Seafarers) Amendment Rules. 2007 
(Hindi and English versions) published In 
Notification No. G.S.A. 318(E) in Gazette of India 
dated the 30th April 2007 under sub-section (3) of 
Section 458 of the Merchant Shipping Act, 1958 . 
... (lnMlTUptions) 

(Placed in Ubrary. SH No. LT 656312007) 

[T1lIns/stion} 

MR. SPEAKER: You please speak after the papers 
are laid. You can raise any topic after this. 

... (InMnuptions) 

[English} 

THE MINISTER 'OF OVERSEAS INDIAN AFFAIRS 
(SHRI VAYALAR RAVI): I beg to lay on the Table a copy 
each of the following Notifications . (Hindi and English 
versions) under section 44 of the Emigration Act, 1983:-
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(1 ) S.O. 366(E) pubJiahed in Gazette of India dated 
the 14th March. 2007 exempting 8Y8f'y oltlzen of 
India going to Vatican City from the operation of 
section 22 of the Emigration Act. 1983:-

(2) S.O. 690(E) published in Gazette of India dated 
the 1 at May. 2007 prohibiting emigration of Indian 
Citizens for going to Iraq. 

(Placed in Library. StHI No. LT 656412007) 

12.01 hr •• 

(At this stags, Shl'imlltl PII,.mjlt KMir GuIsIMn lind 
SOfT18 other hon. m8tnbefS C8tn8 lind stood 

on ths Roor nesr Ih8 TsbIe) 

... (Infsmlplions) 

[Translation} 

MR. SPEAKER: You people are aware that this can 
be taken up after the papers are laid. After the papers 
are laid. we will come to it. 

... (InltlmJplions) 

MR. SPEAKER: You are aware that theM can be 
raised after the papers are laid. 

... (Inte~ptIons) 

/English} 

THE MtNISTER OF LAW AND JUSTiCe (SHRI H.A. 
BHARDWAJ): I beg to lay on the Table a copy each of 
the following Notifications (Hindi and English versiOns) 
under sub-section (3) of section 15 of the Notaries Act. 
1952:-

(1) The Notaries (Amendment) Rules. 2007 
published in Notification No. G.S.R. 73(E) in 
Gazette of India dated the 9th February. 2007. 

(2) The Notaries (Second Amendment) Rules. 2007 
published in Notification No. G.S.R. 86(E) in 
Gazette of india dated the 15th February. 2007. 

(Placed in Library. SH No. LT 656512007) 

... (Intenuptions) 

MR. SPEAKER: You pIeue speak after two mlnutH 

... (lnllInuptions) 

/Eng/Ish} 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI SURESH PACHOURI): 
I beg to lay on the TabI..-

(1) A copy each of the following Notifications (Hindi 
and English versions) under sub-section (2) of 
section 3 of the All India Services Act. 1951:-

(i) The All India Services (Performance Appraisal 
Report) . Rules. 2007 published in Notification 
No. G.S.R.197(E) in Gazette of India dated 
the 14th March. 2007. 

(II) The All India Services (Performance Appraisal 
Report) Amendment Rule.. 2007 published in 
Notification No. G.S.A. 296(E) In Gazette of 
India dated the 16th Ap"I. 2007. 

(Ni) The All India Services (Leave) Amendment 
Rules. 2007 published in Notification No . 
G.S.R. 207(E) in Gazette of India dated the 
19th March, 2007. 

(Iv) The All India Servioes (Leave) Second 
Amendment Rule.. 2007 published in 
Notlftcatlon No. G.S.R. 208(E) In Gazette of 
India dated the 19th Man:h. 2007. 

(v) The Indian Forest Service (Probationers Final 
examination) Regulations. 2007 published in 
Notification No. G.S.R. 281 (E) In Gazette of 
India dated the 11th April. 2007. 

(vi) The indian Forest Service (Probation) 
Amendment Rules. 2007 published in 
Notification No. G.S.A. 282(E) in Gazette of 
India dated the 11th April. 2007. 

(Placed in library. StHI No. LT 656612007) 
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THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI B.K. HANDIQUE): On behalf of Shrimati 
Panabaka l.aJcshmi, I beg to lay on the TabIe--

(1) (i) A copy of the Annual Report (Hindi and 
English versions) of the Postgraduate Institute 
of Medical Education and Research, 
Chandigarh, for the year 2006-2006. 

(Ii) A copy of the AMual Accounts (Hindi and 
English versions) of the Postgraduate Ill8litute 
of Medical Education and Research, 
Chandlgarh, for the year 2005-2008, together 
with Audit Report thereon. 

(iii) A copy of the Review (Hindi and English 
versione) by the Govemment of the wortdng 
of the Postgraduate Institute of Medical 
Education and Research, Chandlgarh, for the 
year 2005-2006. 

(2) Statement (Hindi and English versions) showing 
reaaona for delay In laying the papers mentioned 
at (1) above. 

(Placed In l"rary. StHJ No. IT 656712007) 

(3) (I) A copy of the Annual Report (Hindi and 
English veralona) of the International Institute 
for Population ScIences, Mumbal, for the year 
2005-2006, along with Audited Accounts. 

(il) A copy of the Review (Hindi and English 
versions) by the Government of the working 
of the International Institute for Population 
Sciences, Mumbal, for the year 2005-2006. 

(4) Statement (Hindi and Engliah veraiona) showing 
reasons for delay In laying the papers mentioned 
at (3) above. 

(Placed in Ubrary. StHJ No. l T 656812007) 

(5) (i) A copy of. the Annual Report (Hindi and 
English vereions) of the National Institute of 
Health and Family Welfare, New DeIhl, for the 
year 2005-2006, along with AudIted Accounts. 

(ii) A copy of the Review (HIndi .. nd Engli8h 
verslona) by the Government of the working 

of the National lnetitute of Health and Family 
Welfare, New DeIhl, for the year 2005-2006. 

(6) Statement (Hindi and EngIi8h veraion8) showing 
reasons for delay In laying the papers mentioned 
at (5) above. 

(Placed in library. St!I(I No. LT 656912007) 

(7) (I) A copy of the Annual Report (Hindi and 
English versions) of the North Eastem Indira 
Gandhi Regional Institute of Health and 
Medical Sciences, Shillong, for the year 2006-
2006, along with Audited Accounts. 

(II) A copy of the Review (Hindi and English 
versions) by the Govemment of the working 
of the North Eastern Indira Gandhi Regional 
Institute of Health and Medical Sciences, 
Shlllong, for the year 2005-2006. 

(8) Statement (Hindi and English versions) showing 
reasons for delay in laying the pap8na mentioned 
at (7) above. 

(9) 

(Placed in library. SH No. LT 657012007) 

(I) A copy of Annual Report (Hindi and Engllah 
versions) of the National Institute of Ayurveda, 
Jalpur, for the year 2005-2006, along with 
Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Government Of. the working 
of the National Institute of AYUrVeda, Jaipur, 
for the year 2005-2006. 

(10) Statement (Hindi and .Engliah versions) showing 
re .. On8 for delay in laying the papers mentioned 
at (9) above. 

(Placed in library. St!I(I No. IT 657112007) 

(11) A copy each of the following papers (Hindi and 
Englieh versiona) under SUb-section (1) of section 
619 A of the Companies Act, .1956:-

(I) Review by the Government of the working of 
the Indian 468 Medicines Pharmaceutical 
Cofporation linited, AImora; for the year 2004-
2005. 
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(II) Annual Report of the Indian Medicines 
Pharmaceutical Corporation Umited, Almore, 
for the year 2004-2005, along with Audited 
Accounts and comments of the Comptroller 
and Auditor General thereon. 

(12) Statement (Hindi and English V8I'8Ion8) Ihowing 
reasons for delay In laying the papers mentioned 
at (11) above. 

(Placed in Library. SH No. LT 657212007) 

(13) .A copy of the Prevention of Food Adulteration (10th 
Amendment) Rules, 2006 (Hindi and English 
veralons) published In Notification No. G.S.R. 
773(E) in Gazette of India dated the 29th 
December 2006 under sub-section (2) of section 
23 of Prevention of Food Adulteration Act, 1954, 
together with a Corrigendum thereto published in 
Notification No. G.S.A. 242(E) dated the 28th 
March, 2007. 

(Placed in Ubrary. SH No. LT 657312007) 

THE MINiStER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): I beg to lay on the Table a 
copy each of the following papers (Hindi and English 
versions):-

(1) Memorandum of Understanding between the 
Mahanagar Telephone Nigam Limited and the 
Department of the Telecommunications for the year 
2007-2008. 

(Placed in library. SH No. LT 667412007) 

(2) Memorandum of Understanding behMen the Bharat 
Sanchar Nigam Umited and the Department of the 
Telecommunications for the year 2007-2008. 

(Placed in LIbrary. SIHI No. LT 657&'2007) 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): I beg to lay on the Table-

(1) A c:opy each of the following Notifications (Hindi 
and English versions) under section 10 of the 
National Highways Act, 1956:-

(I) S.O. 622(E) published in Gazette of India 
dated the 22nd AprIl, 2007 authorizing Officers 

to acquire regarding acquisition of land for 
building (wldenlnglfour-Ianlng, etc.) 
maintenance, management and operation of 
the National Highway No. 12 (Rajmarg 
Croseing-Barellaeclion) In the State of Madhya 
Pradesh. 

(ii) S.O. 881 (E) published In Gazette of India 
dated the 27th April, 2007 regarding rates of 
fee to be 1'8COV8rec1 per trip from the U84lrs of 
the Rewa By-Y-Pua on National Highway No. 
7 In the state of Madhya Pradeeh. 

(UI) S.O. 611(E) published In Gazette of India 
dated the 20th April, 2007 I;ag&nIng acquIeltion 
of land for building (widenlngl'f~lanlng, etc.). 
maintenance, management and operation of 
the National Highway No. .. (Haverl-Hubll 
section) In the State of Kamataka. 

(Iv) S.O. 368(E) to S.O. 370(E) published In 
Gazette of India dated the ... th March. 2007 
regarding acquisition of land for building 
(widening) maintenance, management and 
operation of different stretches of the National 
Highway No. 26, including construction of By-
P.... if any. (Jhanal-Lakhnadon section) In the 
State of Madhya Pradeah. 

(v) S.O. 413(E) published in Gazette of India 
dated the 22nd March, 2007 regarding 
acquisition of land for bulking (construction) 
of Gwalior By-Pass of National Highway Nos. 
3 and 75 (Agra-Gwalior and GwaJlor-Jhansi 
sections) in the State of Madhya Pradesh. 

(vi) S.O. 517(E) published In Gazette of India 
dated the 9th April, 2007 regarding acquisition 
of land for building (wldenlng!four-Janlng, etc.) 
maintenance, management and operation of 
National Highway No. 7 (Lakhnadon-Madhya 
PradeaWMaharaahtra Border aectlon) in the 
State of Madhya Pradesb. 

(vii) S.O. 525(E) published in Gazette of India 
dated the 9th April, 2007 regarding acquisition 
of land for building (widenlngl'four-Ianing, etc.) 
maintenance. management and operation of 
National Highway No. 12 (Jabalpur-Ra;marg 
Crossing section) In the State of Madhya 
Pradesh. 
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(viii>.. 5.0: . 397(E) publlahed in G~.tte of India 
dated the 20th March, 2007 regarding 
acquisition of land for building' (widenlnglfour-
laning, etc.) maintenance, management and 
operation of National Highway No.33 (Ral1~hi­
Jamshedpur ~on) in the State of Jharkhand. 

(Ix) S.O. 5OO(E) published in Gazette of India 
I dated the 30th March, 2007 regarding 

a'l:ql(lSition of 'land for building (wldenlnglfour~ 
laning, etc.) maintenance, management and 
operatilJI'I of .National Highway No. n (Hajiput-
Muzaffarpur section) and Muzaffarpur By-Pass 
in the State of Bihar. 

(x) 5.0. 408(E) published in Gazette of India 
dated the 21 st March, 2007 regarding 
acquisition of land for building maintenance, 
management and operation of National 
Highways No. NE-II (Eastern Peripheral 
Expressway) (Faridabad section) in the State 
of Haryana. 

(xi) 5.0. 409(E) published in Gazette of India 
dated the 21st March, 2007 making certain 
amendments 'in the NotHication No. S.0.3(E) 
dated the 2nd January 2007. 

(xii) 5.0. 296(E) published in Gazette of India 
dated the 27th February, 2007 regarding 
acquisition of land for building (wideninglfour-
laning, etc.) maintenance, management· and 
operation of National Highway No. 215 
(Panlkolll-Rimuli section) in the State of Orissa. 

(xiii) 5.0. 385(E) published in Gazette of India 
dated the 16th March, 2007 regarding 
acquisition of land for building (widenlnglfour-
laning, etc.) maintenance, management and 
operation of National' Highway No. 200 
(Suklnda-Bhubana section) in the State of 
Orissa. 

(xiv) 5.0. 499(E) published in Gazette of India 
dated the 30th March, 2007 authorizing the 
Sub-Divisional M,aglstrate, Jalandhar-II as the 
competent authotity to acquire land for building 
(widening/four-laning, etc.) maintenance, 
management and operation of National 
Highway No. 1 (Jalandhar-Amritsar section) in 
the State of Punjab. 

(xv) 5.0. 457(E) published in G~ette of India 
dated the 28th March, 2007 regarding 

acquisition of land for building (wfdenlnglfour-
laning, etc.) maintenance, management and 
operation of National Highway No. 76 
(Chittorgarh-Kota section) in the State of 
Rajasthan. 

(xvi) 5.0. 419(E) published In Gazette of India 
dated the 22nd March, 2007 making certain 
amendments in the Notification No. $.0. 
1096(E) dated the 4th August 2005. 

(xvii) 5.0. 581(E) published in Gazette of India 
dated the 16th April, 2007 regarding rate. of 
fee to be recovered from the users of different 
Bridges on various sections of National 
Highway Nos. 11 A and 12 in the State of 
Rajasthan. 

(Placed In Library. SH No. LT 657612007) 

(2) A copy of the Notification No. 5.0. 416(E) (Hindi 
and English versions) published in Gazette of India 
dated the 22nd March, 2007 entrusting the 
stretches mentioned therein of National Highway 
No. 1 to National Highways Authority of India, 
issued under section 11 of the National Highways 
Authority of India Act, 1988. 

(Placed in Library. StItJ No. LT 657712007) 

(3) A copy of the Notification No. F.No.NH-11014121 
2004-P&M (Hindi and English versions) published 
in Gazette of India dated the 30th March, 2007 
assigning additional charge of the National Highway 
Tribunal, Chennai to the Presiding Officer, National 
Highway Tribunal, Lucknow with immediate effect 
till Presiding Officer, National Highway Tribunal, 
Chennal is appointed, issued under sub-section 
(2) of eectIon 6 of the Control of National Highways 
(Land and Traffic) Act, 2002. 

(Placed in Library. SH No. LT 657812007) 

(4) A copy of the Central Motor Vehicles (Amendment) 
Rules, 2007 (Hindi and English versions) published 
in Notification No. G.S.A. 276(E) in Gazette of 
India dated the 10th April, 2007 under sub-section 
(4) of section 212 of the Motor Vehicles Act, 1988 
together with an explanatory memorandum. 

(Placed in Library. See No. LT 657912007) 
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THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI ANAND SHARMA): I beg to 
lay on the Table-

(1) (i) A copy of the Annual Report (Hindi and 
English versions) of the Indian Council for 
Cuhural Relations, New Delhi, for the year 
2005-2006. 

(ii) A copy of the Annual Accounts (Hindi and 
English versions) of the Indian Council for 
Cultural Relations, New Deihl, for the year 
2005-2006, together with Audit Report thereon. 

(2) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (1) above. 

(Placed in Library. StItJ No. LT 658(12007) 

[Translation} 

MR. SPEAKER: Ali of you ple .. e r .. ume your .. ata 

... (lnl8nup/ions) 

12.02 hr •. 

(At this sllJgtI. Shlimllli Pll/'llmjit KlJur GuIshIJn 6I1d 
some olhtJr han. MsmbelS went bsck to IhtIIr SMIs) 

MR. SPEAKER: You are aware that I can listen to 
you only after the papers are laid 

... (lnt.mJp/i0n8) 

PROF. VIJAY KUMAR MALHOTRA (South Delhi): Mr. 
Speaker, Sir first of ali you will take up calling attention. 
'" (Interruptions) 

MR. SPEAKER: You please cooperate. 

... (Inltlnuplions) 

12.02"2 hr •. 

MESSAGES FROM RAJYA SABHA 
AND 

BILL AS PASSED BY RAJYA SABHA 

{English} 

SECRETARY-GENERAL: Sir, I have to report the 
following messages received from the Secretary-General 
of Rajya Sabha:-

2. 

(I) Min accordance with the proviSion of rule 111 of 
the Rules of Procedure and Conduct of Business 
In the Rajya Sabha, I am directed to encl08e a 
copy of the Mizoram University (Amendment) BiD, 
2007 which has been passed by the Rajya 
Sabha at Its sitting held on the 15th May, 2007.~ 

(it) Min accordance with the provisions of rule 127 
of the Rule. of Procedure and Conduct of 
Business in the Rajya Sabha, I am directed to 
infonn the Lok Sabha that the Rajya Sabha at 
its sitting held on the 15th May, 2007 agreed 
without any amendment to the Cable Television 
Networks (Regulation) Amendment Bill, 2007 
which was pa888cI by the Lok Sabha at Ita sitting 
held on the 3rd May, 2007." 

Sir, I lay on the Table the Mizoram University 
(Amendment) Bill, 2007, as passed by Ralya 
Sabha on the 15th May, 2007. 

COMMITTEE ON PRIVATE MEMBERS' 
BILLS AND RESOLUTIONS 

Twenty .. lghth Report 

/Engllsh} 

SHRI CHARNJIT SINGH ATWAL (PhlHaur): Sir, I beg 
to present the Twenty-elghth Report (Hindi and English 
versions) of the Committee on Private Members' BiR. and 
Resolutions. 

12.03 hr •• 

STANDING COMMITTEE ON AGRICULTURE 

Thirty-first Report 

/English} 

SHRI CHANDRA BHUSHAN SINGH (Farrulchabad): 
Sir, I beg to present the Thirty-first Report (Hindi and 
English versions) of the Standing Committee on Agriculture 
on The Prevention and Control of Infectious and 
Contagious Diseases in Animals Bill, 2005'. 
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STANDING COMMITTEE ON FINANCE 

Fifty-sixth Report 

(Eng/ish} 

SHRI ANANTH KUMAR (Bangalore South): Sir, I beg 
to present a copy of the Fifty-sixth Report (Hindi and 
English versions) of the Standing Committee on Finance 
on the Payment and Settlement Systems Bill, 2006. 

STANDING COMMITTEE ON FOOD, 
CONSUMER AFFAIRS AND 

PUBLIC DISTRIBUTION 

Statement. 

/Translslion} 

SHRI DEVENDRA PRASAD YADAV (Jhanjharpur): I 
beg to lay on the Table a copy each of the statements 
(Hindi and English veraions) showing ActIon Taken by 
the Govemment on the recommendations contained in 
Chapter I and final replies in respect of Chapter V of the 
following Action Taken Reports of the Standing Committee 
on Food, Consumer Affairs and Public Distribution 
(Fourteenth Lok Sabha). 

(1 ) FHteenth Action Taken Report on Demands for 
Grants (2006-07) of the DepaI1ment of Food and 
Public Distribution (Ministry of Consumer Affairs, 
Food and Public Distribution). 

(2) Sixteenth Action Taken Report on Demands for 
Grants (2006-07) of the Department of Consumer 
Affairs (Ministry of Consumer Affairs, FQod and 
Public Distribution). 

(Eng/ish} 

STANDING COMMITTEE ON 
WATER RESOURCES 

.. rement 

SHRI RAYAPATI SAMBASIVA RAO (Guntur): Sir, I 
beg to lay on the Table of the House a Statement (Hindi 

and English· versions) showing further Action Taken by 
the Government on the Recommendatlons/ObselVations 
of the Standing Committee on Water Resources contained 
In their Sixth Report (Fourt"nth Lok Sabha). 

12.04 hra. 

OBSERVATION BY THE SPEAKER 

Constitution of Committee to look Into Inl.non 
of mlaconduct Includll,g mlluM of Parllamentlry 
prlvlleg.. and fllcilltl.. by Memberl of Parliament 

(English} 

MR. SPEAKER: Hon. Members may recall that on 
26th April, 2007, I ~d requested Shri Babubhai K. Ketara, 
Member of Parliament not to attend the slnings of the 
House till the matter against him under various eectiona 
of the Indian Penel Code and the Passport Act had been 
deliberated upon by the leaders and a decision taken in 
that regard. I had alao ob8elVed that considering the 
gravity of the situation, I would hold a meeting of the 
hon. Leaders so that a course of action can be decided 
upon as to how such matters may be dealt with in future 
so that the prestige of this great institution is upheld. 

I held a meeting with the hon. Leaders of different 
Parties on 15 May 2007 to deliberate upon the matter. I 
am thankful to all the hon. Leaders for their very valuable 
suggestions in the matter. Hon. Leaders were unanimously 
of the view that a Committee of Members of Lok Sabha 
may be constituted to Inquire Into Instances of misconduct 
including misuse of their privileges and facilities by 
Members of Lok Sabha. 

I have accordingly decided to constitute a Commmee 
consisting of the following Members, and It is all in 
alphabetical order: 

1. Shri V. Kiahore Chandra S. Deo - Chllil717l1n 

2. SM Gurudas Dasgupta 

3. Shri Anant Gangaram Gaete 

4 . Shri C. Kuppusami 

5. Prof. Vijay Kumar Malhotra 

6. Shri Shriniwas Patll 

7. Shri Mohammad Salim 
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8. S~ri Breja Kiahore Tripathy 

9. Shri Rajesh Verma 

10. Shri Devendra Prasad Vadav 

11. Prof. Ram Gopal Vadav 

The Committee will inquire into cases of mleconduct 
of Members of Lok Sabha including misuse of 
'parliamentary privileges and facilities by them as may be 
referred to it by the Speaker from time to time and WIll 
recommend action, if any, to be taken in each case and 
submit the same to the Speaker. 

The Committee may also, if It deems fit, look into 
the desirability of defining what acts would amount to 
misconduct on the part of the Member and make suitable 
recommendations regarding the action to be taken in 
cases of such misconduct. 

The Committee is authorized to follow its own 
procedure consistent with the well-establishad principles 
of law and natural justice. 

The Committee will endeavour to submit Its report 
ordinarily within one month of the reference of any matter 
by the Speaker. 

The Speaker will decide whether the Member or 
Members concemed in each case wlli be asked not to 
attend the House till a suitable decision is taken after 
the submission of the Report by the Committee. 

Shri Babubhai Katara is requested not to attend the 
sittings of the House unless he Is permitted to do so by 
the Speaker. 

:12.07 hr •. 

STATEMENTS BY MINISTERS 

1. (I) Expansion of coverage of National Aural 
Employment Guarantee Act (NAEGA) In UthIr 
Pradesh· 

[Trans/shan} 

THE MINISTER OF RURAL DEVELOPMENT (DR. 
RAGHUVANSH PRASAD SINGH): Mr. Speaker, Sir, with 

·Lald on the Table and also placed Is library See No. LT 65811 
2007. 

your permiulon, I beg to lay my statement on the table 
of the Hou ... 

The National Rural Employment Guarant .. Ad, 2005 
pasaed with unanimous conaeneus w.. notified on 7th 
September, 200S. NREGA guarantees local employment 
in the form of unskilled manual work upto 100 days in a 
financial year to every rural houaehold If It demands such 
employment. SectIon 1(3) of NREG Act etat .. that the 
Act shall be applicable to the whole of the territory to 
which it extends within a period of five yeal'8 from the 
date of the enactment of this Act. 

Initially, 200 dlatrlcts from all the Stat.. In the country 
were Identified and the Act was Implemented with effect 
from 2nd February, 2006. With a view to expand the 
coverage of the Act, 130 additional districts were identified 
for the second phase. Criteria for selection of 130 
additional districts alongwlth the names of 113 districts 
from all States. excluding Uttar Pradeeh, were laid on 
the table of both Houses of Parliament on 7th March, 
2007. The districts of Uttar Pradesh were not declared 
due to the imposition of Model Code of Conduct In the 
State in view of the State Assembly elections. Now that 
the election process 18 over, a llet of these 17 diatrIcta of 
Uttar Pradesh Is enclosed as Statement. 

NM1tI6 of Oislricfs of lIttlIr p,.dfI6h to '- AddtKI 
undtJr N./ioM/ Ru,./ EmpIoJllMflI G,.fW1/1N1 

Act in thtI 8tICOf1d p/l1iI$tI 

S.No. Names of the Districts 

2 

1. Jhansi 

2. Kanpur Dehat 

3. Mau 

4. Suitanpur 

S. Ambedkar Nagar 

6. Basti 

7. Maharajganj 

8. Siddharthnagar 

9. Bahrelch 
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2 

10. Balrampur 

11. Shrawasti 

12. Gonda 

13. Bailia 

14. Budaun 

15. Etah 

16. Farrukhabad 

17. Sant Kabir Nagar 

(II) Statu. of Implementation of National Rural 
Employment Guarant.. Act, 2005· 

THE MINISTER OF RURAL DEVELOPNENT (DR. 
RAGHUVANSH PRASAD SINGH): Mr. Speaker Sir, with 
your permission I beg to lay my statement on the table 
of the House. 

National Rural Employment Guarantee Act, 2005 was 
notified on 2nd February, 2006 in 200 Identified districts 
in 27 States in its first phase of implementltion. Section 
1 (3) of the Act states that the Act shall be applicable to 
the whole of the Territory to which it extends within a 
period of five years from the date of its enactment. 
Accordingly, it has been decided by the Govemment to 
extend the coverage under the Act to 130 additional 
districts in the 2nd phase. 113 districts out of the additional 
130 districts were notified from 1 st April on 26th March 
2007. The names of the 17 districts of Uttar Pradesh 
were not declared due to Model Code of Conduct being 
in place in the State in view of the State Assembly 
Election. Now that Election process in the State' is over, 
these 17 districts have been notified on 15th of May 
2007. 

2. Budget Provision: The Central Govemment had 
made a bUdget provision of Rs. 11300 crore for the year 
2006-07. During the year, an amount of Rs. 12072.51 
crore was available with 200 phase one districts for 
implementing NREGA. This included Central release of 
Rs. 8263.66 crore. State share of Rs. 801.91 crore and 
Opening Balance as on 1.4.2006 of Rs. 2052.92 crore. 
Besides, an amount of As. 377.20 crore were released 

·Laid on the Table and also placed In Ubrary See No. LT 65821 
2007. 

to 113 phase two districts for preparatory arrangements 
and initial expenses thus making a total central release 
of Rs. 8640.86 crore to the 313 districts during 2006-07 
under NREGA. The Central Govemment has made a 
budget provision of Rs 12000 crore for the current 
financial year (2007-2008) for implementation of the Act 
against which an amount of Rs. 1247.66 crores have 
been released. 

3. Programme Outcome.: 2.10 crore households 
were provided employment during 2006-07. A total of 
90.40 crore person days of employment has been 
provided under the Programme in 200 districts while under 
SGRY in 2005-06 the total mandays generated were 
82.18 crore mandays in 586 districts. Thus on an average 
46.2 lakh person days of employment have been 
generated in a district, while under SGRY in 2005-2006, 
the average person days was 14.02 lakh per district. In 
NREGA against a total fund availability of Ae. 12072.61 
crore with the States during 2006-07 Rs. 8812.60 crore 
has been utilised under the Programme, The average 
fund utilisation per district is Rs. 44.06 crOfe in 2006-07 
while under SGRY for 2005-6 the average fund utilisatlO~ 
for a district was As. 12 crore. A total of 8.31 lakh works 
have been undertaken under the Programme, out of which 
3.83 lakh works have been completed. A total of 2.66 
lakh water conservation works, such as digging of new 
ponds, percolation tank, check dams have been 
undertaken. 59924 renovation of traditional water bodies 
works have been undertaken. 80794 works to provide 
irriga~ion facilities have been undertaken on the land 
owned by scheduled caste, scheduled tribe and 
beneficiaries of land reform. 27682 micro irrigation works, 
such as minor irrigation canals have been undertaken 
and 88557 land development works have been 
undertaken. Afforestation works undertaken are 77305. 
Road works taken up in the Programme are 1.79 lakh 
which have so far added 22.89 lakh kilometer of road 
length. Over all out of total number of works undertaken 
74% are water conservation works and 22% are road 
works. 

4. Monitoring and Vigilance: 

• National level monitors have visited all the 200 
phase-I districts, feedback recdiv. from the 
NlMs have been shared with the State 
Govemments. 

• A web enabled MIS www.nf8{}8.nic.ln wherein 
all critical data on NREGA is placed in public 
domain. To facilitate operationlisation of web 
enabled MIS a User Manual has also been 
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made available to the State Govemment and 
put on the website. 

• Social Auditing Process has been started in the 
States. NGOs have been . Involved in generating 
awareness at the field level. 

2. Status of Implementation of recommendations 
contained In the 29th, 30th, and 31st reporta 
of the Standing Committee on Information 
Tachnology pertaining to the Departments of 
Information Technology, Telecommunications 
and Posts respectively (Ministry of 
Communications and Information 
Technology)· 

[English} 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): Sir, in pursuance of the 
Direction 73A of the hon. Speaker, Lok Sabha issued 
vide Lok Sabha Bulletin Part-II dated 1st September 2004, 
I am making this statement on the status of 
implementation of recommendations contained in the 29th, 
30th and 31 st Reports of the Standing Committee on 
Information Technology in respect of Department of 
Information Technology, Department of Telecommunications 
and Department of Posts respectively under the Ministry 
of Communications and Information Technology. 

The Reports No. 29, 30 and 31 contain 48, 34 and 
35 recommendations in respect of Department of 
Information Technology, Department of Telecommunications 
and Department of Posts respectively. I would like to lay 
the detailed Action Taken Report on the Table of the 
House without taking the valuable time of the House. 

12.08 hrs. 

CALLING ATTENTION TO MATTER OF 
URGENT PUBLIC IMPORTANCE 

Status of the Sethu-Samudram Canal Project and 
reported controversy regarding Ita alignment 

[English} 

MR. SPEAKER: Now, I am going to take Item No. 
17, namely, CaHing Attention. Hon. Members, .a CaRIng 

"Laid on the Table and also placed In Ubrary. See No. LT 65831 
2007. 

Attention regarding the status of the Sethu-Samudram 
Canal Project and the reported controversy regarding Its 
alignment is listed today at Item No. 17 in today's Order 
Paper in the names of Sarvashri Dharmendra Pradhan, 
A. Krishnaswamy, N.S.V. Chitthan, S.K. Kharventhan and 
M. Appadurai. 

In the meantime, Shri Dharmendra Pradhan has vide 
his letter dated 16.5.2007 requested that Prof. V1jay Kumar 
Malhotra may be allowed to call the attention of the 
Minister of Shipping, Road Transport and Highways 
instead of him. 

I have acceded to this request as a very special 
case, but it should not be treated as a precedent. 

Prof. Vijay Kumar Malhotra may now call the attention 
of the Minister of Shipping, Road Transport and Highways. 

May I eamestly appeal to all sections of the House 
that sometimes some sensitive matters are taken up very 
emotionally, but after all, these are important matters for 
which Calling Attention is given. Please let us hear each 
other and give replies, so that we can proc6ed with the 
matter in a manner that behoves ~. 

... (InttllTUptions) 

{Trs~/lltion} 

SHRI MADHUSUDAN MISTRY (Sabarkantha): Sir 
these people leeve after making their speeches, but they 
never listen to anybody ... (Intenuptions) 

SHRI PRABHUNATH SINGH (Maharajganj, Bihar): Sir, 
I too have a matter ... (InltJrruptions) 

MR. SPEAKER: You please take your seats. Please 
allow me to conduct some business. 

. .. (InltllTUptions) 

MR. SPEAKER: As per the rules firstly I am taking 
up calling attention. 

[English} 

I am following the rules, nothing else. 

{Trsnsllltian} 

I have not framed the rules. All of you have jointlt framed 
it. 
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/English} 

Let us do It In a dignified manner. 

... (Intsnuptlons) 

PROF. VIJAY KUMAR MALHOTRA (South Delhi): Sir, 
call the attention of the Minister of Shipping, Road 

Transport and Highways to the following matter of urgent 
public importance and request that he may make 8 

statement thereon: 

"The status of Sethu-Samudrarn Canal Project and 
the reported controversy regarding Its alignment.· 

"THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BAALU): Sir, with the 
pendency of two court cases vide OS no. 59 of 2006 In 
the hon. Court of Subordinate Judge, Ramanathapuram 
and Writ Petition No. 2262 (M/B) of 2007 in the hon. 
High Court of Judicature at Allahabad, Lucknow Bench, 
the matter pertaining to implementation of Sethusemudram 
Ship Channel Project is sub-judice. However, without 
prejudice to the ongoing proceeding in the courts, I am 
submitting the factual position before this august House. 

Sethuumudram Ship Channel Project 

The Sethusamudram Ship Channel Project (SSCP), 
which has been a longstanding demand for over 150 
years of the people of peninsular India spaclaUy the 
people of Tamil Nadu, envisages dredging of a ship 
channel to connect the Gulf of Manner and Bay of Bengal 
through Palk Bay so that the ships, depending on draft 
required, moving between the east and west coast of 
India could have a continuous navigable sea route around 
the peninsula within India's own territorial waters. This 
will save up to 424 nautical miles of distance and up to 
30 hours of sailing time for these ships. 

The project is of great significance from national 
defence and security point of view as well as it will enable 
quicker access between the couts as well 88 shortened 
response time. 

The hon. Prime Minister inaugurated the 
commencement of works on the Project on 2nd July 2005 
in the presence of Shrimati Sonia Gandhi, hon. 
Chairperson, UPA, Dr. Kalaignar M. Karunanidhi, presently 

"Placed in Library. See No. LT 658412007. 

the hon. Chief Minister of Tamil Nadu and other senior 
leaders. The work on the project has been progressing 
uninterruptedly since then. A total quantity of 14.58 million 
cubic metre has been dredged so far . 

Selection of Alignment of Sethuaamudram Channel 

In the year 1996, the Government decided to make 
the Tuticorin Port TNst as Nodal Agency for the Project. 
Tutlcorin Port TNst In March, 1998 engaged Mis National 
Environmental Engineering Research Institute (NEERI) to 
conduct the Initial Environmental Examination (lEE) of 
the Project. Mis NEERI considered 5 aitemative routes 
for the channel, out of which alignment numbers 1, 2 
and 3 were rejected earlier. The alignment number 4, 
cutting through Rameshwaram Island (between 
Kodandaramasamy Temple and Dhanushkodi) and 
alignment number 5, around Dhanushkodi, were discussed 
with the Steering Committee hea~ by the Development 
Adviser (Ports), Department of Shipping. The alignment 
number 4 suggested by the Steering Committee near the 
MoonN INPPU Chatram was recommended as the best 
alternative, keeping in view various aspects including 
environmental, ecological and navigatlon~l. 

Presentation of lEE by NEERI was made before the 
Ministry of Environment & Forests (MoE F) in March, 1999. 
MoEF vide their letter dated April 1999 conveyed that 
prims "'cill they were not in favour of this project as the 
project had serious environmental implications with respect 
to marine park and the biosphere reserve located in that 
particular area. In view of the categorical views expressed 
by MoEF, it was proposed to take up preparation of the 
Detailed Feasibility Study and the Environmental Impact 
Assessment Study before taking a final decision on the 
project. The approval for instituting fresh studies was given 
by Shri Arun Jaitely, the then Minister (Surface Transport) 
on 09-03-2001. These studies were assigned to NEERI 
in October 2001. 

Copy of the progress report on Rapid Environmental 
Impact Assessment for Sethusamudram Ship Channel 
Project was received from NEERI in Oct. 2002, a copy 
of which along with the brief on the subject was given to 
office of the 1Mn Minister (Shipping) Shri V.P. Goyal. A 
review meeting was convened by the then Minister of 
State (Shipping) IShri Suo Thit'unavukkarasar] on 
23.10.2002. 
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It is pertinent to note that the progreaa report on 
Rapid Environmental Impact As.essment ior 
Sethusamudram Ship Channel Project on 'Analysis of 
Alternatives' recommended as follows: 

"Thus, from all considerations includtng environmental 
and ecological, the alignment farther away from the 
Dhanushkody Island appears to be the best choice. 
Hence, It Is proposed that the canal should originate 
from the Tuticorin new harbour in the GuH of Mannar, 
extend towards east and further north-east up to 
south of Pamban Island, then cut through the Adam's 
Bridge, thereafter proceed parallel to the Intemational 
Medial Line before finally joining the Bay of Bengal 
channel." 

The then Minister of State (Shipping) put up a note 
to the then Minister (Shipping) [Thiru. V.P. Goyal] on 
25.10.2002 seeking decision on the initial depth of 7 
meters and a clear-cut Mn-prlnciple' approval of deepening 
of this canal to 9 metres/12 metres/14 metres in 
subsequent stages. On 29.10.2002, the then Minister 
(Shipping) Thiru. Goyal approved for not to consider 
beyond 9-10 metre (depth and constitution of a 
Coordination Committee under the Secretary (Shipping) 
to review the progress and put the project on fast track. 

The then successive Minister of Shipping, Thiru 
Shatrughan Sinha had in response to a matter of Urgent 
Public Importanc:e(SpeciaI Mentions) raised in Rajya Sabha 
by Prof. Sankaralingam, while informing him about the 
progress of the project on 23.9.2003, inter-alia, mentioned 
about the alignment of the channel through Adam's BrIdge 
east of Pamban Island. 

The broad principles and parameters of the channel 
alignment thus considered by the NDA Government is 
the present alignment of the channel, that is the Alignment 
number 6. 

Public H.arlng. conducted In r •• pect of SSCP 

Fourteen public hearings for consideration of 
environmental clearance of the project were held in six 
coastal districts in three rounds during the period from 
September, 2004 to Feb~ary, 2005. Subsequently, on 
31.03.2005, the Ministry of Environment and Forests 
granted environmental clearance to the Project after 
following due procedure and detailed scrutiny. 

Geotechnical Studle. 

Adam's Bridge, as per information available to the 
Project Authorities, is a series of .sand shoals created by 
sedimentation over a long period of time in the area. 

To 88886S the dredgability and the quantity of sub-
soil to be dredged, Project Authorities had conducted 
Geotechnical Studies such as Bathymetry, Sub-Bottom 
Profiling, Vibro-coring and Borehole Investigations. 
Borehole Investigations were conducted at 81 locations 
up to 20 meters of depth In Adam's .Bridge area by 
various agencies. Intemational guidelines and practices 
were followed. The samples have been preserved by the 
project authorities and are available for any scrutiny. 

The then Union Minister, Coal & Mines, Ms. Uma 
Bharati, desired that the Geological Survey of India (GSI) 
should take up an R&D project on the past climatic 
fluctuations in the Adam's Bridger Area to establish a 
probable Palaeogeography of the terrain. The GSI, 
accordingly, conducted these studies as a part of ·Project 
Rameshwaram" during December, 2002 to March 2003. 
The studies Included Reconnoitory Survey, Drilling and 
Off-shore Surveys, Collection of Bathymetric data, Sea-
bed samples and Side Scan Sonar Images of the Sea 
Bed In Dhanushkodi foreland and drilling In one of the 
islands within EEZ of India and laboratory studies etc. In 
this study, the boreholes were drilled even up to a depth 
of 205 metres. Core sediment/logs of these boreholes 
indicate presence of compact clay, calcareous sandstone 
and fossiliferrous limestone deposited In an episodic 
manner. The sedimentation pattern clearly points to the 
past sea level fluctuations. Preliminary studies suggest 
that all the boreholes are within the Upper a.uatemary 
period (5 to 7 lakh years from today). 

In this context, it may be noted that on the issue of 
origin of Adam's Bridge, NASA, USA on its website has 
mentioned-"Better known tombolos include the now 
partially submerged giant tombolos forming Adam's Bridge 
(PalkStrait) connecting Sri Lanka to India. Such tombolas 
usually indicate a constant sediment source and a strong 
unidirectional or bidirectional (monsoonal) long shore 
current." 

Tombolo means a bar of sand connecting an island 
with another island or the mainland. Adam's Bridge area 
in fact has a constant sediment source from the rivers 
flowing into Palk Bay and experiences bi-directional long 
shore current, due to South West and North East 
monsoon. 
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(Shri T.R. Baalu] 
The project authorities on 6th February 2007 and 

subsequently the Ministry have taken up the matter for 
seeking more details from NASA. 

None of the studies and investigations conducted so 
far has produced any tangible scientific evidence of any 
man-made structure in the area. 

Heritage alte 

As per the information available, no Archaeological 
studies have revealed the existence of any structure of 
archaeological importance in the area. In the abSence of 
any clinching evidence, none of the lucce •• ive 
Govemments including the NDA Govemment. have neither 
declared nor initiated any action to declare the project 
site or parts thereof as Monument of National Importance. 

In. view of the aforementioned. I would like to state 
that the alignment of Sethusamudram Ship Channel does 
not contain any UNESCO declared World Heritage Site 
or any Government declared Monument of National 
Importance. Therefore. there is no question of damage 
being caused to any such heritage by the implementation 
of this Project. 

(Tnlnsliltion} 

PROF. VIJAY KUMAR MALHOTRA: Mr. Speaker, Sir. 
here people are clapping their ha,nds ... (InfBmJp/ions) I 
have thoroughly gone through the, statement made by 
the hon. Minister. It is highly disappOinting. objectionable." 
He mentioned about many Ministers of the NDA regime. 
Sir. I would like to say that there Is no dispute regarding 
Setu Samudram Canal project. Dispute is with regard to 
its alignment. Deliberately whenever they talked about 
the Canal project and at the time of granting approval to 
the Canal project, this alignment was never given 
approval. We have got an a1temate alignment plan. The 
way in which Suez Canal and Panama· were created. 
similarly. if we build the Canal on the land segment lying 
adjacent to Dhanushkodi and the navigation is directed 
through it. then neither Ram Sethu ... (In/tlmJplions) You 
please go there and then say that there is no Ram Sethu 
there .... (llIttlnuptions) 

{English} 

MR. SPEAKER: Let him say. Why are you objecting 
to it? You can reply to that later. 

... (In/BmJplions) 

'Not recorded. 

(Trtlnslllllonj 

SHRI KHARABELA SWAIN (Baluore): There is Ram 
eethu ... (lnfBmJplions) 

MR. SPEAKER: Kharabela ji. kindly take your seat. 

. .. (Inltlnuplions) 

{Englishj 

MR. SPEAKER: You do not have to yield to them. 
Shrl Swain, Please sit down. Do not record anything. 

... (Inltlnuplionsj" 

MR. SPEAKER: It is very difficult. Let him speak. 
You can reply to that later. 

... (Inltlnuplions) 

PROF. VIJAY KUMAR MALHOTRA: Mr. Speaker. Sir. 
it can be built near Dhanushkodi and it can be saved. 
but the Minister is very adamant about his stand In this 
regard. His adamant stand is going to deal a crushing 
blow to the Hindu sentiments and in one way or the 
other the said stand is going to completely destroy it. 

Mr. Speaker. Sir, I would like to present before you. 
.. .(lnftlmJpllons) 

{EnglIsh} 

MR. SPEAKER: Silence please. He will reply. Why 
are you worried? Nothing will go on record. 

. .. (In/tlnuplionsj" 

(Tmns/slionj 

MR. SPEAKER: You please. sit down. 

... (In/tlnuplions) 

PROF. VIJAY KUMAR MALHOTRA: Here we do act 
as they do. . .. (In/tlnuptions) 

"Not recorded. 
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/English} 

MR. SPEAKER: Pleue sit down. There are four hon. 
Member to take part in this discusalon. 

[Translation} 

PROF. VIJAY KUMAR MALHOTRA: He has 
mentioned about the names of many Ministers many 
names have been quoted .... (lntsnuplions) Justice K.C. 
Thomas who has been awarded Padma Bhushan recently 
and who is held in high esteem, has no links with our 
party, he has links with their own party . ... (lnlflnupHons) 

/Englishj 

He says: 

"In project like this, Sethu-Samundram Shipping Canal 
Project, decisions are to be based not only on a 
study of geological implications, the religious 
sentiments of the people of Bharat muat be honoured 
and there exists a tradition in this land, of honouring 
religious sentiments. So, It Is my definite opinion that 
Ram Sethu must not be broken.· 

This is what Justice Thomas says. 

[Translation} 

Mr. Speaker, Sir, Justice Krishna Iyer who is generally 
considered as a leftist has written a letter to the Hon. 
Prime Minister 

/English} 

He says: 

MI should address you better late than never". 

MR. SPEAKER: You have to vouch for them. 

PROF. VIJAY KUMAR MALHOTRA: Yes, I wtll give it 
to you. . .. (Interruptions) Please listen to me now . 
... (Intsnuptions) 

[Translation} 

MR. SPEAKER: Shri Basu, what is going on here? 

... (Intsnup/ionS) 

PROF. VUAY KUMAR MALHOTRA: What is this all 
about ... (Inltlnupllons) 

MR. SPEAKER: You please take your seat. 

/EfIJlIish} 

I am controlling the House. 

... (Interruptions) 

MR. SPEAKER: Please sit down. You are disturbing 
him. 

... (Inltlnuptions) 

MR. SPEAKER: I have asked him to sit down. Do 
not do this. 

... (lnltJl1UpIions) 

MR. SPEAKER: He is competent to look after him. 

... (lnMnuplions) 

[Translation} 

SHRI KHARABELA SWAIN: Their understanding has 
reached at such a level that now they are defending 
them. . .. (Inltlnuptlons) 

/English} 

MR. SPEAKER: Dr. Chakraborty, I thoroughly 
disapprove of what you are doing. I request that only 
Prof. Malhotra will speak and nobody else's intervention 
wtll be recorded. 

... (Inltlnuptions) 

[Transt./ion} 

MR. SPEAKER: Malhotra Ji, You please speak. 

... (Inltlnuptions) 

/English} 

PROF. VUAY KUMAR MALHOTRA: He wrote a letter 
to the Prime Minister in which he says: 

"I should address you better late than never. The 
subject must have already been within your attention, 
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and is known as Sethu-5amundram Shipping Canal 
project..... the facts with scientific objectivity and 
national anxiety. My appeal to you Is to stop building 
any bridge or other construction, an action hostile to 
the nation and its Swaraj. Our nation will be weaken 
and may suffer new dangers with American pl"888ftCe 
in the Sethu-Samundram waters by doing what for 
centuries has never been considered necessary or 
feaSible or in any manner advantageous to us.· 

SHRI T.R. BMLU: Where is the American presence 
there?. (Interruptions) 

MA. SPEAKER: You may note down the points and 
reply to them. 

... (lnt.nuptlons) 

MR. SPEAKER: I am not keeping silent. Again and 
again I am requesting. I have said that I apprehended 
this. 

... (InttNTUplions) 

PROF. VIJAY KUMAR MALHOTRA: He has a right 
to reply. 

MR. SPEAKER: Kindly. Prof. Malhotra. I am speaking 
in your favour. I had requested all sections of the House 
because it is a matter which is disturbing many people 
either on this side or that side. Since we are dlscu88\ng 
this matter in this House, let it be done in a proper 
atmosphere. You can fully reply. I will give you full 
opportunity. If you do not ge~ the opportunity to reply I 
will delete the entire debate. 

... (Intllntlplions) 

MR. SPEAKER: Mr. Basu. you are repeatedly defying 
the Chair. 

... (InMnupfions) 

MR. SPEAKER: Who is using that word'? Please 
stand up. Is that how you treat your colleagues? You 
have not got the courage. 

... (Intllnuptions) 

PAOF. VIJAY KUMAR MALHOTAA: He further writes: 

~In the name of India. that is Sharat. and appealing 
to your patriotic statesmanship, I' ~h you to 

reconsider the stand taken. This is a matter of a 
political party business or popularity or pro-American 
yen. I hope you wlH give great thought as the 
Executive Head of India to the grave Issue implied 
in the enclosed paper and with which the nation 
shall define Ita survival." 

MA. SPEAKER: That is the view of a gentleman. 

PROF. VIJAY KUMAR MALHOTRA: He says that the 
project should not be done. 

MR. SPEAKER: You will have to authenticate that. 

fT,..nsl8tion] 

PROF. VIJAY KUMAR MALHOTRA: Yes, Mr. Speaker, 
Sir. I am coming to other points also. Oemoliehlng 'Ram 
Setu' will render 15 lakh fishermen jobless and 600 
species of fish found there wiH aI&o be destroyed. They 
have also railed their voice against it. Even when Tsunami 
had struck the nation, It was established that in the 
absence of this dam, the coastal area of Kerala would 
have been destroyed completely. People of Kerala have 
also raised objections against demolishing it. Thorium 
reserves are also there at this stretch. The inputs being 
used for demolishing this Setu will damage these reserves 
also. It has been ... (Intllrruptions) 

{English] 

MA. SPEAKER: You put your question • 

... (Intllntlptions) 

fTrsnsl8tion] 

PROF. VIJAY KUMAR MALHOTRA: I will take only 
five minutes. Long speeches have been made he,.. Some 
Members have spoken even for 25 minutes. 

MA. SPEAKER: No other Member except you has 
given such a lengthy speech . 

.•. (lnttIntJptions) 

MA. SPEAKER: Please sit down. 

... (IntlN'l'llptions) 
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/English} 

MR. SPEAKER: You will get your opportunity. You 
will be called next. 

[Transllllion} 

PROF. VIJAY KUMAR MALHOTRA: The hon'ble 
Minister has mentioned about American pressure. Shrl 
Raghupathy had written a letter to Prime Minister's office 
in which he highlighted these things. 

/English} 

"Both India and Sri Lanka have tried to register the 
water as historic in 1970-80. US do not recognize 
this claim." 

MR. SPEAKER: Where are you reading from? 

PROF. VIJAY KUMAR MALHOTRA: Sir, I am reading 
from Mr. Raghupathy's letter to the Prime Minister. 

MR. SPEAKER: Who is he? 

PROF. VIJAY KUMAR MALHOTRA: He Is the 
Chairman. 

[Translslion} 

He had been mentioned earlier also. This letter has been 
written by him. 

/English} 

MR. SPEAKER: You cannot read every letter here 
without authentication. 

PROF. VIJAY KUMAR MALHOTRA: Sir, I am telling 
about the American pressure. 

MR. SPEAKER: You know It very well. I do not have 
to tell you. Please do not violate the rules. 

[Translslion} 

PROF. VIJAY KUMAR MALHOTRA: He has asked 
about American Pressure. The issue of Scam Is a different 
one but the question of religious belief is a big one. He 
has questioned the existence of 'Ram Setu'. Last year 
Shrimati Sonia Gandhi had visited to see "Ramlila". I 
was also present there. The episode in which Ram Sena 

was paulng through 'Ram Setu' wu being repeated 
there. Since thousands of years crorea of people strOngly 
believe in the extatence of Ram Setu .... (/ntsm.p/ions) 

/English} 

MR. SPEAKER: Mr. Baalu, he Ie saying that you 
need not accept It. You can reply properly. Mr. Malhotra, 
now you have to put your question. 

PROF. VIJAY KUMAR MALHOTRA: Sir, I will take 
five minutes. 

[Translation} 

Mr. Speaker, Sir, I was saying that it is the question of 
religious faith ... (In16nup/ions) 

SHRI ANIL BASU (Arambagh): Sir, I am ~n a point 
of order ... (lnlsnuptions) 

[Translstion} 

PROF. VIJAY KUMAR MALHOTRA: What is the 
meaning of raising point of order during calling attention 
... (Intsnup/ions) 

MR. SPEAKER: All of you please sit down. Please 
let me hear. 

. .. (In/tNnJpllons) 

PROF. VIJAY KUMAR MALHOTRA: He may not. be 
having faith In religion but why he is trying to stop It 
... (Inlflnuplions) 

/English} 

MR. SPEAKER: If you do not want It. then everything 
wUl be deleted. 

. .. (Inlflnuplions) 

MR. SPEAKER: What is your point of order? 

SHRI ANIL BASU: Sir, he is referring to some 
documents and letter. He has to authenticate them. 

PROF. VIJAY KUMAR MALHOTRA: I will authenticate 
every document I am speaking from ... (/ntsnuptlons) 
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MR. SPEAKER: You can refer to It but you cannot 
read like that. 

[Tr8ns1alion} 

PROF. VIJAY KUMAR MALHOTRA: Mr. Speaker, Sir, 
I would like to submit that the question of religious faith 
is a very important one.-

{English} 

MR. SPEAKER: This will not corne. 

{Tf'IInslation} 

PROF. VIJAY KUMAR MALHOTRA: The Lutyens zone 
here ... (Interruptions) Our bunglows In Lutyers zone 
... (Interruptions) 

{English! 

MR. SPEAKER: Please put your question. 

PROF. VIJAY KUMAR MALHOTRA: I am corning to 
that. 

{Tf'IInslstion} 

If not a single room of bunglows in Lutyens Zone cannot 
be demolished, how can the Ram Setu. It is a question 
of our religious belief. 

{English! 

MR. SPEAKER: You have made your point. 

{Translation! 

PROF. VIJAY KUMAR MALHOTRA: Mr. Speaker, Sir, 
I would like to state that it is the question of religious 
belief of crores of people of our country. If Ram S&tu is 
demolished and thereafter ... (Interruptions) Ram Setu Is 
being demolished ... (Inttlnuptions) we will not let them 
demolish Ram Setu . ... (/nltlnvptlons) 

{English! 

MR. SPEAKER: Nothing will go on record . 

... (Interrupb"ons) • 

·Not record6d. 

MR. SPEAKER: I am very sorry. 

SHRI ANANTH KUMAR (Bangalore South): Sir, he is 
interrupting every time ... (Inltlnuptions) 

MR. SPEAKER: Why are you bothered? Let him put 
a question. 

... (/nhlrrup/i0n6) 

MR. SPEAKER: Very well. I wlH delete your speech. 

. .. (Inhlrruptions) 

MR. SPEAKER: I will delete your speech. I am sorry. 

... (Interruptions) 

MR. SPEAKER: Please take your seal 

... (Inltlrruptions) 

MR. SPEAKER: This is very unfortunate. I will delete 
the speech. Will you sit down? 

... (/nI6mJpIions) 

SHRI ANANTH KUMAR: How can he interrupt like 
this? ... (/nltlrruptions) 

MR. SPEAKER: Who are Y04 to say this? Only Shri 
Malhotra will apeak. I will decide about this. I will go 
through the proceedings and see. I am adjourning the 
House now. 

... (Inltlnuplions) 

{Tf'IIflSlstion! 

SHRI ANANT GANGARAM GEETE (Ratnagirl): Why 
the hon'ble Minister raise from his seat again and again 
..• (lnltlrruplions) 

{English} 

MR. SPEAKER: Shri Krishnaawamy, I will call you 
immediately after this. Shri Malhotra, please put your 
question. Pi .... do not arouse sentiments here. 

PROF. VIJAY KUMAR MALHOTRA: Sir, the hon'ble 
minister is' saying time and again that the bridge in 
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question is not Ram Setu. However, the pictures taken 
by NASA also prove that It is the .ame -Ram Setu-. 
Crores of people of our country believe it. You aIao visit 
to see Ramlila every time and enjoy the scene of Ram 
Setu. We worship Ram Setu . ... (Intstnlpllons) 

[English] 

MR. SPEAKER: Please put your question and nothing 
more. 

... (Int6m.tpfions) 

[Translation] 

SHRI ANANT GANGARAM GEETE: Hon'ble Minister 
has risen again. Why he Is rising from seat again and 
again .,. (IntsrrupHons) 

[English] 

MR. SPEAKER: Please sit down. This Is too much. 
What you ali are doing is too much. 

... (lnt6m.tptlons) 

MR. SPEAKER: The House stands adjourned to meet 
again at 2 p.m. 

12.36 hr •. 

14.01 hr •• 

ThtJ Lok S6bha thtJn 8CIjoutn«i /ill 
FourtHn of ths Clock. 

Th6 Lok SIlbha ~ 81 ontI minuttI 
past FoufftHm of IhtI Clock. 

(MR. DEPUTY-SPEAKeI' in 1INI CIuIir) 

CALLING ATTENTION TO MATTER OF 
URGENT PUBLIC IMPORTANCE 

Status 01 Sethu-Samudram Canal Prol.ct and 
reported controveray regarding Ita allgnment-Con.tt 

[English] 

MR. DEPUTY SPEAKER: Let us complete the 
discussion under Calling Attention. 

... (Inltlnuptions) 

MR. DEPUTY SPEAKER: Prof. Vijay Kumar Malhotra 
was on his !ega. He may conclude now. 

[Translation] 

PROF. VIJAY KUMAR MALHOTRA (South Deihl): Mr. 
Deputy. Speaker, Sir, at that time I was submitting that 
whatever efforts have been done by the hon'bIa Minister 
to supply facts are nothing but a bundle of lies and such 
wrong statementa are being made quite deliberately. He 
said that there is only dune there and there is no such 
thing as bridge or Setu there. All the cutters that were 
employed for dredging have broken and foreign 
technicians are being called to mend them. Recently 
people had gone there and walked on that bridge. People 
can walk on that bridge for miles. Ram Setu is a symbol 
of religious faith of 100 crore Hindus of India. Every year 
It is being shown during the staging of Ram Ulas at 
Iakhs of places in the country. I would like to submit to 
the hon'ble Minister that when there is altemative of this 
project and can be constructed at much lower cost, one 
tenth of its present cost and Impression of American 
presence would not have been there. Then what are the 
difficulties In executing that a1temative proposal? It Is not 
appropriate to open all routes under the pressure of the 
USA and commit a big scam in this regard ... (lntsmJptions) 

[English] 

MR. DEPUTY SPEAKER: Only the speech of Prof. 
Malhotra should be recorded and nothing else . 

. .. (lntsmJplionsr 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI PRIYA RANJAN DASMUNSI): Sir, I would only 
like to bring to your attention the fact that under Calling 
Attention, only questions are asked and no speeches are 
made ... (lntsmJptions) 

MR. DEPUTY SPEAKER: Prof. Malhotra, please 
conclude now. 

... (Int6m.tptions) 

MR. DEPUTY-SPEAKER: I will request them also to 
calm down. Please let him conclude his speech. 

. .. (lnfllm.tptions) 
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MR. DEPUTY-SPEAKER: Let me conduct the House. 

... (Intsnuptions) 

{Trans/stion! 

SHRI ANANT KUMAR (Bangalore South): Millry JI, 
Malhotra ji is concluding, you please cooperate. 

[English! 

MR. DEPUTY SPEAKER: Please sit down. Nothing 
should be recorded. 

... (Intsnuptions)' 

!Translalion! 

MR. DEPUTY SPEAKER: You please sit down, you 
will also get opportunity and opportunity will also be given 
to DMK. 

PROF. VIJAY KUMAR MALHOTRA: I have said a 
new thing. All the gadgets and the cutters have broken. 
It is a kind of conspiracy that is being hatched. It is on 
account of this that a big countrywide movement is going 
to be started In the country and lakhs of 'Saints' are 
going to launch movement and 'Satyagrah'. Conspiracy 
is being hatched to blast the Ram Setu by dynamite. ..." 
I would also like to submit that when Babar came to 
India and became victorious in war, he sent Mir Kashim 
to destroy Ram Setu and Ram temple ... " Ram temple 
and Ram Setu are the symbol of our religious faith, our 
ideals and a way of life of this country. Its destruction 
will not be tolerated. If the Govemment doN. not . believe 
in this, it may proceed and see its consequence. 
... (Interruptions) 

[English! 

MR. DEPUTY-SPEAKER: Now I would request Shri 
Krishnaswamy to speak. 

... (Intt1rrup1ions) 

MR. DEPUTY-SPEAKER: Shrl Ramdas Athawale, 
what areyOCJ doing? You are a very senior hon. Member 
of this House. 

•.. (Interruptions) 

"Not recorded. 

SHRI A. KRISHNASWAMY (Srlperambudur): Sir, 
Sethu Samudram Project la around 150 years old project . 
It Is the dream of the people of the Tamil Nadu. It is a 
national pride and honour. Though the project was 
conceived by the Brltlshers, It had never become a reality 
during the British regime. Though this project was 
commissioned after the UPA Govemment came to power, 
it was approved by the NDA Govemment. ... (/nltlnuplions) 

This was inaugurated by hon. Prime Minister and 
hon. Chairperson of the UPA. For the past two years, 
the BJP kept quiet. Now, after commissioning of this 
Project, they have started politicizing the Issue. They a,. 
ralaing this issue to politicise it by referring to Ramlila 
and Ram Sethu. Actually, its name is Adam's Bridge . 
... (Intsrruplions) Of course, the hon. Minister will reply to 
it. ... (lfltt1rruplions) Even in history it has been referred to 
as Adam's Bridge . ... (lntt1nuptions) 

MR. DEPUTY-SPEAKER: Shrl Krishnaswamy, please 
ask only clarifications. 

... (lnlt1nuptions) 

SHRI A. KRISHNASWAMY: It is not Ram Sethu. 
... (lnlt1rruplions) Kumarl Uma Bharati also went there. 
... (lnlt1nuptions) It is Adam's Bridge, not Ram Sethuor 
Ramar Bridge . ... (lntt1rruptions) It was the dream of the 
British people. British people called it as Adam's Bridge. 
But definitely the BJP wants to poIiticlse the issue. They 
want to penetrate South India. As they have politicized 
the Ayodhya Temple issue, they want to politlcise this 
issue also. They want to enter Tamil Nadu through this 
Issue . ... (Intsnuptions). This issue was raised in this same 
House by former Chief Minister of Tamil Nadu, the hon. 
Arlngar Anna. ... (Intsl1Uptions) 

MR. DEPUTY-SPEAKER: What is your question? 

... (In/tmuptiom) 

SHRI A. KRISHNASWAMY: Sir, a question about 
alignment has arisen now. Therefore, I would like to. know 
from the hon. Minister, in all how many alignments were 
considered from time to time before finalizing the existing 
alignment of the Sethu Channel; when the present 
alignment was finalized, wheth~r any objection or 
reservation was expressed by any political party or any 

• organization on the alignment ieaue. Thank you . 

MR. DEPUTY-SPEAKER: Shri N.S.V. Chitthan. 



497 Calling A/ttJnlion 10 mslltlr of VAISAKHA 26, 1929 (S8ka) UfgfII'If PublIc Impoi'tIInCtI 498 

Shri Chitthan, you are allowed to .eek only 
clarifications. 

SHAI N.S.V. CHITIHAN (Dindigul): Sir, Prof. V.K. 
Malhotra spoke so long. You have allowed him. I have 
not even _arted yet. Please be liberal to our aide alao. 

Sir, at the outset I would like to thank our hon. 
Minister for his elaborate and detailed statement depicting 
the whole history of Sethu Samudram Project. As he has 
mentioned in his statement, this project was the dr.eam 
of people of Tamil Nadu for more than 150 years. Long 
back, Poet Subramaniya Bharali, our tall national leader, 
Perunthalaivar Kamaraj, Shri K.T. Kosal Ram, Aringar 
Anna, Dr. Kalaignar Karunanidhi and almost all the leaders 
of different political parties had all along been pressing 
and demanding for the early implementation of this 
prestigious project. 

As the hon. Minister stated, the hon. Prime Minister 
inaugurated the commencement of works of the project 
on 2nd July 2005 in the presence of Madam Sonia 
Gandhi ji, hon. Chairperson of the UPA Govemment, Dr. 
Kalaignar. the present hon. Chief Minister of Tamil Nadu 
and all other senior leaders of Tamil Nadu. 

The. work on the project has been progressing 
uninterruptedly since then. A quantity of 14.56 million cubic 
meters has been dredged on. 

MR. DEPUTY-SPEAKEA: Now what is your question? 

SHAI N.S.V. CHITIHAN: What were you doing during 
the Inauguration time? ... (Inftltrupllons) Sir, I have not put 
my question.! have not yet come to the question. I wam 
the BJP and other allied Parties, any attempt to stop or 
delay the project by the BJP or by any other allied Parties 
will hamper the economic progress of the nation, 
particularly the coastal region of Tamil Nadu. It Is also to 
be noted that the NDA Government had never declared 
during their regime that the canal did contain any 
UNESCO declared world heritage site or declared 
monument of national importance. BJP wants to gain 
political mileage by raising this issue . ... (lntsmJplions) 

MR. DEPUTY-SPEAKER: Now what Is your question? 

SHAI N.S.V. CHITIHAN: I would like to ask the hon. 
Minister what are the likely repercussions in physical and 
financial terms, if any realignment takes places. In that 
case, what are the likely cost and the time over run in 

the project? What Is the present status of this oOo9olng 
Sethu-Samundram Project? How much has been spent 
so far and how long will you take to complete the project 
as the project Is connected with the economic progress 
of Tamil Nadu. Of course, Lord Aama is not the sole 
propriety of BJP. Our country is a secular State. There 
are so many Hindus this side. We befieve in Aarna and 
Hinduism. 

Sir, for their infonnatlon I would like to add that during 
the inauguration time, the heir of Aaja of 
Aamanathapuram, who sent Swami Vivekananda to 
America was present. Sir, their main aim is to gain political 
mileage in raising the issue. 

SHAI S.K. KHAAVENTHAN (Palanl): The Sethu 
Samudram Ship Canal Project envisages the creation of 
a navigable canal from the Gulf of Mannar to the Bay of 
Bengal through a stretch of Shallow Sea In the Palk 
Strait separating India and Sri Lanka by dredging. 

The above Project was first proposed by a British, 
Mr. A.D. Taylor of the Indian Marines during 1860. At the 
instance of late leader, Shrl K. Kamaraj, hon. late 
Jawaharlal Nehru's Cabinet cleared the Project for the 
first time In the year 1955. The Project was studied in 
1955, 1983 and 1986. During NDA regime -1998 to 2003 
- various feasibility studies were carried out and the 
Project was approved, Including aHgnment by the Ministers 
SM Thirunavukarasar, Shrl Arun Jaitly and other BJP led 
NDA Ministers . ... (Inftlrruptions) 

MR. DEPUTY-SPEAKEA: Nothing will go on record 
except the speech of Shri Kharventhan. 

... (InftllTllptions)' 

SHAI S.K. KHAAVENTHAN: Consequent upon the 
request of Dr. Kalalgnar Karunanidhl and due to the 
strenuous efforts taken by our hon. Minister, Shri T.A. 
Baalu, the Scheme was launched at Madural by hon. 
Prime Minlste" Dr. Manmohan Singh, hon. Shrimati Sonia 
Gandhi on 2nd July, 2005 at an estimated cost of As. 
2,500 crore. 

I want to know from the hon. Minister how this Project 
Is expected to boost our National Defence? 

Secondly, whether at any point of time the alleged 
heritage tactor, -Ram Sethu" issue was raised during 
the investigation conducted by the BJP Minister., 

"Not recorded. 
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[Shri S.K. Kharventhan) 

SM Arun Jaitly, Kumari Uma Bharti and by other Ministers 
during the BJP led NDA regime In the period 1998 to 
20037 

·SHRI M. APPADUAAI (Tenkasi): Sethu Samudram 
Project is an accomplishment of 150 years old dream of 
Tami Nadu British Naval Commander AT Taylor was the 
first one to meet the proposal. Thereafter we have been 
discussing about this every now and then. Govemment 
of Indi~ had set up a committee headed by Sir 
A.Ramasawy Mudaliar to conduct a feasibility study of 
this project. It was recommended then that Sethu 
Samudram Project can btt taken up along with Tuticorln 
Port Project. The cost estimate was a mere Rs. 10 crores 
then. But in 1963, permission was accorded only to 
Tuticorin Port Project. It was completed In 1975. Ever 
after that Sethu Samudram Project had its projected cost 
keep on increasing. In 1996, it required Rs. 760 crores 
of rupees. Only in 1999, an announcement came to give 
a hope that the project may be completed in a span of 
3 years. But Rs. 4.83 crores was allocated late in 2001 
that too to conduct further feasibility study of the project. 
However the study helped to arrive at a decision to take 
up 44 Km. Channel. The completion of the project would 
help every 9hip to save 30 hours of extended journey 
taking a ci;cumlocuitous route with 442 nautical miles , 
more going- round the island nation. Developing Tuticorin 
Project can help augmenting economic activity in 13 small 
harbours in Tamil Nadu thereby giving a boost to the 
economy of Southem States and Southem districts In 
particuiar. :ruticorin port which is being modernized now 
can handle two thousand ships per year emerging as a 
big and important port in this region than even Colombo 
and Singapore thereby help boosting Haldia port in West 
Benga\. This will help eaming Rs. 50 thousand crores 
per year 'apart from great savings in fuel. Communal 
forces ar-F now spreading a falsehood in the name of 
Ram Set~. if only to scuttle the economic development. 
NASA scientists have said that there are only sand 
tamboullnes and not any man made structure in Adams 
Bridge the Shallow area in the gulf there. Let us progress 

"With science and scientific temper. Ram Bridge is a myth 
and a mere belief and there is no scientific baais and 
has not been proved scientifically as 4 years of study 
has disproved the claims of BJP. Let superstition not 
come in the way of progress. The BJP Is suggesting 
alternative alignment avoiding Kothanda Ramaaawy 
Temple-Dhanushkoci alignment. The suggeet~ alignment 

·Engllsh translation of the speech originally deHvered In Tamil. 

infact would cause great ecological disaster. It would affect 
21 coral seefs at a stretch of 12 Kms and a vast fish 
breeding area in that region. Considering the fact that 
there is only Adam Bridge and not Ram Bridge, we must 
go ahead to save the interests of fishermen in those 
coastal areas. Let Us shatter myths and construct this 
economically viable and prosperous a project at the 
earliest. Hence I would like to know from the Hon. Minister 
whether the on going Sethu Sarndram Project would be 
completed in time as per schedule without any further 
delay? 

MR. DEPUTY·SPEAKER: Now, I would like to request 
the hon. Minister to give the reply. 

... (Inlsnuptions) 

SHRI ADHIR CHOWDHURY (Berhampore, West 
Bengal): Sir, I want to seek a simple clarification. 

MR. DEPUTY·SPEAKER: Please sit down. According 
to rulas, I have to give the time to five Members only. 
Othf'rwise, I have a very long list with me. 

... (Intsnuptlons) 

MR. DEPUTY·SPEAKER: The hon. Minister is on his 
legs. Nothing will go on record except the hon. Minister's 
reply. 

... (Intsrruptions)· 

/TmflSlsllon} 

PROF. VIJAY KUMAR MALHOTRA: Mr. Deputy 
Speaker, Sir, first of all would like to know whether the 
alignment will be approved or not ..• (Intsnuplions) the 
demolition be stopped or not. ... (Interruptions) 

{English} 

MR. DEPUTY·SPEAKER: Now, the hon. Minister is 
replying. 

SHRI ADHIR CHOWDHURY: Sir, please anow me to 
seek a clarification. . .. (lnlsrruplions) 

MR. DEPUTY·SPEAKER: Please sit down. Nothing 
is going on record. I am sorry. 

... (In~r 

·Not recorded. 
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THE MINISTER OF SHIPPING. ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BMLU): Mr. Deputy-
Speaker, Sir, first of aU, I would like to thank my very 
close, bosom friend Prof. Malhotra, the moveor of the 
Cafling Attention and my other close friends Shrl A. 
Krishnaswamy, Member of Parliament; Shri N.S.V. 
Chitthan, Member of Parliament; Shri S.K. Karventhan, 

.' Member of Parliament and SOO M. Appadurai, Member 
of Parliament tor their observations made in thla HoUM-
whether they are good or bad. 

At the same time, I would Ilke to tell you that we, In 
the Govemment here, act according to the COfl8IiluIIon 
only. Article 51 A is about Fundamental Ow.. It .. va: 

Mit ehaJI be the duty of every cttizen of ~ 

I quote two portions only. ArtIcle 51A(f) says: 

~o value and preserve the rich heritage of our 
composite culture;-

Sub-dauee (h) says: 

~ develop the IICientIfIc temper, humanism and the 
april of inquiry and retonn: 

,What is meant by scientific temper? You are my 
friend Prof. Malhotra. ... (/11ItIm.f'JIitJM) He knows what i8 
science, what is scientific temper . ... (/n~) 

PROF. VIJAY KUMAR MALHOTRA: That MlIICtment 
about religioue eymboIa was paaeed in thIa HOUM. It 
says that except the RamaJanma Bhooml, all other 
religious, symbols exist a. they existed In 1947. 
... (Interruptions) 

No Religious symbol was demolished. 

!English} 

SHAI T.R. BMLU: I am only on Article 51A of the 
Constitution. If you want me to be guided' by the 
Constitution, I welcome It. I am directed by the 
Constitution. That is what I want to impress upon you. 

Sir, I am guided by the ConstItution of India and I 
want to develop scientific temper not only among the 

Mernbe... of the Treuury Benches, but also among the 
Members of the Opposition Benches. We are clearty 
guided by IClentlflc approach on thla matter without 
affecting the religious sentiments of the people. 
... (~) 

SHRI ANANTH KUMAR (Bangalore South): What 
about Ram Setu? ... (/nItNnJpIions) 

SHRI T.R. BAALU: There is no Ram Setu at all . 
... (/nltlmJplions) Sir. I would reque.t you to keep the 
House in order. I have to answer to the points raised by 
hon. Membe .... 

As far as the Indian map Ia concemed, whether 
during the tenure of the NDA Govemment or during the 
tenure of any other Govemment since Independence, no 
change has occurred . ... (/ntfIfTUPtions) 

MR. DEPUTY-SPEAKER: Please listen to him. 

SHRI T.R. BAAlU: Sir, there Ia no Ram Setu at aN 
anywhere In the Indian map. Where is RJlm Setu? Where 
Is Adam's Bridge In the map? 00 they agree with me or 
not? ... (lnttNrrpiontl) 

MR/ DEPUTY-SPEAKER: Whatever Is apokan without 
my penniasion will not be recorded. 

.. . (lnftJIT'Lptionsr 

SHRI T.R. BMLU: Sir, Prof. Vijay Kumar Malhotra 
said that I have misled the House. I would like to 
categorlcany state that I have not misled the House. I 
have all the relevant records of the Govemment with me 
which state that Shri Anm Jaltley proposed this project. 
Shrl Thirunavukkarasar endorsed It and Shrl V.P. Goel 
finalized It. Over and above this, Shrl Shatrughan Sinha, 
the Iut Minister who was holding this portfOliO, wrote a 
letter to Rajya Sabha Members saying: 'We are going 
8head with the project'. ...(Int.nuptions) Sir, If they want, 
I wiD read everything here. These are all Govemment 
recorda which were there even during the tenure of the 
NDA Govemment. 

Moreover, we have established 81 bore holes in the 
Adam's Bridge area . ... (/ntsnuptions) 

MR. DEPUTY-SPEAKER: Nothing win go on record 
except the reply of the hon. Minister. 

. .. (lnftllT'Lptlons) • 

"Not recorded. 
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SHRI T.R. BAALU: SIr, he charged that I haw milled 
the Hou... I have not misled the HOUle. I have never 
intended to mislead the H~e. In fact, we, In the UPA 
Government headed by Dr. Manmohan Singh, never 
intended to hurt the religious .. ntiments of eny community, 
including the Hindus . ... (Intmnplions) Sir, let them not 
disturb me. . .. (lnterruptions) 

MR. DEPUTY-SPEAKER: Whatever is spoken without 
my permission will not go on record. 

... (Intemptions;-

SHRI T.R. BMLU: Sir, he said that I have mlaled 
the House. I would like to again state here that I have 
not misled the House . ... (lnltlmpllon8) Sir, Sadhvl Uma 
Bharati, the then Member of Partlament of the BJP and 
a Minister in the NDA Government diacuued the lsaue 
with the Geological Survey of India and directed the GSI 
to go for a palaeographlc study. I would like to quote 
from the official Newsletter of the Geological Survey of 
India dated September, 2003, Volume XVII, No.2. It says: 

·Satellite Imageries over the South Indian cout, the 
North Sri Lankan coalt and the adjoining are. 
rel .... d by NASA were pubilihed In the Indian 
newspapers to suggest that India and Sri Lanka were 
once joined by the Adam's Bridge. It was also 
reported that the bridge may h.ve Ita origin at about 
0.175 Ma .. 

Sir, 0.175 Ma means about 17.5 lakh years ago. It 
further says: 

"Honour6b1e the then Union Mlnilter of Coal and 
Mines Sadhvi Uma Bharati evinced keen intereat In 
this news item and dilc:U8Ied the lslued with the 
Director-General, GSI and the Dy. Director-General, 
Marine Wing, GSI. She desired that the GSI 8hould 
take up an R&D project on the put climatic 
fluctuations In the area to eltabllsh a probable 
palaeogeography of this terraln.-

PROF. VIJAY KUMAR MALHOTRA: What does it 
show? ... (Inlsnuplions) 

SHRI T.R. BAALU: Sir, they should not disturb the 
Minister. . .. (Inlsrruplions) They laid, 'I am 
misleading' ... (InltJfTlJplions) 

°Not recorded. 

PROF. VIJAY KUMAR MALHOTRA: Yes, he is 
milleading the HoloH .... (~) 

SHRI T.R. BAALU: I am opposing them. 
... (In~) 

·Shri P.C. Shrlvastava, Deputy Director General, 
Marine Wing, GSI accordingly planned and launched a 
special programme, ·Project Rameswaram-, in an 
incredibly short time In four phases - (i) reconnoitory 
survey, (iI) drilling in the Dhanuskodi Foreland, offshore 
surveys involving collection of bathymetric data, .. abed 
samples, side scan aonar Images of the seabed, (III) 
drilling In one of the Islands within the EEZ of India and 
(Iv) laboratory studies Including dating of the aamplea 
towards construction of the chronological climatic 
fluctuations In the past. The programme wu Implemented 
on a war footing from December, 2002 to March 2003 
under the dynamic leadership and an Impeccable 
supervision of Shri Shrivastava hirnself.· ... (lntenuplions) 

"Three boreholes, approximately 4 kl118. apart, were 
drilled to collect subaurface sediment/rock samples towards 
generating geological data for luggestlng a pOlllble 
geological milieu of the Dhanuskodi Foreland and the 
Adam's Bridge: The find borehole at Mundram Chatram 
near CRPF Camp was drtlled up to 120 metre depth, the 
second borehole at Dhanuskodl up to 205 metre depth 
.nd the third borehole at the find Island of the Adam's 
Bridge up to 103 metre depth .• 

Finally, what Is the result? -rhe sedimentation pattem 
clearly pointll to the put ... IeveIfluctuetiona. Preliminary 
studies suggest that au the boreholee are within the Upper 
Quaternary period ..... (/~) 

I would ask them what Is Upper Quatermary period. 
... (Intsnvplions) 

MR. DEPUTY-SPEAKER: Mr. Baalu, please add ..... 
the Chair. 

SHRI T.R. BAALU: Sir, They should understand the 
facts. According to the scientific studies, there was no 
Ram Bri. up to 205 metres. There was no man made 
bridge ... (Inltlfnplions) Maybe, I am going up to 12 metres 
only. What Is their problem? We are going to dredge the 
particular channel up to 12 met ..... We may go up to 20 
metres or 25 metres maximum, depending on the 
conditions there. . .. (Inltlnuplions) We have done up to 
205 metres. What Is their problem? There is no man-
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made structure as far as our dredging is concerned and 
moreover, if they want to contest Srimad Valmlkl 
Ramayana, we will discuss the matter... (InltlnuptJons) 
Where is the origination of the particular Setu? It has 
never been stated in the Valmlki Ramayana or in any 
other Rarnayana. Where Is it? They should mention, where 
is it stated? ... (lnltlrrupHons) 

There are so many stories. Thl8 i8 mythology ... 
(Intsnuplions) Ramayana is a mythology. Everybody has 
accepted it. What is their botheration? ... (Inttlnuptlons) 
We never hurt the feelings of Hindus, not only Hindus, 
but also Sikhs, Muslims, Christians and everybody. ... 
(InftltrUpfions) I would advise them not to play their caret. 
.. , (Inltlnuptions) 

My friend, Malhotraji and other people have 
dismantled the existing 400 year old Muslim Mosque. 
Now, they are claiming that we are dismantling the Ram 
Setu, which i8 not available, whereas they have 
dismantled the 400 year old mosque . ... (Inftlnuplion$) 

MR. DEPUTY-SPEAKER: Please conclude now. 

SHRI T.R. BAALU: That was the history. This Is not 
hiatory. This Is all mythical, ... (lnltmUptlons) 

We never intend to hurt the feelings of Hindus or 
any of tho religions. We are secular; this Govemment Is 
secular than you . ... (In/tlmJp//ons) 

14.30 hra. 

(AI this ~. Shrf R.tII8l KMIdM V.17178 .nd 80m. 
olh6r fIon. MtImbms C/lIM lind stood ntMr II» T#ItI.) 

14.31 hI'S. 

MATTERS UNDER RULE 3n-
/English} 

MR. DEPUTY-SPEAKER: Mattera under Rule 3n, 
1i8ted for the day, will be treated as laid on the Table of 
the House. 

... (lnltmUptlons) 

(I) Need to provide basic amenities and 
undertake the gauge-converalon of I'IIIIWlY 
line from Gwallor to Shaopur Kalan under 
North Centl'lll RaIlway 

{TflI/1$l8lion} 

SHRI ASHOK ARGAL (Morena): Sir, there Is no buic 
amenities available in the trains which are being run along 

.,. .... ted .. laid on the Table. 

Gwallor·Sheopur Kalan route. For last several yeara, 
passengers are facing the problems of drinking water 
and lack of toilet facilities and they have to face the hot 
air during the summer, cold wave during the winter season 
and rain during the rainy 8888on, de8pite that the 
problems of passengers are not being solved. 

So, I would like to request the Ministry of Railway 
that it should 80lve the problems by way of undertaking 
the gauge-conversion of said railway line. 

(II) NHd to "'ltO'" the quota of I'IItlon being 
aold through PDS shOPI In Uttrakhand 

SHRI BACH I SINGH RAWAT 'BACHDA' (Almora): Sir, 
the Public Distribution System (PDS) Is tumlng out to be 
a failure in distributing food grains in the country especlaOy 
in Uttrakhand. The agriculture In hilly areas of Uttranchal 
i8 negligible and other means of livelihood is also 
Insignificant there. It is on account of this that most of 
the people of this area depend on the foodgrains being 
8upplied by the Govemment through Its fall' price shops. 

The crops of this area have got destroyed due to 
drought, heavy, snowfall and hailstorms and on the other 
hand the prices of .... ntlal commodities like wheat, rice, 
sugar etc, are skyrocketing In open market. It is on 
account of this that the survival of the people living below 
poverty line has become very difficult. 

The foodgralns godowns in upper areas are lying 
empty. The ration quota of the people living below poverty 
line has been reduced and foodgraln distribution to the 
people living above poverty line has been stopped. 

In this 8ltuatlon I would like to request the Central 
Government that It should allocate additional foodgrains 
to Uttrakhand State at the eariiest and make available 
foodgrains to the people of the State as eariler and make 
available foodgrains to the people of the State at the 
eartiest. 

(III) Need to Include Ajmer district of RaJaathan 
under National Rural Employment Guerant .. 
Scheme 

PROF. RASA SINGH RAWAT (Ajmer): Sir, National 
Rural Employment Guarantee Scheme is being 
Implemented through the MiniStry of Rural Development 
by the Govemment of India for the alleviation of poverty 
prevailed In rural areas, checking the migration of rural 
people to urban areas and providing them employment 
at the local level. Even In the second stage of the scheme 
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only 6 districts of Rajasthan have been included under 
this scheme. I would like to request the Planning 
Commission that Ajmer district should allO be included in 
it in the next phase of National Rural Employment 
Guarantee Scheme as it meets all the necessary 
conditions and eligibility criteria of this scheme and is 
located in the middle of 1050 viHages of Rajasthan which 
are facing the blow of famine continuously for last 8 
years. 

Maximum area of Ajmer district of Rajasthan comes 
under the category of over exploited and highly aenaitive 
from the point of vi8WIJ of ground waler. The ground 
water resources are continuously depleting. In 1984 the 
underground water level was recorded at 7.70 metre. But 
now it has gone down to 17-18 metre. There Is continuous 
expansion of Thar desert in Ajmer district through Pushkar 
gap. There is starvation like situation in the district. There 
is lack of major industries in Ajmer and employment 
generation Is negligible. Except during. the rainy season, 
the people of this area are forced to go to places like 
Haryana, Punjab, Gujarat, Delhi and Madhya Pradesh in 
search of jobs during the rest of the year. 

So, I would like to request the Government of India 
that Ajmer district should be included under the National 
Rural Employment Guarantee Scheme being Implemented 
by the Ministry of Rural Development for providing 
employment to agricultural labourers and poor farmers 
living in rural areas of Ajmer district. 

(Iv) Need to repair the damaged .tretch of 
NatIonal HlghWIIY No. 83 ........ Hoepet and 
Bellery District of Kamatalal 

[English} 

SHAI G. KAAUNAKARA REDDY (Benary): I would 
like to draw the attention of the Government towards the 
problems being faced by the local people due to 
badly damaged roads between Haspet and Bellary District 
which is connecting to Andhra Pradesh on National 
Highway-63. The roads stretch of approximately 85 kms. 
between the above said place are in bad condition and 
even a small vehicle is not in a position to move on this 
road. 

Due to the bad condition of roads, frequent accidents 
are taking place and the vehicular moveme.nt has become 
very difficult. 

I urge upon the Union Govamment to look Into the 
matter and ia8ue necessary instructions to get this etretch 
repaired on war-footing and also take steps to convert 
this stretch of NH-63 Into 6 lanes on top priority basis. 

(v) Need to run AaJdhanl Expr... batween 
Bhuban •• war and N.w O.Ihl via 
KeonJhargam 

SHAI ANANTA NAYAK (Keonjhar): Bhubaneswar, the 
state capital of Orissa is connected by AajdhaJii ExpI'888 
from New Deihl for only four days In a week. The 2421-
2422 goes on Khargpur-Adra route and 2443-2444 goes 
via Khargpur and Tatanager route.Both the8e Rajdhanl 
Expreu trains join on separate days at Gaya and then 
go to New Delhi. There is no Aajdhani Expreae between 
New DelhI and Bhubaneswar on the remaining thIH da~. 
Since the completion of Banaapanj..Daitari liM now the~ 
is a direct raU route from Tatanagar and Jajpur Road via 
Banspani and Keonjhargarh. This line touches upon major 
portion of Singhbhum and Keonjhar districts which are 
abundant with mineral reaources and largest number of 
stHI plantslaponge iron planta and other mining indu8triee 
located In these districts. The people of these two diatricta 
also visit New Deihl for some vocation or the other. So 
there is a justification for connecting Rajdhani EJcpreaa 
from these districts. If the Rajdhani Express diverts from 
Tatanager for Keonjhar and joins at Jajpur-Keonjhar Road 
and from there goes to Bhubaneswar, two backward 
districts of Orissa and Jhar1chaqd wiH have a direct train 
to New Delhi. A large number of people will be benefited 
thereby and this will generate good amount of revenues 
for Railways as it i8 In the case of freight. 

As such, I demand that Bhubaneawar and New Delhi 
may be connected by Aajdhanl Expreu on the remaining 
three days via Keonjhargarh without any further delay. 

(vi) Need to provide ra" .ervtc.. betw .. n 
Hamlrpur (U.P.) and Harpalpur (M.P.) and 
augment raU •• rvlces/amenltl.. between 
Mahoba & KhaJuraho 

/TfWISIstionJ 

SHAI RAJNARAYAN BUDHOLIA (Hamhpur, U.P.): Sir, 
ever since Independence railways have not done anything 
concrete in terms of laying down a new track In my 
patIIamentary constituency Hamlfpur. There is resentment 
among the local people due to th~ fU80n while public 
repreeentativea have been making the demand for laying 
new railway tracks from time to time. There. i8 an urgent 
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need to conduct survey of the 135 km. long railway line 
from Harpalpur (Madhya Pradesh) Railway station to 
Panwadi, Rath, MUlkara, VIVa, to Hamirpur Railway station 
via Hamirpur Headquarters with the laying of which the 
people of the area would be directly connected to 
Lucknow through Railway traffic and this would remove 
regional imbalance as well. At present the condition of 
railway connectivity in Hamirpur district Is not satisfactory. 
T.hls area is completely untouched by the development 
of Railways. Mahoba-Khajuraho railway line is to be 
completed by 30th June 2007. In a meeting of the 
General Manager, North Central railways, Jhanai Division 
on 8th February 2007 it was brought to the knowledge 
of the hon. Members that there wu neither adequate 
space for parking an additional train nor basic amenities 
like that of a yard for changing engine In Mahobal 
Khajuraho and nor is there any prospective scheme in 
this regard. Therefore, proper space should be allotted 
for parking trains for the convenience of the people and 
construction of additional platforms with sheds aiong with 
arrangements for changing engines should be undertaken. 
Adequate Housing facilities should be made available for 
the staff. Shatabdi, Rajdhani and other trains should be 
run immediately from Delhi to Khajuraho via Jhansi-
Mahoba on the completion of this line. A railway workshop 
should be set up in my panlamentary constttuency 
Mahoba Hamirpur under Chltrakoot division to remove 
regional imbalance and unemployment there. 

Through this House, hon. Minister is requested to 
Issue necessary Instructions for the completion of all the 
said work on priority basis. 

(vii) N .. d to amend the law with a ylew to 
maintain 8tatue-quo In the Hat ...... rved for 
Scheduled TrIbe. from Jharkhand In 
Jharkhand Legl.fetlye A ... mblv and Lok 
Sabha, In the aftermath of DellmHation of 
Con.tftuencie. 

SHRI HEMLAL MURMU (Rajmahal): Sir, owing to 
the delimitation of seats reserved for Scheduled Tribes in 
the Jharkhand Legislative Assembly and Lok Sabha on 
the basis of Census 2001, there Is loss of 5 and 1 seats 
respectively. In this regard a request for not reducing the 
number of seats reserved tor trIbaIa under the delimitation 
exercise was made by the delegation of Chief Minister of 
Jharkhand including representatives of all the parties of 
Jharkhand during a meeting with the hon. Prime Minister, 
Ministers of Home, Law and Justice. The Lok Sabha 
Members from Jharkhand and those of the Jharkhand 

Legislative Assembly have from time to time riveted the 
attention of the Govemment, yet no action has been taken 
in this regard till date. 

Welfare of the tribals Is also a part of the agenda of 
the present Government, however, If the number of 
replW8ntatives of the tribaIs would reduce then who would 
voice their concerns in the Partlament and the Legislative 
Asaembly. 

Therefore, the Government should bring an 
amendment In the taw with a view to maintain status-quo 
in the seats reserved for tribals and issue order to the 
DeUmltatlon Commiasion to the effect for not reducing 
the number of seats reserved for trlbals in Jharkhand. 

14.32 hr •• 

CENTRAL ROAD FUND (AMENDMENT) 
BILL, 2006 

{English} 

MR. DEPUTY-SPEAKER: Item 19: Shri T.R. Baalu il. 
... (lntemJpllon6) 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BAALU): Mr. Deputy-
Speaker, Sir, I beg to move: 

"That the Bill further to amend the Central Road 
Fund Act, 2000, be taken into consideration.· 

Sir, under Section 10 of the Central Road Fund Act, 
2000, the Central Government is responsible for allocation 
of fifty per cent of the cess on high-speed diesel 011 for 
the development and maintenance of national highways, 
rural roads, state roads and construction of roads over 
or under railways. 

The allocation under section 10 is utilized for proviSion 
of all-weather connectivity to rural habitations through 
Centrally sponsored scheme ·Pradhan Mantri Gram Sadak 
Yojana", which Is being administered by the Department 
of Rural Development, Ministry of Rural Development. 
Under this, a target has been set to provide road 
connectivity to all rural habitations having a population of 
1000 and above (500 and above in hilly and tribal areas) 
by 2009. This will require an investment of about 
As. 48,000 crore. To bridge the funding gap It has been 
decided to borrow Rs. 16,500 crore over a period of four 
years. 
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The Central Road Fund Act, 2000 does not have 
any provision for borrowing for rural roads and utilization 
of the proceeds of future cess for repayment of loans. 
The Central Government has to take such measures as 
may be necessary to raise funds for the development of 
rural roads, and it may use the share of the fund for the 
repayment of any loan taken for the purpose of 
development of rural roads In any State or Union territory. 
Therefore, the Central Road Fund (Amendment) Bill, 2006 
seeks to amend the Central Road Fund Act 2000. 
... (/n/tltn/ptions) 

MR. DEPUTY-SPEAKER: The question Is: 

"That the Bill further to amend the Central Road 
Fund Act, 2000, be taken into consideration.-

ThtJ motion ws.s sdoptBd. 

MR. DEPUTY-SPEAKER: Now. the House will take 
up clause by clause conaideratioh of the Bill. 

Clau .. 2 

Amendment of SectJon 9 

Amtlndment made: 

Page 1, lor lines 6 to 9, substhut~ 

'2. In the Central Road Fund Act, 2000 (hereinafter 
referred to as the Principal Act), In section 9, in 
SUb-section (1), for clause (b), the following 
clause shall be substituted, narnely:-

"(b) take such measures as may be neceuary 
to raise funds for the development and 
maintenance of the national highways and for 
the development of rural roads:-'. (3) 

(Shri T.R. Baalu) 

MR. DEPUTY-SPEAKER: The question II: 

"That clause 2, as amended, stand part of the Bill". 

The motion WlI8 IIdopItHI. 

Clause 2, as amendtKl, W88 addlKi to 1M 811/' 

Cl6u8e 3 was MIded to 1M BIll. 

CI .... 1 

Short TItle and Commencement 

Page 1, line 3 lor ~006" 6UbtdiIuIfI "2OOr (2) 

(Shrl T.R. Bulu) 

MR. DEPUTY-SPEAKER: The question is: 

"That clause 1, as amended, atand part Of the Bill" . 

Cmulltl 1, 88 s!Mndsd, wu MIdtKJ to Ihs Bill. 

Enacting Formula 

AtMndmtInl mads: 

Page 1, line 1, for -Fifty-aeventh-, IIlIb8IItIb -FIfty-
eig~h-. (1) 

(Shrl T.R. BaaIu) 

MR. DEPUTY-SPEAKER: The question II:; 

"That the Enacting Formula, as amended, stand part 
of the BIII'-

Thtl motion W88 MIopIsd. 

ThtJ Enacting Fonnula, as amtllldtKl, 
was addtKI to thtJ 811/' 

ThtJ Long Tills was sdrJtKI to 1M BID. 

ME. DEPUTY SPEAKER: Now, the hon. Minister may 
move that the Bill, as amended, be pueed. 

SHRI T.R. BMLU: I beg to move: 

"That the BUI, as amended, be passed'-

MR. DEPUTY SPEAKER: The queetion is: 

"That the Bill, as amended, be puaed.-

ThtJ motion was IIdopIsd. 

.. , (/ntemJpI/tJniJ 
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14.38 hr •• 

DISCUSSION UNDER RULE 193 

Global Warmlnst-CQntr:J. 

{English} 

MR. DEPUTY·SPEAKER: Now. we shall take up item 
lMJ. 20 • further discueeion on Global warming raised by 
Shri C.K. Chandrappan on 8th May. 2007. 

Now. the hem. Minister. 

THE MINISTER OF SCIENCE AND TECHNOLOGY 
AND MINISTER OF EARTH SCIENCES (SHRI KAPIL 
SIBAL): Mr. Deputy Speaker, Sir. It is very difficult in the 
circumstances to discuss about global warming because 
of the tremendous heat generated in this House. 
.,. (Inftlnuptions) The BJP today represents the carbon 
dioxide in the atmosphere. We all know that when the 
level of carbon dioxide incre ..... the whole atmosphere 
gets polluted. . .. (InltNTtJptions) Once the levels of pollution 

are this high. It will be Impoellble tor me House to survive . 
... (lnt.mJptions) 

The more this kind of sloganeering goes on in this 
Houee.the more the level of carbon dioxide will Increase. 
In fact. the BJP does not represent just carbon dioxide 
but they repreeent Chloro F1uoro Carbon. Chloro Fluoro 
Carbon are the moat polluting and destructive structure 
in the aerial atmosphere. . .. (Inltlnuptions) I, therefore. 
request that sincere efforts should be made by the polity 
of this country to reduce the level of theae contaminants . 
... (lnMnupt/0n6) 

MR. DEPUTY·SPEAKER: Now. the House stands 
adjoumed to meet again tomorrow. the 17th May. 2007 
at 11 a.m. 

14.38 hra. 

Ths Lok s.bh8 thsn IKjoumtld l1li EM"." of Ihs Clock 
on T'hufSdsy, UIIY 17, 2007lVllis/IkIIIl 27, 1929 (Ssks). 
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ANNEXURE I AltlmlJ.r-wi118 IndtIx /r) lJl'I6IIImId CJtitI6IItJM 

Msmbtlr-wiss Indtlx to Sf6nw1 Ow61ion6 SI.No. Member'1 Name QUttIIIon Number 

SI.No. Member's Name Queetton Nunmer 2 3 

1. SM Aaron Rashid, J.M. 594 1. Shrl Aaron RashId, J.M. 5634 

2. Shri Adsul, Anandrao Vlthoba 599 2. Shrl Acharla, Baaudeb 5808, 5682 
3. Dr. Agarwal, Dhlrandra 589 

3. SM AdIuI, Anrwtdrao VIthoba 5860, 5864 
4. Shri Ajay Kumar, S. 565 
5. Dr. Chinta Mohan 580 4. Dr. Agarwal, Dhlrandra 5819 

6. Shri Chowdhury, Adhir 801 5. Shri Ahlr, Hanaraj G. 5520, 5814, 

7. Shri Deora, Milind 586 5831, 5734 

8. Shri Gadhavi, P.S. 594 6. Shrl Ajay Kumar, S. 5648 

9. Shri Gangwar, Santoeh 596 7. Shri Ananth Kumar 5588 
10. Shri Jogi, Ajlt 584 e. Shrl Appadural, M. 5801 
11. Shri Kulaate, Faggan Singh 596 
12- Prof Malhotra, Vijay Kumar 598 

9. Shrl ArgaI, Aahok 6708 

13. Shri Mollah, Hannan 586 10. Shrl Athawale. Ramdaa 5549, 5838, 

14. Shri Patel, Klshanbhal V. 597 56n 

15. Shrimati Patll, Rupatal Diliprao 596 11. Shri Baltha, Kalluh 5702 
Nllagngakar 

16. Shri Prabhu, Suresh Prabhakar 
12. Shrl Barad, Jaaubhal Dhanabhal 5582, 5873, 

801 5890, 5896 
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